
LOK SABRA 

BULLETIN-PART I 

[Brief Reoord of Proceed.ing&] 

Monday, February 14, 1966/Magha 25, 1887 (Saka) 

No. 460 

1. President's Address-Laid on the Tahle 
Secretary laid on the Table a copy of the President's Addre,. 

to both Houses of Parliament assembled. together on ,the 14th 
February, 1966. 

2. Obituary References 
The Speaker, Shrimati Indira Gandhi, Sarvashri N. G. Ranga, 

H. N. Mukerjee, U. M. 'Tr.ivedi, Suiendranath Dwivedy, TIidib Kumar 
Chaudhuri, H. H. Maharaja Karni Singhji ~ Bikaner, Sarvashri 
M. S. Aney, Prakash Vir Shastri, B. P. Maurya. 'K. Rajaram, 
M. Muhammad Ismail and Mani Ram Bagri made references to the 
passing away of Shri Lal Bahadur Shastri. 

Thereafter members stood in silence for a short while sa a mark 
of respect. 

The Speaker a~ made references to the passing away of Shri 
Ahmed-Mohiuddin, who was a sitting member of Lok Sabha and the 
Deputy Minister of Transport, Shri U. Srinivasa Malliah, who was a 
sitting member of Lok ,Sabha, Shri P. S. Nataraja, Pillai, who was a 
sitting member of Lok Sabha, Shri Narhar Vishnu Gadgil, 
who was a member of 'he Central Legislative .Asaembly, the Consti-
tuent Assembly of India, the Provisional Parliament and the First 
Lok Sabha, Chaudhri La! Chand, who was a member of the Central 
Legislative Assembly and Shri K, G. Wodeyar, who was a mem-
ber of the First and Second Lok Sabha. 

Thereafter members stood in silence for a short while as a mark 
of respect. \ 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 15th February, 
1966). 

1840 
'GMGIP~l.$ I-~ (D~ ~$-1i-2-66---$)(). 

S. L. SHAKDHER, 
Sec:retarf ' 

Third Lok Sabha
XIV Session (14/02/1966   to 18/05/1966)



LOK SABRA 

BULLETIN-PART I 
IBrief Record of Proceedings] 

Tuesday, February 15, 1966/Magha 26, 1887 (Saka) 

No. 461 
1. Starred Questions 

Starred Question Nos. 1-4 were orally answered. Replies to 
ftmaining questions were laid on the Table. 

~. Unstarrecl Questions 
Replies to Unstarred Question Nos. 1-22, 25-60, 62-68, 70-110 

:and 112""'--124 were l.aild on the Table. 
A statement by the Minister of Transport, Aviation, Shipping and 

"Tourism, correcting the reply given on the 23rd November, 1965 to 
Unstarred Question No. 1169 regarding Flying Clubs in Madhya 
Pradesh, was lajd on the Table. 

£ Adjournment Motion 
The Speaker gave his consent to' the moving of !U1 adjournment 

motion given notice of by Shri Prakash Vir Shastri regarding food 
situation in Kerala. 

Shri Prakash Vir Shastri then asked for leave of the House to 
-the moving of the motion and on objection being taken, the Speaker 
asked those members who were in favour of leave being gl'an~ed 
to rise in their places. AJ? not less than fifty members rose. the 
Speaker informed the House that the l~e was granted and directed 
that the motion be taken up at 3 P.M'/ 

4. Papers laid on the Table 

~. 

'.The following papers were laid On the Table:-
(1) A copy each of the following papers under sub-section 

(2) of section 16 of the Tariff Commission Act, 1951:-
(i) Report· (1965) of the Tariff Commission on the continu-

ance of protection to the Ball Bearing Industry anel 
the grant of protection to other Rolling Bearings. 
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(ii) Government Resolution No. 7 (l)-Tar /65' dated the 31st 
December, 1965. 

(2) A copy each of the following Ordinances under provisions 
of article 123(2) (a~of~ .Constitution:- . 

(i) The Indian Tariff (Amendment)' Ordinance, 1965 . (No. 7 
of 1965) proJJW4Jated. .by U1e President on the . 31st 
DecetI\b!!r. 1965. 

(ii) The Indian Tariff (Amendment) Ordinance, 1966 (No. 1 
of .1~) promulgated by the President on the 1st 
Febrilary, 1966. 

(iii) The Delhi Land Refonns (Amendment) Ordinance, 
1966 (No. 2 of 1966) promulgated by the President on 
the 5th February, 1966. 

(3) A copy each of the .folloWing statements showing the 
action taken by the Government on various assurances,. 
promises and undertakings given by the Ministers dur-
ing the various sessions of Third LokSabha:-

(i) Supplementary State- Thirteenth Session, 1965. 
ment No.1 

(ii) 'Supplementary State- Twelfth Session, 1961. 
ment No. IV 

(iii) Supplementary State- Eleventh Session, 1965. 
. ment No. VIII 

(iv) Supplementary State~ Tenth Selsion, 1964. 
ment No. XI 

(v) Supplementary State- Ninth Session, 1964. 
ment No. XIII 

(vi) SuppleIllentary State- Seventh Session, 1964. 
ment No. XVIII 

(vii) Supplementary State- Fifth Session, 1963. 
ment No. XVI 

(viii) Supplementary State- Second Session, 1962. 
ment No. XXU 

*(4) A copy each of the following Notifications underlNb--
section (3) of section 7 of the Kerala Govemment Land 
Assignment Act, 1960, read with clause (c) (iv) of the 

. ~e notifications were previously laid on the Table on the 9th 
December, 1965 and were re-Iaid under Rule 234(2) of the Rules of 
Procedure .. 
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· rProc1am.ation dated the 2oW1 March. 1965, issued by the 
Vice-President, discharging the functions of the PresI-
dent, in relation to the State of Kerala:-

0> The Kerala Land Assignment Rules, 1964, published in 
Notification S.R.O. No. 71 /64 in K~rala Gazette dated 
the· 25th March, 1964. 

(ii) 

(iii) 

.(tv) 

The RUles for the implementation of the Centrally spon-
sored scheme of settlement of landless agricultural 
labourers on .GovernmentPoramboke lands, publish-
ed in Notification No .. 50513/ Aa-1:62/RD in Kerala 
Gazette dated the 22nd October. 1963. 

The Rules for the a·ssignment of Government lands for 
the purpose of Settlement 'of landless agricultural 
labourers under the Centrally sponsored scheme of 
the settlement of such labourers, published in Noti-
fication S.R.O. No. 715/1963 in Kerala Gazette dated 
the 22nd October, 1963. 

Notification No. 79182/A3/63/RD dated the 9th Janu-
ary, 1964, making certain amendments to the rules for 
the assignment of Government lands for the purpose 
of set,tlement of landles$ agricultural laDourers under 
the Centrally sponsored scheme of the set.tlement of 
such labourers. 

(v) S.R.O. No. 30/65 published in Kerala Gazette dated the 
26th January, 1965, makil\g certain amendment to the 
Rules for the assignment of Government lands. 

(vi) S.R.O. No. 117/65 published in Kerala Gazette dated 
the 23rd March, 1965. 

(vii) The Rules for the Assignment of Government Land in 
Development Areas for industrial purposes, published 
in Notification S.R.O. No. 97/64 in Kerala Gazette 
dated the 14th April, 1964. 

(viii) S.R.O. No. 231/65 published in Kerala Gazette dated 
the 1st June, 1965, making certain amendment to the 
K~ala Land Assigninent Rules, 1964. 

(ix) S.R.O.No. 303/65 published in Kerala Gazette dated. 
the 3rd August, 1965, making certain amendments 
to th.e special rules for the lease of Government lands 
for tobacco cultivation. 
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$(5) A copy of Notification S.R.O. No. 219/64 published in 
Kerala Gazette dated the 21st July, 1964, making certain 
amendments to the Kerala Lands Acquisitiol1 Rules, 
1963, under sub-section (2) of section 61 of the Kerala 
Land Acquisition Act, 1961, read with clause (c) (iv) of 
the Proclamation dated the 24th March, 1965, issued by 
the Vice-President, discharging the functions of the 
President, in relation to the State of Kerala. 

·(6) A copy of the 'ForelFt Settlement Rules, 1965. published in 
Notification S.R.O. No. 186(65 in Kerala Gazette dated 
the 11th May, 1965, under section 77 of the Kerala 
Forest Act, 1961, read with clause (c) (iv) of the Pro-
clamation dated the 24th March, 1965, issued by the 
Vice-President, discharging the functions of the Presi-
dent. in relation to the State of Kerala. 

··(7) A copy each of the following Notifications making certain 
amendments to the Kerala State Agricultural Loan 
Rules, under sub-section (2) of section 10 of the Kerala 
Agriculturists Loans Act, 1961, read with clause (c) (iv) 
of the Proclamation dated the 24th March, 1965, 
issued by the Vice-President, discharging the functions 
of the President, in relation to the State of Kerala:-

(i) S.R.O. No. 63/64 published in Kerala Gazette dated the 
17th March, 1964. 

(ii) S.R.O. No. 209/64 published in Kerala Gazette dated 
the 7th July. 1964. 

(iii) S.R.O. No. 210/64 published in Kerala Gazette dated the 
'lth July, 1964. 

(iv) S.R.O. No. 226/64 published in Kerala Gazette dated the 
28th July. 1964. 

(v) S.R.O. No. 297/64 published in Kerala Gazette dated the 
29th September, 1964. 

(vi) S.R.O. No. 398/64 published in Kerala Gazette dated 
the 15th December, 1964. 

-The Notifications were previously laid on the Table on the 9th 
December, 1965 and' were re-laid under Rule 234(2) of the Rules of 
Procedure . 

. ··The Notifications were previously laid on the Table' on the 10th 
December, 1965 and were re-laid under Rule 234(2) of the Rules of 
Proceclw-e. 
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(vii) S.R.O. No. 120/65 published in Kerala Gazette dated 
the 30th March, 1965. 

(viii) S.R.O. No. 194/65 published in Kerala Gazette dated 
the 11th May, 1965. 

(ix) S.R.O. No. 227165 published in Kerala Gazette dated the 
lst June, 1965. 

*(8) A copy of Notification No. G.O.M.S. 422/Agri/65 publi.-
ed in Kerala Gazette dated the 10th August, 1965. mak-
ing certain amendments to the Special Loan Rules, for 
development of Rubber Plantation, 1961, under sub-
section (2) of section 10 of the Kerala Agriculturists 
Loans Act, 1961, read with clause (c) (iv) of the Pre-
clamation dated the ·24th March, 1965, issued by the 
Vice-President, discharging the functions of the Presi-
dent in relation to the State of Kerala. 

(9) A copy of the Committee for Controlling and Supervising 
ExPf!rlm.ents on Animals (Administration) Rules, 1965 
published in Notification No. S.O. 122 in Gazette of 
India dated the 8th January, 1966 under sub-section (4) 
of section 38 of the Prevention of Cruelty to Animals 
Act, 1960. 

**(10) A copy of the Delhi Sales Tax (Amendment) Rules, 1966, 
published in Notification No. F.4(98) 1M-Fin (E) in 
Delhi Gazette dated the 29th July, 1965, under sub-
section (4) of section 26 of the Bengal Finance (Sales 
Tax) Act. 1941, as in force in the Union territory of 
Delhi. 

(11) A copy of the Tax Credit Certificate (Equity Shares) 
Scheme, 1965, published in Notification No. G.S.R. 1834 
published in Gazette of ~ndia darted the 13th December, 
1965 under sub-section (4) of section 280ZE of the In-
come-tax Act, 1961. 

(12) A copy of the Income-tax (Amendment) Rules, 1966 pub-
lished in Notification No. S.O. 189 published in the 
Gazette of India dated the 13th January, 1966. under 
section 296 of the Income-tax Act, 1961. 

*The notification was previously ,laid on the Table on the 10th 
December, 1965 and was're-Iaid under Rule 234(2) of the Rules of 
Procedure. 

**The notificati9n was previously laid on the Table on the 11th 
November, 1965 a,nd was re-laid under Rule 234(2) of the Rules of 
~. '~ 
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(13) A copy ot Notification No.' G:S.R. i760 pilblish'ed in 
Gazette of India dated the 27th NoVeInber, 1965, under 
stib-section (4): of seCtion :46 of the Wealth-Tax Act, 
1957. 

(14) A copy each of the following Notifications under section 
38 of the Central Excises and Salt ACt, 1944:-

(I) C~tral Excise (Tenth Amendment) Rules. 1965, pub-
lishedin Notification No. G.S.R. 1"789 in Gazette of 
India dated the 4th December, i965. 

(ii) Central Excise (1st Amendment) ·Rules, 1966, published 
in Notiftcatioo No. G.S.R. 97'm Gazette of India dated 
the 15th January, 1968. 

(15)' A copy each of the following Notifications under' section 
159 of the Customs ·Act; 1962:~ 

(i)' d.s.a '1898 published in Gazette of bidia dated the 31st 
December, 1965. . 

(li) G.S.a: 20: published in Gazette of India. dated the 1st 
J~uary, 1966. . 

(iii) Tha Manufacture in C\,\Stoms. Bond.. (General) 1st 
, Amendment Rules, 1966, publiShed ill Notification No. 
O.S.R. 21 in Gazette of India dated the 1st January, 
1966. . 

'(1v) G.s.a 22 'published in Gazefte of Inwadated the 1st 
January, 1966. 

(v) G:S·:R. 2S published' hi Gazette .fYf India dated the 1st 
January, 1966. 

(vi) The Manufacture in Cwstoms: Bond (General) Second 
Amendment Rules, 1965 published in Notification No. 
G.S.R. 24 in Gazette of India' dated the 1st January, 
1966. 

(Vii) G.S.R· 25 ptiblished in Gazette of India dated the 1st 
J anuaty, 1966. 

(viii) G.S.R. 53 published in Gazette of India dated the 1st 
January. 1966. 

(ix) G.s.a 67 published in Gazette of India dated the 8th 
Januar,y, 1~; 

(x) G.S.R. 68 pubiished in Gazette of India dated ,.the' 8tb: 
January, 1966. 



(xi) G.S.B~ ,69 published in Gazette of India' dated the 8th 
January., 1966 . 

. (xii) G.S.R. 70 published in Gazette of India' dated the 8th 
January, 1966. 

(xiii) G.S.R. 79A 'published in Gazette of India dated the 10th 
January, '1966. . 

(xiv) G.B.l!.. • pabli8hed in Gazette of India dated the i5th 
January, 1966.. . 

(xv) G.S.R. 94 published in Gazette of India dated. the 15th 
Janbary, 1966. 

(16) A copy each of the following Notifications under section 
159- of the Customs Act, 1962 and section 38 of the 
Central Excises and Salt Act. 1944:-

(i) The Customs and Central Excise DutieS Export Draw-
back (General) Ninety;.third Amendment Rules, 1965 
published in Notiftcation.No. G.8.R. 1785 in Gazette 
of India dated the 4tb December. 1965. 

(ii) The Customs a.iui 'Central Excise Dilties' Export Draw-
back (General) Ninety-fourth Amendment Rules, 
1965, pUblished 1n Notification .No. G.S.R. 1786 in 
Gazette of India dated the 4th December, 1965. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) 1st Amendment Rules, 1966,. published. 
in NotiftcationNo.G.S.R. 26 in Gazette of India dated 
the 1st January, 1966. 

,(iv) The Customs and Central Excise Duties Export Draw-
back (General) 2nd Amendment Rules, 1966, p1tblish-
eel in Notiftcation No. G.S.R. 27 in Gazette of India 
dated the 1st January. 1966. . 

(v) The Customs and Central' Excise Duties Export Draw-
back (General) 3rd Amendment Rul~s, 1966" pub-
.lished in Notification No. G.S.R. 28, in Gazette of India 
dated. the 1st January, 1966. 

{vi) The Customs and Central Excise Duties Export Draw-
back (General) Ninth Amendment Rules, 1966, pub-
lished in Notification N~. G.S.R. 29 in Gazefte of 
india dated the 1st January, 1966. 
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(vii) The Customs and Central Excise Duties Export Draw-· 
back (General) Elevenrth Amendment. Rules, 1966~ 
published in Notification No. G.S.R 30, in Gazette of. 
India dated the 1st January, 1966. 

(viii) The Customs and Central Excise. Duties Export Draw--
back (General) Fourth Amendment Rules, 1966, pub--
lished in Notification No. G.S.R. 31 in Gazette of India-
dated the lso~ January, 1966. 

(ix) The Customs and Central Excise Duties Export Draw--
back (General) Fifth Amendment Rules, 1966, pub-
lished in Notification No. G.S.R. 32 in Gazette of 
India dated the 1st January, 1966~ _ • 

(x) The Customs and Central Excise Duties· Export Draw--
back (General) Sixth Amendment Rulos~ 1966. pub-
lished in Notification No. G.S.B. 33 -in Gazette of 
India dated the .lst January, 1966. 

(xi) The Customs and Central Excise Duties -Expurt Draw--
back (General) Seventh Amendment Rule!;, 196(i, pub-
lished in Notificat!on No. G.S.R. 34, in Gazetre of-
.India dated the 1st January, .1966 . 

. (xii) 'The Customs and Central Excise'Duties Expol't Draw-
back (General) Eighth Amendment Rules, 1966, pub-
lished in Notification ·No. G.S.R. 35 in Gazette of 
Ind,ia dated the 1st January, 1966. 

(xiii) . The Customs and Central EXCise D.~tieji. ,ll:xport Draw;.. 
back (General) Tenth Amendment Rules, 1966, pub-
llshed in Notification No. G.S.R. 36 in Gazette of 
India dated the 1st January, 1966. 

(xiv) The Customs .and Central Exeise Duties Export Draw-
back (General) Twelfth Amendment Rules, 1966, pub--
lished in Notification No, G.S.R.. 37 in. Gazette of" 
India. dated the 1st J.anuary, 1966. 

(xv) The Customs and Central -Excise Duties Export Draw-
back (General) Thirteenth Amendment·-Rules, 1966 .. 
published in Notification No. G.S.R. 38 .in Gazette of 
India. dated the 1st January, 1966. 

(xvi) The <;::.ustoms arid Central Exci8e 'DutiesEx~rt Draw-
. . back (Qell8ral) Fourteenth ~mendJzwntRuJes, 1966" 

published in Notification NC?. G.S,R. 39- in Gazette or 
India dated the 1st January, 1966. 
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(xvii) 

(xviii) 

The Customs' and Central Excise Duties Export Dra .... -
back (General) Fifteenth 'Amendment Rules, 1966., 
published iii Notification No. G.S.R.' 4~' in Gazette of 
India dated the 1st January, 1966. 

The Customs and Central Excise Duties Export Draw-
back, (General) Sixteenth Amendment Rules, 1966, 
published in Notification No. 'G.S.R. '41 in Gazette of 
India dated the, 1st January, i966: ' " 

(x;x) The Customs and Cen,trat Excise Duties' Export DrRw-
back (General) Seventeenth Amendment Rules, 1966, 
published in Notification No. G.S.R. 42 'in Gazette of 
India dated the 1st January, 1966. ' 

(xx) G.S.R. 51 published in Gazette of India elated the 1st 
January, 1966., 

(xxi)' The Customs and Central Excise Duties Export Draw-
back (General) Eighteenth Amendment Rules, 1966, 
published in Notification No. G.S.R. 52 in Gazette of 
India dated the 1st January, 1966. ' 

(xxii) The Customs and Central Excise Duties' E'xport Draw-
back (General) Twenty~nd Amendment Rules, 
1966, published in Notification No. G.S.R. 89 in Gazette' 
of India dated the 15th January, 1966. 

(xxiii) The Customs and Central Excise Duties Export Draw-
back (General) Ninteenth Amendinerit Rules, 1965, 
published in Notification No. G.S.R., 90 in Gazette of' 

(xxiv) 
India dated the 15th January. 1966. ! .!, 

The CUstoms and Central Excise Duties Export Draw-, 
back (General) Tw'entieth Amendl1}ent Rules, 1965, ' 
published in Notification No. G.S.R. 91 in Gazette of' 
India dated the 15th 'January; '196ft' , 

(xxv) The Customs and Central Exci,se Duties, Export Draw-
. back (General) Twenty-first Amendment' Rules, 1966, 
,published in' Notification No. G.S.R. 92 in Gazetie of 
India dated ,the 15th JlU)uary, 1~6. 

(17) A copy of Notification S.R.O. No. 40'1/65 pUblished in 
Kerala Gazette dated the '16th 'No~ember. 1965, 
under sub-section (~) of sectiOn 9 of the' Kerala Stamp 
Act, 1959 read with clause (c.)(iv) of the Proclamation 
date8 the 24th March. 1965, issued by 'th~ Vice.:PreIIl-· 
'derit ,discharging the futletions -of the, President, in re-. 

, 18tion 'to the state of lterala. .. ., " . ',;, ~ 
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'(18) A copy of the Food Corporations (Fourth Amendment) 
Rules, 1966, published in Notification No. G.S.R. 166 in 
Gazette of India dated the 28th January, 1966 under 
sub-section (3) of section 44 of the Food Corporations 
Act, 1964, 

(19) (i) A copy of the Delimitation of Council Constituencif."S 
(Uttar Pradesh) Amendment Order, 1966, published in 
Notification No. G.S,R. 101 in Gazette of India dated the 
13th January, 1966 under sub-sectipn (3) of section 13 
of the Representation' of the PeOple Act, 1950 . 

. (li) A copy of Order No. 10 of the DelimitatiOn Conunission 
determi~ delimitation of Parliamentary and Assem-
bly Constiuencles in the State of Maharashtra published 
in Notification No. S,O. 363 in Gazette of Inma dated 
the 29th January, 1966 under sUb-sectlon . (3) of section 
10 of the Delimitation Commission Act, 1962. 

'(20) A copy of the Admission as Advocates (Exemption from 
Training and Examination) Rules, 1965 published in 
Notification No. S.O. 3917 in Gazette of India dated the 
15th December,' 1965. under sub-section (5) of section 
49A of the Advocates Act, 1961. 

(21) A copy of Notification No. G.S.R. 111 published in Gazette 
of India dated the 22nd January, 1966, under sub-section 
(3) of section 620A of the Companies Act, 1956. 

~) A copy of Report on the Third General Elections in India, 
1962-Vol. I (General), 

(23) A copy of the Report on the acd:ivities of the Rubber 
Board for the year 1964-65. 

(24) A copy each of the following Notific~tions:-, 

£ £, (i) S.R.O, No. 352/65 published in Kerala Gazette dated. 
the 14th September. 1965, under Slib-sedion (3) of 
section 130 of the Kerala Panchayats Act, 1960, read 
with clause (e) (iv) of the Proclamation daten the 
24th March, 1965, i~ued by the Vice-President dis-
charging the functions· of the President,' i.ll relation to 
tlie State of Kerala" 

---------------------------
£ £, The notification wa$ previously' laid. on the T~ple on the 7th 

December, 1965 and was re-laid under Rule 234(2) of the Rules of 
. ProCedure. 
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£ £. £ (iil S.R.O. No. 343/65 pubUshed in Kerala Gazette dated 
the 14th September, 1965, makiitg certain amend-
ments to the Rules issued by the Government of 
Kerala. under sub-eeetion (5) of section 65 of the 
Madras Co-operative Societies Act, 1932 read with 
clause (c) (iv) of the Proclamation dated the 24th 
Manih; 1965, issued by the Vice-President, discharg-
ing the funCtions of'the President, in relation to the 
State of Kerala . 

. (25) A, copy of the Fertiliser (Control) Amendment Order, 
1965, published in Notification No. G.S.R. 1877 in Gazette 
of Iildia' dated the 25th December, 1985 tinder sub-
section (6) of section 3 of the Essentiiit Commodities 
ACt, 1955. 

:5. President's Assent to Bills 

(i) Secretary laid on the Table following three Bills passed by 
the Houses of Parliament dutlng the ~ Session and assented to 
by the President since a report' ~ laSt made to the House on the 
10th December, 1965:-

(1) The Kerala Appropriation (No. ·5) Bill, 1985. 
(2) The Indian Tariff (Amendment) Bill, 1965. 
(3) Th~ Uni()ll Duties of Excise (Distribution), Amendment 

Bill, 1965. 

(ii) Secretary also laid 'on the T8ble copies, duly authenticated 
by the Secretary of Rajya'Sabha, of the following eleven Bills pas&-
,ed by the HouseS of Parlialnent dtirblg the last Session and assented' 
10 by the President since a report was last made to the House on 
.the 10th December, 1965:-

(1) The Delhi Motor Vehicies Taxation (Amendment) Bill, 
1965. 

(2) The Delhi Land Reforms (Amendment) Bill, 196!5. 

(3) The Indian Works of Defence (Amendment) Bill, 1965. 

(4) The Railways (Employment of Members of the Armed 
Forces) BilL 1965. 

(5)Th~ Cardamom' Bm, 1~5. 
-----------

£ ~ £ The notification was previously laid on the Table on the 
10th December, 1965 and was re-laid under Rule 234(2) of the Rules 
.of Procedure. 
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(6) The Metal Corporation of India (Acquisition of Under. 
taking) Bill, 1965. 

(7) The Coal Mines Provident Fund and Bonus Schemes 
(Amendment) Bill, 1965. 

(8) The Additional Duties of Excise (Goods of Special Im-
portance) Amendment Bill, 1965. 

(9) The Union Territories (Direct Election to the House of 
the People) Bill, 1965. 

(10) The Goa, Daman and Diu (Absorbed Employees) Bill. 
1965. 

(11) The Estate Duty (Distribution) Amendment Bill, 1965. 

6. Presentation of Petition 

Shri N. G. Ranga presented a petition signed by a petitioner 
rel&ting to the Indian Post Office Rules. 1933. 

7. Statements hy Ministers 

(1) The Minister of Transport, Aviation, Shipping and Tourism 
laid on the Table statement regarding (i) accident to Air India 
Boeir:tg aircraft at Mont Blanc on the 24th January, 1966; (ii) 
missing Fokker Friendship aircraft operating scheduled passenger 
service' of I.A.C. from Srinagar to New Delhi on the 7th February,. 
1966 and (iii) crash landing of an I.A.C. Caravelle Aircraft at Palam 
airport. 

(2) The Minister of State for External Affairs laid on the Table-
R statement regarding the Tashkent Declaration. 

8. Motions 

(i) Shri S. V. Krishnamoorthy Rao moved the following: 
motion:-

"That the time appointed for the presentation of the Report 
of the Joint Committee on the Bill to provide for the 
administration of the Union territory of Delhi and tor 
matters connected therewith, be extended upto the-
21st March,· 1966." 

The motion wall adopted. 
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(U) Shri T. H. Sonavane moved the following motion:-
"That the time appointed for the presentation of the Report 

of the Joint Committee on the Bill to provide for better 
organization and development of secondary education 1ft 
the Union territory of Delhi, be extended upto the 31st 
March, 1966." 

The motion was adopted. 

9. The Budget (Railways) .1966-67 
. Shri S. K. Patil presented a statement of the estimated receipt!! 

and expenditure of the Government of India for the year 1966-67 in 
respect of Railways. 

10. Government Bill-Motion for referen.ee to Select· Committee-
adopted 

The Delhi High Cou.rt Bill, 1965. 
Shri Jai Sukh Lal Hathi concluded his speech in reply to the 

debate on the mot'ion for consideration of the Bill and amendment 
thereto moved on the 9th December, 1965. 

Shri Jai Sukh Lal Hathi moved the following motion:-
"That the Bill to provide for the constitution of a High Court 

for the Union territory of Delhi, far· the extension of the. 
jurisdiction of that High Court to the UnIon territory of 
Himachal Pradesh and for matters connected therewith, 
be referred to a Select Committee cQnsisting of 23 mem-
bers, namely:-

(1) Shri S. V. Krishnamoorthy Rao 
(2) Dr. M. S. Aney 
(3) Shri Bhagwat Jha Azad 
(4) Shri Ramchandra Vithal Bade 
(5) Shri S. M. Banerjee 
(6) Chodhury Brahm Perkash 
(7) Shrimati Renu Chakravartty 
(8) Shri Gajraj S'ingh Rao 
(9) Smi Shiv Charan Gupta 

(10) Shri ·K. Hanumanthaiya 
(11) Shri Himmatsinhji 
(12) Shri Hari Vishnu Kamath 
(13) Sardar Kapur Singh 
(14) Shri Bakar Ali Mirza 
(15) Shri Gulzarilal Nanda 
(16) Shr'i Naval Prabhakar 
(17) Shri J. B. Muthyal Rao 
(18) Shri Sham Nath 
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(19) Shri Vidya Charan Sh1.Jkl~ 
(20) Dr. L. M. Singhvi 
(21) Shri U. M. Trivedi 
(22) Shri Ram Sewak Yadav, and 
(23) Shri Jai Sukh Lal Hathi 

with instructions to report by the 28th February, 1966." 
The motion was adopted. 

11. Motion 

Shri Annasahib Shinde moved the following motion:-
. "That the debate on the motion, 'That the Bill ·to provide for 

regulating the quality of certain seeds for sale, and for 
matters connected therewith, as passed by Rajya Sabha. 
be taken into consideration', which was adjourned on the 
18th August, 1965, be resumed now." 

The ~otion was adopted. 

12. Govemment Bill-Amenciment for reference to SeiectCQIDIIlittee 
-adopted 

The Seeds Bill, 1964, as passed by Rajya Sabha. 
Discussion on the motion for consideration of the Bill, as passed 

by Rajya Sabha, moved on the 11th May, 1965, was r~\1IIled. 

An amendment for reference of the Bill to a Select Committee wa:; 
moved by Shri ADnasahib Shinde. ' 

The following members took part in the deQate:-
. (1) Shri Yashpal Singh 
(2) Shri Krishnapal Singh 
(3) Shri K. K Warior 
(4) Shrimati Renu Chakravartty 

Shri Annasahib Shinde replied to the debate. 

The amendment for reference of the Bill to Select Committee was 
adopted as follows:-

"That the Bill to provide for regulating tbequality of certain 
seeds for sale, and for matters connected ~rewith, as 
'Passed by Rajya Sabha, be referred to a Select Committee 
consisting of 30 members, namely:-

(1) Shri R. Achuthan 
(2) Shri Maganti Ankineedu 
(3) Shri Parashottamdas Haribhai Bheel 
(4) Shri Brij Raj Singh 
(5) Shrimati Jyotsna Chanda 
(6) Shri N. T. Das 
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(7) Shri M. L. Dwivedi 
(8) Shri Gajraj Singh Rao 
(9) Shri R. Muthu Gounder 

(10) Shri Badshah Gupta 
(11) Shri Hari Vishnu Kamath 
(12). Shri Kisan Veer 
(13) Shri Jiyalal MandaI 
(14) Shrimati Shashank Manjari 
(15) Shri Mohan Nayak 
(16) Shri Sarjoo Pandey 
(17) Shri S. K. Paramasivan 
(18) Shri Man Sinh P. Patel 
(19) Shri Deorao S. PRtil 
(20) Shri Kishen Pattnayak 
(21) Shri Pratap Singh 
(22) Shri H. C. Linga Reddy 
(23) Shri S. C. Samanta 
(24) . Dr. Sarojini Mahishi 
(25)Shri Annasaheb Shinde 
(26) Shri Ku. Sivappraghassan 
(27) Shri Sivamurthi Swami 
(28) Shri Shiva Dart U!>Ildhyaya 
(29) Shri Manikya Lal Varma, and 
(30) Shri C. Subramaniam . 

with instruc.tions to report by the first day of the next session." 

13. Government BilI-:-Passed 

The Unit Trust of India (Amendment) Bill, 1965. 

The motion for consideration of the Bill was moved by Shri Bali 
Ram Bhagat. 

Shri Peter Alvares took part in the debate. 

ShriBali Ram Bhagat replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was tiUten up. 

Clause 2 was ad~pted, as amended. 

·Clauses 3 to 11 were adopted. 

Clause 1 and the Enacting Formula were adopted, as amended. 

The ~ong Title was adopted. 
rp·T:O. 

1855 



The motion that the Bill, as amended, be passed was moved by 
Shri Bali Ram Bhagat. 

The motion was adopted and the Bill, as amended, was :t>assed. 
(Lok Sabha adjourned at 2-55 P.M. and reassembled ~t 3 P.M.) 

14. Adjournment Motioll 
At 3 P.M. Shri Prakash Vir Shastri moved the following motion:-

"That the House do now adjourn." 

The following members took part in the debate:-
(1) Shri N. G. Ranga 
(2) Shri P. K. Vasudevan Nair 
(3) Shri Cherian J. Kappen 
(4) Shri U. M. Trivedi 
(5) Shri N. Sreekantan Nair 
(6) Shri A. V. Raghavan 
(7) Shri Peter Alvares 
(8) Shri Mathew Maniyangadan 
(9) Dr. Ram Manohal Lahia 

(10) Shri S. Kandappan 
(11) Shri C. H. Mohammad Koya 
(12) Shri K. K. Warior 
(13) Dr. L. M. Singhvi 
(14) Shri S. M. Banerjee 
(15) Shri Hukam Chand Kachwai 
(16) Shri C. Subramaniam 

~ri Prakash Vir Shastri replied to the debate. 

On the motion the House djvided, Ayes 47; Noes 149. 
was accordingly negatived. ~ 

15. Report of Business Advisory Committee 

The inotion 

Shri Shree Narayan Das presented the Forty-third Report of the 
Business Advisory Committee.' , 

16. Report of Committee on Private Members' BUI. and Resolutions 

Shri S. V. Krishnamoorthy Rao presented th~ Seventy-seventh 
'Report of the Committee on Private Members' Bills and Resolution!}. 

(Lok Sa~ha adjourned till 11 A.M. on Wednesday, the 16th Febru-
-ary, 1966). -
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Wednead4l1, February US, UMJ6/M'aghcl 27, 188'1 (Saka) 

No. cal 
1. Starred Questions 

Starred Questions Nos. 31-38 wer,e orally ~QSwered. Replies to 
remaining questions were laid on the Table; 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 12~132, 134-182, 184-195, 
197-200, 202-218, 220, 221, 223-233 and 235-264 were laid on the 
Table. 

3. Callin~ Attention to matter of Urgent Public Importance 

Shri S. M. Banerjee called the attention of the Minister of 
Finance to the serious discont~t among twenty-five lakhs of Cen-
tral Government employees on account of inadequate grant of dear-
ness allowance. 

The Minister of Finance made a statement in regard thereto. 

4. Papers laid on the Table 

The follOWing papers were laid on the Table:-
(1) A copy of Report of Enquiry on the fatal accident in J 

Rajnagar Colliery on the 8th November, 1965. 
(2) A copy of Report of Enquiry into the Dhori Colliery 

Dis~ter, 1965. 
(3) A copy each of the following notUlcations under sub-

section (7) of section 59 of the Mines Act, 1952:-
(i) The Coal Mines (Fourth Amendment) Regula!:i()ns, 1965 

published in Notification No. G.S.R. 1789 in Gazette 
of India dated the 4th December, 1965. 
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(ti) The Mines (Seeond Amendment) Rules, 1965, published 
in Notification No. G.s.a 1886 in Gazette of India 
dated the 25th December, 1965. 

(4) A copy each of t~ foHowmg Notifications under sub-
section (5) of section 7 of the Indian Telegraph Act, 
1885:-

(i) The Indian Telegraph (Third Amenc::iment) Rules, 1965 
published 'in Notiflbation No. 'G.S.R. 1842 in the 
Gazette of India dated the 18th December, 1965. 

(ti) The'lndian .Telegraph (Amendm.eIlt) Rul~,. 1966 pub-
lished in Notification No. G.S.R. 75 in Gazette of 
I:ndia dated the 8~h, January. 1966. 

(5) A copy of the Formation" Agreement between GC'vern-
ment of India and Nation81. Iranian Oil Company & 
AMOCO India' incorporated of U.S.A. for estalllishm.ent 
of an Oil Reftn~ at M.adras dated 18th November, 
1965. . . .. . 

(6) A copy of Crude Oil Sales Ag~tbetween' Go.vern-
,ment of India and National Iranian Oil Company and 
PAN American International Oil Company for salE' of 
crude oil to Madras Refineries Limited dated 18th Nov-
ember, 1965. 

(7) (t) A copy of Annual Report of Fertilisers and G~cals. 
Ttavancore Limited, for the year 1964-65, along with 
Audited Accounts ~d' the comments of the Comptroller 
and Auditor General thereon, under SUb-section (1) of 
section 619A of the Companies Act, 1956. 

(ii) Review by Government on the working of the above 
Company. 

·(8) A copy of the Union Public Service ,Commilsi.)n (Exemp-
tion from Consultation (Third Amenduient) Regula-
tions, 1965. pUblished in Notification No. G.S.R. 1672 in 
Gazette of India dated the 20th November, 1965, under 
clau.s$ (5) of article 320 of the Constitution, togethl!r 
with an explanatory Dote. 

·(9) A copy of Notification No. G.S.R. 1673 published. in Guette 
of India de.ted the 20th November, 1965, making an 
am.etidilitimt to . Schedule UI to the Iild'ian Administra-
tive Servtce' (pay) Rules; 1954, under sub-section (2) 
of section' 3 of the All India Services Act, 195]. 

-The notift~ations' were pre~OI.1sly laid on' the Table o-n-t-h-e-a-t-h 
December, 1965 and were re-Iaid under 'Rule 234(2) of the Rules of 
Procedure. 
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(10) A copy each of the following· Noti1leatioria making certain 
amendments to the Indian Administ.rative Service 
(Pay) Rules, 1954, under sub-section (2) of section 3 of 
the All India Services Act, 1951:-

(i) G.S.R. 1716 published·in Gazette of India dated the 27th 
November, 1965. 

(ii) G.S.R. 1718 published in Gazette of India dated the 27th 
November, 1965. 

(iii) G.S.R. 17-63 published in . Gazette of India dated the 4th 
December, 1965. 

(iv) G.S.R. 1764 published in Gazette of India dated the 4t.h 
December, 1865. 

(v) G.S.R. 1765 published in Gazette of India dated the Mh 
. DeCember, "1965. 

(vi) G.S.a. 1766 published in· Gazette of India· dated the 4th 
Deeember. 1965. 

(vii) G;S.R. 1767 published in Gazette of India dated the 4th 
December. 1965. 

(viii) G.S.R. 1796 published in Gazette of India dated the 11th 
.. December. 1965. 

(ix) G.S.R. 1949 published in Gazette of India dated the !8th 
December. 1965. 

(11) A copy of the Kerala Escheats and For,eitures Rules, 10985. 
published in Notification No. S.R.O. 184/65 in Kerala 
Gazette dated the 4th May. 1965 under sub-sectio:l (3) 
of section 17 of the Kerala Escheats and Forfeitures 
Act, 1964 read with clause (c) (iv) of· the Proclamation 
dated the 24th March, 1965, issued by th~ Vice-Presi-
dent, discharging the functions of the President. in rela-
tion to the State of Kerala. 

(12) A copy of the Kerala Fire Force Rules, 1965, publi~hed in 
Nutification No. G.O. Ms No. 406/65 /Home in Kerala 
Gazette dated the 9th November, 1965, under sub-
section (3) of section 35 of the Kerala Fire Force Act, 
1962, read with clause (c) (iv) of the Proclamation dated 
the 24th Mareh, 1965 •. issued by the Vice-Pn)sident, dis-
charging the functions of the President.· in relation to 
the State of Kerala. 

(13) A copy of the Indian Police Service (Uniform) Amend-
ment Rules, 1965, published: in Notification No. G.S.R. 
1717 in Gazette of India dated the 27th November, 1965, 
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as amended by Notification No. G.S.R. 12 published in 
Gazette of India dated the 1st JanuarY, 1966, under Bub-

o section (2) of section 3 of the All India Services 
Act. 1951. 

··(14) A copy of the Navy (Enrolment) Regulations, 198~, pub-
lished in Notification No. S.R.O. 359 in Gazette of India 
dated the 30th October, 196~, under section 185 of the 
Navy Act, 1957. 

(15) A ~copy each of the following Notifications ,mder. section 
24 of the Personal Injuries (Compensa,tion Insurance) 
Act, 1963:-

(i) The Personal Injuries (CompeDsation Insurance) Amend. 
ment Rules, 1965, published in· Notification No. S.o. 
77 in the Gazette of India dated. the 1st January. 1966. 

(ii) The Personal Injuries (Compensation' Insurance) 
Amendment Scheme, 19§ published in Notification 
No. S.O. 78 in the Gazette of India dated the 1st Jan-
uary, 1966. 

5. Statements by Ministen 
(i) The Minister of Defence made a' statement regarding the 

situdtion onIndia~hina Border. 

V(ii) The Minister of External Affairs made a statement on the cir-
cumstarices under which Shri Lal Bahadur Shastri died. He also 
laid on the Table a copy of the Medical Report on the subject. 

6. Motion. 
(1) Pandit D. N. Tiwary moved the following m()\ion:--

"That the members of this House do proceed to Polect in the 
manner required by sub-rule (3) of Rule 254 read with 
sub-rule (1.) of Rule 312B of the Rules of ProccdUTI! and 
Conduct of Business in Lok Sabha,two members from 
among themselves to serve as members of the Com-
mittee on Public Undertakings for the unexpjred term 
of the Committee, ~e Shri Panampilli Govinda 
Menon ceased to be a member of the Committee on his 
appointment as a Minister and Shri Harish Chandra 
Mathur resigned from the ~ommittee:" 

The motion wu adopted. 

··The notification was previously laid on the Table on the 18th 
Novem.ber, 1965 and was re-laid under Rule 234(2) of the Rules of 
Proeedure. 
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Oi) Shri S. V. Krishnamoorthy Rae moved the followinl 
motion:-

"That the time appointed for the presentation of the Report 
of the Joint Committee on the Bill to amend and COD-
solidate the law relating to patents, be extended upto 
the first day of the second week of the next session." 

rl 'he motion was adopted. 

7. Motion re: Forty-third Report of B",ineu Advisory Committee 

Shri Satya Narayan Sinha moved the following .. JIWtion:-
"That this House agrees with the Forty-third Report of the 

Business Advisory Committee p~sented. to the House 
on the 15th February, 1966." 

The motion Was adopted. 

8. Government Bill-Introduced 

The Indian Tariff ·(Amendment) Bill, 1966. 

9. Statement re: Ordinances-wid on the Tabl. 

A copy of the explanatory statement giving reasons for imme-
diate legislation by (1) The Indian Tariff (Amendment) Ordinance, 
1965 and (2) The Indian Tariff (Amendment) Ordinance, 1986, wu 
laid on the Table. under rule 71(1) of the Rules of Procedure and 
Conduct. of Business in Lok Sabha. 

10. Motion 

Sardar Swaran Singh moved the following motion:-

"That the Tashkent Declaration ·be taken into consideration." 
Twelve substitute motions were moved by-

(]) Shri Prakash Vir Shastri 
(2) Shri Sidheshwar Prasad 
(3) Shri Surendranath Dwivedy 
(4) Shri u. M. Trivedi (Three substitute motions) 
(5) Shri Krishna Chandra Pan1 
(6) Shrf Yashpal Singh. 
(7) Shri Madhu L~aye 
(8) Dr. L. M. Singhvi 
(9) Shri B. P. Maurya 

(10) Shri Siv!lIllurtbi Swami 
[P.T.O. 



-The following memben took part in the d.ebate:-
(1) H. H.Maharaja Pratap Keshari Deo 
(2) Shri H. N. Mukerjee 
(3) Sbri Krishna ~handra Pant 
(4) Sbri Bhagwat· Jh. A.zad 
(5) Shri U. M. Trivedi 
(6) Shri V. K. Krishna. Menon 
(7) Shri Surendranath Dwiveay 
(8) Shrimati Ren.Uka Ray 
(9) Shri Arun Chandra Guba 

(10) Sbri Tridib Kumar ·Chaudhuri 
(11) Shri Bakar All Mirza (Speech unfinished) .• 

The discussion was not concluded. 

(Lok Sabha adjourned till U·A.M. on Thursday. the 17th February. 
1966). 
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LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedlnp] 

Thursday, FebruaT'JI 17, 1966/Magha 28, 1887 (SaJeQ) 

No. C83 

1. Oltltuary Reference 

The Speaker and. Shri K. L. Balmiki made references to the pus-
ing away of Shri Raghubar Dayal Misra who 'Was a Member of the 
Provisional Parliament and the First and Second Lot Sabha. 

Thereafter members stood in silence for a short while al a mark 
of respect. 

2. Starred Questions 

Starred Questions Nos. 61-66 w:ere wally BDswsed. RepUes to 
remaining questions were laid on the Table. 

3. Uutarred QUIU ... 

Replies to Unstarred Questions Nos. 266-271, 273-279 and 281-
410 were laid on the Table. 

A statement by the Minister of Health and Family Planning cor-
~the·reply given on the 18th November, 1965 to 'UDStarred 
Qu.tion No. 837 regarding Water &lpply and DraiDa.ge Scheme in 
. Coc:h1n was also laid on the Table. 

4. CaiUD. attention to Matter of Urpat PuWic IJDpertance 

Shri Indrajlt Gupta called the atten·tion of the MlD1.ter of Exter-
D8l Aftairl to the reported letter from the President of North Vietnam 
to the Prelident. of India and the reply sent the!'eto. 

The Minister of External Affatrs made a statement In regard 
thereto. 

[p.T.O. 
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5. Papers laid on the Table 

The following papers were laid on the Tab1e:-

(1) A copy of the Annual Report of the Kerala Financial 
Corporation along with the statement showing Assets 
and liabilities of the Corporation, for the year ended the 
31st March, 1965,un.der sub-section (3) of section 38 of 
the State Financial Corporations Act, 1951 read with 
clause (c) (Iv) of the Proclamation dated the 24th March, 
1965, issued by the Vice-President, discharging the func-
tions of the President, in" relation to the State of Kerala. 

"./(2) A copy of the Repo~ of the Energy Survey of India 
Committee. 

(3) A copy each of the following Notifications making certain 
amendments to the Jenmikaram Panchaya'1 Payment 
(Abolition) Rules, 1961. under sub-section (5) of section 
24 of the Jenmikaram. Payment (Abolition) Act, 1960, 
read with clause (c) (iv) of the Proclanlation dated the 
24th March, 1965, issued. by the Vice-President. discharg-
ing the functions of the President, in relation to the 
State of Kerala:-

(i) S.R.O. No. 105/65 published in Kerala Gazette dated th~ 
16th March, 1965. . 

(ii) S.R.O. No. 131/65 published in Kerala Gazette dated the 
30th March, 1965. 

(iii) S.R.O. No. 159/65 published in Kerala Gazette dated the 
20th ApriL 1965. 

(tv) S.R.O.No. 166/65 published in Kerala Gazette dated the 
27th April, 1966. 

(4) A copy each of the following Notifications making certain 
amendments to the Pattazhi Devaswom Lands (Vesting 
and Enfranchisement) Rules, 1962, under sub-section 
(4) of section 12 of the Pattazhl Devaswom Lands (Vest-
ing and Enfranchisement) Act. 1961, read with clause 
(c) (iv) of the Proclamation. dated the 24th March, 1965, 
issued by the Vice-President, discharging the functions 
of the President, in relation to the State of Kerala:-

(i) S.R.O. No. 161/65 published in Kerala Gazette dated the 
27th April, 1~65. 

(ii) S.R.O. No. 219/65 published in Kerala Gazette dated the 
25~h May. 1965. 
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(iii) S.R.O. No. 353165 published in Kerala Gazette dated the 
14th September, 1965. 

(5) A copy of Final Report of Committee on Transport Policy 
and Coordination. , 

(6) A copy each of the following papers under sub-section (1) 
of section 619A of the Companies Act, 19Sfl:-

(i) Annual RepOrt of the National Newsprint and Paper 
Mills Limited, Nepanagar, for the year 1964-65 along 
with audited accounts and comments of the Comptroller 
·and Auditor General thereon . 

. (ii) Review by the Government on the working of the above 
company. 

(7) A copy of the Coir Industry (Registration and Licensing) 
Fourth Amendment Rules, 1965. published in Notifica-
tion No. G.S.R. 1795 in Gazette of India dated the 4th 
December, 1965, under sub-section (3) of section 26 of 
the Coir Industry· Act, 1953. 

(8) A copy ea~h of the following Notifications UDder sub-sec-
tion (3) of section 17 of the Export (Quality Control and 
Inspection) Act, 1963:-

(i) The Export of Cast Iron Soil Pipes (Inspection) Rules. 
1965 published in Notification No. S.O. 2426 in Gazette 
of India dated the 2nd August, 1965. 

(ii) The Export of Zip Fasteners (Inspection) Rules. 1965 
published in Notification No. S.O. 2692 in Gazette of 
India dated the 24th August, 1965. 

(iii) The Export of Enamelwares (Inspection) Rules, 1965 
published' in Notification No. S.O. 2696 in Gazette of 
India dated the 25th August, 1965. 

(iv) The ~port of Light Engineering Products (Inspection) 
Rules, 1965 publiShed in Notification No. 5.0. 3031 tn 
Gazette of India dated the 20th Sep~ber, 1965. 

(v) The Export of Steel and Steel Products (Inspection) 
Rules, 1965 published in Notification No.. S.O. 3096 in 
Gazette of India dated the 28th September, 1965. 

(vi) The Export (Quality Control arid Inspection) Amend-
'ment Rules. 1965publishell in Notification No. S.9. 3100 
in Gazette of India dated the 29th September. 1965. 
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(vii) The Export of Minerals and Ores (Inspection) Rules, 
1965 published' in Notification No. S.O. 3151 in Gazette 
of India dated the 30th September, 1965. 

(viii) The Export of Manganese Ore and Iron Ore (Inspection) 
BuIes, 1965 publiShed in Notification No. S.O. 8153 in 
Gazette of IDdia dated. the 3(}th September, 1965. 

(ill) The. Export of Cast Soil Pipes (Inspection) Amendment 
Rules. 1~ published. in Notification No. S.O. 3406 in 
Gazette of India dated the 28th October, 1965. 

(x) The Export of De-oiled Rice Bran (Quality Control and 
lnspediOD) Rules, 1965 published in Notification No. S.O. 
3607 in Gazette of India dated the 16th November, U~65. 

(xi) The b.port of Frog Legs (In&peetion) Rules. 1_ pub-
lillhed in Notiftcaticm No. S.O. 370'1 in Guette of India 
dated the 25th 'November, 1965. 

(xii) The Export of Safety GJass (Inapectjan) Rules, 196& 
published. in Notification No. S.O. 3783 in Gazette of 
India dated the 7th Deeernber, 1965. 

(xiii) The Export of Coir Products (InapecUon) Amendment 
,Jl,ules, '1965 published in Notification No. S.O. 3920 in 

, Gazette of India ciatecl the 16th I)ecember, 1965. 

(xiv) The Export of Minerals and Ores-Group I (Inspection) 
Rules, 1965 published in Notification NQ., 1l0. 3977 in 

'QazeUe of India dated the 20th December, 1965. 

(xv) The Export of Minerals and Ores-Group n (Inspection) 
Rules, 1965 published iD Notification No. S.O. 3980 in 
Gazette of lDdia dated the 20th December 1965. 

(9) A copy each of the follOWing Natifications under Bub-
Jection '(6) of section 3 of, the Essential Commodities 
Act, 1955:-

(i) 8.0.3809 published in the Gazette of India dated the 
pth December, 1965 repealing the Cotton Textiles 
(Pfoduction by Handloom) Control Order, 1956. 

(li) The JutAt (Uceoaing and Control) Amendment Order, 
1865, pubtil1ieci· in NotitlcatiOll No. S.O. 3816 published 
in the GQetW ot ,India dated the 14th December, 
1965. 
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(iii) S.O. 23 published in the Gazette of India dated the 1st 
January, 1966. 

(10) A copy each of the following Report.s under IJection ~ 9f 
the Life Insurance Corporation Act, 1956:-

(i) Annual Report of the Life I~noe Corporaijon of 
India for t1'le year ended the 31st March. 1165, . .along 
with Audited Account" 

(ii) Fifth Valuation Report of the Life Insurance· Corpora-
tion of India as at 31st March; 19615. 

(11) A copy of the Emergency Risks (Goods) Insurance (sheth 
~ent) Scheme, 1965 published in Notification 
No. S.D. 3984 in Gazette of India dated the Uth Decem-
ber, 1965, under sub-section (6) of section 5 of the 
Emergency Risks (Goods) Insurance Act, 1962. 

(12) A copy of the Emergency Risks .(Factories) Insurance 
. (Sixth Amendment) Scheme, 1965, published in N'&ti-

ftcation. No. 9,0. 8988 in Gazette f)f India dated the 24th 
December, 1965, under sub-section (7) of section 3 of 
the Emergency Risks (Factories) Insurance Act, 1962. 

(13) A copy of the Report ot the Indian Delegation to the 18th 
Session of the W.H.O. Regional COJDlD.itt~ for South 
East Asia held in Kabul from 30th Oatober to 6th 
November, 1"5. 

(14) A copy of the Textiles Committee (Amendment) Rules, 
1965 pubu-hed in Notlfication No'. G.S.a.. 1778 in 
Gazette of India dated the 4th December, 1965, under 
sub-section (3) of section 22 of the Textiles COInIftIUee 
Act, 1963. 

6. Meaace &om Bajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held 011 the 15th February, ~M6, !lajya Sabha passed the Seamen'S 
Provident Funds Bill. 1965. passed by Lok Sabha on the . 20th 
September, 1965,· with amendm,ents and returned the Bill with the 
request that the concurrence of Lok Sabha td the amendments be 
communicated to Rajya Sabha. 

7. Bill as amended by Raj)'ll Sabba-laid QQ tile Tabl. 

Secretary laid on the Table the Seamen's Provident Funds Bill, 
1966, which had been returned by Rajy~ Sabha with amendments. 

[P.T.O. 
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8. Puel of Chairmen 
The Speaker announced that he had nominated the following 

members on the Panel of Chairmen:- . 
(1) Shrimati Renu Chakravartty 
(2) Shri T. H. Sonavane 
(3) H. H. Maharaja Pratap Keshari Deo 
(4) Shri P. Venkatasubbaiah 
(5) Shrbnati Renuka Ray 
(6) Shri Sham Lal Saraf 

9 .. · S9temeBt by Minister 

. The Minister of State for Railways made a statement on the acci-
dent to 3 UP Assam Mail on the Mariani-Farketing section of the 
N. F. Railway on the 16th February, 1966. 

10. Statement re: Government Bu,iness 

The Leader of the House made a statement regarding Govern-
ment business for the week commencing the 21st February. 1966. 

11. ·Govenunent BiJl-lntrociueed 

The Delhi Land Reforms (Amendment) Bill, 1966. . .. 
12. Statement re: Ordinance-laid on the Table 

A copy of the explanatory statement giving reasons for imme-
diate legislation by. the Delhi Land Reforms (Amendrtlent) Ordi-
nance, 1966, was laid on the Table under rule 71(1) of the Rules 
of Procedure and Conduct of Business in Lok Sabha. 

13. Motion 

Discussion on the follOWing motion moved by Sardar Swaran 
Singh, namely:- .: 

"That the Tashkent Declaration be taken: into consideration" 
and the substitute motions thereto moved on the 16th February, 
1968, continued. 

The following m~bers took part in the debate:-

(1) Shri Bakar Ali Mirza 
(2) Shri Dinen Bhattacharya . 
(3) Shrimati Vijaya Lakshmi Pandit 
(4) Shri Frank Anthony 
(5) Shri J. B. Kripalani 
(6) Shri Sham La! Saraf 
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(7) Shri Madhu Limaye 
(8) Shri J oachJm Alva 
(9) Shri Era Sezhiyan 

(10) Shrimati Tarkeshwari Sinha· 
(11) Shri Prakash Vir Shastri 
(12) Shri B. P. Maurya 
(13) Dr. M. S. Aney 

The discussion was not concluded. 

14. Statement by Minister 
The Minister of Defence made a statement regarding the agree-

ment arrived at between the Chief of the Army Staff, India, with the 
C.-in-C., Pakistan Army about the arrangements fo be made fo. the 
withdrawal of armed personnel in pursuance of the Tashkent Agree-
ment. 

15. Motion re: Seventy-seven~ Report of Committee on Private 
Members' Bills and Resolutions 

Shri Hem Raj moved the following motiOn:-
''That this HoUse agrees with the Seventy-seventhReport of 

the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 15th February, 1966." 

The motion was adopted. 

16. Private Members' Bills-Introduced 
(1) The Hindu Marriage (Amendment) Bill, 1966 (Ammdment 

of section 13) by Shri Diwan Chand Sharma. 

(2) The Constitution (Amendment) Bill, 1986 (OmiBrion of arti-
cles 152, 370, etc.,) by Shri Prakash Vir Shastri. . 

(3) The Aligarh Muslim University (Amendment) Bill, 1966 by 
Shri Krishna Deo Tripathi. 

(4) The Constitution (Amendment) Bill, 1866 (Amendment Of 
articles 1 and 393) . by Shri Krishna Deo Tripathi. 

(5) The ConstitutiQn (Amendment) Bill, ·1866 (Amef!dmmt of 
the Seventh Schedule) by Shri Krishna Deo Tripathi. 

(6) The Prevention of Cow Slaughter Bill, 1966 by Shri Hukam 
Chand Kachwai. 

(7) .The Denpminational Educational Institutions (Discontinuance 
of Aid) Bill, 1966 by Dr. Mahadeva Prasad. 

(8)Tbe Hindu Marriage (Amendment) Bill, 1966 (Amendment 
of section 5) by Dr. Mahadeva Prasad. 

[P.T.O. 
1869 



(9) The Constitution (Amendment) Bill, 1966 (Amen4ment of 
artiele 31) by Shri Madhu Limaye. 

(10) The Constitution (Amendment) Bill, 1966 (Amendment of 
article 16) by Shri Madhu Limaye. 

(11) The Constitution (Amendment) Bill, 1966 (Amendment of 
artieles 22, 32 and omiss.ion of article 359) by Shri Madhu Limaye. 

(12) The Constitution (Amendment) Bill, 1966 (Amendment of 
articles 83 and 172) by Shri Madhu Limaye. 

(13) The Constitution (Amendment) Bill, 1966 (Amendment 
of a!ticle 352) by Shri Hari Vishnu Kamath. 

(1') The Treason Bill, 1966 by Shri M. L. Dwiyed.i. 

17. Private Member's Bill-withdrawn 
The All-India Services (Amendment) Bill, 196~ (lftlerticm of new 

seetion 3A) by Shri C. K. BhattachaT1/ya. 
Shri C. K. Bhattacharyya concluded his speech on the metion for 

consideration of. the Bill moved by hi~ on the 3rd December, 1965 . 

. '1'b.e following members took part in the debate:-
(1) Shri Raghunath Singh 
(2) Shri Onkarlal Berwa 
(3) Sbri Diwan Chand Sharma 
(4) Sbri K. L. Balmiki 
(5) Shri Yashpal Singh 
(6) Shri Sasama Kumar Das 
(7) Shri Sheo Narain. 
(8) Shri Vidya Charan Shukla. 

Shri C. K. Bhattacharyya replied to the debate. 

The Bill was withdrawn by leave of the HOUle. 

18. Private Member's Bill-Under Consideration 
The Code of Civil Proeedure (Amendment)· BUl, 1962 ·(Am.end-

ment of section 92) by Shri Dtwan Ch4nd S'h4rm4. 

'the motion for consideration of the Bill was moved by sttt1 Dl9lan 
Chand Sharma. His' speech was not concluded. 

(tot Sabha adjourned till 11 A.M. on Monday, the 21st February, 
1966). 
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LOKSABHA 

BULLETIN-PART I 

[Brief Record of Proc:eediDIs] 

Monday, February 21, 1986/Phatguna 2, 1887 (Sak4) 

He •• 

1. Starred Questions 

Starred Questions Nos. 91-97 were orally answered. Replies to 
remaining questions were raid on the Table. 

2. Unstarred. QuestiOIlS 

Replies to Unstarred Questions Nos. 411-420, 422-431, 433--M2, 
505-520, 522--626 and· 5~37 were laid on the Table. 

3. Callinl Attention to Matter of Urpnt PUBc Importaaee 

Shri Hem Barua called the attention of the Minister of Education 
to the reported police atrocities in the campus of Banaras Hindu 
University on the 3rd February. 1968. 

~e Minister of Education made a statement in regard thereto. 

~. Adjournment MotiOn 

The Speaker gave his consent to the moving of adjournment 
motion given notice of by Shri S. M. Banerjee and others regarding 
serious situatiun in West Beagal due .to the Centre'. failure to supply 
adeqllate rice, wheat and kerosene oil and police ftring in Baahirbat 
resulting in serious injury to nine perIODS. 

Shri S. M. Banerjee then asked for leave of the House to the 
moving of the motion. The Speaker a.sked those members who 
were in favour of leave being granted to rise in their places. As 
lese than fifty members rose, the Speak1informed that the mem-
ber did not have the leave of the House. . 

[P.T.O. 
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5. Papen laid ontha Table 

The following papers were laid on the Table:-

.' .... 1 
,..~. 

(1) A copy pf the Navy (Pay and Allowances) Regulations, 
1966, published in Notiftcation No. S.R.O: 1-E in Gazette of 
India, dated the 5th January, 1966 under section 185 of the 
Navy, Act, 1957. I 02) A copy of Record of discussion' ~t ;Rawalpindi on the 9th 
and 10th ~ebruary, '1966 between' Chief of Army Staff, 
India and C-in-C Pakistan Army. 

(3) A copy each of the following Repotts submitted to the 
, Government by the Committee on Broadcasting and Infor·· 
. mation Media headed by Shri A. K. Chanda:-
(i) Radio Coverage for Borlier Areas, 

(ii) Broadcasts for Rural Areas, and 
(iii) Television for India. 

(4) A copy of the Annual Report'of the Registrar of News-
papcm; for India, 1965 (Part II). 

6. ~rt of Public Accounts Committee 

Shri R. R. Morarka presented the Thirty.-seventh B.:e9ort.of the 
Public Accounts Committee on paras 12, 13, 14 and 28 of Audit Report 
(Defence Services), 1964. 

7. Motion 

Sardar Swaran Singh replied to the debate on the follow ... 
motion, namely:-

"That the Tashkent Declaration be taken into considera-
tion" 

and the substitute motions thereto moved on the 16th February, 
.1966. 

The substitute motions movedbySarvuhri U. M. Trivedi (liub--
stitute motion Nos. 5 and 6), Surendranath Dwivedy, Y .... 
Singh, Dr. L. M. Singhvi and Shri B. P. Maurya, were nega ... 

'l11e substitute· motion moved by Shri Krishna Cfumdra Pant·was 
adopted 'as follows:- . 

"That this House having takeh into consideatiOn . the 
Tashkent DeClaration, apprOves the' ,stand: of h Qov-
emment of India thereon." 

The remaining substitute motions were barred. 
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8. Motion of Thanks on the President'. Addren 

Shri Shivajirao S. Deshmukh moved the following motion:-
. "That ail Address be presented to the President in the follow-, 

ing terms:-
'That the Members of Lok Sabha assembled in this Session 

are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 14th Febru-
ary, 1966.'" 

Pandit Jwala Prasad Jyotishi seconded the motion. 

Fifty-four amendments were moved by-
(1) Shri N. G. Ranga 
(2) Shri Sivamurthi Swami 
(3), Dr. L. M. Singhvi 
(4) Shri S. K. Pottekkatt 
(5) Shri Madhu Limaye 
(6) Shri Krishnan Manoharan 
(7) Shri Gauri Shanker Kakkar 
(8) Shri Ram Sewak Yadav 
(9) Shri Ramchandra Vithal Bade 

(10) Dr. M. S. Aney 
(11) Shri Hari Vishnu Kamath 
(12) Shri Dinen Bhattacharya 
(13) Shri C. H. Mohammad Koya 
(14) Shrimati Renu Chakravartty 
(15) H. H. Maharaja Karni Singhji of Bikaner 

The following members took part in the debate:-
(1) Shri N. Dandeker 
(2) Shri Kashi Ram Gupta 
(3) Shri R. K. Khadilkar (Speech unfinished.). 

The discussion was not concluded. 

·9. Statement by Prime Minister 

The Prime Minister made a statement regarding the Prime Min-
ister's meeting with the Nagas. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd February, 
1966). 

-Made at 3-05 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

No .• 
1. St8l'Nd Questions 

Starred Questions Nos. 120-126 were orally answered. Replies 
to remaining questi~ns were laid on the Table. 

2. Vustarred Questions 

Replies to Unstarred Questions NOI. 539-455, 557-588 and 
590-631 were laid on the Table. 

3. Callin, Attention to Matten of Urgent PabUe Importance 

(1) Shri Hom! Y. Daji eallecl the attention ~f the Prime Minister 
to the recent talks held between the Prime Minister of India and 
the Vice-President of U.S.A. 

The Prime Minister made a statement in regard thereto. 
·(ii) Shri Yashpal Singh called the attention of the Minister of 

Railways to the reported collision between Gujarat Mail and a 
goods train at Dhang Road on the 22nd February, 1966, resulting 
in the death of three persons and injuries to several others. 

The Minister of State for Railways made a statement in regard 
thereto. 

4. Papen laW. Oft the Table 
The following papers were laid on the Table:-
. •• (1) A copy of Notification S.R.O. No. 296/8& publi.hed. in 

Kerala Gazette dated tbe 27th July, 1.5, making 
-------

·Was taken up at 5 P.M. 
"The notifications were previOUSly laid on the Table on the 

7th December, 1965 and were re-laid under Rule 2M (8) of the Rulet 
of Procedure. 

[P.T.O. 



certain amendment. to the Kerala Motor Vehicles (Taxa-
tion of Passengers and Goods) Rules, 1963, under sub-
section (4) of section 20 of the Kerala Motor Vehicles 
(Taxation of Passengers and Goods) Act, 1963, read 
with clause (c) (iv) of the Proclamation dated the 24th 
March, 1965, issued by Vice-President, discharging 
the functions of the President. in relation to the State 
of Kerala. 

(2) A copy each of the following Notifications making certain 
ame~ents to the Kerala Motor Vehicles Rules, 1961, 
under sub-section (3) .of section 133 of the Motor Vehi-
cles Act, 1939, read with clause (c)(iv) of the Pro-
clamation dated the ~th March, 1965, issued by Vice-
President, discharging the functions of the President. 
in relation to the State of Kerala:-

.. (t) G.O. (MS) No. 246jPW published in K:!rala Gazette 
dated the 21st September, 1965 . 

•• (ii) S.R.O. No. 375/65 published in Kerala Gazette dated 
the 12th October, 1965. 

t (iii) S.R.O. No. 394/65 published in Kerala Gazette dated the 
2nd November, 1965. 

·t(iv) S.R.O. No,'402/65 published in Keral" Gazette dated the 
9th November, 1985. 

(3) A copy each of the follOwing Notifications under section 
14A of the Aircraft Act, 1934:-

(i) The Indian Aircraft (Sixth Amendment) Rules, 1965, 
published in Notification No. G.S.R. 1865 in Gazette 
of India dated the 25th December, 1965 together with 
an explanatory note. 

(ii) The Indian Aircraft (First Amendment) Rules, 1966 
published in Notification No. G.S.R. 63 in Gazette of 
India dated the 15th January. 1966 together with an 
explanatory note. 

-------------------------"'.-rnie notifications were previously laid on the Table on the 7th 
December, 1"5 and. were re-Iaid under Rule 234(2) of the Rules of 
Procedure. 
··tThe notifications were previously laid on the Table on the 9th 
December, 1986 and were re-laid under Rule 234(2) of the Rules of 
Procedure. 



(4) A copy of the Annual Accounts of the Cochin Port Trust 
for the period 29th February, 1964 to 31st March. 1964 
and the Audit Report thereon under sub-section (2) of 
section 103 of the Major Port Trusts Act, 1963. 

(5) A copy of the Delhi Motor Vehicles (Fifth Amendment) 
Rules, 1965 published in Notification No. F.3(8) /65-
PR(T) in Delhi Gazette dated the 15th July, 1965 under 
sub-Iection (3) of section 133 of the Motor Vehicles Act, 
1939. 

(6) A copy of the Rice Milling Industry (Regulation and 
Licensing) Amendment Rules, 1966 published in Noti-
fication No. G.S.R. 85 in Gazette of India dated the 15th 
January, 1966 under sub-section (4) of section 22 of the 
Rice Milling Industry (Regulation) Act. 1958. 

(7) A copy each of the fohowing Notifications under sub-
section (6) of section 3 of the EsSential Commodities 
Act, 1955:-

(i) The· Delhi Roller Mills Wheat Products (Ex-mill and 
Retail) Price Control Order, 1965 published in Noti-
fication No. G.S.R. 1792 in Gazette of India dated the 
2nd December, 1965. 

(ii) The Roller Mills Whea:t Products (Price Control) Sixth 
Amendment Order, 1965 publisled in Notification 
No. G.S.R. 1793 in Gazette of India dated the 2nd 
December, 1965. 

(iii) The West Bengal Essential Commodities (Restrictions 
on Movement) Control Second Amendment Order, 
1965 published in Notification No. G.S.R. 1813 in 
Gazette of India dated the 1Hh December, 1965. 

(iv) G.S.R. 1825 published in Gazette of India dated the 7th 
December, 1965 rescinding the Rice and Paddy 
(Assam) Second Price Control Order, 1962. 

(v) The Rice (Northern Zone) Movement Control Amend-
ment Order, 1965 published in Notiflcation No. G.S.R. 
1831 in Gazette of India dated the . 8th December, 
1965. 

(vi) The Inter-Zonal Wheat and Wheat Products (Move-
ment Control) Fourth Amendmet:lt Order, 1965 pub-
lished in Notift.cation No. G.S.R. 1832 in Gazette of 
India dated the' 8th December, 1965. 
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(Vii) G.S.R. 1862 published in Gazette of India dated the 
16th December, 1965 rescinding the Orissa Rice Pro-
curement (Levy) Order, 1964. 

(viii) The Andhra Pradesh Rice and Paddy (Restriction on 
Movement) Third Amendment Order. 1965 published 
in Notification No. G.S.R. 1863 in Gazette of India 
dated the 16th December, 1965. 

(ix) The Tripura Foopgrains Movement Control (No.2) 
Amendment Order, 1965 published in NQtiftcation 
No. G.S.R. 1889 in Gazette of India dated the 18th 
December, 1965. 

(x) G.S.R. No. 134 published in Gazette of India dated the 
18th January, 1966 . . 

(8) A eopy of the Companies (Preservation and DiSposal of 
Records) Rules, 1966, published in Notiftcation No. 
G.S.R. 98 in Gazette of India dated the 15th January, 
1966 under sub-section (3) of section 642 of the Com-
panies Act. 1956. 

(9) A copy of Notification No. 8.0. 96 published in Gazette of 
India dated the 8th January, 1966 under section 63 of 
the . Admini.trators-General Aut l 1963 . • 

(10) A copy each of the followin~ Notifieations under sub-
section (~) of section 637 of the Companies Act, 1956: 

(1) G.S.R. 71 published in Guette of India dated the 
8th ·JAnuary, 1966. 

(ii) G.S.R. 72 published in Gazette of India dated the 
8th January, 1966. 

5. Meuage from Rajya Sabha 

Secretary reported a message from Rajya SabhA that at ~s sitting 
held on the 18th February, 1968, Rajya Sabha passed the Beedi and 
Cigar Workers (Conditions of EMployment) Bill, 19M. 

6. Bill PalMMl 1.1 Rajy. labha-Laid on the Table 

Secretary laid on the Table a. copy of the Beedi and Ci'gar 
Workers (Conditions of Employment) Bill, 196&, as pasaed by 
'Rajya Sabha. 



T. Motion re: Extension of Time fDr~'.f ~ .r .... t 
Committee . 

Sbri S. V~ Krialm4m&1OllthyRao mowd the tollowmg motioll:-

uThat the time appointedmr the pn!8entation of lIbe Beport 
of the Select Committee on the aUI to provide ..for . the 
constitution of a High Court for the Union ten"itory of 
Delhi, for the extension of the jurisdiction of that 
High Court to "the Union territory C1f 'Himachal PI a4eah. 
-and. for matters connecteCi therewith, -be extenBed llpk) 
the 4th April, 1966;" 

The motion was adopted. 

8.' 'Goveratwent Bftl"';'Intl'odueed 

The Imports and Exports (Control) Amendment Bill, 18M. 
I 

9. :JIottea« Thanks on (he President's Addrell 
Discussion on the following motion and amendments thereta 

moved on the 21st February, 1966, continued:-

u'l'hat an Address be presented to the President in the follow-
ing terms:-

'That the Members of Lok Sabha assembled in this Sesaion 
are deeply grateful to the President for the Addrell 
which he has been pleased to deliver to both HOUleI 
of Parliament assembled together on the 14th Febnl-
ary, 1966.''' ' 

The following members took part in the debate:-
(1) Shri R. K. Khadilkar 
(2) Shrimati Renu Chakravartty 
(3) Shri Harish Chandra Mathur 
(4) Shri Yashpal Singh 
(5) Shri Tekur Subramanyam 
(6) Shri Ramchandra Vithal Bade 
(7) Shri A. P. Sharma 
(8) Shri Krishnan Manoharan 
(9) Shri Asoke K. Sen 

(10) Dr. L. M. Singhvi, 
(11) Shri P; R. Ramakrishnan .. 

• :{IP.r.O . 



. '(12) Shri, P.G;' Karuthiruman 
(13) Shri S. M. Banerjee 
(14) Sbri'lnati T. Lakshmi Kantllamma (Speech unfinilhed). 

, ,,- The djscussion was notl concluded. 
" 

1P~ ,BaU-'an.hour Discussion on Matters ariaina' out of Answer to 
Q1IeIItiOD 

; ,Dr., L. -M. SiDgh\li raised a half-an-hour discussion on points aris-
ing out of the answer given on the 15th February, 1968 to Starred 
Question No.4 regarding famine conditions in States. 

Shri C. Subramaniam replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on W.ednesday, tJae 23rd. 
February, 1966). 
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LOKSABBA 

BULLETIN-PART I 

[Brief Record of ProceediIJ.p] 

W.edneBdall, February 23, 1966/Phalpn4 4, 1881 (Sa1ca:) 

Ne,468 

1. Starnd Q1intiODs 

Starred Questions Nos. 149-156 were orally answered. RepUes 
to remaining questions were laid on the Table. . 

2. Unstarnd Questions 

Replies to Unstarred Questions Nos. 632--638, 640-759. 761-775 
and 777-790 were laid on the Table. -

A statement by the Minister of Labour, Employment, and Reba-
bilitation correcting the reply given on the 8th Deeember, 1989 to 
UnstalTed Question. No. 2116 regarding mi,grants in Tripura was allO 
laid on the Table. 

3. Callin, Attention to Matters of Urgent Public lmpoJ'tance 

(1) Shri Hukam Chand Kachwai called the attention of theMiD.-
ister of Railways to the recent blowing up of railway track by Nag. 
hOStiles. 

The Minister of State for Railways made a statement in ",ard 
thereto. 

-(Ii) -Shri MadhuLimaye called the attention of the Minister of 
Defence to the reported crash of an -Indian Ali- Force plane at 
Borjhar airport in Assam on the 22nd February, 19(56, reaulting in 
the death of ten persons. . '. 

Th~ Minister of Defence made a statement in regard thereto. 
----------_._----- -------

·Was taken up at 5 P.M. 
[P.T.O. 
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4. Papers laid 011 the Tabl. 
The following papers were laid on the Table:-

(1) A, copy of the Coal Mines Pit-head Bath (Amendment) 
Rules, 1965 published in Notification No. G.S.R 1640 in 
Gazette of India dated the 13th November, 1965 under 
sub-section (7) of section, 59 of the Mines Act, 1952. 

(2) A copy of the DOck Worke~ (Regulation of Employment) 
Amendment-Rriles, 1966 published in Notification No. 
S.O. 398 in Gazette of India dated the 5th February, 
J9ti6 1,Ulder sub-,section (3) of section 8 of the Dock 

":' ":" WOrkers '(Regulation of Employment) Act, 1948. 

(3) A copy of Notification No. S.R.O. 289/65 published in 
Kerala GazeUe dated ,tQe 20th July, 1965 making certain 
amendnlent to the Kerala Industrial Establishments 
(Nat:.lonal and Festival Holidays) Rules, 1959 'under sub-

.. section (3) of sect~on 12 of the Keral., Industrial Estab-
lishments (National and Festival Holidays) Act, 1958 
read with clause (c) (iv) of the Proclamation dated the 
24th March, 1965, issued. by the Vice-President" dis-; 
charging the fun~tions of the President, in ,relation to 
the State of Kerala. ' 

5. Report of Committee on Private Members' Bill. and 8eaobdions 

I, ,Shrl, S. V. K:rishnamoorthy Rao 'presented th~ Seventy-eighth 
Report't>{the Committee on Private-Members' Bills ~d'ResOlutions. 

6. Statement. by Ministers 

V":(i) , The Minister of Defence laid' em the, Table a stat~ent on the 
sitU;atiol') ~>n India-1?akistanborder. ' 
f '.., • ". • • • • " 

(ii) The Deputy Minister of Home Affairs made a state11)ent 
correcting. the answers given on the 10th Noverpber, 196~ and the 
1st n'ecember, 1965 to certain supplementarfes by'Sarvashri Yashpal 
Singh and S. M. Banerjee on Starred Question Nos. 122 and 3$ loe'-
gardi!li the ,arrest of a Kanp~r llldustrialist anti Seizure of 'Wagon 
of Ir()llSheets at ~npur,respec:tively.. " . ,'. 

7.Moij~: ~ ExtensiOn of tilDe for Preie~t.tto.. ~I BePQ.rt. ;fl.~J~,t 
C~mmi**ee 

Sh~{S: '.J~ '. Krishnamoorthy Rao moved the":'f~&~ng~~tion:-
"That the time appointed for the presentation of the Report of 

'~J '., the Joint Committee on the Bill to regulate the procedure 



for the investigation and proof of the misbehaviour or 
incapacity of a Judge of the Supreme Court or of a High 
Court and for the presentation of an address by Parlia-
ment to the President, be extended up to the 31st March, 
1966." 

The motion was adopted. 

8. Motion of Thanks on the President's Address 

Discussion on the following motion and amendments thereto 
moved on the 21st February, 1966, continued:-

"That an Address be presented to the President in the follow-
ing terms:-

'That the Members of Lok Sabha assembled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses of 
Parliament assembled together on the 14th February, 
1966.' .. 

The following members took part in the debate:-
(l) Shrimati T. Lakshmi Kanthamma 
(2) Shri Hari Vishnu Kamath 
(3) Shri Harish Chandra Heda 
(4) Sardar Gurmukh Singh Musafir 
(5) Shri Dinen Bhattachary-a 
(6) 8hri R. G. Dubey 
(7) Shri M. L. Dwivedi 
(8) Shri C. L. Narasimha Reddy 
(9) Shrl Ramshekhar Prasad Singh 

(10) Dr. Ram. Manohar Lohia 
(11) Shri Kashi Nath Pandey' 
(12) Shri Ansar Harvani 
(13) Shri B. P. Maurya 
(14) Shri Cherian J. Kappen 
(15) Shri Onkar Singh -(Speech unjiniahed). 

The discUllion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th Febru-
ary, 1966). 
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LOKSABBA 

, BULLETIN-PART'I 
[Brief Record of Proceecl1ngs] 

Th.tU"sd4l1,I'ebnu&'1I 24, 1868/PhaZguM 5, 188'7 (8ab) 
!. • . ' 

" 

1. Starred QuelatiODs 
Starred Queltlon Nos. 17i-183 were orally anawered. Replfes to 
~g questions were laid on the Table. -

2. Uutarred QuesttODa 

Replies to Unsta.rred Questions -Noe. 791-.823, 825 139, 841--88'1 
and 869 were laid on the Table. 

3. SIaort Notice' Question 

One Short Notice Question addressed to the Minister of Irrigation 
and Power regarding Qang Canal was orally aDSwered and IUpple-
mentary questions were answered thereon. 

4. ()tllinl' attention to matters of Urpat Public Importance 

(1) Shri Kishen Patmayak called the attention ~f the Prime 
Minls~ to the recent talks held between th~ Prime MinIIter ~f IDcUa 
and the President of Ghana. 

The Prime ¥inlster made a ~tatement in regard thereto. 
• (U) Shri Hukam Chand KachWai ealled the attention of the 

Minister of Labour and Employment to the lOck-out in the Delhi Cloth 
Mills and lathi-charge on workers by the police. 

The Minister of Labour, Employment and RebabW*-tion made a 
statemeDt iD regard thereto. - , 

5. Papen laid OD tile Table 

The followm, papers were laid on the Table;-
(1) A statement on power shortage in certaiD States cluA 'to 

drought conditions. ----·Wu -taba Up at I •. II~ 
[p.T.a. 



(2) A copy of 'Economic Survey 1965-66'. 

(3) A copy of Government Resolution No. 3/12/65-EP (Agrt) 
dated the 1st J 8JlUUy. 19E regarding black pepper. 

(4) A copy each of the.foUowing Notifications under 8ub-aection 
(3) of section 28 of the PUblic Debt Act, 1944:-

(1) The Public Debt (Amendment) RUles, 1966 published in 
Notification No. G.S.R. 109 in Gazette of India dated 
the 22nd January.' lI86. 

(Ii) 'nle Public Deb! (Compensation Bonds) Amendment 
Rules, 1966 published in Notification No. G.S.R. 110 in 

/. Gazette of India dated the 22nd ~alallal:Y,~ v (8) A 'cOpy"of the: Agreement dated the 211tt. :J'UuIlfY,1886 
between the GoYenunent of India and the Go\fenimeat 
of United States of America relat~ t9 ALe ~vestment 
Guarantee Programme for investments approved for gua-

:i .!. 'rantees . by GoVernment of Jndia. 

(6) A copy of the Reserve Bank of India (Note Refund) Am-
endment Rules, 1965 published in Gazette Of India : dated 
~ ath February, ~966 under the .pt:oviso to seciwn.28 of 
the,~e Bank of In4~ ~et. '1~4.,' . 

(7) A copy of the lrustiraftce (Secomt Amendment) Rules,I_ 
': pubn~~ in Notiiica,tiol\l No. G$.R. 45 in ~ .. tte~ lJl4ia 
, dated the 1st January, 1966 under sub-section (3) of 

secti0n'114 of thetnaurance Act~:1t38 . 
. ' .. . 

(8) A copy of Notification No. G.~R. 135-A p~~ in 
Gazette of India dated the 25th January, 1966 containing 
corrigenda to G.S.R. 1834 published in GaZette of India 

; dated the 13th December, 1985, under BUbo-section (4) of 
, section 280R of the In'come.tax 'Act. 1981. 

(9) A copy each of the following Notifications under Section 
" .' 19 Of the~CMtoms Act, 1962 and'se<etion 3S-of the Central 

Excises and Salt Act, 1944:-' 
(I) The Customs and Central Excise DatieaEJiPOI't Dra .... ek 

(General) Twe~pr-fl.fth ~endment Rules, 1966 pub-
lished in Notification' No. G.S.R. 177 in Gazette ofrndia 

, ",',;, dated the 5th February, 1966. 
(ii) ~e Customs and Central Excise DutieS Export Drawback 

(General) TWenty~thi~d Amendnu!Dt Rwes"l966:,.. 
lished in Notification No. G.S.R. 178 in Gazette of India 
dated the 5th Febr1J,~ry, 1966. 
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'(Iii) 'Ebe .Customs .anB Central ExciIe .. Dutite lIxport Draw-
back (General) Twenty-fourth A.man6aet Rules, 1966 
.publ~ in Notitication No. G.SR. 1'79.in Gazette of 
India dated the 5th FebnutZ)', .l968. . 

,~) .. ~ Cu.~aud ~tral.Ex£:lIe Duties ~ Drawback 
(General) Twenty-s1¥t:A Am~ &les, 1966 pu~ 
lished in Notification No. G.S.R. 180 in Gazette of India 
dated the 5th Pebruary, 1168. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) . Twenty-seventA Amendment Rules, 11M 
published in Notification No. G.S.It. l'81ln GatJette.:Gf 
India dated the 5ijlJ'ebruary, 1986. 

(yt) The Cuatoms and Central ·ExciIe Du.ties F.qae.nl)raw-
back (General~Tweaty,.elgbth AlD.eDdllleDt RuJes, l.Sti 
P\IbliIheci in NotificaJ.ion No. G.s.a 182 in aa.ette of 
India dated the 5th February, 1966: . . 

(M)) A copy _cbol theWlowiDg Noti&ati.oDswuler-sectlon 159 
of Ule CustGm.I Act, 19613:~ 

.' to G;S.R.l83 published in Gazette of India dated the 5th 
February', ·11*.' . 

(if') The Manufacture in Customs Bond (Gmeral) Third Am-
endment Rules, 1966 published in NotifleaUoa No. 
G.S.R. 184 in Gazette of India dated the~)l February, 
1966. 

(iii) G.S.R. 185 published in Gazette. of ImUa· dated ·the 5th 
February, 1966~ 

(iv) G.S.R. 186 published ih GazettE! 'of India' dated the 
5th February, 1966. 

. . 
(11) A copy of the Administr.ation Report of the Delhi Develop-

meht AuthOrity f,!r the yeer.l964-86 WIder section 26 of 
the DeJhi Development Ac:t,I967. 

(12) A copy of the Prevention of Food A~lterarldn (Amend-
ment) Rules, ige5 published in' Nottftcation No. G.S.R. 
1814 in Gazette of India dated: the 11th December, 1965 
under sub-section (2) of section 23 of the ':Prevention of 
Food Adulteration Ad, 19M. 

(i3) A copy each of the folloWing Notifi'CatiollsUnde-r' sub.;Secti,on 
(4) of section 13 of the Kerala Electricity Duty Act;'r9'e3 
read with clause (c) (iv) of the Proclamation dated the 

., 24th March, 1965. issued by the Vice-President. discharg-

[P.T.O. 
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iDg the functions of the President, in relatioD to the State 
of Kerala:-

(1) S.R.O. No. 116/64 published in Kera1a Gazette dated the 
28th April, 1964. ' 

(ii) SAO. No. 401/65 published in Kenla Gazette elated the 
9th November, 1965. 

6. Report of Public AeeouatS Committee 

Shri R. R. MQrerka presented the Forty-third ~rt of the Public 
Accounts Committee on Appropriation Accounts (P. & T.), 1963-84 
and Audit Report (P.& T.), 1965: 

7. Motion of thaDb OIl the PreUdeDr. Address 
DiIeussion on Uw following ,motion and amendments thereto mov-

ed OIl the 21at February, 1_, continued:-
"That an Address be presented to the Prea1dent in tbe follow-

ing tenns:-
'That· theMembera' of 'Lot SAbha assembled in this Session 

are deeply grateful to the' Pradc:lent for the AddreIs 
which he lias been pleued to deliver to both HoUleS 
of Parliament asaembled together on the 14th February, 
1968.' " 

The following members took part in the debate:-
(1) Shri Onkar Singh 
(2) Shri Shiv Chatrm Gupta 

. (3) Sardar Amar Singh Saigal 
(4) Shri Homi F. Daji 
(5) Shri Rajendranath Barua 
(6) Shri, Gokulananda Mohanty 
(7) 'Shri M. Muhammad Ismail 
(8) ShrimaU Yashoda Reddy 

, (9) Sb.rt Sivamurtlii Swami 
(10) Shri C. M. Chawdhary 
.(11) Shri Asoka Mehta 
(12) Maharani Gayatri Devi of Jaipur, 
(13) Shri J. B. Kripalani . 

," 

(14) Shri Jashvant Mehta (Speech URtin.VMd)· 
.The c:lUcurBion WG8 ROt concLuded . 
. (Lok Bahha adjOUl'Ded till 11 .u.L on Friday, the Jitb., Februar)', 

1888). 
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LOK SABRA 

BULLETIN-PART I 
[Brief ~rd of Proceedings] 

Friday, February 2~, 1966/Phalguna 6, 1887 (Saka) 

No •• 

1.Stund~ 

Starred Questions· Nos. 208-213 were orill,. auwerec:L Replf_ 
to remaining questions were laid on the Table. 

2. Uftstarrecl QMstioas 

RepUes to Unstarred Questions Nos. 870-887, 889-1044. 1M&-
1055, 1057· -1109 and 1111-114i were laid on the Table. 

8. ~ .... laid OIl the Table 

The following papers were laid on the Table:-
(1) (i) A copy of Annual Report of the Pallathra Bricks and 

Tiles Limited, Shertallay (Kerala) for. the year ended 
31st March, 1965, along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon, . under. sub-section (3) of section 619A of the 
Companies Act. 1956 read with clause (c) (iv) of the 
Proclamation dated the 24th March, 1965, issued by the 
Viee-President, qischarging the functions of the Presi-
dent. in relation to the State of Kerala. 

(ii) Review by the Government on the working of the above 
Company: 

(2) (1) A copy of Annual Report of the Kerala State Industrial 
Development Corporation Limited for the year 1964-65. 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor (}eneral thereon. under sub-
section (3) of section 619A of the Companies Act, 1956 . 

(P.T.O. 
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read with clause (c) (iv) of the Proclamation dated the 
24th March. 1965, issued by the Vice-President, d1seharg-
ing the functions of the President, in relation to the State 
of Kerala. . '. 

(ii) Review by the Government on the working of the above 
Company. 

(3) A copy each of Annual Reports of the National Produc-
tivity Council for the veaI"41 1983-64 and 1964-65 . ./ . 

.. /(4) A copy of Government Resolution No. 35(2)-Com(Genl) 
(FMC) /65 dated the 16th February, 1966 setting up a 
Committee to re~ the working of the Forward 
Market Commission. Bombay. 

~) A lOPY of Government ReSolution No. 11(33)65-EAC dated 
the 21st December, 1965 on the recommend,ations of the 
Committ~e to review the working of Export Promqtion 
. Councils: 

; 
(6) A ropy of Government Resolution No. 26(I)-Tar/63 dated 

the 19th February, 1966 setting up a Committee to review 
the working of theTar~ff Commtssion, Bombay. 

L. 

(7) A copy each of the following Notiftcations under sub-
section (1) of sections 28 of the Mines and MiileralJ 
(Regulation and Development) Act, 1957. 

(1) 8.0. 81 published in Gazette of India dated the 1st Janu-
ary, 1966. 

(ti) 8.0. 341 published in Gazette of India dated the 29th 
January. 1966. 

(g) (i) A copy of Annual Report of the National Coal Develop-
ment 'Corporation Limited, Ranchi, for the year 1984-65 
along ·with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon, under sub-
'section (1) of section 619A of the Companies Act, 1966. 

(ii) Review by the Government on the working of the above 
, Corporation. 

(9) A copy. of the Annual Report of the Coal Board for the 
~ year 1963-64. . 

(10) A copy of Final Report of the Study Team on the Direc-
torate General of 8upplies and Disposals. 

(11) (i) A copy of Annual Report of tile Hindustan SteellJmit-
ed, Ranchi, for the year 1964-65, along with the Audited 
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Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of sec· 
tion 619A of the Companies' Act, 1956. 

(ii) Review by the Government on the working of the above 
Company. 

(12) (i) A copy of Annual Report of the Hindustan Insecticides 
Limited, New Delhi for the year 1964~ along with the 
Audited Accounts and the comments of the Comptroller 
~d Auditor General thereon under sub-section (1) of 
section 619A of the Companies Act, 1900. 

(ii) Review by the Government on the working of the above 
Company. ' 

(13) (i) A copy of Annual Report of the Hindustan Antibiotics 
Limited. Pimpri (Poona). for the year 1964-6S along 
with the Audited. Accounts and the comments of the 
Comptroller and Auditor Gener,} thereon, uader sub-
section (1) of'section 619A of the Companies Act, 1956. 

(ii) Review- by the Government on the working of the above 
Company. 

(14) A copy of the Administration Report of the Tea Board for 
the period 1st April, 1964 to 31st March, 1965. 

(15) A copy of the Coffee (Third Amendment) Rules. 1965 pub-
I " 

Ushed in Notification No. G.S.R. 1835 in Gaz~tte of India 
dated the 18th December, 1965 under sub-section (3) of 
section 48 of the Coffee Act, 1942. 

(16) A copy of the Audit Report on the Accounts of the Coffee 
Board for the year 1961·62. 

(17) Annual Report of 1he Orissa Road Transport Company 
Limited, Berhampur, for the year 1963-64, under sub-
section (1) of section 619A of, the Companies Act, 1956. 

(18) (i) A copy of Directors' Report of the Orissa Road Trans-
port Company Limited, Berhampur, for the year 1963-64, 
along with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(ii) "Review by the Government on the working of the above 
Company. . 

[P.T.O. 1_ 



4. Stat .... t re: OWerameat .. mesa 
\ 

The Leader of the House made a statement reearding Government 
business for the week commencing the 28th February. 1966. 

5. Motion for Election to Committee 
Shri Manubhai Shah moved the following motion:-

"That in pursuance of sub.section(3) (c) of sectiOI\ 4 of the 
Cardamom Act, 1965, the members of Lok Sabha do 
proceed to elect, in such manner as the Speaker may 
direct, two members from among themselves t.o servc 
as members of the Cardamom Board: to be constituted 

, . under the said Act." . 
The motion was adopted. 

6. Statement Ie: Supplementary Demands for Gnats (General) for 
1965-68 . 

. Shri.Bali Ram Bhagat presented a statement showing Supple-
mentary . Demands folf Grants in respect ot Budget (General) for 
1965-66. . 

7. Statement re: Supplementary Demand~ fOr Grants (Kerala) for 
1965-66 

Shri Bali Ram BhaKat presented. a Statement showing Supple-
mental")' . Demands for Grants in reapect of State of Kerala for 
1965-66.' 

8. Report of Eltimat.. Committee 

Shri Arun Chandra· Guha presented the Ninety-first Report of 
the Estimates Committee' on the Ministry of Raflways-South Eas-
tern Railway. 

9. Government Bill-Introduced 

The· Armed Forces (Special Powers) Amendment Bill. 1966. 

10; Motion of Tha.nks on the President's Addreis 

Discussion on the following motion and amendments thereto 
moved on the 21st February, 1966, continued:-

"That an Address be presented to the Presidentf: in the follow-
, ing terms:-

'That the Members of Lok Sabha assem.bled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to. both Houses 
of Parliament assembled together on the 14th Febru-
ary, ·1966.' 0' 



The following members took part in the debate:-
(1) Shri Jashvant Mehta 
(2) Shrt Prakash Vir Shastri 
(3) Shri Ku. Sivappraghassan 
(4) Dr. Mahadeva Prasad 
(5) Dr. M. S. Aney 
(6) Shri R. Achuthan 
(7) Shri S. K. Pottekkatt 
(8) Shri Malaichami (Speech unfinished), 

The discussion was not· concluded, 

11. Motion re: Seventy-Eighth Report of Committee on Private 
Members' Bills and Resolutions 

Shri Hem Raj moved the following motion:-
"That this House agrees with the Seventy-eighth Report of 

the Committee on Private Members' Bills and Resolu-
tions presented to the House on the 23rd February, 
1966." 

The motion was adopted. 

12. Private Member's Resolution-Adopted 

Discussion on the Resolution regarding National and emotional 
integration by Shri Sidheshwar Prasad and substitute motions/ 
amendment thereto moved on the 10th December, 1965, continued. 

The follOWing members took part in tile debate:-
(1) H. H. Maharaja Pratap Keshari Deo 
(2) Shri Diwan Chand Shanna 
(3) Shri Kashi Ram Gupta 
(4) R. K. Khadilkar 
(5) Shri S. C. Balakrishnan 
(6) Shri Ramchandra Vithal Bade 
(7) Shrl A. P. Shanna 
(8) Shri Madhu Limaye 

" 

(9) Shrt Raghunath Singh 
(10) Shri C. H. Mohammad Koya 
(11) Shri P. Muthiah 
(12) Shri Amar Nath Vidyalankar 
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(13) Shri M. P. Shinkre 
(14) Bhri B-.anta Ktunar Das 
(1~) Shri Vldya Charan Shukla 
(16) Shri SidheahWar Prasad (by way of reply) .. 
(17) Shri Jai Sukh Lal Hathi ..... . .. ,:. 

The substitute motions moved by Sarvashri :P. R.o Chakra'Verti, 
YashpalSingh and S. C. Balakrishnan were negatived. 

On the substitute motion moved by Shri Madhu Limaye, the 
House divided, Ayes 4; Noes 53. The substitute mOtion was accord-
ingly negatived. 

The substitute motion moved by Shri P. Muthiah was withdrawn 
by leave of the House. 

. . 
The amEmciment moved by 8hri C. H. MobaIIUlladKoya was 

negatived. . 

The ltesolutioa was adopted as follows:-
"This House is of opinion that with a view to make India 

nationally and1!tDOtionally integrated, necessary steps 
be taken to' eradicate 'all disintegrating forces, namely 
communalism, casteism, regionaUsm, narrow linguism 
etc., from every walk of our life." 

13. Private Member's Resolution-Under CODsi.d~tiOD 
Shri Bibhuti Misra moved the following Resolution:-

"Thia House is of opinion that with a view to bring Socialism 
in the country forthwith and to execute the Five Year 
Plan auccessfu1ly, Government should bring about 
radical changes in its administrative set up without the 
least deiay." . . .. 

His speech was not concluded. 

14. ~-8Il-hour Discussion on ~atters a~ oat of Answer to 
Question 

Shri Prakash Vir Shastri raised a half-an-hour discussion on 
points arising out of the answer given on the 15th F.ebruary, 1966 
to Unstarred Question No.· 89 regarding food ; zones: ... 

Shrl C. Subramaniam replied to the discU88ion. . . . :'/' 

(Lok Sabba adjourned till 11 A.M. on Monday, the28tb Febru-
ary, 1988). . , 

GMGIPND-LS I......25M (D) 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Monday, February 28, 1966/PhalgufWl 9, 1887 (Saka) 

No. til 

1. Starre. Questions 

Starred Questions Nos. 238, 239, 241 and 242 were orally ailswer-
ed. Replies to remaining questions were laid on the Table. 

2. Uatarred Questions 

Replies to Unstarred Quesiions Nos. 1147-1225 were laid em the 
Table. . 

3. Short Notiee Question 

One Short Notice Que3tion addressed to the Minister of Food. 
Agrieulture, Community Development and Cooperation regarding 
accumulation of wheat in Punjab was orally answered and supple-
mentary questions were answered thereon. 

4. CaIUna Attention to Matter of Ur,ent Publie Import.Jic~ 

Shri S. M. Banerjee called the attention of the Minister of Home 
Affai1'8 to the Judgment of the Supreme CoW't declaring Kerala 
Kerosene deater's detention under DIR mala fide and Government's 
reaction thereto. 

The Minister of Home Affairs stated that he would make a state-
ment at 3 P.M. today. 

At 3 P.M. the Minister made a statement on the subject. 

;,;,,-., [P.'f.O. 
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5. Papen laid on the T • .,le 

The following papers were laid on the Table:-

(1) A copy of the Registration of Newspapers (Central) 
Amendment Rules, 1965 published in Notification No. 
G. S. R. 1872 in Gazette of India dated the 25th Decem-
ber, 1965 under sub-section (2) of section 20A of the 
Press and Registration of Books Act, 1867. 

V (2) A copy of the Agreement between Military Representa-
tives of India and Pakistan regarding the e&tablish-
mem of a cease-fire line in the State of Jammu and 
Kashmir, in 1949. 

6. Statements by Ministers 

(i) The Minister of Railways made a statement on action taken 
on the remaining points made by members during the diS<..'11Ssions 
on Railway Budget for 1965-66. 

(ii) The Minister of External Affairs made a statement regp.rding 
the late Prime Minister Shri Lal Bahadur Shastri's visit to Burma. 

(iii) The Minister of State for Information and Broadcasting 
made a statement correcting the answer given on the 22nd Novem-
ber, 1165 to Starred Question No. 371 by Shri S. C. Samanta and 
others regarding Transmitters from Yugoslavia. 

·(iv) The Minister of External Affairs made a statement regard-
ing the Prime Minister's proposed visit to U.S.A. 

7. Motion of Thanks on the Pre.ident's Address 

Dis~on on the following motion and' amendments thereto 
mqved on the 21st February, 1966, continued:-

"That an Address be presented to the President in the follow-
ing terms:-

'That the Members of Lok Sabha assembled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both H01lses 
of Parliament assembled together on the 14th Febru-
ary. 1966.' t' 

The following members took part in the debate:-
(1) Shri M. Malaichami 
(2) Shri B. L. Chandak 

$Made at 3-35 P.M. 
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(3) Shri Hukam Chand Kaehwai 
(4) Shri Abdul Ghani Goni 
(5) Seth Achal Singh. 
(6) Shri P. K. Vasudevan.Nair 
(7) Dr. C. B. Singh 
(8) Shrimati Sharda Mukerjee 
(9) Shri Tulshidas Jadhav 

(10) Shri M. P. Shinkre 
(11) Shri A. Shanker Alva· 
(12) Shrimati J ayaben Shah 
(13) Shri H. C. Linga Reddy 
(14) Shri Sheo Narain 

The discussion was not concluded. 

(Lok Sabha adjourned at 4-30 P.M. and re-assembled at 5 P.M.) 

8. The Budpt (Gelleral) 1986-67 

Shri Sachindra Chaudhuri presented a statement of estimated 
receipts and expenditure of the Government of India for the year 
1966-67. 

9. Government Bill-Introduced 

The Finance Bill, 1966. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st March, 
1966). 

1_ 
GMGIPND-LSI-2682 (D) LS-28-2-66-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tues.day. March 1, 1966/Phalguna 10, 1887 (Sob) 

No. '70 
1. Starred Questions 

Starred Questions Nos. 267-270 and 272-274 were orally aDS-
wered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1226-1244 and 1246-1315 
were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid ori the Table:-

.(1) A copy of the Annual Accounts of the Viahakhapatnam 
Port Trust for the period from 29th February, 1984 to 
31st March, 1964 and the Audit Report thereon under 
sub-section (2) of section 103 of the Major Port Trusts 
Act, 1963. 

(2) A copy of Notification No. 8.R.0. 446/65 published in 
Kerala Gazette dated the 21st December, 1965 making 
certain amendment to the Kerala Motor Vehicles Rules, 
1961 under sub-aection (3) of section 133 of the Motor 
Vehicles Act, 1939 read with clause (c) (Iv) of the 
Proclamation dated the 24th Marc~, 1965, Issued by the 
Vice-President, discharging the functions of the Presi-
dent, in relation to the State of Kerala. 

~e accounts were previously laid. on the Table on the 30th 
November, 1965. 

[P.T.O. 
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(3) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(1) G.S.R. 1181 published in Gazette of India dated the 16th 
August, 1965. 

(11) The Inter-Zonal Wheat and Wheat Products (Move-
ment Control) A~endm~nt Order. 1966, pubUahed ~n 
Notification No. G.S.R. 262 in Gazette of India dated 
the 15th February. 1966.' 

(iii) The Madhya Pradesh Coarse Grains (Export Control) 
Am~~t Order. 1966, published in Notification 
No. G.S.R. 263 in Gazette of India dated the 15th 
February, 1966. 

(4) A copy of the Merchant Shipping (Registration of Indian 
Ships) Amendment Rules, 1966, published in NotiJioa-
tion ,N~ G.S.~. 227 in Gazette Of India dated the 12.th 
FebruarY, 1968 under sub-section (3) of seetion 468 of 
the Merchant Shipping Act. 1958. 

(5) A copy of Order No. 16 of the Delimitat.ion' €o1llD\ia&ton 
~t'fJDiDing QeUmitation of Parliamentary and Asse~­
bly Constituencies in the State of West Bengal pubUsh-
ed in Notification No. S.O. 494 in Gazette of India dated 
the 14th February, 1966 under sub-section (3) of sec~n 
10 of the Delimitation COmmission Act. 1962. . ' 

(6) A. copy each of the following Notifications under sub-
ieetion (3) of IeCtiOD. 130 of the Keral. Panchayat. Act, 
1989; read with clause (e) (iv) of the, Proclamation dated 
the ~th March, 196&, issued by the Vice-President. dis-
chargiBg the fwu:tions of the President, in relation to 
the State of Kerala:-

(1) 'The Ker8la P.anohayats (Regulation of use of public Or 
priw.. spmip, tanks, wells and o.ther water sources) 
Rules, 19615 JNblished in Notification S.R.O. No. 369/85 
in g~ala Gazette dated the' 50th October, 1965. 

(~). $lt.o. No. 381/G5 pubUshed.in Kerala Gazette dated the 
19th October. 1965 m~king certain amendments in the 
Ket'ala Panchayats, (Licensing of Dangerous and. 
offensive Trades and Factories) Rules, 1963. 

(Ui) SAO: No. 393/65 published in Kerala Gaze~ c:l ... ~ 
the 2nd November, 1965 making certainamenqment 
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in the Kerala Panchayats (Authorising of Expen.d.i-
tw!e) Rules, .l964.. 

(tv) 8.R.O. No. 421/6.5 published in Kerala Gazflte·dateq the 
30th November, 1965 making certain amendmentl in 
the Kerala Panchayats (Election of Members) Rules, 
1961. . 

(v) S.R.Q. No. 451/65 publis~4 in Kerala. Gazette da~ 
. the 21st December, 1965 making certain am~n~ent 

in the Kerala. Panclulyats (euStQdy of I\ecord,1J ~ 
Grant of copies of Pr9ceedings or ~ords) Rul~, 
1962. . 

. (7) A copy of the Annual Report of tl\e ~ CeIlinl 
~ut Commit~ for the year 1963-64 (Hindi 
version). 

4. Intimation ..8: Release of Member 

The 8pe~er inform.eci the House that he haei· l'ec:.i~ i C1Ml-
munication, dated the 25th February, 1966, from the Supe~Jlt:\t=nt, 
Ce,ntral Jail, Cuddalore. intimating that Shri R. Umanatlh, Member, r.ok $abha, was released on parole for a period of one Month on the 
20th February, 1966. . ' . 

5. ·sate __ t _ .. ~ 115 

Dr. Ram Manohar Lorua made a statement on certam remarks 
made by Shrimati Vijaya LakshmiP~t ()A .t,he ~~~ l'ebr~Y, 
1966 regarding her meeting with Mr. Edgar Snow. . 

Shrimati Vijaya Lakshmi Pandit made a statement in :r~pl~ 
thereto. 

6. MotioD of Thanks on the P~e.iVnt'. Achlress 

Shrimati Indira Gandhi replied to the ~ Gn ~e ffHlowing 
motion and amendments thereto moved on the 21st February, 
1966:- . 

"That an Address be presented, to the President in the follow-
ing terms:-

IThat the Members of Lok Sabl.'l9 8,~bled in tlti.~ Session 
are deeply grateful to the President' for the Address 
which he has been pleased to cte.ttver to both Houses 
of Parliament assembh!d together on thll4th. Febru-
ary, ",""" • 

(r.T.O. 
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On the amendment No. 1 moved by Shrl N. G. Ranga, the House 
divide<l,£\ye'g' 44j Noes 226. The amendment was aceordtngIy nega-
tived.' 

Thirty amendments moved by- Sarvashri N. G.Ranga (Amend-
ment No.,12) Sivamurthi SWami, Slnilnati Renu Chakravartty 
(Amendments Nos. 5, 6 and 11) Sarvashri C. H. Mohammad Koya, 
S. K. Pottekkatt, M8.d.hu Limaye, Krishnan Manoharan, Gauri 
Shanker-'Kakkar, Ram S'ewak Y--adav (Amendments Nos. 44 to 49) 
H. H. Maharaja Karni Singhji of Bikaner, Sarvashri Ramchandra 
Vithal .ua~ Hart Vishnu Kamath and Dinen Bhattacharya were 
put 10 ~'and ~gatived. .' . .. ' '.. 

TwentY' amen~nismovedby Dr. L. M. Singhvi and one amend-
ment ~ved by Dr. M. S. Aney were withdrawn by leave of the 
House. . 

The amendment No. 7 moved by Shrimati Iteritt Chakravilrtty 
was barred.·' 

On the amendment No. 43 moved by Shri Ram Sewak Yadav, the 
House divided. Ayes 18j Noes 200. The amendment was accordingly 
negatived. ' 

On the motion the House divided, Ayes 225; Noes 35. The motion 
was accordingly adopted. 

7. The Budpt (RaIlways) 1988-67 

General Discussion on the Budget (Railways), 1966-67 com-
m.eDCed. 

The following members took part in the debate:-
(1) Shri C. L. Naraaimha Reddy 

'(2) Shri A. P. Sharma 
(3~ Dr. P. Srinivasan 
(4) Dr. Ranen Sen 
(5) Shri Vishwa Nath Pandey 
(6) Sbrlmati Akkamma Devi 
(7) Shri U. M. Trivedi 
(8) Shri Kamal Nath Tiwari 
(9) Shrimati Jyotsna Chanda 

(10) Shri Priya Gupta (SPeech un~n.iahed). 

'nle discussion was not concluded. 
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··8. Statemeat b)' Mtatat_ 
The Minister of State for Law made a statement regarding setting 

up of a Committee on the working of the Advocates Act. 

9. Report of BualDeu Adviaory COmmittee 

Shri Shree Narayan Das preeented the Forty-fourth Report of 
the Business Advisory Committee. 

10. Balf-an-hour DtlCUUlon on Matten AriIiac eMIt of ADawer to 
QueaUon 

Shri Madhu Limaye raised a half-an-hour discussion on pointB 
~ arising out of the answer given on the 22nd February, 1988 to 

Starred Question No. 128 regarding Procurement levy schemes of 
States: 

Before Shri Madhu Limaye's speech was ftnished, the HoUle was 
adjo~ed. for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd March, 
1966). 

• ·Made at 4-25 P.M. 
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BULLETIN-PART I 

" (Jltief Rec8Ird CJf Prooeedmis) 

'1 

No. 471 

1. $ttiTecl Questiolll 

StIttred Questions Nos. 297--302 were brally~. Replies 
to teJnainiDg questiODll wete Ja1d on th& T*hle. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1316-1835 and 1337-1482 
were laid on the Table. 

'3. Callilic Attention to Mattet of Urpat ~"8e Importance 
8hri Hem Barua called the attention of. the MiD.i8ter of Home 

Mairs to the reported at.tack by-10,OOO Mizos of the M.izo NaUonal 
Front on. Government treasuries and armouries at Aijal ~nd Lungleh 
of .... Mizo distrlcJt. 

The Minister of Home Mairs stated that he would make a state-
ment at WI ".M. today. 

At 3-30 P.M. the Minister made a statement on the" subject. 

4. Papers laid on the Table 

The· foHo'Wing papers ~ Wd on the Ta.bl~:-

(1) A copy of the Annual Report of the Univer~ity Grants 
'CoMmi'esion ·"for tbe ~r 1964-65, under *fit>n' 18 of the 
'Um.ertfty Grants COnUnission Act, If.58. 

(2) (1) A copy of Annual Report of the Pyrites and Chemi-
«fag ~elopmetif ~pany Liinited, New DeIhl, for 

(P.T.O. 
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the year 1964-65 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon, under sub.aecuon (1) of section 619A of the 
Companies Act, 1958. 

(U) .Rev.few by the Government on the worldng of the 
above Company. 

(3) (i) A copy of Annual Report of the Fertilizer Corporation 
of India Limited, New Delhi, for the year 1964-6G along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 61tA of the Companies Act, 1956. 

(it) Review by the Government on the working of the 
above Company. 

(4) (i) A copy of Annual Report. of the Indian Oil.Corpora-
tion Limited, Bombay, for the year 1964-65 along with 
the Audited Accounts and the comments of the Comp-
troller and Auddtor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(li) Review by the Government on the working of the 
above Company. 

(5) (i) A copy of Annual Report of the Hindustan Orgamc 
Chemicals Limited, Rasayani, for the year 1964-65 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 6l9A of the Companies Act, 19~. 

(U) Review by the Government on the working of the above 
Company. 

(6) A copy of Annual Report of the Oil and Natural Gas 
Commission for the year 1964-65 under sub-section (3) 
of Section 23 of the Oil and Natural Gas Commission 
Act, 1959. 

(7) A eopy each of the following papers under article 323(1) 
of the Constitution:-v{{i) Fifteenth Report of the Union Public Service CoDlJlli8-

I siGn for the period 1st April, 1964 to. 31st March, 
'" , " . . . 1965. . '. ... " 

I (if). Memorand:um expl~ning th~ rea~~ fo~ non-acceptanee 
by Government of the Commission's advice in the 
case referred to in para 33 of the Report. 
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(8) A copy each of the following Notifications under section 
41 of the Defence of India Act, 1962:-

(I) The Defence of India (Sixth Amendment) Rules, 1965 
published in Notification No. c::;..S.R 1833 in Gazette 
of India dated. the 11th December, 1965. ' 

(ii) The Defence of India (Seventh Amendment) Rules. 
1965 published in Notification No. G.S.B. 1898 in 
Gazette of India dated the 27th December, 1965. 

(iii) The Defence of India (Eighth Amendment) Rules, 1965 
published in Notification No. G.S.R. 1894 in Gazette 
of India dated the 29th December, 1965. 

(9) A copy of the Interna.tional Copyright (Fifth Amend-
ment) Order, 1965 published in Notification No. 8.0. 
3781 in Gazette of India dated the 1st December, 1965, 
under section 43 of the Copyright Act, 1957 . 

. (10) A copy of Annual Report of the National Research Deve-
lopment Corporation of India, New Delhi for the year 
ending the 31st March, 1965 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub-section (1) of HC-· 
tion 619A of the Companies Act, 1956. 

5. Stat.Deat hy Minister 

The Minister of Law made a statement regarding the right of a 
deten.u Member released on parole to 'attend Parliament. 

6. Report of Committee on Private Members' Bills and Resolutions 

Shri A. Shanker Alva presented the Seventy~ninth Report of 
the Committee on Private Members' Bills and Resolutions. 

7. Motion re: Forty-fo-qrtb Report of Business Advisory Committee 

Shri Jaganath Rao moved ~he following motion=-

"That this House agrees with the Forty-fourth Report of the 
Business Advisory Committee presented to' the House 
on the 1st March, 1966." 

The motion was adopted. 

[P.T.O. 
1903 



8. The BucIpt (Railways) 1986-61 
. ' 

General Discussion on the Budget (RailwaYs), 1888-6'1 continued . 

. 'l'he . following members took part in the d.ebate:-
.0"· • • ~ 

'(1) 8hri Priya Gupta 
(2) Shri K. Hanumanthaiya 

. (3) SbriJagdev. Singh Siddhanti 
(') Shti Shiv Charan Mathur 
(~) ShrfMan Sinh p, Patel 
(6) Shri S. M. Banerjee 

. (7) Shri Bibh\lti Misbra 
(8) Shri' K. L. More 
.U.) 8hri M. P. Shinkre 

(10) 8hri Balgo\tind Verma 
(11) Shri 1lam Sahai Tiwary 
(12) Shri Sinhasan Singh 
(13) . Shri Nihar Ranjan Laskar (Speech u")tn!8h~d), 

'!'he discussion was not concluded. 
'. 0-

(Lok Sabha acljourned till 11 A.M. on Thursday. the 3rd March, 
1811). 
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BULLETIN-PART I 
[Brief Record of Proc:eectin&Bl 

... 
. Th",..dAlI, Mcm:h 3, 1966/Phcdgu~ 12. 188'1 (&rica) 

No. 472 
1.StarnMI~ 

Starred Qu.estioDl HOI.. 326--A and 327-331 WelIe·...u, .&MPffed. 
Replies to remaining questions were laid on. the Table. 

2. U_tarred Questions 

Replies to Un starred Questions Mes. 1483-1488. 1"1-1479, 
1481-1487, 1489-1492, 1495-1543, 1545-1551 and 1~1555 were 
laid on the Table. 

3. Short Notice QuestiOD 

One Short Notice Question ~ddrelSed to 'the Mfuistft of Defence 
regarding Withdrawal of Forces under the TaShkent Agreement was 
orally answered and supplementary questions were answered there-
on. 

~ Adj01ll'lUDeDt'Motion 

The Deputy Speaker gave his consent to 'the .~ 'Of 'AD' -"-
joumment motion given notice of by Shri Prakash Vir Shastri 
reg8.td:1ng . paralysing df th~ adtitirustration in Mizo, ])istrict by 
hostile tribesmen and Government'. failure to.~t _e ,situation. 

Shri Prakash Vir· Shastri then ~ed for lea.ve of the H.o1.lSE! to 
the moving of the ·motion. The' :Deputy 'Speaker aSKed fhose'mem-
bers who were in favour of leave being. granted ,to rise in their 
places. As not less than fifty membez:s rOle, the Deputy Speaker 
informed the House that the leaye was granted and directed that 
the motion be taken up at 4 P.MJ 

[p.T.O. 
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5. Statement by Minister 

The Minister of Labour, Employment and Rehabilitation made a 
statement regarding the strike by textile workers in Bombay and 
the dispute between the management and workers of Delhi Cloth 
Mills, Delhi. 

6. Paper laid.OD the Table 

A copy of the Government Savings Certificates Rules, 1965 pub-
Ushed in Notification No. G.S.R. 1889 in Gazette of India dated the 
16th December, 1965, was laid on the Table under sub-section (3) 
of section 12 of the Government Savings Certificates ACt, 1959. 

7. The Budpt (Railways) 1961-6'7 

General Discussion on the Budget (Railways), 1966·67 continued . 

. The following members took part in the debate:--

(1) Shri Nihar Ranjan Laskar 
(2) 8hri DineD Bhattacharya 
"(3)· 8hri Ravmdra Vanna 
(4) Shri 'Bhagwat Jha Azad~ 
(5) Shri Ram Sewak Yadav 
(6) Shri C; R. Basappa 
(7) Shri Gopal Dutt Mengi • 
(8) Dr. L. M. Singhvi 
(9) Shri A. T. Slarma (Speech unfinished). 

The dillCWlSion was interrupted by Adjournment Motion. 

8. AdjoununeDt Motioa 

At 4 P.M. Shri Prakash Vir Shastri moved the following motlon:-

"That the Hou8e do now adjourn." 

The following members took part in the debate:--
(l)Shri N. G. Ranga 
(2) Shrl H. N. Mukerjee 
(3) Shri P. C. Borooah 
(4) 8hri '0. G. Swell 
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(5) 8hri Hem Barua 
(6) Shrlmati Jyotsna Chanda 
(7) Sbri Fakhruddin Ali Almled 
(8) Dr. Ram Manohar Lohia 
(9) Sbri Hukam Chand Kachwai 

(10) Shri Gulzarilal Nanda 

Shri Prakash Vir Shastri replied to the debate. 

The motion was negatived. 

9. President's Message 

The Deputy Speaker communicated to Lok Sabha the follow-
ing message dated the 2nd March, 1968, -from. the Prestdent:-

"I have received with great satisfaction the expression of 
thanks by the Members' of the Lok Sabha for the 
Address I delivered to both the Housel of Parliament 
assembled together on the 14th February. 1988." 

10. The Budpt (Railways) IMW1 

General Discussion on the Budget (Railways), 1968-87 was re-
sumed. 

Shri A. T. Sanna resumed his speech. His apeech was DDt con-
cluded. 

The discwId.on was Dot coDcluded. 

(Lok Sabha adjourned till 11 A.M. OD FrIday, the 4th Mueh, 
1986). 
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Bt1L1.BTIN-PART I 
[Brief Record at Proceedtftgs] 

He. fIJ3 

1. Stured Question. 
Starred queStions Nos. 388-366. were oraDy IJl$,wered. Replies 

to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to UDstalred .Questteu Nos. 1IBI-1565, 1.7-1~'1'1 and 

2,9-1690 were laid oil the Table. 

3. Question of PrJ" 
. The Speaker mention.ed about the receipt of notice of question of 

privilege from Sardar Kapur Singh and others regarding circulation 
of a brochure by one Shri H. L. Sally entitled "Punjab at Cross 
RoadslJ in which aspersions had been cast on the Speaker and 
Members. 

The H07' agreed to refer the matter 
PrivileJes. 
4. Papers laid Oft the Table 

to the Committee of 

The following papers were laid on the Table:-
(1) (i) A copy of Annual Report of the Instrumentation 

Limited, Kota for the year 1964--65 along with the 
Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereo~, under lIub-section 
(1) of section 619A of the Companies Act, 195ft 

(Ii) Review by the Government on the working of the 
above Company. 

[P.T.O. 
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(2) (i) A copy of Annual Report of the National Small Indus-
tries Corporation Limited. New Delhi for the year 
1964-65 along with the Audited Accounts and the com-
ments of the Comptroll~ and Auditor General there-
on, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

(ll) Review by the 'Government on the working of the 
above Company. 

(3) (i) A copy of Annual Report of the Forest Industries 
(Travancore) Limited, Alwaye, for the year ended 
31st March, '1965 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon, under sub-section (3) of section 619A of the 
Companies Act, 1956, read with clause (c)(i..-; of the 
Proclamation dated the 24th Mar~h, 1965"" issued by 
the Vice-President, discharging the functions of the 
President, in relation to the State of Kerala. 

(li) Review by the Government of Kerala on the working 
of the above Company. 

(4) A Copy each of the following papers under sub-section (2) 
of section 16 of the Tariff Commissillll Act, 1951:-

(i) Report (1963) of the Tariff Commission on 'Fair selling 
prices of safety matches'. ' ' 

(ii) Government Resolution No. 37 (1) /64-L.Ind. (II), dated 
the 27th November, 1965. 

(m) Statement explaining the reasons why the documents 
mentioned at (1) and (ii) above could not be laid on the 
Table within the period prescribed in the said sect~on. 

(5) A copy of the certified Accounts of the Coir Board, 
Ernakulam for the year 1964·65 and Audit Report the~n, 
under sub-section (4) of se::tion 17 of the Coir Industry 
Act, 1953. 

(6) A copy each of the following Notifications under sub-
section (4) of section 17 of the Coal Mines (Conservation 
and Safety) Act. 1952:-

(i) The Coal Mines (Conservation and Safety) (Second 
Amendment) Rules, 1965 published in Notification 
No. G.S.R. 4 in Gazette of India dated the 1st January, 
1966. 
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(U) The Coal Mines (Conservation aDd kfety) Amelldmellt 
Rules; 1966 published in Notification .No. G.S.R. 57 in 
Gazette of India dated the 8th January, 1966. 

(7) (i) A copy of Annual Report of, .the Neyveli Lignite Cor· 
poration Limited, Neyvelifor the year 1964-65 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub· 
section (1) ot'section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(8) (1) A copy of Annual Report of the Manganese Ore (India) 
Limited, Nagpur for the year 1964·65 along with the 
Audited Accounts and the comments of the Comptrol. 
ler and Auditor General thereon, . under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(H) Review by the Government on the working of the 
above Company. 

(9) A copy of the Central Silk Board (Amendment) Rules, 
1966 published in Notification No. G.S.R. 139 in Gazette 
of India dated the 29th January, 1966, under sub-sedlan 
(3) of section 13 of the Central Silk Board Act, 1948. 

5. Report of Public Accounts Committee 

Shri R. R. Morarka presented the Forty.fourth Report of the 
Public Accounts Committee, on Audit Report (Civil). on Revenue 
Receipts, 1965 relating to Revenue Position, Customs and Union 
Excise Duties. 

6. Statement rc: Government Business 

The Leader of the House made a statement regarding Government 
business for the week commencing the 8th March, 1966. 

7. Statement by Minister 

The Minister of External Affairs made a statement regarding 
Indo-Pakistan Ministerial meeting held at Rawalpindi on the 1st and 
2nd March, 1966. He also laid on the Table a copy of the Joint Com· 
munique issued at Rawalpindi on the 2nd March, 1966 at conclusion 
of two.day Indo-Pakistan Ministerial Meeting. 

8. The Kerala Budget-I_.S7 

Shri Sa,:hindra Chaudhuri presented a statement of the estimated 
receipts and expenditure of the State of Ke:\'ala for the year 1966-67. 

[P.T.O. 
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General Discussion on the Budget (Railways), 1986-67 continued. 

The follow.ing members took part in the debate:-
(1): Shri A. T. Sarma' 
t2) Dr. Ram Subhag Singh 
(3}'Shri . K.:RaJaram (Speech tmtl,nUMd). 

'rhe discussi(;m was .not concluded. 

10. Motion re: Seventy.-ninth Report of 0Imadtttfe. on Private 

. MemJ.fts'~ Bifts. and Resolations 

Sbri M. L. Dwivedi moved the following motion:-

"That this H-ouse agrees with the Seventy-ninth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the HoWIe on the 2nd March, 1966." 

~e motion was adopted. 

11 .. Private Metbber's Bill-Intreduc:ed 

The ,.Prohibition of Manufacture and Import of Hydrogenated 
Vegetable oils Bill. 1966 by Shrl Yashpal Slngh. 

12. Private Member's Bill-withdrawn 

The Cod.e Of Ci'l1ilProcedu.re (Amendment) Bill, 1962 (AmeJUiment 
, 0/ section, ~2)btl Shri Diwan Chand SJuJ:rma. 

Shri Diwan Chand Sharma concluded his speech on thelboti.on· 
for consideration of the Bill moved .by him on the 17th February, 
1966. 

The following members took part in the debate:-

(1) Shri P. R. Chakraverti 

(2) Shri M. L. Dwive.di 

(3)' Dr. M. S. Aney 

(4) Shri Prabhu Dayat Himatsingka 

(5) Dr. L. M. Singhvi 

(6) Shri C. R. Pattabhi Raman 

Shrl Diwan Chand Sharma replied to the debate. 
The Bill was withdrawn by leave of the House. 
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13. Private Member's Bill-under consideration 

The Constitution (Amendmen.t) Bin, 1966 (Amendment of ar:ticla 
22, 32 and omission of article 359) by Shri Madhu Lima.ye. 

The motion for consideration of the Bill was moved by Shri Madhu 
Limaye. 

The following members took part in the debate:-
(1) Shri N. C. Chatterj~ 
(2) Shri N. G. Ranga', 
(3) Shri P. R. Chakraverti 
(4) Dr. Ranen Sen 
(5) Shri Diwan Chand Sharma 
(6) Dr. L. M. Singhvi 
(7) Shri Sheo N arain 
(8) Shri Hukam Chand Kachwai 
(9) Shrl Jai Sukh Lal Hathi (Speech unfinished). 

The discussion was not concluded. 

14. Calling attention to Matter of Urgent Public Importance 

Shri Hukam Chand Kachwai called the attention of the Minister 
of Finance to the strike by the employees of the Indian Audit and 
Accounts Department. 

The Minister of Finance stated that he would make a statement 
on Wednesday, the 9th March, 1966. 

15. Report of Business Advlsor)r Committee 

Shri J aganath Rao presented the Forty-fifth Report of the Busi-
ness Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 8th Manm, 
1966). 
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toR: SABRA 

BULLETIN-PART I 
[Brief Record of ProceedingsJ 

Tue.day, MOlre'h, 8, 1966/Phalguna 17, 1887 (Sako.) 

No. 474 

L Obituary Reference 

The Speaker, Sarvashri Satya Narayan Sinha, N. G. Ranga, 
H.. N. Mukerjee, Surendranath Dwivedy, Hukam. Chand Kachwai 
and Madhu Limaye made references to the passing away of. Shri 
Shankarrao Shantaram More, who was a sitting member of Lok 
Sabha. 

Thereafter members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 

Starred Questions Nos. 387-390. 392 and 393 were oraBy ans-
wered. Replies to remaining questions were laid· on the Table. 

3. Uutarred. QuestiODS 

Replies to Unstarred Questions Nos. 1691-1763 were Wd on 
the Table. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Rice-Milling Industry (Regulation and 
Licensing) Second Amendment Rules, 1966 publish.!d 
in Notification No. G.S.R. 259 in Gazette of India dated 
the 19th February, 1966 under sub-section (4) of secticn 
22 of the Rice-Milling Industry (Regulation) Act, 1958. 

(2) A copy of the Annual Report of the Indian Central 
Spices and Cashewnut Committee for the year 1963-64 
(Hindi version). 

[p.T.O. 



5. Intimation re: Release of Member 

The Speaker informed the House that he had received a com-
munication. dated the 5th March, 1966, from the Superintendent, All-
pore Special Jail, intimating that Syed Baddrudduja, Member, Lot 
Sabha, was released from Alipore Special Jail on the 4th March, 
1966, under Government Orders. 

6. Motion re: Forty,-fifth Report of Business Advisory Committee 

Shri Jaganath Rao moved the following motion:-

"That this House agrees with the Forty-fifth Report of the Busi-
ness Advisory Committee presented to the House on the 
4th March, 1966." 

The House agreed to refer the Report back to the Committee. 

'1. The Budget (Railways) 1 __ 87 

. General Discussion on the Budget (Railways). 1966--5'7 continued. 

The foJlowing members took part in the debate:-
(1) Shri K. Rajaram 
(2) Shrf Shivram Rango Rane 
(3) Sardar Dhanna Singh Gulshan 
(4) Shri C. K. Bhattacharyya 
(5) Shri N. M. R. Subbaraman 
(6) Shri M. Elias 
(7) Swami Ramanand Shastri 
(8) Shri R. S. Pandey 
(9) Shri B. P. Maurya 

(10) Shri Rama Chandra Mallick: 
(11) Shri Pratap Singh 

/. The discussion was not concluded. 

8. Adjournment Motion 

The Speaker gave his consent to the moving of an adjournment 
motion given notice of by Shri S. M. Banerjee regarding serious 
situation in West Bengal arising out of shortage of foodgrains neces-
sitating calling of troops in aid of civil authority. 

Shri S. M. Banerjee then asked for leave of the House to the 
moving of the motion and on objection being taken, the Speaker 
asked those members who were in favour of leave being granted to 



rise in their places. As not less than fifty members rose, the Speaker 
informed the House that the leav.1 was granted and directed that the 
motion be taken up at 4 P.M. V 
9. Calling attention to matter of Urgent Public Importance 

Shri Hem Barua called the attenti()n of the Minister of Home 
Affairs to the latest position in' the Mizo Hills district of Assam 
vis...cz-vis restoration of civil administration there. 

The Minister of Home Affairs made a statement in regard thereto. 

10. Adjournment Motion 

At 4-10 P.M. Shri S. M. Banerjee moved the following motfon:-
"That the House do now adjourn." 

The following members took part in the debate:-
(1) Shri H. N. Mukerjee· 
(2) Shri Arun Chandra Guha 
(3) 8hri N. G. Ranga 
(4) Shri C. K. BhattachaXyya 
(5) Shri Tridib Kumar Chaudhuri 
(6) Shri Sacbindra Chaudhuri 
(7) Shri u. M. Trivedi 
(8) Shri Surendranath Dwived.y 
(9) 8hri Gulzarilal Nanda 

(10) Shri H. P. Chatterjee 
(11) Dr. Ram Manohar Lobia 
(12) Shri C. Subramaniam. lhri S. M. Banerjee replied. to the debate. 

On. the motion the HoUSt) divided, Ayes 28; Noes 113. 
was accordingly negativeth./ 

11. The Budget (RaHways) 1966-67 

The motion 

General Discussion on the Budget (Railways), 1966-67 was re-
sumed. 

8hri Sheo Narain took part in the debate. His speech was not con-
clUded.. 

The discussion was not concluded. 
(Lok Sabha adjourned ti1111 A.M. on Wednesday, the 9th March, 

1966). 
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\liUU&TIN-,-'pABT I 
[Brief Reeor4 of PreeeediBge] 

1. Starred QaestioDS 

Starred Questions Nos. 411-422 were or.ny answ~ RepUes 
to remaining qllestiolls were laid on the Table. 

2. Unstarred QuestiOlls 

Replies tp URItaned QuestioftsNos. 1'1H-lt19 and 1121-1850 
wee ltlkl· OIl the TBJe. 

3. ,ShOIt ~ee QIIeI __ -

Two Short Notice Questions addressed to the Minister of Food, 
Agriculture, Community Development and eup .. iUn ~ 
Food Aid from Abroad and Starvation Pea~ VI/!rI! o.r,aAy .MSW..-d 
IUld supplementary questi~ were ~nswered tht;!1'epn. 

4. CalIiD& Attention ......... ef '·Cra-t PIiWle Impol'tanee 
The Minister of Finance made, ,......, .. t ,. ., .... y Jttae 

employees of the Indian Audit and Accounts Department .t.o which bis 
aUation ... callM .By 'Sbri Hakam. (!bam! KaehwaJ on the 4th 
March, 1966. 

5. Papen laid ... the "!'able 

The following papers were laid on the :r,ble:-
,(1) A copy of Ministry of FiAance ~ce .~o~dum 

No. F.l(12)E.II(B) /66 dated the 901 Marcb, .1966 :reprding 
compensation for increase ja'l!Olt ell ti¥1ng for dlary groups 
between RI. 1000-2250. 

[p.T.O. 
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.) A statement on Rhodesia. 

(3) A copy of the Report of the Enquiry Committee on Small 
:N'ieWspapers. 

(4) A copy each of the following Notifications under section 24 
of the Personal InjUries ,(Compensation Insurance) Act, 
1963:-

(1) The Perlonal Injuries (Compensation Insurance) Amend-
ment Scheme, i966 published in'Notifi::ation No. S.O. 477 
in Gaze~te of India 4~tec;t the . 9th. F,bruary, 1966. 

(it) The Personal Injuries (Compensation Insurance) Amend-
ment Rules, 1966 published in Notification No. S.O. 478 
in GaZette of India dated the 9th February, 1966. 

6. Reports of Estimates Committee 
Shri Arun Chandra Guha presented the following Reports of the 

Estimates COJJlmittee:-
(i) Eighty-ninth Report pn the Ministry of Irrigation and 

Power relating to action taken by Government on the re-
commendations contained in the Thirtieth Report of the 
Estimates Committee. 

(ii) Ninetieth Report on the Ministry ,of Commerce •. relating to 
action taken by' Government on the reCJ)lI1Inen~ations con-
tained in the Forty-sixth Report of the Estimates Committee 
on the erstwhile Ministry of International Trade--Tea 
Board. Calcutta. 

7. "~mt . .,. Mtllkter 

"l'bi.ri ..... r of~me. ~ made a statement regarding the 
right of. Sbri R.Umanath, member of Lok Sabha, .to attend the 
House duri.n.g the -period. of his release on parole. 

8. The: ...... ClW1wayl)-lI88-e7 

Geuerai.~on on the' Budget (Railways), 1966-67 con-
tinued.· . 

The following members took part in the debate:-
(1) Shri Sheo Narain 
(2) Shri Panna Lal Barupal 
(~~ ~~ Sahodra Bat ,Rat 
,(f>' . shri' Sivamurthi Swami 
(5) ami s. c. &sra 

191'1 
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Shri S. K. Pat~.replied to the ~~~. 

The discussion was concluded" 

9. Government Bm.-Paned 

';l 

(i) The Indi4n Tariff (Amendment) Bi~ 1966. 

The motion for consideration' ~f ~ BUl w~ IDDveci 1:Jy ~ri 
O. V. Alagesan. 

The following members took :part in the debate:...:. ' 
(I} Sbri N. G. 'Bange 
(2) Sbri Tu1sidas Jadha~ 

Shri O.V. Alagesan Nplied to the debate . . 
The motion for consideration was adopted aDd claUl~-clause 

conSideration was taken up. " .. 
Clawres 2 and 3 were adopted. 
Clauae I, the Enacting Fonnula and the Long Title ,!e~ also 

adopted. ., . 
The motion that the Bill be passed was moved by Shri O. V. 

Alagesan. 
The motion was adopted and the Bill was puMCl. 

(ii) The Delhi Land Refcwms (Amendment) Bill. IIMMS. 

The motion for consideration of the Bill was moved by Shri Jai 
Sukh La! Hathi. 

Sbrimati Savitri Nigam took part in the debate. 
The motion for consideration was adopted and clause-by-clause 

co~ation was taken up. 
Clauses 2 to 5 were adopted. 
Clause 1, the Enacting Fonnula and the Lone Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Jai SUkh 

Lal Hathi. 

The motion was adopted and the Bill was paaed .. 

10. GoVerJlIIlalt BiD-UDder CouIderatiOD 

The Imports and Exports (Control) Amftdment Bill, 1966. 

The motion for conatderation of the Bill was moved by Shri 
Jaganath Bao. 

fP·T.O. 
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The following members 'a,c,k )W't in the "fie!-
(1) Shri Prabhu Dayal Hima~. ' 

(2) Shri Manubhai Shah 

(3) Shri K. K. Warior (Speech u'7\fi.m.hed). 
''!he ~ was _ ameklded. . 

11. Statemellt by Lead .. o~ the ]JOUle . ." .. . . ' ~ 

The Leader of the House made a statement. ftpr4ing aeneral dis-
CUSIi.on on Budget (General) for 1966-67. 

, . 
12. Report of Basin .. AAwillDl'f C4w ...... 

SiIri J~ BaD pIIII -....ci tfte Forty4izth ae.xnt of the Bui-
Dell Advisory Committee. ' , ' 

13. Report of Committee on Private Members' BUla and lteiolutiOaI 

Shri Hem Raj preaented the Eightieth Report of the ConaiU. 
on Private :Members' Bills and ResolutiODS. ' 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 10th MaM, 
1888). 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedin'gs) 

Thursda.y, Ma.rch io, 1966/ Phalguna 19, 1887 (Saka) 

No. 476 

1. Starred Questions 

Starred Questions Nos. 445--451 were orally answered. Replies 
to remaining questions were laid on the TaW.. 

2. Unatatred Q_Uona 
Replies to Unstarred Questions Nos. 1851-1916 were laid on tile 

Table. 

3. Sh4trt Notice QuestiOn 

OM' Short No~ Qu.es.tIon addressed to the Minister of Irriga-
tkm" and Pow..-reg~ P~wer S~ge in Rajasthan was ora1ly 
answered and. "'PPl~entary question. W$l"e answered thereon. 

4. Papers laid on the Table 

The following stalements showing the actiOn. taken by the 'lov-
el1lment 011 various assurances, promises and undertakings given 
by the Ministers during the various session shown against each 
were laid on the Table:-

(i) Statement No. I 
(il)o Supplementary statement 

No. n 
(ill)· Supplementary Statement 

No. V 

(Iv) S\QJ'Plementary Statement 
No. IX 

1920 

Fourteenth Session, 1986. 

Thl1'teellth S.slon, 1985. 

Twelfth Beasion. 1866. 

Eleventh sesaion, 1¥5. 

[P.T.O. 



(v) Supplementary Statement Tenth Session, 1964. 
No. XII 

(vi) Supplementary Statement Ninth Session, 1964. 
No. XIV 

(vii) Supplementary Statement Seventh Session, 1964. 
No. XIX 

(viii) Supplementary Statement Sixth Session, 1963. 
No. XVII 

(ix) Supplementary Statemelnt Fourth Session, 1963. 
No. XXI 

(x) Supplementary Statement Second Session, 1962. 
No. XXIII 

5. Statement re: Supplementary Demands for Grants (RailwaYII) for 
1965-66 

Shri S. It. Patil presented a statement showing Supplementary 
Demands for Grants in respect of the Budget (Railways) for 
1965-66. 

6. Presentation of Petition 

Shri. Sivamurthi Swami presented a petition signed by a peti-
tioner regarding use of river waters for irrigation p~oses. 

7. Motion re: Report of Business AdvisOry Committee 

Shri Jaganath Rao moved the following motion:-

"That this House agrees with the Forty-fifth Ueport as 
amended by the Forty-sixth Report of the Business 
Advisory Committee presented to the House on the 4th 
March and 9th March, 1966, ~pectively." . 

The motion was adopted. 

8 •. Goonrnment . Brn,.....;Passed 

The 1m.poTts and Exports (Control) Amendment Bill. 1966 

.Discussion on the motion for consideration. of the Bill mov~ on 
the 9th March, 1966, continued. 

The following members took part in the debate:-
,(1) Shri K. K. Warior 
; (2) Shri s. M. Banerjee 
(3) Shri Har.ish Chandra Mathur 
(4) Shri Diwan Chand Sharma 
(5) Shri U. M. Trivedi 

1921 



Shri Manubhai Shah replied to the· debate. 
The motion for c~ideration was adopted and clause-by-clause 

consideration was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Fonnula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Manubhai 

Shah. . 
The motion was adopted and the Bill was passed. 

9. The Budget (General) 1966-67 

General Discussion on the Budget (General) .for 1966-67 com-
menced. 

The following members took part in the debate:-

(1) Shri M. R. Masani 
(2) Shrimati Tarkeshwari Sinha 
(3) Shri H. N. Mukerjee 
(4) Shri K. D. Malaviya 
(5) Shri D. D. Purl 
(6) Shri U. M. Trivedi 
(7) Shri Prabhu Dayal Himatsingka 
(8) Shri Radhe Lal Vyas 
(9) Shri C. K. Bhattacharyya 

(10) Shri N. Sreekantan Nair 
(11) Shri Purushottamdas R. Patel 
(12) Shri Bishwanath Roy 
(13) Pandit D. N. Tiwary (Speech unfiniBhed). 

The discussion was not concluded. 
• 

10. Half-an-hour Diseussion on Matters AriaiDC out of Answer to 
Question 

Shri P. K. Vasudevan Nair raised a half-an-hour discussion on 
points arising out o·f the answer given on the 16th Febntary, 1966 
to Starred Questi<m No. 60 regarding Resignation of Shri A. P. Jain. 
Ex~ovemor, Kerala. 

Shri Jei Sukh Lal Hathi replied to the discuuion. 
(Lok Sabha adjourned till 11 A.M. on Friday. the 11th Mareh. 

1966). 

1922 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Fma.y, March 11, 19661Phalguna 20, 1887 (Saka) 

No.4" 
1. Starred QueatiObS 

Starred Questions Nos. 475, 476 and 478-482 were orally ans-
wered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1917-1921, . 1923-1930, 
1932-1934, 1936-2018, 2020-2026 and 2028-2030 were laid on the 
Table. 

3. Short Notiee Question 

One Short Notice Question addressed to the Minister of Industry 
regarding Heavy Engineering Corporation, Ranchi, was orally ana-
7red and supplementary questions were answered thereon. 

'-4. Adjournment motions and CaJUn, Attention to matter of Urgent 
Public Importanee 

seven adjournment motions given notice of by 8hri 8. M. Banerjee 
and others and several Calling Attention Notices regarding the 
situation in West Bengal arising out of fajlure of constitutional 
machinery, calling of troops, firing by police and army and Centre's 
failure to issue directions under Article 353 (A), were taken up. 

The Minis.ter of Home Affairs made a statement in regard thereto. 

The SP,Faker withheld his consent to the moving of adjournment 
motions . ..) 

[p.T.D. 
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.f. Suspension of Member 

(1) Shri Jaganath Rao moved that Shri Madhu Limaye be sus- . 
pended from the service of' th'e House for the remaind~ of the 

s~n. j' 
The motion was adopted. 

02) Subsequently, the House having accepted an apology offere~ 
by Shri Madhu Limaye rescinded, on a motion moved by the Lead;er 
of the House, the above order of suspension against the member. V 

6. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Audit Report, Railways, 1966, under article 
151(1) of the Cons1it'utmn. 

(2) A copy of Appropriation Accounts, Railways. for 1964065. 
Part I-Review. 

(3) A aopy of Appl'OpriatioJl Accounts; Railways, for 1 .... 
Part II-Detailed Appropriation Accounts. 

(4) A copy of Block Accounts (including Capital Statements 
comprising the Loan Accounts), Balance Sheets and 
Profit and Loss Accounts, Railways, for 1964-65. 

(5) A copy of Report of the Salt Department for the year 
1964-65. 

(&) (i) A copy of Annual· Report of the Hindustan Photo 
Filma Manufacturing Company Limited, Ootacamuna, 
for the year 1964-65 along with the Awiited Accouata 
and comments of the Comptroller and Auditor General 
thereon, under aub-section (1) of section 619A etC the 
Companies Act, 1956. ' 

(ti) Review by the Government on th .. workin, of the abov~ 
Company. 

(7) (i) A co,y of Annual Report of the 'lTavancore 'l'itlllliam 
Products Limited, Trivandrum, for the year eading 
31st Deaember, 1964 a~ with the Aud:i.tec1 Accoun.ti 
and the comments of the Comptroller and Auditor 
General thereon, under sub-section (3) of. section 619A 
of the Companies Act, 1956 read with clause (c) (iv) 
of the Proclamation dated the 24th March, 1965, issued 
by the Vice-President, discharging the functions of 
the President, in relation to the State of Kerala. 



(ii) Review by the Government tIf Kerala on the working 
of the above Company. 

vfs)" A copy of Memorandum and Articles of Association of the 
Hindustan Zinc Private Limited, Udaipur. 

(9) (i) A copy of Annual Report of the Singareni ~bllieries 
Company Limited, Kottagudem Collieries (Andhra 
Pradesh), for the year 1964-65 along with the Audited 
Accounts the comments of the Comptroller and Auditor 
General thereon, under sub-section (1) of section 619A 
of the Companies Act, 1956. . . 

(ii) Review by the Government on the working of the above 
Company. 

7. Intimation Be: Release of Member 

The Speaker informed the House that he had received a communi-
cation, dated the 8th March, 1966, from the Superintendent, Central 

, Jail, Cuddalore, intimating that Shri Ananda Nambiar, Member, 
Lok Sabha, was released on parole on the 7th March, 1966, for a period 
of one month. 

8. Minutes of Committee on Public Undertakings-Laid oq the Table 

The Minutes of Sittings of the Committee on Public Undertakings 
relating to Thirteenth Report on the Management and Administra-
tion of Public Undertakings (Planning of Projects), were laid on the 
Table. 

9. Statement Be: Government Business 

The Leader of the House made a statement regarding Governtnent 
business for the week commencing the 14th March, 1966. 

10. Statement by Minister 

The Minister of State for Food, Agriculture, Community Develop-
ment and Co-operation made a statement regarding Minimum Price 
for Sugarcane payable by sugar factories during the season 1966-67. 

11. The Budget (General) 1966-67 

General Discussion on the Budget (General) for 1966-67 continued. 

The following members took part in the debate:-

(1) Pandit D. N. Tiwary 
(2) Shri Bhagwat Jha Azad 

[p.T.a. 
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(3) Shri Y. Eswara Reddy 

(4) Shri Ravindra Varma 

(5) Shrimati Savitri Nigam 

(6, Shri Hari Charan Soy 

(7) Shri H. V. Koujalgi (Speech unfinished). 

The discussion was not concluded. 

l2. Motion Re: Eightieth Report of Committee on Private Members' 
Bill and Resolutions. 

Shri Hem Raj moved the following motion:-

"That this House agrees with the Eightieth Report of the Com-
mittee on Private Members' Bills and Resolutions 
presented to the House on the 9th March, 1966." 

The motion was adopted. 

13. Private Member's Resolution-Adopted 

Shri Bibhuti Mishra concluded his speech on the Resolution 
regarding Administrative Reforms moved by him on the 25th 
February, 1966. . 

A substitute motion was moved by Shri Basanta Kumar Das. 

The following members took part in the debate:-

(1) Shri Kashi Ram Gupta . 

(2) Shri P. Venkatasubbaiah. 

(3) Shri S. M. Banerjee . 

(4) Shri R. K. Khadilkat 

(5) Sardar Kapur Singh 

(6) Shri K. K. Warior 

(7) Shri Onkarlal Berwa 
/ 

~ Shri M. R. Krlshn~' 
(9) Shri S. Kandappan 

(10) Shri Sinhasan Singh 
1928 



(11) Dr. Ranen Sen 

(12) Shrimati T. Lakshmi Kanthamma 

(13) Shri Diwan Chand Shanna 

(14) Shri Vidya Charan Shukla 

Shri Bibhuti Mishra replied to the debate. 

The substitute motion moved by Shri Basanta Kumar nas was 
negatived. 

The Resolution was adopted as follows:-

"This House is of opinion that with a view to bring Socialism 
in the country forthWith and to execute the Five Year 
Plan successfully. Government. should bring about 
radical changes, in its administrative set up without the 
least delay." 

14. Private Member's Resolution-UDder Consideration 

Shri Tan Singh moved the following Resolution:-

"This House is of opinion that the system of compulsory 
monopoly procurement 'and all zonal and other barriers 
to the free movement of foodgrains throughout the 
country be abolished immediately." 

The following members took part in the debate:-
(1) Shri Mathew Maniyangadan 
(2) Shri Bishwanath Roy (Speech u:n:finiBhed). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M'. on Monday, the 14th March, 

1966). 
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LOR SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, Ma.rch 14, 1966/Phalguna 23, 1887 (Sa.ka.). 

No. 4.78 
1. Starred. QuestiODl 

Starred Questions Nos. 505-510 were orally answered. Replies 
to remaining Questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2031-2087, 1089-2097, 2099, 
2100 and 2102-2110 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question addressed to the Minister of Labour, im oyment and Re~abi1itation regarding payment of b.onus by 
P . ate Coal Mine Owners was orally answered and supplementary 

estions were answered thereon. 
"'-. 

. Adjournment Motions and Calling Attention to Matter of Url'ent 
Public Importance 

Three adjournment motions given notice of by Shri Ramchandra 
Vithal Bade and others and several Calling Attention Notices regard-
ing the disturbances and police firing in Amritsar, Ludhiana etc. 
arising out of Anti-Punjabi Suba agItation, were taken up. 

The Minister of State for Home Mairs made a statement in 
regard thereto. 

The sni'aker withheld his consent to the mOving of adjournment 
motions~ 
5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Kerala University (Amendment) Ordinance, 
1966, promulgated by the Governor of Kerala on the 28th 

rP·T.O. 
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January, 1966, under provisions of article 213(1) of the 
Constitution read with clause (c) (iv) of the Proclama-
tion dated the 24th March, 1965, issued by the Vice-Pre-
sident, discharging the functions of the President, in 
relation to the State of Kerala. 

(2) A copy of the statement explaining the circumstances 
under which the Kerala University (Amendment) Ordi-
nance, 1966, was promulgated. 

(3) A copy of the Customs and Central Excise Duties Export 
Drawback (General) Twenty-ninth Amendment Rules, 
1966, published in ~otification No. G.S.R. 277 in Gazette· 
of India dated the 26th February, 1966 under section 159 
of ,the Customs Act, 1962 and sectioo 38 of- the Central 
Excise and Salt Act, 1944. 

(4) A copy each of the following Notiftcations nnoo HC'tion 
159 of the Customs Act, 1962:-

(i) S.O. 550 published in Gazette of India dated the 26th 
February, 1966. 

(ii) S.O. 551 published in Gazette of India dated the 26th 
February, 1966. 

(iii) 8.0. 552 published in Gazette of India dated the 26th 

• February, 1966 . 

(iv) S.O. 553 published in Gazette of India dated the 26th 
February, 1966. 

(v) S.O. 554 published in Gazette of India dated the 26th 
February, 1966. 

(vi) S.O. 555 published in Gazette of India dated the 26th 
February, 1966. 

(vii) S.O. 556 published in Gazette of India dated the 26th 
February, 1966. 

(\1iii) 5.0. 557 published in Gazette of India dated the 26th 
February, U166. 

(5) A copy of the Annual Report of the Bharat Electronics 
Limited, Bangalore, for the year 1964-65 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor-General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

1929 



V'-
6. Ruling by the Speaker 

The Speaker gave his ruling on the question of privilege raised 
by Shri Hari Vishnu Kamath, regarding a fresh order ')! the Madras 
Government served on Shri R. Umanath, M. P. on the 2nd March, 

'1966 prohibiting him to visit Delhi while on parole when the ques-
tion whether the member released on parole could attend the House 
was pending before the House. 

The House expressed its displeasure over the failure of the Cen-
tral Government to apprise the State Government of Madras of the 
discussion in the House on the 2nd March and its undertaking to 
make a further statement after examining the position and subse-
quently when it came to its notice that a fresh order had been issued 
on Shri R. Umanath to advise the State Government to cance~r 
hold in abeyance the said order pending a decision by the HoUse. 

7. The Budget (General) 1966-67 

General Discussion on the Budget (General) for 1966-67 
continued. 

The following members took part in the debate:-
(1) Shri H. V. Koujalgi-
(2) Shrimati Renuka Ray 
(3) H.H. Maharaja Karni Singhji of Bikaner 
(4) H. H. Maharani Vijaya Raje Scindia of Gwalior 
(5) Shri Vishwa Nath Pandey 

. (6) Shri Era Sezhiyan·. 
(7) Shri P. Venkatasubbaiah 
(8) Shri R. R. Morarka 
(9) Shri Nath Pai 

(10) Shrimati Jyotsna Chanda 
(11) Shri P. Maruthaiah 
(12) Shri Rameshwar Tantia 
(13) Shri Kamalnayan Bajaj (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 15th March 
1966). 
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LOR. sAiUtA. 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 15, 1966/Phalguna 24, 1887 (S~ka., . 

No. 41& 

1: St~ed Q,uestioDS 

Starred QuesMns Nos. 534-542 were orally aJlSwwed. Replies 
to remai.Q.ing Q~estions were laid on the Table. 

2. UutqmHi Q".tioDB 

Replies to Unstarred Questions Nos. 2111-2124 and 212~183 
were laid on the Table. 

3. Slaod Notiee ~es_D 
One Short Notice Question addressed to the Minister of Law 

regarding holding of Elections to Rajya Sabha from Kerala was 
oraDy ~wered and suppleme~ary questions were an.swe~t.d. there-

.>?'~. Mo_ .... CoD .. A!I~. to _ of v_a 
~ka~rt_ee 

S~ adjournment motions given notice of by Sardar Kapur Singh 
and others ami several Calling Attention Noticesreg~rding the situa-
tion arising out of disturbances in Delhi on the 14th March, 1966, 
were taken up. 

The Miuister of &me A1f.ai~ made a statement in regard thereto. 
The Spe~ gave his consent to the moving of the adjOUl'nmat 

motion. ~ ., ~ 

[p.T.a. 
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:y 
Sardar Kapur Singh tl).en asked for leave of the Hous~'to the 

moving of the motion and on objection being taken, the Speaker 
asked those members who were in favout of leave being granted to 
rise in their places. As not less than fifty members rose, the 
Speaker informed the House that the le~ was granted and directed 
that the motion be taken up at 4 P.M.~" 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Audit Report (Civil), 1966, under article 151(1) 
of the Constitution. 

(2) ·A copy of Appropriation Accounts (Civil), 1964-65. 

(3) A copy of the Fifth Annual Report of the Kerala Water 
Transport Corporation Limited, Alleppey, along with the 
Audited Accounts for the year ending the 3lst March, 
1963, and the comments of the Comptroller and Auditor 
General thereon, under sub-section (3) of section 619A of 
the Companies Act, 1956, read with clause (c) (iv) of the 
Proclamation dated the 24th March~ 1965, issued by the 
Vice-President, discharging the functions of the President.;;. 
in relation to the State of Kerala.· 

(4) A copy of the Report of the Shipping Development Fund 
Committee for the period ended 31st March, 1964, along 
with the Audited Accounts, under sub-sec1:ion (6) of sec-
tion 16 of the Merchant Shipping Act, 1958. 

, 
(5) A copy of the Notification S.RO. No. 405/65 published in 

Kerala Gazette dated the 16th November, 1965, making 
c.ertain amendments to the K~rala Land Assignment Rules, 
1964, under sub:-section (3) of section 7 of the Kerala 
Government Land Assignment Act, 1960, read with clause 
(c) (iv) of the Proclamation dated the 24th March, 1965, 
issued by the Vice-President, discharging the functions of 
the President, in relation to the State of Kerala. 

6. The Bud,et (General) 1188-61 

General Discussion on the Budget (General) for 196fJ-67 
continued. 

The following members took part in the debate:-

(1) Shri Kamalnayan Bajaj 
(2) Shri Arun Chandra Guha 

1932 



(3) Shri K. K. Warior· 
(4) Shri Braj Behari Meh.rotra 
(5) Shri Sham Lal Saraf 
(6) Shri Onkarla1 Berwa 
(7) Shri J. B. S. Bist 
(8) Shri J. B. Kripalani 
(9) Shri GopaIasami Thengondar (Speec~ unfinished): 

The discussion was interrupted by Adjournment Motion. 

7. Adjournment Motion 

At 4 P.M. Sardar Kapur Singh moved the following motion:-

"That the House do now adjourn." 

The following members took part in the debate:-
(1) Shri Mani Ram Bagri -
(2) Shri H. N. Mukerjee 
(3) Shri R.. K. Khadilkar-
(4) Swami Rameshwaranand 
(5) Shri A. P. Sharma 
(6) Shri Surendranath Dwivedy 
(7) Sardar Gurmukh Singh Musafir 
(8) Shri Prakash Vir Shastri 
(9) H. H. Maharaja Karni Singhji of Bikaner 

(10) Shri Kashi Ram Gupta 
(11) Shri Gulzarilal Nanda 
(12) Shrimati Indira Gandhi 

Sardar Kapur Singh replied to the debate. 

The motion was negatived. 

8. The Budget (General) 1966-87 

General Discussion on the Budget (General) for 1966-67 'Was 
resumed. 

Shri Gopalasami Thengondar resumed his speech. His speech 
was not concluded . 

. The discussion was not concluded. 

. fP·T.O. 
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~. Half-an-hour Diseussion on Matten arisin, out of Answer to 
Question . 

Shri Madhu Limaye raised a half-an-hour discussion on points 
arising out of the answer given on the 2Znd 'FebruarY, 1966, to 
Starred Question No. 128 regarding Procurement levy schemes of 
States. 

Before 8hri Madhu Limaye's spJleCh wu finished, the House was 
adjourned for want of quorum . .j 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 16th March, 
1966). 

. ' '. 
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LOKSABBA 

:$ULLETIN-PABT I 
[Brief Record of Proceedings] 

Wedne,day, March 16, 1966/Phalguna 25, 1887 (841M)-

1. Starred Questions 

Starred Questions -Nos. 563-567 wereoraUy an.weretl. Replies 
to remaining Questions were laid OD. tAe Table. 

2. Uutarred QuestiOllI 

Replies to Unstarred Questions Nos. 2184-2295 and 2291~2305 
were laid on the Table. 

3. Calling Attention to Matter of Urpnt PubUe IIIlponaace 

Shri P. Venkatasubbaiah called tAe atteaticm of the Jilinilter of 
Home Affairs to his recent visit to Calcutta and ~llu held by him 
with the Chief Minister of West Bengal and opposition members 
regarding restoIing normalcy in West Bengal 

The Minister of Home Affairs made a statement in regard thereto. 

4. Paper laid on the Table 

A copy of the Defence of India (AmendmeDt) RWes, ·1988, pub-
lished in Notifica.tioa No. G.s.a. 2M ill Gazette of. Ind.. dated the 
16th February, 1966, was laid on the Table under section 41 of the 
Defence of India Act, 1962. 

Ii ....... &.tm Rajya Sablla 

Secretary reported the following messages from Rajya Sabha:-
fit Tl\at Rajya Sabha had no recommendations to make to 

Lok Sabha in regard to the Indian Tariff (Amendment) 
Bill, 1966, J?assed by Lok Sabha on the 9th March, 1966. 

fP·T.O. 



(11) That at its sitting held on the 14th March, 1966, Rajya 
Sabha agreed without any amendment to the Delhi Land 
Reforms (Amendment) Bill, 1966, passed by Lok Sabba 
on the 9th March, 1966. 

6. Report of Committee on Private Memben' Bills and ReIolutiOllI 

Shri S. V. Krishnamoorthy Rao pres~nted the Eighty-first Report 
of the Committee on Private Members' Bills and Resolutions. 

7. The Budaet (General) 1988-67 

General Discussion on the Budget (General) for 1968-67 
continued. -

The following members took part in the debate:-
(1) Shri Gopalasami Thengondar 
(2) Shri S. M. Banerjee 

. (3) Shri ·N. G. Ranga 
(4) Shri P. R. ChBkraverti 
(5) Shri J. Rameshwar Rao 
(6) Shri L. D. K~toki 
(7) Shri Gauri Shanker Kakkar 
(8) Shri Amar Nath Vidyalankar 
(9) 8hri 8. N. Chaturvedi· 

(10) Sbri V. Vairava Thevar 
(11) Dr. Ram Manohar Lohia 
(12) Shri Bali Ram Bhagat 
(13) Shri Laxmi Narayan Bhanja Deo 
(14) Shri B. P. Maurya 
(15) Shri R. S. Pandey 

. (16) Shri C. DBIS 
'(17) Shri Virbbadra Singh (Speech unllnuhed). 

The discussion was not concluded. 

(Lok Babha adjourned till 11 A.M. on Thursday, the 17th March, 
1966). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Th'UTSd4y. MaTch 17, 1966lPhalguna 26, 1887 (Saka) 

No. 481 
1. Starred Questions 

Starred Questions Nos. 593-595 were orally answered. RepUes to: 
remaining Questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2306-2377 were laid on the 

Table. 

3. Short Notice Question 
One Short Notice Question addressed to the Minister of Irrigation 

and Power regarding Power cut in Kerala was orally answered and 
rpplementary questions were answered thereon. 

4. Question of Privil"l'e 
The Deputy Speaker withheld his consent to the raising of a 

question of privilege given notice of by Shri Ram Sewak Yadav and 
others regarding stopping of a taxi, in which pro Ram Manohar 
Lohia, M.P. was seated, by the traffic constable on duty in the Parlia-
ment House Estate on the l6th March, 1966.'-./ 
5. Opinions on BiD 

Sardar Amar Singh Saigal laid on the Table Paper No. I to the 
Bill to provide for the better administration of Sikh Gurdwaras 
ed in different States of Indian Union and for inquiries into 
connected therewith which was circulated fllr the purpose of 
opinion thereon by the direction of the House on the 3rd 
1965. 

6. Message from Rajya Sabha 
Secretary reported a message from Rajya Sabha that at its 

held on the 15th March, 1966, Rajya Sabha agreed without 
amendtnent to the Imports and Exports' (Control) Amendment 
1966, passed by Lok Sabha on the 10th March, 1966. 
7. Presentation of Petition 

Sh~ Sivamurthi Swami presented a petition signed by a petition{r 
regardmg the scheme for model farms for scientific agriculture. 

(p.T. 
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(~ . 

it. Government BiU-Motion for introciuction-adopted 
'- . . 

" The Orissa Legislative Assembly ,(Extension of Duration) Bm, 
;,~66. 

~ ~' The motion for leave to introduce the Bill moved by Shri C. R. 
~ [fattabhi Raman was opposed. 
, M 

~, On the motion the House divided, Ayes 97; Noes 38. The motion f ,~ ,,;was accordillQly adopted and the Bill was introduced. 

J, !'~. The Budget (General) 1966~67 
,,~ , 

r~~, ,General Discussion on the Budget (General) for 1986-6'7 
_ ~'m 
",~r '~ontinued . 

. ~\~: .. 
, The following members took part in the debate:-

(1) Shri Virbhadra Singh 
(2) Shrimati Maimoona Sultan 
(3) Shri Panna Lal Barupal 
(4) Shri Madhavrao Laxmanrao Jadhav 
(5) Shri Narendrasingh Ma,hida 
(6) Shri P. C. Borooah 

J,',"j' :,( '1; 
~" 

(7) Shri Mathew Maniyangadan 
(8) Shri Sivamurthi Swami 
(9) Shri Nagendra Prasad Yadav 

(10) Shri C. R. Basappa . 
, . .,;; .. 

f.i 
Ii 
~", ,> 
" ~~ , 

(11) Shri Ram Sahai Tiwary 

Shri Sachindra Chaudhuri replied to the debate. 

The discussion was cOncluded. 

~ . Statement by Minister 
,;; ~:., The Minister of Home Affairs made a statement regarding inci-
I ";'dents in Panipat. 

,~. 

~. The Budget (General) 1966-67-Demands for Grant .. on Account 

'

11'" ~nemands for Grants on Account in respect of Budget (General) 
,~, or 1966-67 were taken up. 
:,1 Shri Had Vishnu Kamath took part ,in the debate. His speech 
~ "'as not concluded. 

" (Lok~ Sabha adjourned till 11 A.M. on Friday. the 18th March. 

) 

1966). 

S. 'L. SHAKDHER, 
Secre~ary. 
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BI1LI...E'.nN,.....PART I 
[:lbiel BaaoJJd of, Proceeciinp] 

No. 482 
t starred"QUestioUa 

StaJ:reci. Questions, Nos. 623.-625 and 627-631 were orally answer-
ed.. J1e9lies to. remaining, qJlestions were laid on the Table, 

2. UlUltarred QuestioDS 
!&pUes. to Wtl.lm!mredl ~estlon& Nos. 23'1S-23ge,.2898--2401 and 

Z401P-2«8' we~ laiiil OD' the' Table. 

3. Short. Notice Qpestian 
One Short Notice Question addressed to the Minister of Mines 

and Metals regarding Revision of Coal Price was orally answered 
and supplementary questions were' answered thereon. 

4i. Ciilllbg Attimttim to MJatter of l1rgent PubUc Importance 
Shri P .. c.. Barooah, called the attention of the Minister of Trans-

port, Aviation, Shipping and Tourism to the reported cancellation of 
all the fl.ights of Air Indi'a owing to the strike notice served by the 
Indian Flight Navipt,tJN"GUiUl. 

':Che Millistel' of Transport, Aviation, Shipping and T.ourism stated 
that he would malte a statement at, 4 P.IL 

At. 4 P..IL. the Minister made a statement on the subject. 

5. Papers laid on the Table 
'l'B.e- foDGwing: papers' we~ laid: on' the 'llable:-, 

(1) A copy each of the following Notifications under sub-
88Ot'ion (3)1 ot secUon 17i of the> Export (Qualiiy Control 
and Inspection) ACltj 11J63!--

(tJ.~lTheo B»ptntt. ~ Gum K.areya (1Inspection) ~les, 1965 
published in NotiftcatiOl1' No. 5;0. 358' in Gazette of 
Iadta datad. the: 28th, Jan~, 1966. 

[p.T.O. 



(ii) The Export of Pesticides (Inspection) Rules, 1965 pub-
lished in Notification No. S.O. 431 in Gazette of India 
dated the 7th February, 1966. 

(iii) The Export of Organic Chemicals (Inspection) Rules, 
1966 published in Notification No. S.O. 481 in Gazette of 
India dated the 9th February, 1966. 

(iv) The Export of Paints and Allied Products (Inspection) 
Rules, 1966 published in Notification No: S.O. 484 in 
Gazette of India dated the 9th February, 1966. 

(v) The Export of Rubber Hoses (Inspection) Rules, 1966 
published in Notification No. S.O. 497 in Gazette of 
India dated the 14th February, 1966. 

(2) A copy of half-yearly Report on the activities of the Coir 
Board and the working of the Coir Industry Act, 1953 for 
the period from the 1st April, 1965 to 30th September, 
1965, under sub-section (1) of section 19 ~ the Coir Indus-
try Act, 1953 . 

. (3) A copy of the Central Silk Board (Second Amendment) 
Rules, 1966 published in Notification No. G.S.R. 285 in 
Gazette of India dated the 26th February, 1966, under sub-
section (3) of section 13 of the Central Silk Board Act, 
1948. 

6. Report of Public Aceounts Committee 

Shri R. R. Morarka presented the Forty-fifth Report of the Public 
Accounts Committee on Excesses Over Voted Grants and Charged 
Appropriations disclosed in the Appropriation Accounts (ClvU), 
1~ 

7. Beporis of Committee on PubJic UDdertakiDp 

Pandit D. N. Tiwary presented the following Reports of the 
Committee on Public Undertakings:-

(i) Sixteenth Report on the Travancore Titanium Products 
Limited. Trivandrumj 

(ii) Seventeenth Report on the Travancore-Cochin Chemicals 
Limited, Udyogamandalj 

(iii) Eighteenth Report on the Plantation Corporation of 
K.erala Limited, Kottayam.; • 

(i~) Nineteenth Report on the Trivandnun Rubber Works 
Limited, Trivandrum; and 

(v) Twentieth Report on the Kerala Ceramics Limited, 
Kundara. 



L of Parliamentary ~ OIl PmojalJl Sallo 
Shri H. N. Mukerjee presented the Report of Ae ParliamentarY 

Committee on the Demand for Punjabi Suba. v' ' 
9. Statement re: Government Budness 

The Leader of the House made a statement regarding G<>vern-
ment business for the week commencing the 21st March, 1986. 

10. Motion re: Extension of time for preseutation of Report of Joint 
Committee 

Shri S. V. Krishnamoorthy Rao moved the following motion:-
'-rhat the time appointed for the presentation of the Report 

of the Joint Committee on the Bill to provide for the 0 

administration of the Union territory of Delhi and for 
matters connected there~th. be further extended upto 
the first" day of the next session." 

The motion was adopted. 

11. The Budget (General) 1966-87-Demands for Grants on Aeeoant 
Discussion on the Demands for Grants on Account in respect of 

Budget (General) for 1966-6'7 eontinJled. 
The following members took part in the debate:-

(1) Shri Barf Vishnu Kamath 
(2) Shri N. G. Rangs 
(3) Sh°ri H. N. Mukerjee 
(4) Dr. L. M. Singhvi 
(5) Shri S. M. Banerjee 

Shri Sachindra Chaudhuri replied to the debate. 
The followin~ Demands for Grants on Account for 1966-8'7 tn 

respect of the Budget (General) under the heads mentioned below 
were voted in full:-

Number 
of 

Demand 

Name oof Demand 

I. EUmmtTURI! ME'I' PROM RI!\UINlJE 

MINISTRY OF COMMERCE . 
I Ministry of Commerce . 

2 Poreilll Trade 

~ Other Revenue Expenditure of the Ministry of Commerce o. 

Amount of 
Demand for 
Grant OD 
ACC01ID.t 

RI. 

6,74,000 

~.20,6.t.OOO 

3.30,80,000 

[p.T.O. 



Number 
of 

Demand 
Name of Demand 

. ' 

MINIST.R1YBF'.DEFBNCE 

4 Ministry of Defence 

5 Defence Services, Blfective--'Army • 

6 Defence Services, Effective-Navy • 

7 Defence Services, Bft'ective-Air Force • 

8 Defence Services-Non-effective 

MINIS:nRV QF BDUQA'l'JG)N 

9 . Ministry orEduOIltion 

10 Education 

II Archaeology 

I2 Sun'ey ofIndia 

13 Botanical 'Survey . 

14 Zooloiical Survey 

I S Other Revenue Expenditure ofthe Ministry of Education 

MINISTRY OF BXTBRNALAFFAJRB 

16 &ternal Affairs 

17 Othllf Revenue Expenditure of the Ministry df'Bltternal 
Affairs 

118 [Miniatry o£FiDan&e 

t9' 1.i:uatom. 

20 Union Excise Duties 

21 Taxes on Income including Corporation tBX,.eu:. 

22 Stamps 

23 Audit. 

24 Currency and CoinaBc 
25 Mint 

26 Kolar Gold Mince 

27 Pensions and Other Retirement benefits 

28 Territorial and Political Pensions 

29 Opium • 

.,. 

Amount of 
t]!)emamf 'fer 
.Graat;ea· 

Account 

'Jtl. 

1'2;78;000 

'JP'1',tnl18,oco 

24,57,22,000 

3,98,33,000 

13;79,000 

7,60,64,000 

17,92,000 

70;&2,000 

1,6~,89,CCO 

511,93;000 

a,97,87,000 

1,72,92,000 

,1,94,000 

76,53,000 

1>44,18,000 

3,51,000 

°t"s,.S;ooo 



Number 
of 

Demalllt 
Name of Demand 

Amount·at" 
Demand for 
Grant on 
Account 

Rio 

.30 Othel' Revenue Expenditure of the Ministry of Finance J~.13,63,OOO 

31 Grants-in-aid to State and Union Territory Governments 41,60,17,000 

32 Miscellaneous Adjustments between the Central and State and 
Ullion ~erritory Govermnentl 5"9,000 

99 Pre-llartition' lpayment. '64,000 

MINISTRY OF· FOOD,AORIOvvrURE,CDfHMUNITY 
I)EVELOPMBNT AND COOPERATION 

34 Miniatry ofPood. Agriculture, Community Development and 
C()ope~tion. o. 0 0 0 0 • 0 0 

~5 Agriculture • 

)16 Agricultural'lbeari:h 

31 Animal.Hu.btmdry 

38 Community Development,Projecta.aDd NationalExtcnaiOl1 
Service 0 0 • 0 • 0 0 0 0 

39 'For.:st, 

..., Other Revenue Expenditure cif the Midistry.of PooiI, 
Asriculture, Community Development and Cooperation 

MINISTRY OP'HEAL'FH A'ND'PAMJ.LY'PLlIlNNlNG 

IJ'I Ministry of Health and Family Plannin, . 

42 Medical ami 'Public 'Health 

43 Othf r Revenue Expenditure of the Ministry of Health and 
F.mily Plandiaa 

MINISTRY OF HOME MH'«IIoS 

... Miniatl!yofHome Atraira 

45 Cabinet 

46 Zona I Council, 

47 Admini.tmion of Justice 

<48 Police 

.451 Censu8 

,so .8tatiatic:a 

51 .Privy Puna and Allowance. of IJId,ianllulm 

S2 . Delbi 

r)I,19,OOO 

7.92,000 

35,82,000 

7.34.19,000 

4;IS,000 

2,69;t15,Ooo. 

8,05,000 

9fg9,ooo 

22,000 

5S,000 

5,48•00!000 

1~,61,OOO 

60.36.000 

so,OOO 

..... 36.15,000 

fP·T.o. 



Number 
of 

DemIDd 

53 Andaman and Nicobar Ia1aDda 

54 Trtbal Arcaa 

'5'5 DIdIa and NIP!' H.veli Aft. 

56 Laccadive, Minicoy and AmiDcUvi IalInda 

'57 Other Revenue Bxpeuditure of the MiDiatry of Home A1rain 

MINISTRY OF INDUSTRY 
'58 Mlniatry of IDduItry 

59 Industria 

60 Salt 

61 Other Revenue Expenditure of the MiDiltry of Jndumy 

MINISTRY OF INFORMATION, AND BROADCASTiNG 

6a MiDiatry of Informatioa and Broadc:aatiaa 

63 Broadc:IItiDg 

64 Other Revenue Expenditure of the MiDiltry of Jnfonnation 
aDd Broadcuting .••..• 

MINISTRY OF IRON AND STEEL 

6$ MiDiatry of Iron aDd Steel 

66 Other Revenue Espcnditure of the Mmiltry of IroD aDd 
Steel ••••... 

MINISTRY OF IRRIGATION AND POWER 

67 MiDiatry of Irription aDd Power 
68 Multi-purpose River Sc:hemea 

69 Other Revenue Expenditure of the MiDiltry of Irription 
and Power 

MINISTRY OF LABOUR, EMPLOYMENT AND 
REHABILITATION 

70 MiDiItry of Labour, Bmp)oymeDt aad Rebat;iUtatioa 

71 Chief IDipector of MiDes 
72 Labour. and Employment 

71 Expenditure OIl Dlaplacecl Penoaa 

74 01her Revenue BXPCDditure of the MJuiatry of Labour, 
BmploymeDt IIId ltebabilitatioa. • • • • 

19M 

AmoaIltof 
Demand for 

G!antoa 
AccouDt 

RI. 
62.15,000 

2,'59.38.000 

4,55,000 
11,$4>000 

,0,33,000 

7,14,000 

61,81,000 

8,08.000 

6.46,000 

86.62,000 

1,20.00,000 

11,79,000 

6,go,ooo 

12,66,000 



N1IIDber 
of 

DeJDllJd 
Name of J)emaad 

MINISTRY OF LAW 

7' MiDiItry of Lew 

76 Blectiona 

77 Other Revenue EspeadituJe of the MiDi.try of Law 

MINISTRY OF MINES AND METALS 

78 MiDiatry of MiDeI mel MeW. 

79 Geoloslca1 Survey 

80 Other Revenue E:l:penditure of the MiDiItry of MiDea and 
MetaIa 

MINISTRY OF PETROLBUM. AND CHBMICALS 

81 MiDiitry of Petroleum IDd CbemicaII 

82 Other Revenue Expenditure of the MiDi.try of Petroleum 
and Cbemic:a1a •.•...• 

MINISTRY OP SUPPLY AND TECHNICAL 
DEVELOPMENT 

83 Ministry of Supply and TecbnicIl Development 

B4 Suppliea IDd Diapouls 

8S Other Revenue Expenditure of the Ministry of Supply and 
Tcclmical Development • • • • • . 

MINISTRY OF TRANSPORT AND AVIATION 

86 MiDimy of Tnuaport ad Aviation 

87 .MeteorolosJ 
88 Central Road FUDd 

B9 CommUDiaationa (iDcludiq National Hitbwaya) 

90 Mercaatile Marine 
91 Lfahtbouaea aDd Lightlbfpe 

9ZAviatiOD 

93 Other Revenue EspeDd.ituze of the Ministry of TrlDapon 
aDd Aviation • 

MINISTRYOF WO~~ HOUSING AND URBAN 
DBVw..uPMBNT 

94 MiDiltryof Worb. Houaiq IUd Urban De9c1opment 

9S Public Worb 

Amount of 
Demand for 

Gl'IDtOD 
AccouDt 

RI. 

1.24.88.000 

I1.22.ooo 

60.69.000 

22.77.000 

47.50.000 

63.52.000 

1.91.".000 

26,86,000 

za.49J000 

(p.T.O. 



Numbcr. 
of' 

Dcmand" 
Namc of DcmaDd' 

911 Stationcry and Printing, 

97 Othcr Revcnuc Expenditure ofthc Ministry ofWorp, 
Housing and Urban Devclopmcnt - • • , 

DEPARTMENT OF ATOMIC ENERGY 

98 Dcpartmcnt of Atomic Eaergy 

99 Atomic Energy -Rescm:h 

DEPARTMENT OF COMMUNICATIoNS' 

100' Dcpartmcnt of Communications 

101 Oveneas-Communications Service 

102 Posts and T.cloaraphs (Workinl.Bxpon."~ 

103 Posts and Telegraphs Dividend to,GeneralR.eYenue.mdlAlJ-
propriatioDs to Reserve Funds . 

104, Other Rl!venue Expenditure oftheUepartmeDt of Commla" 
nications 

DEPARTMENT OF PARLlt\MPB3:AH AFFAI~S -

105, Depart,ment ofParliamcntallY Affairs 

DEPARTMENT OF SOCIAL WBL.lfAIUI 
106 Department of Social Welfare-

107 Other Revenue Expeodit'Ure of the Department of ·Social 
Welfare • 

PLANNING COMMlSSIQN 
108 Planning Commission 

PARLIAMENT AND SECRETARIAT OF TSE, 
VICE-PRESIDENT 

109' Lok Sabha • 

110- Other R~venue .Expenditure of Lok Sabha 

In, Rajya Sabha 

U~ Secretariat of the Vice-President 

II. EXPBMOnuU MBTFROM' C.NPI'l':NL A'lIIJ), 
DISBURSEMENT OP LOANS AND ADVMfCt!S' . 

MINISTRY OF OOMMERCB 

113 Capital Outlay of the: Ministry,or.Commerce. 

MINISTRY OF DEFENCE 
114 ' DefeBce Capital Outlay 

Amoua" of!. 
Dcmand .. 
Grant. OIl: 
Account 

35,97.000 

26,06,08,000 

5,10,000 

9,00,000 

43.000 



Number 
of 

Demand 
Name of Demand 

MINISTRY OF EDUCATION 

115 Capital Outlay of the Ministry of Education 

MINISTRY OF FINANCE 

116 Capital Outlay on the India Security PreiS 

117 Capital Outlay on Currency and Coinage 

u8 Capital Outlay on Mints 

119 Capital Outlay on Kolar Gold Mines 

130 Commuted Value of Pensions 

12 I Other Capi tal Outlay of the Mini.try of Financ:e 

122 Capital Outlay on Granta to State and Union Territory 
Governments for Development . 

123 Loans and Advancea by the Central Government 

MINISTRY OF FOOf?l~GRICULTURE. COMMUNITY 
DEVELOPMhNT AND COOPERATION 

134 Capital Outlay on Foreata 

125 Purchase of Poodgraina 

126 Other Capital Outlay of the Miniatryof Food, Agriculture, 
Community Development and Cooperation . 

MINISTRY OF HEALTH AND FAMILY PLANNING 

117 Capital Outlay of the Ministry of I Health and Family 
Planning· ..... . 

MINISTRY OF HOME AFFAIRS 

128 Capital Outlay of the Ministry of Home Affairs 

MINISTRY OF INDUSTRY 
129 Capital Outlay of the Miniatry of Industry 

MINISTRY OF INFORMATION AND BROADCASTING 

130 Capital Outlay of the Miniatry of Informatioa. and BroId-
calting 

MINISTRY OF IRON AND STEEL 

131 Capital Outlay of the Ministry of Iron and Steel 

MINISTRY OF IRRIGATION AND POWER 

132 Capital Outlay on Multi-purpoee Riven Schemel 

133 Otbct Capital Outlay of the Ministry of Irrlption and Power ----------- . __ .. - .-.-----.. 

1947 

Amount of 
Demand for 
Grant an 
Account 

RH. 

1,14,68,000 

99.000 

SS,22,OO,COO 

70,30,44,000 

1,16,55,00,000 

31,30 ,000 

3,59,05,OCO 

1.76,04 ,000 

[p.T.O. 



Number Amount of 
of Name of Demand Dc:maDdfor 

Dc!mmd Gl'IUK on 
AQcouar. 

- -.. --.- .. _---
RI. 

MINISTRY OF LABOUR, EMPLOYMENT AND 
REHABILITATION 

134 Capital ouday of the Ministry of Labour, Employment and 
Rehabilitation •...•. 1,84.98,000 

MINISTRY OF MINES AND METALS 

135 Capital Ouday of the Ministry of Minelaud Metals 3,99,90,000 

MINISTRY OF PETROLEUM AND CHEMICALS 

136 Capital outlay of the Ministry of Petroleum and Chemicals . 3>47,68,000 

MINISTRY OF TRANSPORT AND AVIATION 

137 Capital Outlay on Roads 8,02,12,000 

138 Capital Ouday on Porta 1,38,25,000 

139 Capital Outlay on Aviation 83,84.000 

140 Other Capillll Outlay OIl the Mini_try of Transpon and 
Aviation ... 46,31,000 

MINISTRY OF WORKS, HOUSING AND URBAN 
DEVELOPMENT . 

141 Capital Outlay on Public Works 1,70,08,000 

142 Delhi Capital Outlay ::',30,22,000 

143 Other Capital Outlay of the Mini.try of Works, Houlina 
and Urban Development 13,42,000 

DEPARTMENT OF ATOMIC ENERGY 

144 Capital Ouday ~f the Department of Atomic Energy. . 8,68,08.000 

DEPARTMENT. OF COMMUNICATIONS 

145 Capital Outlay on POita ~d Telesrapbl (Notmetf~ 7,12,83,000 
Revenue) 

146 Other Capital Outlay of the oep.rt:mcDt of Communica-
dODI . . 16,09,000 

12. Govenuneat Bill-Introdueed 
Th~ Appropriation (Vote on Account) Bill, 1966 . . 

13. GovernmeDt Bill-Passed 
The AppropriIItioR (V me em ACOOUTlt) Bin, 1986. 
'nle motion for consideration of the Bill was moved by Shri 

Sachindra Chaudhuri. 
The motion for consideration was adopted and clause-by-clause 

consideration was ·taken up.. . 
Clauses 2 and 3 and the Schedule . were adopted. 
Clause I, the Enacting Formula· and th~ Long Title were also 

ad,opted. 
.1948 



The motion that the Bill be passed was moved by Shri Sachindra 
Chaudhuri. 

Shri Hari Vishnu Kamath took, part in the debate. 
The motion was adopted and the Bill was passed. 

14. Amendments . made by Rajya Saliba to Government Bill-
Amendments AaNed to 

The Sea.1MnJ , Provident Fund BiU, 1966. 
The motion that the following amendments m,ade by Rajya Sabha 

in the Bill be taken into consideratiOll, was moved by Shri C. M. 
Poonacha:-

"Enacting Formula 

(1) That at page 1, line 1, for the word 'Sixteenth', the word 
'Seventeenth' be substituted. 

Claus,! 1 

(2) That.at page 1, line 4, for the figure '1965', the figure '1966' 
be substituted. 

Cla'LUIe.9 

(3) That at page 6, line 26, for the figure '288', the figure '228' 
be substituted." 

The motion for con3ideration was adopted. 
The motion that the amendments made by Rajya Sabhs in the 

Bill be agreed to was moved by Shri C. M. Poonacha. . . 
The motion was adopted. 

15. Supplementary Demands for Grants (General) for 1865-16 

Discussion on the Supplementary Demands for GrantS in respect 
of the Budget (General) for 1965-66 commenced. 

Nine cut motionS were moved. 

The discussion was not concluded. 

16. Motion Be: Eia'hty-first Report of Commit. on. Private MenJ-
ben' BiDs and Resolutions 

Shri Hem Raj moved the following motion:-

"'nlatthis House agree's with the Eighty~ftrst Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 16th March, 1966." 

The motion was adopt~. 
!'P.T.O. 



17. Private Member's Bill-Introduced 

The Constitution (Amendment) Bill, 1966 (Amendment of 
articles 75 and 164) by Shri Hari VishnuKamath. 

18. Private Member'. Bill-Negatived 

The Constitution (Amendment) Bf:U, 1966 (Amendment of 
articles 22, 32 and omiB.Wn of article 359) by Shrt Madhu Limiaye. 

Discussion on ~ motion for consideration of the Bill moved by 
Shri Madhu Limaye on the 4th March, 1966, continued. 

Shri J ai Sukh La! Hathi took part in the debate. 

Shri Madhu Limaye replif'd to the debate. 

On the motion for consideration of the Bill, the House divided; 
Ayes 15; Noes 63. 

The motion was declared as not carried in accordance with 
Rule 1M of the Rules of Procedure and in accordance with the 
Constitution. 

19. Private Member's BiII-U'li.der CODSideration 

The Constitution (Amendment) Bill, 1965 (OmiB~ of articla 
152, 370. etc.) by Shri Prakash Vi1' Shastri. 

The motion for consideration of the Bill was moved by Shri 
Prakash Vir Shastri. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon by the 31st August, 1966, was moved by 
Shri Vishwa Nath Pandey. 

The following members took 'part in the debate:-
(1) Shri N. C. Chatterjee 
(2) Shri Inder J. Malhotra 
(3) Dr. L. M. Singhvi 
(4) Sardar Kapur Singh 
(5) Shri Bhagwat Jha Azad 
(6) ShriU. M. Trivedi 
(7) Shri H. N. Mukerjee (Speech unfinished). 

The discussion was not concluded. 
(J,.ok Sabha adjourned till 11 A.M. on Monday, the 21st March, 

1966). 

liIO 
GMGIPND-LSI-2828 (D) Ls--18-3-66-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday, March 21, 1966/Phalguna 30, 1887 (Saka) 

No.8 
1. starred questiOns 

Starred Questions Nos. 653-659, 661 and 662 were orally ans-
wered. RepUes to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 2477-2511, 2513 and 2514 

were laid on the Table. 

s .. Report of Committee on Public Undertakings 
Shri S. Hansda presented the Fourteenth Report of the 

Committee on Public Undertakings on the action taken by Govern-
ment on the recommendations contained in the Thirty-fourth 
Report of the Estimates Committee on Indian Refineries Limited. 

4. Supplementary Demands for Grants (General) for 1185-66 
Discussion on the Supplementary Demands for Grants in respect 

of the Budget (General) for 1965-66 concluded. 
The cut motions moved on the 18th March, 1966, were negatived. 
The following Demands were voted in full:-

Number 
of 

Demand 
Name of DemaDd 

Amount of 
Supplementary 
Demand -----------------------------

I.-EXPENDITURE MET FROM REVENUE 
MINISTRY OF TRANSPORT AND AVIATION 

4 Other Revenue Expenditure of the Ministry of Civil Aviation. 

MINISTRY OF COMMERCE 

7 Other Revenue Ezpenditure of the Ministry of Commerce 

1951 

RI. 

1,000 

[p.T.O. 



Number 
of 

Demand 
Name of Demand 

MINISTRY OF DBFBNCE 

11 Deftnce Servic:ea Efl'ective-Auny 

12 DefeDce ServiClCl, Effective-Navy 

i4 Defence Services, Non-eft'ective 

MINISTRY OF EDUCATION 

21 Other Revenue Bzpenditure oftbe MiDiltry of Education 

MINISTRY OF FINANCE 

25 MWatry of Finance 

27 Union Excite Dutka 

28 Taea on Income includq Corporation Tax, etc. 

30 Audit 

31 Currency and Coinage 

32 MiDt 

36 Opium 

37 Other Revenue Expenditure of 'he Ministiy of FillUl(e 

39 Grlata.-iD-Aid to SlUe aad Union Territory Go'lCl1llDentl 

MlNISTRY OF FOOD. AGRICUL TORE. COMMUNITY 
DBVELOPMBNT AND COOPBItATION 

46 Faresta . 
MINISTRY OF HBALTH AND FAMILY PLANNING 

48 Ministry of Hea" . 

MINISrnw OF HOMB AFFAJRB 

S 1 Miniatty of Home Aft'ain 

S2 CabiDet • 

54 Aclminiatration of Justice 

SS Police 

S7 Statlstica 

S8 Privy Punes and Allowances of lJldiaD Ruler. 

59 Delhi 

60 And,m1n and Nicobar blands 

6) Other Revenue Expenditure of the Minietry of Home Affairs 

Amount of 
Supplementary 

Demand 

RI. 

22,03,00.000 

aA8,oo,ooo 
1,76,So,ooo 

90,68,oco 

12,51,000 

55,00,000 

I,12,SS,coO 

r6,BI,ooo 

II.40poo 

21,f7::!8,ccc 

6,00,00,000 

u,80po<> . 

44,00,000 

92,000 

28,000 

2,;1.7.57,000 

44,31,000 

86,000 

1.40,00,000 

10,00,000 

1,000 



Number AmOllllt of· 
of Name of DemaDd SupplemcDlary 

DesnIDd Dem8Dd 

Re. 
MINISTRY OF SUPPLY AND TBCHNICAL DBVE-

LOPMENT 

64 Ministry of Industry and Supply 4oD,ooo 
MINISTRY OF INFORMATION AND BROADCASTYNG 

69 Ministry of Information aDd JkoacIc:aadDa 2.4,000 

70 Broadcaatiol 21,00,000 

71 Other Revenue Bxpenditure of the Ministry of Information and 
Broadcastina 20,00,000 

MINISTRY OF IRRIGATION AND POWBR 

72 Ministry of Irrigation and Power 2,80,000 

74 Other Revenue Bxpenditure of the Ministry of Irription and 
Power . 93,00,000 

MINISTRY OF LABOUR. BMPLOYMENT AND RE-
HABlLITAnON 

78 Other Revenue Bxpenditure of the Ministry of Labour and 
Employment 32099,000 

MINISTRY OF PETROLEUM AND CHBMICALS 

82 Minimy of Petroleum and Chemicals 1049,000 

83 Other Revenue Bzpenditure of the Ministry of Petroleum and 
Chemical. 94,000 

MINISTRY OF LABOUR, EMPLOYMBNT AND RB-
HABILITATION 

84 Ministry of Rehabilitation 1,30,000 

MINiSTRY OF MINES AND MBTALS 

87 Geological Survey. 1,39,47,000 

MINISTRY OF IRON AND STBBL AND MINES AND 
MBTAL 

88 Other Revenue Bxpenc:Iiture of the Ministry of Steel aDd Milia 2.11 .... ,000 

MINISTRY OF TRANSPORT AND AVIATION 

93 Light-houses and Lfsht-dlipa 30 ,55,000 

MINISTRY OF WORKS, HOUSING AND ·UR.BAN 
DBVBLOPMENT 

95 Ministry of Works and HouaiDa 1,47,000 

96 Public WOIb • 3,11,09,000 

[p.T.O. 
u .. · 



Number Amount of 
of Name of Demand Sup&::.~~tary DemIlDd 

100 

103 

104 

106 

107 

114 

u5 

118 

119 

121 

122 

124 

127 

DEPARTMENT OF ATOMIC ENBRGY 

Atomic Energy Research 

DEPARTMENT OF COMMUNICATIONS 

POIItIIDd Telegraphs-Wortin. Expenles 

POlItI and Teleppha-Dividend to General Revenues and Ap-
propriations to Reserve Fund, . . . . • 

DBPARTMENT OF PARLIAMBNTARY AFFAIRS 

Department of ParlWnentary Affairs 

DEPARTMENT OF SOCIAL WELFARE 

Department of Social Security 

II. BXPF.NDITURE MET FROM CAPITAL AND 
DISBURSEMENT OF LOANS AND ADVANCES 

MINISTRY OF TRANSPORT AND AVAITION 

Other Capital Outlay of the Ministry of Civil Aviation 

MINISTRY OF COMMERCE 

Capital Outlay of the Ministry of Commerce 

MINISTRY OF EDUCATION 

Capital Outlay oftbe Ministry of Education • 

MINISTRY OF EXTERNAL AFFAIRS 

CapitalOutiay of the Miniltry of Enema) Aft'IIirs 

MINISTRY OF FINANCE 

Cnpital Outlay on Currency and Coinale 

Capital Outlay on Mints 

Commuted Value of Pensions 

Loana and AdvanCC8 by the Central Government 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY 
DEVELOPMENT AND COOPERATION 

R,. 

6,00,000 

2P1,05,000 

1,000 

70,000 

3,64.000 

77,ceo 

8,,000 

1,21,37,000 

IO,eO,C(O 

6>41,66,000 

8.13,000 

64,84.000 

70,00,00,000 

130 Other Capital Outlay of the Miniatry of Food and Agricul-
ture: • 13,00,01,000 

MINISTRY OF HEALTH AND FAMILY PLANNING 

13 I Capital Outlay of the Ministry of Health 

19M 



Number AmouIIIof 
fI. H_Ifn.-d SllPpiemenblr7 

Dem8Dd ~ 

lb. 
MINISTRY OF HOME AFFAIRS 

132 CapitafOllday of tile MtnJatry or Home Aftlain 25,00,000 

MINISTRY OF INFORMATION AND BROADCASTING 

134 Capital Outlay of the MiDiatry of IDformation and Broadcast-
mg 1,000 

MINISTRY OF lILRIGATJON AlID POWD 

135 Capital Outlay on Multi-purpou~ River Schemes 6,61,o6,cco 

136 Other Capital Outlay of the Miniatry of Irrigation and Power . J2,.f5,CCO 

MDUSTaY OF PBTltOl.UI!M AND CHEMICALS 

138 capital OlIaJay of tle MiniItry gf htreIeum and Chemic:als 12,77 ,ca,' co 

MINISTRY OF MIN!S AND METALS 

140 CIpiIIIl 0G:1a1 oIb Miniatry Gf Sael aod Miaes 1,38,00,000 

MINISTRY OF TRANSPORT AND AVIATION 

142- ~ OUtlay OD POl'bI 1.!l1,18,ooo 

DBPARTMBNT"'OF COMMUNICATIONS 

148 Cattal Outlay on Posts and Telqrapha (.Not M~ from 
venue) . . • . • • . • . 1,000 

5. Government Bill-Passed 

The ATm08G F01'Cfi (Special Powe,.,) A~me'IU BtU,l986. 
The motion for conaidwauon of fue Bill was movecl by Sardar 

Swarm s.m,h. 

The follOwing members took part in the debate:-
(1). Shri Bari Vi8hnu Kamath 
(2) Shri Barish Chandra Mathur 
(3) Shri S. M. Banerjee' 
(4) Sbti Dtwm Chand Sharma 
(&) Shri Ram Sewak Yadav 
(6) 8hri Ravindra Varma 
(7) Shri H. N. Mukerjee 
(8) Shri P. C. Borooah 
(9) 8hri Hukam Chand Kachwai 

(10) 8hri D. Basumatari 
(11) Shrimati Renuka Devi Barkataki 

1955 
[p.T.O. 



Sardar Swaran Singh replied to the debate. 

The motion for consideration was adapted and clauae-by-clause 
consideration was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1, the Enacting Formula and the Long Title. were also 
adopted. 

The motion' that the Bill be passed was moved by Sardar Swaran 
Singh. 

The motion was adopted and the Bill was passed. 

6. The Budcet (Railways) 

The following items of business were taken up together:-

(i) Demands for Grants Nos. 1 to 11. ll-A, 12 to 16, 18 and 20 
in respect of the Budget (Railways) for 1966-67. 

(ii) Supplementary Demands for Grants in respect of the 
Budget (Railways) for 1965-66. 

One hundred and seventy-seven cut motions in respect of the 
Demands for Grants (Railways) for 1966-67, were moved. 

The discussion was not concluded. 

7., Statements by Ministers 

* (i) The Minister of State for Law made a statement regarding 
the, composition of Committee on the working of the Advocates Act . 

.. (ii) The Minister of Home Affairs made a statement regarcung 
the recommendations of the Report of the Parliamentary Committee 
on the Demand for Punjabi Suba. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd March. 
1966). 

·Made at 4-55 P.M. 
"Made at 5 P.M. 

1956 
GMGIPND-LS 1-2869 (D) LS-21- 3-6~O. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

. rue.day, Mareh 22, 1988/Chain-a 1, 1888 (Sakld . .. , 

No. ac 
1. Starred QuestioDS 

Starred Questions NOB. 6830-691 were orally auwered; Replies "to 
remaining questions were laid o~ the Table. 

2. ~ .. tamtd ~ 
Replies to Unstarred Questil;)ns Nos. 2515-2528, 263~ and 

2543-2594 were laid on the Table. 

3. CalliD, Attention to Matter of Urpnt ~blic 1IJt.M~ 

Shri S. M. Banerjee called the attention of the Minister of 
Transport, Aviation, Shipping and '1'ourism to the i"eported tayoff 
of 1.274 workers by Air India and cancellation of 13 I.A.C. FlIgpts .. 
from Calcutta. 

The Minister of Transport, Aviation,8hipplng and Touruim made 
a statement regarding the reported layoff of 1,274 worker~ by, Air 
India. 

The Minister stated that he would make a statement regarding 
cancellation of 13 1.A.Co Flighta from CalCUtta, on Wednesday, the 
23rd March, 1966. 

4. Papers Laid oa .. Tahle 

'l'h.e ~lloW'iDg PJpers were laid on the Table:..-
(1) A copy of the Delhi Tourist Vehicles (Amendment) 'Riiles. 

1965, pubUshed In NotificatioI), No. 19 (10) /64-PR(T) in 
Delhi Gazette dated the 28th October. 1~, JJJlder sub.. 
section (3) of section 133 of the Motor Vehicles Act. 
193~. 

rP·T.O. 



(2) A copy of the Certified Accounts of the National Co-
operative Development Corporation, New Delhi for the 
year. 1964-65 along with the Audit Report thereon, under 
sub-section (4) of section 17 of the National Co-
operative Development Corporation Act, 1962. 

~ A copy of White Paper No. XU containing Notes, Memo-
randa and letters exchanged between the Governments 
of India and China between January. 1965 and February. 
1966. 

(4) A copy of the Food Corporations (Fifijl Amendment) 
Rules, 1966 published in ~otiftcation No. G.S.R. 288 in 
Gazette of India dated the 22nd February, 1966, under 
SUb-aectiOD (3) of section 44 of the Food Corporations 
Act, 19M. 

5. Report of Committee on Public UDdertaldDgs 

Shri S. Hansda presented the Fifteenth Report of the Committee 
on Public Undertakings on the action taken by Government on the 
recommendatio~ contained in the Hundred and twentieth Report 
of the Estimates Committee (Second Lok Sabha) on Sindrl Ferti-
lizers and Chemicals Limited. 

6. Govemm.ea.t Bm-IDtroducecl 

" The Appropriation Bill. 1966. 
,. 

T. GovemmeDt Bill-PUled. 

The. Appropriation Bin, .1966. 

The motion for consideration of the Bill was moved by Shri Lalit 
Narayan Mishra. 

The motion for consideration was adopted and clause-by-claUie 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1. the Enactblg Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Lalit 
Narayan Mishra. 

The motion was adopted and the Bill was passed. 



8. The Budpt (Railways) 

Combined discussion on the following items of business conti-
nued:-

(i) Demands for Grants Nos. 1 to 11, ll-A, 12 to 16, 18 and 20 
in respect of the Budget (Railways) for 1986-87. 

(ii) Supplementary Demands for Grants in respect of the 
Budget (Railways) for 1965--66. 

Twenty cut motions in respect of the Demands for Grants 
(Railways) for 1966-67, were moved. 

[Lok Sabha adjourned for want of quorum at 4-10 P.x. to meet 
again at 4-40 P.M. The House re-usembled at 4-42 P.M.] 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23rd 
I 

March, 1966). 

19S9 
GMGIPNI)....J.SI-2888 (D) LS 33-3- 88-800. 

S. L. SHAKDHER, 
Secreta~. 



LOK SABRA 

BULLETIN-PART I 
[Bripf Record of Proceedings] 

Wednesday. March 23, 1966/Chaitra 2. 1888 (Saka) 

No. as 
1. Starred .Queatiou 

Starred Questions Nos. 713-719 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Uutarred Questions 

Replies to Unstarred Questions Nos. 2595-2610 and 2612-2689 
were laid on the Table. 

3. CaDjng Attention to Matters of Ul'Ieat Public Importance 

(i) Shri Harish Chandra Mathur called the attention of the 
Minister of External Affairs to the anti-India propaganda by 
Pakistan's accredited representatives and others. 

The Minister of External Affairs made a statement in regard 
thereto. 

(ii) The Minister of Transport, Aviation, Shipping and Tourism 
made a statement on the cancellatipn of 13 I.A.C. ftights from 
Calcutta to which his attention was called by Shri S. M. Banerjee 
Gn the 22nd March, 1966. 

4. Papari Laid on the Table 

'nle following papers were laid on the Table:-

(1) A copy each of the Reports of the Commissioner of 
Railway Safety on the working of the Railway Inspecto-
rate for the years 1963-64 and 1964-85. 

fP·T.O. 
1880 



(2) (i) A copy of Annual Report of the Travancore Cochin 
Chemicals Limited, Udyogamandal (Kerala) for the 
year ended 31st March, 1965 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General :tll .. ~ .under sub-section (3) of 
section 619A of the Companies Act, 1956, read with 
clause. (c) (iv) of the Proclamation dated the 
24th March, 1_; iiiUed by the Vice-President, dis-
chargin, . th~~unctjons of the Preaident, in relation to 
the State of Kerala. 

(ii) Review by the {;overnment of Keraia on the working 
- of the aboVe"Company. 

(3) A copy of the Goa, Daman and Diu (Absorbed Employees 
Conditions of Servicef Rules, 1965 published in Notifi-
cation No. G.S.R. 1896 in Gazette fIf lndU .. dfeMthe 
30~~ Dece~ber, 1~5 as corrected by G.S.R. 154 pub-
lished in datette at lridfa dated the 29th january, 1966, 
under sub-seCtion (3) of section 3 of' the -doa, Daman 
and Diu (Absorbed Employees) Act, 1965. 

€'" A OOPY each. af the f61loWinI Notiftcations tnaking certain 
amendments to Schedule III of th~ !ndfan A~ 
trative Service (Pay) Rules, 1954, under sub-section (2) 
of section 3 of. the AU Inci!a &ervicee Act; 1961:-

(1) G.B.&. US INbli.becl in Gaettt! - of India dttted the 
22n.d January, 1966. 

(ii) G.S.R. 194 published in Gazette of India dated the 
5th FebFUary, 1968. 

(6) A copy of the Annual Report of the Hinduatan Tele-
printers LinUt&d, Madras far the yf!iIr l~ albng 
with tile Audited- .Adeountj ifbd the eottimtmtti tif ttiw 
Comptrell@t anti Auditor Getteral th~on, ubdt!r S1ib-
section (1) of section 619A of die Coinplffiei Act, 1958. 

(6) A copy each of the following N.\)tiloatioIW utidel' -tU~ 
section (2) of section 7 of the Employees· Provident 
Funds Aet. 1_:"';" 

(1)-'DI. bployEtel' Provtdtini FUnck (Twelfth Amend-
ment) Schdle 1985 PUbliM in Nbifftcation No. 
GJUI. 1707 in Oa2ette of ibdfa dated the 27th 
November, 1965. 



(ij) The Employees' Provident FUhtti;- (TttttuM!ilth Aitildld.!. 
~enO ~~me,_ 1965,_ J?ubli.shed in. _ !i0ti~~~~()n No. G.s.n. 183~ in Gazette of tnata dated the 
18th December, 1965. 

~(tii} Th' Emp1!>Nees' ~~vid.nt~d8 (Fourt~nth Amend-
- ment) . Se~eme, 1965 published ii1 Notifica~i~n No. 

G.S.It. 1831 iii G;a~H~ Of trldla 1hIt.. ttie Idih De-
cember, lti8S. 

Uv) The Employees' hd\tidtmi P'tirids(IUtien~ent) 
Scheme, 1966 published in Notification No. G.S.R. 
110 Ii.. Gizette df rbdit. d'ti!d -the Sth ~ry, 
1966. 

(7) ,A CQpy "ch of the following Notifications issued under 
the Employees' Provident Funds Act, 1952:-

(1) G.S.R. 1779 published in Gazette of India dated the 
4th December, 1965 extending the Employees' 
Provident Funds Act, 1952 to certain stone quarries. 

(U) G.S.R. 2 published in Gazette of India dated the 
1st January, 1966 extending the Employees' Pro-
vident Funds Act, 1952, to banks doing business in 
one State or Union Territory and having no depart-
ments or branches outside that State or Union 
Territory. 

(8) A COpy of the Annual Report on the working of the Em-
ployees' Provident Funds Scheme, 1952 for the year 
1964-65. 

5. Report of Committee on Private Members' Bills and Resolutions 

Shri Hem Raj presented the Eighty-second Report of the Com-
mittee on Private Members' Bills and Resolutions. 

6. Statement by Minister V 
The Minister of Industry laid on the Table a statement regarding 

action taken on the Report of Shri B. Mukerji on the fire incident 
in the Heavy Engineering Corporation Limited, Ranchi in January, 
1964. 

fP·T.O. 
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t. The Budpt (BailwQa) 

'Combined 'discussion on the following items of bUBineu, eon-
tinued:-

(i) Demands for Grants Nos. 1 to 11, 11-A, 12 to 18, 18 and 20 
in respect of the Budget (Railways) for 1988-67. 

(ii) Suppl~mentary Demands .for Grants in respect of the 
Budget (Railways) for 1985-88. 

The discussion was not concluded. 

(Lok. Babha adjourned till 11 A.M. on Thursday, the 24th March, 
1966). . 

1863 
GMGIPND-LS I .......... (D) ~23-8 .. 18-800, 

S. L. fmAKDHER, 
Secretary, 



LOft SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thv:rIdtJ,y. March 24, l_/Chaitra 3, 1888 (Sob) 

No." 
1. Staned. fIlueet .... 

Starred Questions Nos. 742-747 aDd 749-751 were orally ans-
wered. Replies to remaining questions were laid on the ·Table. 

2. Unstaned QUestions 

Replies to Unstarred. Questiona Nos. 2618-2712, 2714-2'111 and 
2757-2759 were laid on the' Table. 

3. Callia, A.ttentioD. t. M.tters of Uqat PuWie Iftlpotbaaee 

(i) Shrt Hart Vishnu Kamath called. the attention of the Minister 
of External Affairs to the reported discourtesy shown to the Presi-
dent of Israel when he recently passed through Delhi en route to 
Kathmandu. 

The Minister of State for External Affairs made a statement in 
regard thereto. 

(ii) The Minister of State for ExterRllt Ail8tn DUlcie a statement 
in respon.se to Calling Attention notice oJ Shri Hem Baroa on the 
reported celebration of their 'Republic 1)ay' \)y the so-called Naga 
Federal Government on the 22nd March, 1966 near Kel\, ,,, .. to 
which the attention of' the- Minister of EiKten'lal A6irs- •• called 
on the 23rd March, 1966. 

4. Questi .. 01. Privll-.r. 

The Speaker informed the House that in his reply dated the- 2Iad 
Ma'l'Ch, 1968, the Associate Editor of the Hindu&ta!l Tkl\es had ex· 
pretSed regret for misreptweftt&tlon of certain remllfks made by 
Shri B. P. Maurya, M.P. in the H01!l* on the l'7tl'l Mlrrch, 1968, by 
the B4mluatan Times (Evening News) of that date. 

The Ho1l1se -creed with the Speaker to treat the matter as closed. 
fP·T.O. 



5. Papers laid OD the Table 

The following papers were laid on the Table:-

(1) A copy of the Budget Estimates of the Damodar Valley 
Corporation for the year 1966-67, under sub-section (3) 
of section 44 of the Damodar Valley Corporation Act, 
1948. 

(2) A copy of the Annual Report on the working of Industrial 
and Commercial Undertakings of the Central Govern-
ment for the year 1964-65. 

(3) A copy of the Delhi Sales Tax (Amendment) Rules, 1~ 
published in Notification No. F. 3(6)f65-Fin (E) in 
Delhi Gazette dated the 10th March, 1966, under sub-
section (4) of section 26 of the Bengal Finance (Sales 
Tax) Act, 1941, as in force in the Union Territory of 
Delhi. 

(4) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) The Denatured Spirit (Ascertaining and Determining) 
Amendment Rules, 1966 published in Notification No. 
G.S.R. 281 in Gazette of India dated the 26th February, 
1966. . 

(ii) G.S.R. 294 published in Gazette of India dated the 
1st March, 1966. 

(iii) G.S.R. 295 published in Gazette of India dated the 
1st March, 1966. 

(Iv) G.S.R. 296 published in Gazette of India dated th~ 

1st March, 1966. 

(v) G.S.R. 320 published in Gazette of India dated the 
5th March, 1966. 

(vi) G.S.R. 321 published in Gazette of India dated the 
5th March, 1966. 

(vii) The Manufacture in Customs Bond (General) Fourth 
Amendment Rules, 1966 published in Notification No. 
G.S.R. 322 in Gazette of India dated the 5th March, 1966. 

(viii) The Manufacture in Customs Bond (General) Third 
Amendment Rules, 1966 published in Notit\cation No. 
G.S.B. 323 in Gazette of India dated the 5th March, 1966. 



(Ix) G.S.R. 324 published in Gazette of India dated the 
5th March, 1966. 

(5) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Excise and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
baek (General) Thirtieth Amendment Rules, 1966 
pUiblished in Notification No. G.S.R. 313 in Gazette of 
India dated the 5th March, 1966. 

(U) The Customs and Central Excise Duties Export Draw-
baek (General) Thirty-first Amendment Rules, 1966. 
published in Notification No. G.S.R. 314 in Gazette of 
India dated the 5th ~arch, 1966. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-second Amendment Rules, 1906, 
published in Notification No. G.S.B. 315 in Gazette 
of India dated the 5th March, 1966. 

(iv) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-third Amendment Rules, 1966, 
published in Notification No. G.S.R. 316 in Gazette of 
India dated the 5th March, 1966. 

(v) The Customs and Central Excise Duties Export Draw-
back (General) Thir1;y-fourth Amendment Rules, 
1966, published in Notification No. G.S.R. 317 in 
Gazette of India dated the 5th March, 1966. 

(vi) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-fifth Amendment Rules, 19("16, 
published in Notification No. G.S.R. 318 in Gazette 
of India dated the 5th March, 1966. 

(vii) The Customs and Central Excise Duties Export Draw-
back (General) Thirty-sixth Amendment Rules, 1966, 
published in Notification No. G.S.R. 319 in Gazette 
of India dated the 5th March, 1966. 

6. Reports of Estimates Committee 

Shri Arun Chandra Guha presented the following Reports of 
the Estimates Committee:-':' ~ 

(1) Ninety-fourth Report on the Ministry of Defence (Defence 
Research and Development Organisation)-Defence 
Metallurgical Research Laboratory, Hyderabad. 

fP·T.O. 
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(2) Ninety-flfth Report on the MbW;try of Defence (Defence 
Research and DevelOpment Organisation)-Electronics 
and Radar Development Establishment, Bangalore and 
DeIerlce Electronics Research Laboratory, Hyderabad. 

'1. Motton Be: Extension of TiM for r ..... tatu.n of Report of Joint 
OJiIaDll*e 

Shri 8. V. Krishnamoorthy Rao moved the foHowing motion:-

"That the time appointed for the presentation of the Report of 
the Jouit' Committee on the Bill to regulate the pro-
cedlU'e for the investigation and proof of the 
~bav1our or incapacity of a Judge of the Supreme 
Court or of a High Court and for the presentation of 
an address by Parliament to the President, the further 
extended up to the lalt day of the current susion." 

The DSOUOIl W86 adopted. 

8. fte Badpt (Railways) 
Combined discussion on the followtng items of buiiness con-

cluded. 

(1) Demands for Grants NOl. 1 to 11, ll-A, 1~ to 16, 18 and 20 
in respect of the Budget (Railways) for 1866-67. 

(ii) Supplementary Demands for Grants ill respect of the 
Budget (Railways) for 1965-86. 

The cut motions in respect of the Demands for Grants (Railways) 
for 1966-67, moved on the 21st and 22nd March, 1966 were negatived. 

The following Demands for Grants (Railways) for 1966-6'1, were 
voted in full:-
.. ------- ... ~ .-._------.-~ .. ~ 
Number 

of 
Demand 

Nam.e of Demand 
Amount nf 

Demand 

--------~ --.-----.... -'.,,_. 

1 Railway Board 

2 MilCdlancous Expenditure 

3 Payments to Worked Linel and Othen 

.4. Workilll ExpenlCs-Administration 

5 Working Ex"nu:a--Rcpain _ MaintClJlDCO 
6 Working Expeneca-Opcrating Stafl" 

RII. 

3,89,14.000 

49,65.000 

~1t,22,22,ooo 

I,87,olt26~ 

119.96,68,000 ---._-----,----_._._ ..... - ----_._----
1187 



--- ._-----_. . .. _--_ ... _-_. 
Name of Dem.nd 

---------_ ..... _----
7 Workiq Bxpeoaea-Operation (Fuel) 

8 Working Bxpensea-Operation other than Staff and Fuel 

9 WorIdns Bxpemet-MfIQ;JIaneoul Bxpen-. 

10 Working Expenses-StatrWelftre . 

II Workina Bxpenaes-Appropriation to Depreciation-Reserve 
Fund. . 

II-A Workini Expenses-Appropliation Lo Pension F~ . 

12 Dividend to General Revenues 

13 Open Une Works (Revenue) 

14 Construction of New Line. . 

IS Open Line Worts-Capital. Depreciation Reserve Fund and 
Development Fund . 

18 AppJopriItioa to ~ FuaI 
zo Withdrawal from Revenue Reserve Fund . 

R.I. 
n6.62,63,ooo 

34,3°'$4.ODO 

31093.6S,ooo 

100,00,00,000 

r 3,60,00,000 

133.49,18•000 

12,00.38,000 

49,08.,1,000 

--------- .- ... _----- --- - .•.... -- .. -.-.----.--.-.-.. -.- ----
The following Supplementary Demands for Grants in respect of 

the Budget (Railways) for 1965-66, were voted in fuIl:-._---_ .. _-_. _. -- ---. 
Number 

of 
Demand 

Name of Demand 

I Railwa)' Board 

4 WCII'Idq Bxpemee-AdntiniltrIdcm 

S Workina Expcnses-Repaira and maintenanCe 

6 WorkinaBx~S!d 

., WortdDa Expap II Operaliae (Fuel) 

8 Working Bxpenaca-Opcration other than Sid and Fuel 

9 Workiaa~B1Ipeaaea 

12 Payments to ~aev.... 

13 Open Line Works (Revenue) • 

14 Construction of New Lincs . I, Open Line Worka-Capital. Depreciation Recrve Fund and 
DeYelopment Fund. . . . . . ._ ... _ ... __ ._-_.-... _-_._---

1888 

Amount of 
Supplementary 

Demand 

RI. 

r r,03~4.OOO 

7,23041,000 

,.81044.000 

2,3081,000 

I,~,ooo 

~a,ooo 

301J7,ooo 

2,73.07,000 

IF·T.O. 



9. Govemmeat Bills-lDtroduced 

(1) The Appropriation (Railways) Bill, 1966. 
(2) The Appropriation (Railways) No. 2 Bill, 1966. 

10 .. Gevemment Bills-Passed 

(i) The Appropriation (Railways) Bill. 1966. 
The motion for consideration of the Bill was moved by.Shri S. K. 

Patil. 

The following members took part in the debate:-
(1) Shri U. M. Trivedi. 
(2) Shri Sarjoo Pandey. 

Shri S. K. Patil replied to the debate. 

The motion for eonsideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that· the Bill be passed was moved by Shri S. It. 
Patil. 

The motion was adopted and the Bill was passed. 

(ii) The Appropriation (RaUways) No.2 Bin, 1966. 
The motion for consideration of the Bill was moved by Shrt S. 

K. Patil. 

The motion for consideration was adopted and. clause-by-clause 
consideration was taken up. . 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. ~. ; 

The motion that the Bill be passed was moved by Shri S. K. Patil. 

The motion was adopted and the Bill was passed. 

11. Supplementary Demands for Grants (Kerala) for 1985-61 

Discussion on the Supplementary Demands for Grants in respect 
of the Budget (Kerala) for 1965-$ cQmmenced and was concluded. 

Forty-six cut motions were moved and negatived.. 

19G9 



The following Demands were voted in full:--_._ .... _---
Number 

of 
Demand 

I. 
II. 
VI. 
X. 
XI. 
XII. 

XIV. 
XV. 
XVI. 
XIX. 
XXI. 
XXII. 
XXIII. 
XXVI. 
XXVII. 
XXVIII. 

XXIX. 
XXX. 
XXXII. 
XXXIV. 
XXXIX. 
XL. 
XLII. 

XLIII. 
XLIV. 
XLV. 
XLVI. 
XLVII. 
XLVIII. 
XL LX. 
LI. 
LII. 
LV. 

Name of Demand 

I. BXPBNDITURE MET PROM REVENUE 

Aariculturallnc:ome Tax and Sale. Tax 
Land Revenue 
Registration Peet 
Diltrict Administration and MiaceUaneous 
Admini8tration of IU'lice 
Iail. 

State InlUJ'aDce and MiscdJancou. 
Scientific Departments 
University Education 
Medical'. 
Public Health Engineering 
Agriculture 
Fisherie. 
Co-operation 
Industrie8 
Communitl' Development Project •• Nalional Extension 

vice and Local Developm&!Dt Work' . . . 
Labour and Employment 
Harijan Welfare 
Irrigation 
Ports 
Fore,sta 

. Miscellaneous 
National Emergency 

Ser-

II. EXPENDITURE MET PROM CAPITAL AND 
DISBURSEMENT OP LOANS AND ADVANCES 

Capital Outlay on Public Health 
Capital Outlay 011 Agricultural Improvement 
Capital Outlay on Industrial and Economic Development 
':apital Outlay on Irrigation 
CApital Outlay on Public Work. 
Capital Outlay on other Works 
Capital Outlay on Ports 
Capital Outlay on Forests . 
Commuted value of Pensions 
Loan, and Advances by the Governmellt 

Amount of Sup-
planentary 
Demand 

R •. 

J.89.'00 
300 

1,I7,Joo 
4043.100 
9.15,000 
3,12,,00 

330400 
34.700 
97.,00 

Joo 
7,,,.100 

36,00,000 
.',00,000 

J.51,ooo 
28,19.100 

JO,oo,ooo 
200 

8,00,000 
40.00,800 
2,,8,600 

J,.22,7OO 
5,,200 

100 

17.90,200 
2.30,000 

1,12.54,000 
1,08099.900 

29027.500 
2.00.000 

100 
33.12.300 

J,07,ooo 
3,19,13,800 

----:. __ ~ ___ • __ ... 0- __ • __ •• _.~ ______ •• ____ • ___ • ____ •• ____ • ________ ._ • 

!'P.T.O. 
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12. Govenameat BiU-hatrodueed 

The Kerala Appropriation Bill, 1966. 

13. GoVenmeDt Bill-Pauecl 

The Kerala Appropriation Bill, 1966. 

The motion for consideration of the Bill was moved by Shri Bali 
Ram Bhagat. 

The motion for consideration was adopted and clause-by-c:laWJe 
consideration was taken up. 

Clauses 2 a~d 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were alle) 
adopted. 

The motion that the Bill be passed was moved by Shrt Bali Ram 
Bhagat. 

'n1e motion was adopted and the Bill was passed. 

14. The Budget (General) 1"'67-Demands for Grallt. 

Discussion on Demands for Gran. Nos. 1 to 3 and 113 for whf~ 
the Ministry of Commerce is responsible commeDced. 

Thirty-five cut motions were moved. 

The discussion was not concluded. 

15. lIaIf-an-bour Discu.uioll 011 Matters Arism. oat of Aaswer to 
Question 

Shri Madhu Limaye raised a half-an-hour diacussion on points 
arising out of the answer given on the 24th February, 1966 to Star-
red Que3tion No. 180 regarding raid on astrologer's house in Delhi. 
Before that Shri Satya Narayan Sinha made a statement and laid 
on the Table two letters written by the Home Minister to the Prfi1le 
Minister and the Speaker on the subject. 

Shri Sachindra ChaUdhuri replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 25th Maa 
1968. 

urn 
GMQIPND-LS 1-2Ml(D) LS-24-3-88-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SABIIA 

BVLLETIN-PART I 
(Brief Record of ProeeediDgI) 

No. 617 

1. StMnll QMRl_ 

Starred Questioas Nos. 772-781, 783 and. 7M wer'e orally ans-
\Wl'ed. Replies to remaiD1Dg questioas were laid on the Table. 

2. VJlStarred QuestiOlUl 

Replies to Unstarred Questions Nos. 2760-2772, 2774-2777, 
2779-2825, 2827-2869, 2871-2877 and 2879--2884 were laid on the 
Table. 

3 ..... rt NeUee Quell*'-

ODe Short Notice Queation aciciNssed to the MJDister of Com-
merce regarding Release of Aid Cargo by Pakistan was orally ans-
wered and supplementary questions were answered thereon. 

4. eau .. Attndea to .Hatter of Urgent PuIIlle IIIlportaee 

Shri Hem Barua called the attention of the Minister of Home 
Affairs to the latest situation in the K1r.o HmI dietrict of Assam. 

The Mlniater of Rome Main made a statement in regard 
thereto. 

[p.T.O. 



5. Papers Laid 011 the Table 

The following papers were laid on the Table:-

(1) A copy of the Government Resolution No. WB-19(2)/ 
~ 65 dated the ~lst March, 1966 setting up a Central 

Wage Board. for the leather and leather goods indus-
try. 

(2) (i) A copy of Annual Report of the Heavy Electricals 
(India) Limited, Bhopal for the year 1964-65 along 
with the Audited Accounts and the comments of 
the Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies 
Act, 1956. 

(ll) Review by the Government on the working of the 
above Compuy. 

(3) A copy of the Order published in the Goa, Daman and 
Diu Government Gazette dated the 6th January, 1966 
rescinding the Goa, Daman and Diu Cement Control 
Order, 1965, under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(4) A copy of the Annual Report of the Khadi and Village 
Industries Commission, Bombay for the year 1964-65 
under Bub-section (3) of Section 24 of the Khadi and 
Village Industries Commission Act, 1956. 

(5) A statement showing cases in which the lowest tendt:rs 
have not been accepted by the India Supply Mission, 
London and the India Supply Mission, Washington 
during- the half year ending the 31st December, 1965. 

(6) A copy of Annual Report of the Coffee Board for tbe 
year 1964-65. 

(7) A copy of Audit Report and Statement of -Accounts of 
the Rubber Board for the year 1964-65. 

8. -.-euage from Bajya Sabha 

. Secretary reported a message from RaJyaSabha tbatRajya 
Sabha had no recommendations to make to Lok Sabha in -regird 
to the Appropriation (Vote on Account) Bill, 1966, passed by Lok 
Sabha on the 18th MarCh, 1966. 

1rr3 



7. President', Assent to Bill 

Secretary laid on the Table the Indian Tariff (Amendlnent) Bill, 
1966 passed by the Houses of Parliament during the current Session 
and assented ·to by the President since a report was last made to 
the House on the 15th February, 1966. 

8. Report of Eltimates Com.mJ.ttee 

Shri Arun Chandra Guha presented the Ninety-second Report of 
the Eatimates Committee on the Ministry of Transport-Mormugao 
Port. 

9. Statement Be: Government Basines. 

On behalf of the Leader of the House, Shri Jaganath Rao mRde 
a statement regarding Government business for the week commenc-
ing the 28th March, 1966. 

10. The Budget (General) 1966-6'7-Demands for Grants 

Discussion on Demands for Grants Nos. 1 to 3 and 113 for which 
the Ministry of Commerce is responsible concluded. 

The cut motions moved on the 24th March, 1966, were negatived'. 

The following Demands were voted in full:-

MINISTRY OF COMMERCE 
' ... _._ .. _- -. ---' --.----- .---.- --._-_. __ ._--_._--_ .. _-

Number 
of 

Demand 
Name of Demand 

. --.. - .. --.. - .. -. ---•. - -_._._ ... _. __ ..• --... _--_ ... _----_. 

I.-EXPENDITURE MET FROM REVENUE 

Ministry of Commerce. 

:a Foreign Trade 

3 Other Revenue Expenditure of the Ministry of Commerce 

H.-EXPENDITURE MET FROM CAPITAL AND DIS· 
BURSEMENT OF LOANS AND ADVANCES 

113 Cspital Outlay of the Ministry of Commerce 

AmoUAt of 
Demand 

Rs. 

33,72,000 

1 6,03,3O,OC 0 

16,S4,OO,OCO 

------_._. __ ....... _-- ____ 0· ••• __ ----

IP·T.O. 
1974 



11. DellI .... for Grants OIl Account (Xenia) for 1...-r 
The following Demands for Grants on Account for 1966-67 in 

reepect of the Budget (Kerala) under the heads mentioned below 
were voted in full:-

Number 
of 

DemaDd 

Nune of Demand 

A. JtEVBNUB ACCOUNT 

I AaricUltural Income To: and Salea Tu 

II LaDd Revenue 

III BxdIe 

IV Tau OD Vehicle. 

V Stamps 

VI RcalftndCID Feet 

VII SQde r.-.tahtwe 
VIII B1ectioll.l 

IX Hada of States. MiDiKen aDd HeadquarteR Std 

X Diltrict Administration aDd MiscelJaDeoua 

XI Administration of JUitice 

XII Jails 

XUI Police 

XIV State IDlunnce and Milc:eUanCOUI 

XV Scientific Departments 

XVI Univenity Education 

XVII General Education 

XVIII Teclmical BdIIc:adoD 

XIX Medical 

XX Public Health 

XXI Public Health BDliacoriAt 
XXII Agriculture 

XXIII Fisheries 

XXIV Rural Development 

XXV ADimal HusbaJldry 

1975 

Amount of 
Demand 

fOr GrlDt 
on Account 

RI. 

5,",900 
1.,5.aoo 

2,79,300 

7,7'.aoo 

1.6&,300 

3,.s,!OO 

14,"'700 
18,59,800 

2Ot4l t400 

9,88,800 

89,28,200 

3.50.600 

1.13,200 

3'.52.700 

5,02,74.500 

27,01,800 

1,19.13,800 

45 ,5 I JI600 

29.951400 

68047,100 

15,56t400 

9.54,100 

19.43,000 



Number 
of 

Demand 

XXVI 

XXVII 

XXVIII 

XXIX 

XXX 

XXXI 

XXXII 

XXXIII 

XXXIV 

XXXVI 

XXXVII 

XXXVIII 

XXXIX 
XL 

XLI 

XLIII 

XLIV 

XLV 

XLVI 

XLVII 

XLVtu 

XLIX 

LI 

LII 

LIII 

Co-operatioll 

Industries 

Name of Demand 

Community ~ment Projects, National Bmnsion 
Semce.. ~ent Wora. . . 

lAbour aJid Employment 

Harijan W"" . 
StatiIticIs and MiaceUaneous 
Irription 

&bHc:Worta 

Ports 

Famine 

Pensions 

StMionery and PrintiD, 

Forest 

MilCdJaneoua Compensations and Asajpmencl 

B. CAPITAL EXPENDITURE OUII'SIDE THE 
REVENUE Aco)UNT 

Capital Outla, on Public Health 
Capital Outlay on AaricU1tural ImPiiClWii8lt 

Capital Ouday on Inc:luauia1 and Economic Developmellt 

Capital Outlay on Irription 

Capital Oatlay on Public Worb 

Capiql Outlay on Other WodIe 

Capital Outlay on Porta 

Capital Outlay on Forests 

Commuted Value of Pensions 

Capital Outlay on Scheme. of Government TcadiDt 

C. DISBURSEMENT OF LOANS AND ADVANCES 
AND REPAYMENT OF DEBT 

LV Loan •• nd AdvaDCea by tIae Government 

19'I8 

Amoaftt of 
Demand 
bGnat 

OIl Account 

Rs. 

n>45.600 

19,19.600 

49."800 

I4.73,400 

3a.96.700 

10~ 

6a,60,..ao 

1.73t300500 

2,9J.5OO 

z,8O,600 

sz.zSt3oo, 

13,340900 

Z7.15I,800 

16.75.100 

3.S5J0400 

151.&9.700 

3.39,800 

61.38,100 

69,75,800 

95,10,800 

4,06,800 

fP.T.O. 



12. GovemmtIDt BilI-mtrodueed 

The Kerala Appropriation (Vote on ~ecount) Bill, 1966. 

13. Govenuneat Bill-Passed" 

The KeTala Appropriation. (Vote on Account) Bill, 1966. 
'11le motion for consideration of the Bill was moved by SIhri Bali 

Ram Bhagat. " 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was .oved 'by Shri Bah Ram 
Bhagat. " 

The motion was adopted and the Bill was ~d. 

14. The Budpt (GeDenl) 1-'67-Demands for Grants 

Discussion on Demands for Grants Nos. 62 to 64 and 130 for which 
the Ministry of Information and Broadcasting is responsible com-
menced. 

Twenty-five cut motions were moved. 

The discussion was not concluded. 

15. Motion re: ElPty-seeond Report of Committee on Private Mem-
ben' Bills and Resolutiou 

Shri M. L. Dwivedi moved the following motion:-

"That this House agrees with the Eighty-second Report of the 
Committee on Private Members' Bills and Resolution 
presented to the House on" the 23rd March, 1966." 

The motion was adopted. 

16. Private Member's Resolution-Under Consideration 

Discussion on the following Resolution moved by Shri Tan Singh 
on the 11th March, 1966, continued:-

''This House is of opinion that the system of compulsory 
monopoly procurement and all zonal and other barriers 
to the free movement of foodgrains throughout the 
country be abolished immediately." 

19'1'7 



The following mem'bers took part in the debate:-
(1) Shri Bishwanath Roy 
(2) Shri Inder J. Malhotra. 
(3) Shri Ramchandra Vithal Bade 
(4) Shri 8hivram Rango Bane 
(5) Shri Kamal Nath Tiwari 
(6) Shri N. G. Ranga 
(7) Shri P. Muthiah 
(8) 8hri Shree Narayan Das 
(9) Shri Yamuna Prasad MandaI 

(10) Shri Onkarlal Berwa 
(11) Shri M. R. Krishna 
(12) Shri Sarjoo Pandey 
(13) Shri P. Govinda Menon 

Shri Tan Singh r~lied to the debate. 

On the Resolution the House divided.. Before the result of the 
Division was announced, it was found that there was no quorum in 
the House. The Division was held over and the House was adjourn-
ed for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 28th March, 
1966). 

1978 
GMGIPND-LS 1-2882 (D) LS-.26-1- 88-800. 
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LOK IABIIA 

'Bt1LLl!fTI)l-PART I 
[Brief Record of Proceedings] 

1.~~ 

Starred QuestioDii Nos. 8O~8(M., ~9 and 813 were orally 
answered. Replies ~~ rem,.inins quelltiQns were laid on the Table. 

2. YDttarr"4 Qpestip,os 

Replies to Unatarred Questions Nos. 288fi-2889 and 2891-2930 
were laid on the Table. 

3. 8IImt Nodee QaetiiOll 

One Short Notice Question addreued to the Minister of Defence 
regardin,g M;uiD.J 4rmy 9U~ ~~ ~Jlly an5Vfered.and supple-
mentary questions were answered thereon. . 

4. Papers :t.id on the Table 

The following papers were laid on the Table:-

(1) A copy of Audit ~ :pefeQ.ce ~rvices, 1~, under 
article 151 (1) of the Constitution. 

(~) A copy of Appropriation Accounts of the :Qefence ~ces 
for the year 1964-65 and Commercial Appendix thereto. 

(8) A copy of the Report of the Electronics Committee 1966 
(OlI1i~ing ~ty classified portions). 

(4) A copy of ~he Annual Report of ~he .~aga Tools Limited, 
Secimderabad for the year 1964-65 along with the 
Audited Accounts and the comments of the Comptroller 
aDd Auditor Gea.aral thereon, under sub-eecttori (1) of 
action 819A oftha Companies Act, 1966. 

[p.T.O. 



5. Alm01UleeJllent ., Speaker 

The Speaker informed the House that a Report of the Sub-Com-
mittee of the Estimates Committee on the Defence Research and 
Development Laboratory, Hyderabad, containing information of 
classi1ied nature. was presented to him by the Chairman of the Esti-
mates Committee. As desired by the Chairman of the Estimates 
Committee, the Report was treated as secret and forwarded to the 
Minister of Defence. 

6. Statement by Minist. 

The Minister of Food, Agriculture, Community Development and 
Co-operation made a statement regarding offer of food aid by Canada. 

7. Report of Committee on PubUe UndertaldDp 

Pandit D. N. Tiwary presented the Twenty-first RepOrt of the 
Committee on Public Undertakings on Air India. 

8. The Budget (General) IH6-87-Demands for Grants 

(i) Discussion on Demands for Grants Nos. 62 to 64 and 130 for 
which the Ministry of Information and Broadcasting is responsible 
concluded. 

The cut motions moved on the 25th March, 1966, were negatived. 
The following Demands were voted in full:-

No. 
of 

De-
mand 

MINISTRY OF INFORMATION AND BROADCASTING 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount 
of 

DemaDd 

RI. 

62 Ministry of Information and Broadcasting 13.86,000 

63 Broadcasting SoS7,71,ooo 

64 Other Revenue Expenditure of the MiDiltty of Information & ' ,- " ., ........ -
Eroadcasting. . . • . • 4,33,n,ooo 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMBNTOFLOANSANDADVANCESr f. t. I!P ~2 

130 Capital Outlay of the Miniltry of Infonnation aDd Broadcast-
ing 

(ti) Discussion on Demands for Grants Nos. 4 to 8 and 114 for 
which the Ministry of Defence is responsible commenced. 

The discussion was not concluded. 
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9. *CalIiDg attention to Matter of Urgent PubUc Importance 

Dr. Ram Manohar Lohia called the attention of the Minister of 
Home Affairs to the reported deterioration in the state of health of 
8hri A. K. Gopalan, M.P. in detention and his telegram to the 
Ministry of Home Affairs. 

The Minister of Home Affairs made a statement in regard thereto. 

(Lok 8abha adjourned till 11 A..M. on Tuesday. the 29th March, 
1966). 

·Was taken up at 4 P.M. 

1981 
GMGIPND-LS- 1-3011 (D) LS- 28-3-66-800. 
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Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 29, 1966/Chaitra 8, 1888 (Stika) 

No. 489 

1. Starred Questions 

Starred Questions Nos. 832, 833 and 835-839 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. UDlltarred Questions 

Replies to Unstarred Questions Nos. 2931-2943, 2945-2952, 
2954-2969 and 2971-2984 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question addressed to the Minister of Educa-
tion regarding Pay Scales of University Teachers was orally 
answered and supplementary questiOns were answered thereon. 

4. Cailinl' Attention to Matter of Urpnt Public Importance 

Shri Yashpal Singh called the attention of the Minister of 
Defence to the reported concentration of Pakistani troops on Rajas-
than, Punjab and Jammu and Kashmir borders. 

The Minister of Defence made a statement in regard thereto. 

5. Paper Laid on the Table 

A copy of the Annual Accounts of the Commissioners for the 
Port of Calcutta for the year 1963-64 along with the Audit Report 
thereon, was laid on the Table. 

[p.T.O. 
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6. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 28th March, 1966, Rajya 

Sabha agreed without any amendment to the Armed 
Forces (Special Powers) Amendment Bill, 1966, passed 
by Lok Sabha on the 21st M8reh. 1966. 

(ii) That Rajya Babba had no recommendations to make to 
Lok Sabha in regard to the Appropriation Bill, 1966, 
passed by Lok Sabha on the 22nd March, 1966. 

7. Report of Committee on Private Members' Bills and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Eighty-third Report 
of the Committee on Private M~bers' Bills and Resolutions. 

8. Report of Public Accounts Committee 

8hri R. R. Morarka presented the Forty-sixth Report of the 
PubUc Accounts Committee on Audit Report (Civil) on Revenue 
Receipts, 1985 relating to Income-tax, Other Revenue Receipts and 
"General" . 

9. Report of Committee on Public: UndertakiDgs 

Pandit D. N. Tiwary presented the Twenty-second Report of the 
Committee on Public Undertakings on Indian Drugs and Pharma-
ceuticals Limited. 

10. Statement by Minister 

The Minister of Food, Agriculture, Community Development and 
Co-operation laid on the Table a statement on food situation in 
West Bengal. 

11. The Budaret (General) 1986-67-Dem.ands for Grants 

Discussion on Demands for Grants Nos. 4: to 8 and 114 for which 
the Ministry of Defence is responsible continued. 

One hundred and twenty-one cut ,motions were moved. 

The discussion was not concluded. 

~Lok Sabba adjourned till 11 A.M. on Wednesday, the 30th Mil-ch, 
1966). 

1983 
GMGIPND-LS 1-3082 (D) LS-29-3-88-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wedne.d4y, March 30. 1966/Ch4itra 9, 1888 (Sa1ccJ) 

No. 480 

1. Starred Questions 

Starred Questions Nos. 862,. 864-868, 870 and 873 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questlona 

Replies to Unstarred Questions Nos. 2985-3087 were laid on the 
Table. . 

3. Short Notice Question·' 

One Short Notice Question addressed to the Minister ot External 
Affairs regarding Closure of Commercial Section of Indian Embassy 
in Jakarta was orally answered and supplementary questions were 
answered thereon. 

4. CalliDl Attention to Matter of Urpnt Public Importance 

Sardar Kapur Singh called the attention of the Minister of Food, 
Agriculture, Community Development and Co-operation to the 
reported starvation deaths in Orissa. 

The Minister of Food, Agriculture, Community Development 
and Co-operation made a statement in regard thereto. 

5. Papers Laid on the Table 

The follOWing papers were laid on the Table:-
(1) A copy of the Annual Accounts of the Indian Institute of 

Technology, Bombay for the year 1964-65 along with 
the Audit Report thereon, under sub-section (4) of 
section 23 of the Institutes of Technology Act, 1961. 

[p.T.O. 
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(2) A copy of Notification No. G.S.B. 307 published in Gazette 
of India dated the 5th March, 1966, making certain 
amendment to the Indian Police Service (Probation) 
Rules, 1954, under sub-section (2) of section 3 of the 
All India Services Act, 1951. 

~ A copy of the Report of Enquiry on the fatal accident at 
Lower Badju Colliery, Dhanbad on the 11th January, 
1966. 

·(4) Aaopy of the Impopt Trade Control Policy for the period 
April 1966-March 1867. 

6. Messages fronl Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommen4ations to ~~ke to 
Lok Sabha In regard to the Appropriation (Railways) 
Bill, 1966, passed by Lok Sabha on the 2~J, )4~, 1966. 

(il) That Rajya Sabha had no r~ommend.atio~ to m44' to 
Lok Sabha in regard to the Appropriation (Rai1w_~.) I No. 2 Bill, 1966, passed by Lok Sabha on the 

/ 24th March, 1966. 

~. Bepori of ComIPittee of Privile..,. 

Shri S. V. Kr~am.oorthy 1J&o presented the Fourth Report of 
the Committee of Privileges. .J 
8. Reports of FMiaa ... CO .... ttee 

Shri J\J'Un Chandra Guha presented the Ninety-sixth an4 Ninety,.. 
seventh &perts (Parts I and II) of the Estimates Co~mit~~~ .9P. 
the Ministry of Transport-Bombay Port. 

9. IIeport of Joivt Committee on OtBees of p~~ 

Shri G. N. Dixit presented the Fourth a.epo~ of t}~e Joi,Q.~ ~-
mittee on Offices of Profit. . 

! 

10. Report of Committee on Public: Un~aQaP 
Shri Kashi N .. th Pandey presented the Twenty-third Report of 

the Committee on Publie Undertakings on Indian Airlines Corpora-
tion, New Delbi. -_._._-.-----_._--_ .. _._. __ ...... _------------
~id at 4-80 P.M. 
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11. Motion for Eledion to Committee 

Dr. Sbfim~ti T. S. Soun4pram Ram.chandraD moved the 
1PUo$g mo*iOQ:~ 

"That in pursuance of sub-s~ion (1) (xii) of section 19 of 
. the Yisva~Bharati Act, 1951, read with ~l!1usF!. (5) pf 
Statute 10 of the First StatQ.te~ of the University, th~ 
members of Lok Sabha do proceed to 'elect, in such 
manner as the Speaker may dif~t, two members from 
IpllOng themselves tp eerve as meDli>ers of the Samsad 
(Court) of the Visva-Bharati for the next term." 

The motion was adopted. 

1~. 'J~ 'udJet (Gflp.pl'ftn 1"~'7~ndt .. GnJats 
(1) Discussion on Demands for Grants Nos. 4 to 8 and 114 for 

which the Ministry of Defence is resp~jble cMClud.ed. 

'fhe P!lt motioDi In,owed on tq.e 29ql Ma~h, 19~, were neJatived. 
The fol10wing Demands were voted in full:-

No. 
of 

De-
mand 

MINISTRY OF DEFENCE 
.. _-------_ .. _----

Name of Demand Amount of 
Demand 

---- ------.--.---
Rs. 

I.-EXPENDITURE MET FROM REVENUE 

4 Mini.try of Defence . 63,90,000 

5 Defence Servioea, Effective-Army 5,35,13,88,000 

6 Defence Services, Effective-Navy 25,81,75,000 

7 Defence Services, Effective-Air Force 1,22,86,09,000 

8 Defence Services-Non-effective. . .• 19,91,67,000 

II.-EXPENDIT,JE MET FROM CAPITAL AND DIS-
BURSEMENT pY:: LOANS AND ADVANCES 

114 Defence Capital Outlay 1,03,33,33,000 

(ti) Demands for Grants Nos. 75 to 77 for which the Ministry 
of Law is responsible were taken up. 

The discussion was not concluded. 

[p.T.O. 
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l~tM_ 
The Minister of Home Affairs made a statement on the police 

firing at Jagdalpur in Bastar district of Madhya Pradesh resulting 
in the death of Shri Pravin Chandra Bhanjdeo and several others. 
Thereafter, the Minister of Planning and Social Welfare laid on 
the Table a copy of the Report on the Welfare of Tribals in Bastar 
district of Madhya Pradesh. 

The Speaker withheld his consent to the moving of adjourn~e_ 
.ztions given notice of by ~r. Ram Manohar Lohia and othe..;;r 

14. Suspension of Members 

The Leader of the House moved that Sarvashri Kiahe 
Pattnayak, Ram Sewak. Yadav and Madhu Limaye be suspended 
from the service of the Housyor two weeks. 

The motion was adopted. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 1st April, 1966). 

1987 
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Secretary. 



LOK SABQA 
~ . - '" -

BULLETIN-PART 1 
[Brief Record of Proceedings]. 

Friday. April 1, 1966/Chaitra 11, 1888 (Saka) 
",J"" 

1. Starred Questions 

Starred Questions Nos. 892-894, 896-900, 902 and 903 were 
orally answered. Replies to remaining questions were laid on the 
Table. ....... . . 

2. Uutarred Questions 

Replies to Unstarred Questions Nos. 3.08.8:-309fJ 8I\d. :U9~175 
were laid on the Table. '.,. ..... . I" 'I: ••• " . 
3. ~l~ Attenti.,.,. to ~.atter o~ U~~en.t ~~~ ~~ee. 
. Shri H. N:. Mukerjee ca.lled the attention of the ~ni.ter of Home 

Affairs to the. deteriotation in the. health 'of nr. Sa~.4lsh Roy, M.P. 
now detained un~er D.I.R. in Dum Dl,lm Ce~tral J,"I, We~t ~enga1. 

. . ,~ ., _ • .•. • , •. r ... ~ •.•.• .. ' •• '. 

The Speaker mentioned about the r.eceipt of. eJ)QtbE:r Calling Atten-
tion notice regarding the health of three othel' MelDbers of Parlia-
ment and directed that a combined statement rm.gbt be made on 
Monday, the 4th April, 1966. 

4. Papers Laid on the Table 

. ~-. 

The following pa~ were lai~ ~n the Table:-
(1) (i) A copy of ~ua~ Repq~ of t~ Mtn~fal~ ~~Q ~,t~~~ 

Trading Corporation of India Limit~4. We", ~Jhl for 
the year 1964-65 along with the Audited Accounts arid 
the comments of the Comptroller and Auditor General 
thereqn, ~~er su~sec~ion P) ()f S~W)D ~19~ of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the above 
CompaQY· 

(p-T.P . 



(2) A copy of the Colliery Control (Amendment) Order, 1986 
published in Notification No. G.S.R. 383 in Gazette of 
India dated the 19th March, 1966, under s,!b-section (6) 
of section 3 of the Essential Commodities Act, 1955. 

(3) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Foodgrains (Prohibition of Use in Manufacture of 
Starch) Order, 1966 published in Notift.cation No. 
G.S.R. 425 in Gazette of India dated. -the 21st March, 
1966. 

(if) The Wheat Roller Flour Mills (Licensing and Control) 
Amendment Order, '1966 published "in Notification No. 
G.S.R. 462 in Gazette of India dated the 24th March, 
1966. 

(4) A copy of the Coffee (Amendment) Rules, 1966 published 
in Notift.cation No. G.S.R. 302 in Gazette of India dated 
the 5th March, 1966, under sub-section (3) of section 
48 of the Coffee Act, 1942. 

5 ........ from Rajy. Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to make to 

Lok Sabha in regard to the Kerala Appropriation Biil, 
1966, passed by Lok Sabha on the 24th March, 1966. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Keraia Appropriation (Vote 
on Account) Bill, 1966, passed by Lok Sabha on the 
25th March, 1966. 

6. President'. Assent to Bill. 

Secretary laid on the Table following two Bills passed by the 
Houses of Parliament during the current Session and assented to 
by the President since a report was last made to the House on the 
25th March, 1966:-

(1) The Seamen's Provident Fund Bill, 1966. 

(2) The Appropriation (Vote on Account) BUl, 1966. 

7. Statement Be: Govenunent Business 
The Leader of the House made a statement regarding Govern-

ment . 'business for the week commencing the 4th April, 1966. 1_ 



8. Govel'lUDellt Bill-mtroduced 
• 

The Produce Cess Bill, 1966. 

9. The Budget (General) 1966-87-Demands for Gnats 

Discussion on Demands for Grants Nos. 75 to 77 for which the 
Ministry of Law is responsible continued . 

. Six cut. motions were moved. 

The discussion was not concluded. 

10. Motion re: Eighty-third Report of Committee on Private Mem-
bers' Bills and Resolutions 

Shri Hem Raj moved the following motion:-

"That this House agrees' with the Eighty-third Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 29th March, 1966." 

The motion was adopted. 

] 1. Private Members' Bills-Introduced 

(1) The National Rifle Training Scheme Bill, 1966 by Shri 
S. C. Samanta. 

(2) The Constitution (Amendment) Bill, 1966 (Ame1Idm.eft.t of 
article 239A) by Shri Naval Prabhakar. 

12. Private Member's Bill-withdrawn 

The COft8titu.ticm (Amendment) Bill, 1965 (Omis.ion of article! 
152, 370, etc.) by Shri Prakash Vir Shastri. 

Discussion on the motion for consideration of the Bill and the 
amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon, moved on the 18th March, 1966, continued. 

:. 'C' 

The following members took part in the debate:-
(1) Shri H. N. Mukerjee-
(2) Shri Vishwa Nath Pandey.· 
(3) Shri Narendrasfngh Mahida 
(4) Sved Nazir Hussain Samnani 
(5) Shri Diwan Chand Sharma 
(6) Shri J. B. Krfpalani 
(7) Shri R. K. Khadflk~l' 
(8) Shrf Mahavir Tyagi 
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(9) 8hri Kashi Ram Gupta 
(10) 8hri S. Kandappan 
(11) Shri Sham La! Saraf 
(12) 8hri Bisban Ch~dar Seth 
(13) Shri Gapal Dutt Mengi 
(J4. Shri Jai Sukh LJ! Ila* 

Shri Prakash Vir Shastri replied to the debate. 

The amendment for circulation of the BUl for the purpose of eU-
citing opinion thereon by the 31stAuguat. 19M, mo?i.ecl by Sbri VQbwa 
Nath Pandey was withdrawn by leave of the House. 

The Bill was also withdrawn by leaye. of· u.:.. H.o~. 
13. *Report of Joint ~ .. 

8hri 'l'. H. Son.vane p!le8eJ'lted the Report C)f. ijt& JpiDt Committee 
on the Bilt to provide for bet-ter organisation apd .¥elopment of 
secondary educatioD. in tile Union ten:it;or,y 01. palJlL 

14. **Evidenee before Joint Committ~lW4 on u.. T ..... 
8hri T. H. Son&vane laid on ,the Table a copy of th~ ev,ipell~e ,given 

before the Joint Committee on the Bill to provide for better organi-
sation and development ot secondary education in the Union terri-
tory of Delhi. 

15. Intbnation "e: release of Mem1ter 
The Deputy Speaker informed the House that the Speaker had 

received a communication, dated. tlle: 30th March, 1966, :man the 
Superintendent, Central Prison, Hyderabad, intimating that Shri 
LaxM! Dass, Member, Lok Sabha, was released. from detention on the 
29th March, 1966. 
16. Private Member's Bill-under eonsideration 

The Constitution (Amendmeat) Bill, 196.6 (Amendmel1t 01 ~Tti~le.'1 
75 and 164) by Shri Hari Vishnu Kamath. 

The motion for consideration of the am w~, ~o~4[!d by Shri Hari 
Vishnu Kamath. His speech was Ilot COl\cly.~ed. 

(Lok Sabha adjourned till 11 A.M. on Monday. ,the 4th April, 
1966). 

S. L. SHAKDHER, 
Secretary. 

_______ , ___________ ,, __________ •.. _---"--_.--;' ", "0""_--'-;---

·Was presented at 4 P.M. 

"Laid at 4 P.M. 
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LOK SABRA 

'BULLETIN-PART I 
[Brie! Record of ProoeediDgB] 

Mcmd4y, April 4, 1966/Chaitra 14, 1888 (Sa1cG) 

No. 492 
1. Starred QuestiOIl8 

Starred Questions Nos. 921-923 and 925--928 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. UastarrM Questions 

Replies to Unstarred Questions Nos. 3178-3179, 3181--3186, 3188-
3211 and 3213 were laid on the Table. 

3. Calb, Atteiltion to Matter of l1rgeat ru .. U" Imporiaaee 

The Deputy Minister of Home Affairs made a statement on the 
reported deterioration in the health of Sarvashri Saradish. Roy, 
Dasaratha Deb, Biren Dutta and Niren Ghosh, M.Ps. IIDW detained 
under D.I.R., to which the attention of the Minister of Home Mairs 
was called on the 1st April, 1966. 

4. Que8tion of Privilep 

Shri Harish Chandra Heda raised a question of privilege regara-
ing an alleged threat contained in a telegram received by him from 
Shri George Fernandes, General Secretary, Hind )fazdoor Panchayat, 
Bombay. 

The Speaker also informeci tbe House about telegrams received 
by him and Shri Narendrasingh Mahida, M.P. on the same subject. 

The matter was referred to the Committee of Privileges. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of ~he Petroleum and Natural Gas (Amendment) 
Rules, 1966 published in Notification No. G.S.B. 371 in 
Gazette of India dated the 19th March, 1986, under sec-
tion 10 of the 0il1lelds (Regulation and Development) 
Act, 1948. 

[P.T.O. 



(2) A copy of the Annual Report of the Bharat Earthmovers 
Limited., Bangalore for the year 1964-65 along with the 
Audited Accounts and the comments of the Comptroller 
and Auditor General thereon, under sub-section (1) of 
section 619A of the Companies Act, 1956. 

8. Statement by MiDlster 

The Minister of Education made a statement regarding the 
revision of salary scales, of University and College teachers. 

7. Mott ..... 

(1) Shrl A. M. Thomas moved the following motion:-
·'That in pursuance of sub-section (1) of Section 12 of the 

National Cadet Corps Act, 1948, the members of Lok 
Sabha do proceed to elect, in such manner as the 
Speaker may direct, two members from amongst them-
selves to serve as members of the Central Advisory 
Committee for the National Cadet Corps for the next 
term commencing from the 1st June, 1966, subject to 
the other provisions of the said Act and Rules made 
thereunder." 

The motion was adopted. 

(ii) Shri S. V. Krishnamoorthy Rao moved the following 
motion:-

··That this House recommends to Rajya Sabha that Rajya 
Sabha do appoint three members of Rajya Sabha to the 
Joint Committee on the Judges (Inquiry) Bill, 1964 in 
the vacancies caused by the retirement of Sarvashri 
Akbar Ali Khan, G. S. Pathak and K. K. Shah from 
Rajya Sabha and communicate to this House the names 
of the mem,bers so appointed by Rajya Sabha to the 
Joint Committee." 

. The motion was adopted. 

(iii) Shri S. V. Krishnamoorthy Rao moved the follOwing 
motion:-

·"That this House recommends to Rajya Sabha that Rajya 
Sabha do appoint two members of Rajya Sabha to the 
Joint Committee on the Delhi Administration Bill, 1965 
in the vacancies caused by the retirement of Shri L. N. 
Mishra and Kumari Shanta Vasisht from Rajya Sabba 
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and communicate to this House the names of the mem-
bers so appointed by Rajya Sabha to the Joint 
Committee." 

Thp motion was aclopted. 
(iv) Shri S. V. Krishnamoorthy Rao moved the following 

motion:-
"That this House recommends to Rajya Sabha that Rajya 

Sabha do appoint six: members of Rajya Sabha to the 
Joint Committee on the Patents Bill, 1965 in the 
vacancies caused by the retirement of Sarvashri Arjun 
Arora, T. Chengalvaroyan, R. S. Doogar, Shyamnandan 
Mishra, M. R. Shervani and R. P. Sinha from Rajya 
Sabha and communicate to this House the names of the 
members so appointed by Rajya Sabha to the Joint 
Committee." 

The motion was adopted. 
(v) Shri G. N. Dixit moved the following motion:-

"That this House recommends to Rajya Sabha that Rajya 
Sabha do elect three members of Rajya Sabha according 
to the principle of proportional representation by means 
of the single transferable vote, to the Joint Committee 
on Offi.ces of Profit in the vacancies caused by the 
retirement of Shrimati Sharda Bhargava, Shri Hira 
Vallabha Tripathi and Shri Lokanath Misra from Rajya 
Sabha and communicate to this House the names of the 
members so appointed by Rajya Sabha to the Joint 
Committee." 

The motion was adopted. 
8. Motion Be: Extension of ':time for presentation of Report of 

Seleet Committee . 
Shri S. V. Krishnamoorthy Rao moved the following motion:-

"That. the time appointed for the presentation of the Report 
of the Select Committee on the Bill to provide for the 
constitution of a High Court for the Union territory of 
Delhi, for the extension of the jurisdiction of that High 
Court to the Union territol')" of Himachal Pradesh and 
for matters connected therewith, be further extended 
upto the 18th April, 1966." 

The motion was adopted. 
9. The Budget (General) 1966-67-Demands for Grants 

(1) Discussion on Demands for Grants Nos. 75 to 77 for which 
the Ministry of Law is responsible concluded. 

[P.T.O. 
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The cut lUoticms moved on the 1st April, 1966., went negatived. 
The following Demands were voted in fu11:-

No. 
of 

Dcm,aa:l 

MINISTRY OF LAw. 

Name of Demand 

BXPBNDITURB MET PROM REVENUE 

75 Millfstry of Law . 

76 BIec:tion. . 
77 Other Revenue Bspeaditure of the MlDiatry of Law 

.' A 

RI. 

(.tl) Dirt,,,, on Demand for Gram No.1. tor which the 
Department of Parliamentary Affairs is respo1UIlble collllll8lSCed and 
was concluded. 

The followiDS Demand was voted in full:-

DUARTMBNT OF PA,&LIAMENTAAY AFFAIRS 

No. of 
DanIlld 

Name of Demand 

BXPENDrruRiB MET PROM REVENtm 

10.5 DeputmeDt of ParliameDtary Aft'ain 

Amount of 
Demand 

RI. 

(iii) Discussion on Demands. for Grants No.. 88 to .. aDd 13'7 to 
140 for which the Ministry of Transport and. AviatiOJa IS 'HIpOUible 
wmmenced. 

(Lok Sabha adjourned at 3-32 P.M. aDd re-uBeJIlbled at J.I!I PolL) 

Eleven cut motions were moved. 
'l1le c:liacusaion wu Dot COIlCluded.. 

(LOk Sabha adj~ed tnt 11 A.K. on Tuesday, the 5th April, 
1_>. 

1_ 
aIPND-LS 1--12, CD) L S 't. 800. 

S. L. SHAKDHEB, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesdall. April 5, 1966jChaitTa 15, 1888 (Saka) 

No.48S 

1. Starred Questions 

Starred Questions Nos. 951-956, 959 and 960 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. V.tarred Questions 

Replies to Unstarred Questions Nos. 3214-3223 and 3225-3288 
were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Audit Report, Posts and Telegraphs, 1966, under 
article 151(1) of the Constitution. 

(2) A copy of Appropriation Accounts, Posts and Telegraphs. 
1964-65. 

(3) A copy of the Companies (Central Government's) 
General Rules and Forms (Amendment) Rules, 1966, 
published in Notification No. G.S.R. 388 in Gazette of 
India dated the 19th March, 1966, under sub-section (3) 
of section 642 of the Companies Act, 1956. 

(4) A copy of the Annual Accounts of the Animal Welfare 
Board, Madras for the year 1964-65 along with the 
Audit Report thereon. 

4. Report of Committee on Private M.emben' Bills and Resolutions 

8hri 8. V. Krishnarnoorthy Rao presented the Eighty-fourth 
Report of the Committee on Private Members' Bills and Resolutions. 

[P.T.C. 1_ 



5. Statement by IODister 

The Minister of State for Finance made a statement correcting 
the answer given on the 17th February, 1966 to a supplementary 
by Shri Tridib Kumar Chaudhuri on Starred Question No. 62 
regarding Electronic Computers for Life Insurance Corporation . 

•. The Budpt (General) l""'..:.-DeuuuuIs for Grants 

(i) Discussion on Demands for Grants Nos. 86 to 93 and 137 to 
140 for which the Ministry of Transport and Aviation is responsible 
concluded. 

The cut motions moved on the 4th April, 1966, were negatived. 

The following Demands were voted in full:-

MINISTRY OF TRANSPORT AND AVIATION 

No. 
.of 

Demand 
Name of Demand 

... -----_.- -- ------,------
I.-EXPENDITURE MET FROM REVENUE 

86 Miniitry of Transport and Aviation 

87 Meteorology 

88 Central It'*! FUnd 
89 Communication. (indudinc National Hilbways) 

-,0 Mercantile Matine 

91 Lisbthoulea and Lightships 

92 Aviation 

Amount 
of 

Demand 

lb. 

1.13,83,000 

2,37.51,000 

3,17.60,000 

9,57.77,000 

1,34.28.000 

I,U.47,ooo 

93 Other Revenue bpcnditure oftla. Mini.tty of TfUlIPOI1 and 
Aviation . . . . . . . . ., 2,88,06.000 

II.-BXPENDITURE ~T FROM CAPITAL AND DIS-
BURSEMENT OF LOAMS AND ADVANCES 

137 ~OutIayoDRoedI 40,10,57.000 

13' Clpital Ourlay on"Ports 6.91.:&7,000 

139 Capital Outlay on Aviation 4,19,21,000 

140· Other Capital Ovtlayof:the Mimstry of Transport and A-ri~-
tion . . . . . . .. .. 2,3.1.53,000 

.- .. -- -_... . - . __ ._-_ ......•. _. - . __ ._-_.... . .-.. ,,. .. -,-.,--, -'.--...,.~-' 
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(ii) Discussion on Demands for Grants Nos. 94 to 97 and 141 to 143 
for which the Ministry of Works, Housing and Urban Development 
is responsible commenced. 

Forty-two cut motions were moved. 

The discussion was not concluded. 

7. ·Statement by Miniatar 

The Minister of Home Affairs made a statement regarding the 
present whereabouts of Shri Purushottam Kakodkar of Goa. 

(Lok Sabha adjourned till 11 .... M. on Wednesday, the 6th April. 
1966). 

·Made at 5-40 P.M. 

1998 
GMGIPND-LS 1--47 (D) LS-5-4-68-800. 

S. L. SHAKDHER, 
Secretary. 



LOX SABRA 

BULLETIN-PART I 
[Brief Record of ~] 

Wednesday, April 6, 1966/Chaitra 16, 1888 (SaM) 

No. 4N 
1. Starred. Questions 

Starred Questions Nos. 981, 982, 984, 985 and 987-989 were orally 
answered Replies to remaining questions were laid on the Table. 

2. U .. tarred Questions 

Replies to Unstarred Questions Nos. 3269-3282, 3284-3340 and 
3342-3376 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question addressed to the Minister of Mines 
and Metals regarding Civil Engineers of Neyveli Lignite Corpora-
tion was orally answered and supplementary questions were 
answered thereon. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Kerala University (Amendment) Act, 1966 

(President's Act No. 3 of 1966) under sub-sec:tion (3) 
of section 3 of the Kera1a State Legislature (Delega. 
tion of Powers) Act, 1965. 

(2) A copy of the Defence of India (Second Amendment) 
Rules, 1966 published in Notification No. G.S.R. 364 in 
Gazette of India dated the 6th March, 1966, under section 

/" 41 of the Defence of India Act, 1962. 
11"(3) A copy of the Report of Enquiry on the fatal accident 

at Saunda No. IV Colliery of National Coal Develop-
ment Corporation Limited, District Hazaribagh, Bihar, 
on the 17th February, 1966. 

[p.T.O. 
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5. Report of Public Accounts Committee 

Shr:I. R. R. Morarka presented the Forty-seventh Report of the 
Public Accounts Committee on Appropriation Accounts 1962-63, 
1963-64, Finance Accounts 1982.-63 and '1963-64 and Audit Reports 
1964 and 1965 relating to Government of Kerala. 

6. The Budget (General) Itl8-67-Demands for Grants 

(1) Discussion on Demands for Grants Nos. 94 to S17 and 141 to 
143 for which the Ministry of Works, Housing and Urban Develop-
ment is reIIpOIlSible conclud8d. 

The cut motions moved on the 5th April, 1966, were negatived. 

The following Demands were voted in full:-
MINISTRY OF WORKS. HOUSING AND URBAN DBVELOPMENT -------_._----

No. of 
Demand Name of Demand 

I.-BXPBNDITURE MET FROM JUlVENUE 

Amount 01 
Demand 

RI. 

94 Ministry of Works. Houling and Urban Developmeot 111.&8,000 

95 P"blic: Worb ag.56,salPOO 
96 Stationuy IUld PriDtiDa 9.82.II.oao 

97 Other Revenue Expenditure of the Ministry of Worb. Houaina 
and Urban Development ..... 1.3[.87.GGO 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCEs 

I4[ Capital Outlay _ Public WosP •• 5Q,37,ooo 

'143 Delhi CJpiJ4l ~ 11,5[,[2.000 

143 Other Caltital, Ouday of the Ministry ofWOIb. HOUIing and 
Ulban OeveJqpmeat .. 67.08,000 

(ii) Discussion on Demands for Grants Nos. 81, 82 and 136 for 
which' the Mintstry of Petroleum and Chemicals is responsible 
commenced. 

Twenty-five cut XJ;I.OtioP~ were moved. 
'rhe cUlcussion was not co~luded. 
(Lok: Sabha adjourned. till 11 A.1\/[. on '1'l1u.rsd.q, the 7th April, 

l~). . 

~ 
GMGIPND-LS 1- 88 (D) I.S--.8-4-66-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thur.cia1l,' April 7, 1966/Chaitra. 17, 1888(Saka) 

No.4.t5 

1. Starred Questions 

Starred. Questions Nos. 1011, 1012, 1014-1017 were orally 
answered Replies to remaining questions were laid on the 'Table. 

2. Unstarred Questions 

Replies to UnstarredQuestions Nos. 3377-3479, 3481 and.'3483-
3491 were laid on the Table. 

3. Papers Laid 00 the Table 

The following papers were laid on the Tab1e:...-

(1) A copy of Notification S.R.O. No. 457 published in Kerala 
Gazette dated the 29th December, 1965 making certain 
amendment to the Kerala General Sales Tax Rules, 1963, 
under sub-section (3) of section 57 of the Kerala Gene-

,ral ~ Tax Act, 1963, read with clause (c) (iv) of the 
Proclamation dated the 24th March, 1965. issued by the 
Vice-President, discharging the functions of the Presi-
dent, in relation to the State of Kerala. 

(2) A copy of the Report of the CommialJion on Hill Areas of 
Assam. 

(3) A copy each of the following Notift.catiol)S' under sub-
secti'on (2) of section 345 of the Kerala Municipalities 
Act, 1960,rea.d with clause (c) (iv) of the Proclamation 
dated the 24th Mllrch, 1965, issued by the Vice-President, 

-,,[P.T.C. 



dilCbarging the functions of the President. in relation 
to the State of Kerala:-

(i) S.R.O. No. 192/65 published in Kerala Gazette dated. the 
11th May, 1965. 

(il) SAO. No. 423/65 published in Kerala Gazette dated the 
30th November, 1985. 

(4) A copy each of the followiag NoWications under sub-
section (2.) of sectiol1 6 of the G1U'\lvayur Township Act, 
1961, read with clause (c) (iv) of the Proclamation 
dateci the 24th March, 1965, issued by the Vic&-
PnIideM, diachwiinl the funetioAl of the Presid.ent, in 
relation to the State of Kerala:-

(i) S.R.O. No. 136/65 published in Kerala Gazette dated the 
30th March, 1965. 

(ii) S.R.O. No. 15/1966 published in Kerala Gazette dated 
the 25th January, 1966. 

(5) A COP), of the Annual Plan, 1986-67. 
4. PreaideDt'. Alsent to Billa 

Secretary laid on the Table following five Billa passed by the 
Houses of Parliament during the current Session and assented to 
.by the PRsident airIce III zoeport wu last maae to -the HOUIIe GIl the 
1st April, 1966:...-. 

(1) The Appropriation Bill, 19&6. 
(2) The Appropriation (Railways) BnI, 1966. 
(3) The AppNpriation (Railways) No. 2 BID, at6. 
(4) The Kerala Appropriation Bill, 1966. 
(&) The 1tera1a Appropriation (Vote on Account) Bill, 1966. 

S. Statanent by Prime MiDiater 

The Prime ){inister made a statement 011 her recmt visit abroad 
She abo laid on. the Table a copy of the j9h\t CQIImlwUque isaued at 
the end of her visit to U.S.A 

6. Motions for EIecd.. to COllUDittees 

(i) Shri Anm CA,ndra Guha moved, the following moUon:-
"That the members of this House do proceed te elect in the 

manner required by sub-rule (1) of Rule 311 of the Rules 
of Procedure and Conduct of Bustn.e. in ~k Sabha, 
thirty members from among themselves to serve as 
members of the Committee On Estimates for the term 
beginning on the 1st May, 1988." 

TM motion was adopted. 



(it) Shri R. R. Morarka moved the follwtq mottoDs:-

(1) "That the members of'this House do proceed to elect in 
the manner requiNd by sub-t:We (1) of Rule 309 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha, fifteen members from. among themselves to serve 
as members of the Committee on Public Accounts for the 
term beginning on the lit ro,-, 1918." 

(2) ''That this House rec~ to B.aQ~a SaDha that they 
do agree to nominate seven members from Rajya Sabha 
to asaociate with the Committee on Public Accounts 
of the House for the term. beginning on the 1st May, 
1966, and communicate to this House the names of the 
members so nominated by Rajya Sabha." 

The motions were adopted. 
7. Motion 

Shri N. G. Range moved the foUowiIIg motion::-

"That the situation in the Scheduled areas of Bastai' District 
in Madhya Pradesh where there has been a prolonged 
state of unrest and c1J8eontent arising out of the nt!llect 
of welfare measures ameng the tribal peop.e who pre-
daminate there, be taktll into consideraaon." 

A lubetnute motion was moved by Sbri RamcAand.m Vithal Bade. 

The following members took part in the debate:-
(1) Shri K. Hanumanthaiya 
(2) Shri Homi F. Daji 
(3) Shri Radhe La} Vyas 
(4) Shri Ramchandra Vtthll Bade 
(5) Shrt 1'. P. Gaekwad 
(8) Dr. L. M. S1nJhvi 
(7) Shri J aipal Singh 
(8) Dr. Ram Manobar Lohia 
(9) Shri M. G. Uikey 

(10) Shri Hari Vishnu Kamath 
(11) Dr. U. Misra 
(12) Shri J. B. Krlpalani 
(13) Shrl N. C. Ch~ee 

[P.T.O. 



(14) 8hri Asoka Mehta 
(15) 8hri G1,llzarilal Nanda 

Shri N. G. Ranga replied to the debate. 

On the substitute motion the House divided, Ayes 31; Noes 123. 
The substitute motion was accordingly negatived. 

The discussion was concluded. 

8. Statement by Leader of the H..-e 

The Leader of the House made a statement that the discussion 
arid voting on the Demands for Grants of the Ministry of Health 
and Family Planning would be taken up after the Demands for 
Grants of the Ministry of Irrigation and Power. The Demands of 
the Ministry of Labour, Employment and Rehabilitation would be 
taken up thereafter. 

9. Private Member's ResolutioD-QePtived 

The Resolution regarding Free movement of foodgrains in the 
country, moved by Sbri Tan Singh on the 11th March, 1966, was 
negatived. 
10. Motion re: Eighty-fourth Report of Committee on Private 

Memben' Bills and Resolutions 
Shri S. V. Krishnamoorthy Rao moved the following motion:-

"That this House agrees with the Eighty-fourth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 5th April, 1966." . 

The motion was adopted. 
11. Private Member's Resolution-under consideration 

Shri N. G. Ranga moved the ·following Resolution:-
"This House is of opinion that Government should initiate 

steps for development of Pacific concord,. embodying firm 
defensive 1Ulderstandings with Japan and Australia and 
other democratic countries concerned with a view to con-
tain Communist Chinese expansionism. ft 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 11th April, 

1966). 

2004 .. ,. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceeddngB] 

Monday, April 11, 1966/CluzitTa 21, 1888 (8.) 

No. as 
1. Starred Questions 

Starred Questions Nos. 1040-1046 were orally answered. RepUeti 
to rem~ining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3492-3526 were laid on the 
Table. 

3. Calll. Attention to Matter of Urgent PuhUc Importance 

Shri Surendranath Dwivedy called the attention of the Minister 
of Food, Agriculture, Community Development and Cooperation to 
the retrenchment of about 16,000 workers employed under Regional 
Food Directorate of the Government of India. 

The Minister of State for Food, Agriculture, Community Develp-
ment and Cooperation laid on the Table a statement In regard 
thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Rf~gistration of Newspapers (Central) 

Amendment Rules, 1966 published in Notlflcatfon No. 
G.S.R. 304 in Gazette of India dated the Sth March, 1966, 
under sub-section (2) of section 20A of the Press and 
Registration of Books Act, 1867. 

[p.T.O. 



(2) A copy each of the following Notifications under sub-sec-
tion (3) of section 8 of the Cinematograph Act, 1952:-

(i) The Cinematograph (Censorship) Fifth Amendment 
Rules. 1966 publilih~d in. ~otification No. G.S.R. 235 in 
Gazette of Inata~d~ted'it'ie 12th February, 1968. 

(ii) G.S.R. 236 publisliea in 'Gazette of India dated the 12th 
February, 1 HI.. . .,-. r!" 

, " . ..•. " , 
5. The' Budget (Geiieriil)'I1Rr8;'S7-Dem.adi fOr~G1'BDts 

(i) Discussion on Demands for Grants Nos. 81, 82 and 136 for 
which the~d»lil1istrt,' of Pett'eleum· .. and CJa@Wifcal8:1.· 'responsible 
concluded. 

The cut motions moved on. ~ 6.Ui April, 1966, were negatived . 
. ,.l.ot •• / 

The following Demands were voted in full:-

MINIS'l'RY OF PETROLEU¥ ~ND O:IEMICALS .. ,.. '.~ , .. ," ..". ~ \ .' .. ' . ,", " . '; . ---
No. 
of 

De-
mand 

-,,,,,-,,.c-- .. 

Name of Demmd 

._------_. ---... -----.. --.. '-.. --, . .,... .. -., " 

I.-EXPENDITURE MET FROM REVENUE 

~ .. 

Amount 
of 
~ 

8 I Miq.isuy of P.ctroleum III)d Cbemk:Ils • l.ti~ 

82 Other Revenue Expenditure of the Ministry of Petroleum and 
, 'Cbeinit:aJs . .'. : • ' •. ' .• ..,. " .' , • 6,24041,coo 

n.-~xpBNDITURE MET FROM CAPITAl. AND DlS-
BUR&BM~NT Oli ~04NS ~ MJY.ANc.l!S 

136 Capital Outlay of the Ministry of PetreleUm IiDd Chelliicals 17,38.3 • .-0 

(ii) Discussion on Demands for Grants Nos. fV1 to 69, 132 and 133 
for which the Ministry of Irrigation and Power is responsibl~" com~ 
menced. 

Fifteen cut motions were moved. 

The discussion was not concluded.. 

, . (Lqk Sa~~~ ~j~ till 1\'+K 0P. ~"~\w.: 12th April, 
1~.: 
... 

2008 
GMGIPND-LS 1-115 (D) uSH-4-88-8oo. 

S. 't • .'SHAKDHER, 
, ... ; :.., Secretary. 



LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesdcll, April 12. 1966/Chaitra 22, 1888 (Saka) 

No .• 

1. Starred Questions 
Starred Questions NOB. 1070, 1072-107~ and 1077 were orally 

answered. Replies to remaining questions were ·lIlici on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3527-3606 and 3608-3110 
were laid on the Table. 

3. Short Notice Question 

One Short Notice Question addressed to the Minister of External 
Affairs regarding Rev. Michael Scott's letter released in London was 
orally an&wered and supplementary questions were answered 
thereon. 

.4. Calling Attention to Matter of Urgent Public ImportaDce 

H. H. Maharaja Pratap Keshari Deo called the attention of the 
Minister of Food, Agriculture. Community Development and Co-
operation to the extremE! shortage of foodgrains in certain parts of 
Orissa, arising out of drought and control over the movement of 
toodgrains. 

The Minister of Food, Agriculture, Community Development 
and Cooperation made a statement in regard thereto. 

5. Papers laid on able 
papers were laid on the Table:-

( .... copy of the Union Public Service Commission (Exemp-
tion from Consultation) Amendment Regulations, 1966, 
published in Notification No. G.S.R. 388 in Gazette of 
India dated the 19th March. 1966 under article 320(5) o~ 
the Constitution. together with .an explanatory notey'" 

20fT 
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(2) A copy of the Companies (Central Government's) General 
Rules and Forms (Second Amendment) Rules, 1966 
published in Notification No. G.S.R. 421 in Gazette of 
India dated the 18th March, 1966, under sub-section (3) 

/ of section 642 of the Companies Act, 1956: 

V (3) A copy of the Report (Parts I and II) of the Commis-
I sioner for Scheduled Castes and Scheduled Tribes for 

the year 1963-64, under article 338(2) of the Constitution. 

(4) A copy of the Kerala Panchayats (Promotion of Co-
operative Farming) Rules, 1966 published in Notification 
S.R.O. No. 24/66- in Kerala Gazette dated the 
1st February, 1966, under sub-section (3) of section 130 
of the Kerala Panchayats Act, 1960, read with clause 
(c) (iv) of the Proclamation dated the 24th March, 1965, 
issued by the Vice-President, discharging the functions 
of the President, in relation to the State of KeralR. 

8. Meuaps from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 5th April, 1966, Rajy3 Sabha 
passed theo Delhi Sholls and Establishments '(Amend-
ment) Bill, 1966. 

(ii) That at its sitting held on the 7th April, 1966, Rajya Sabha 
concurred in the recommendation of Lok Sabha to 
appoint six members to the Joint Committee of' the 
Houses on the Patents Bill, 1965, in the vacancies caused 
by the retirement of six membe:rs and nominated the 
following memb~rs to serve on the said Joint Com-
mittee:-

(1) Shri Arjun Arora 
(2) Shri T. Chengalvaroyan 
(3) Shri R., S. Doogar 
(4) Shri Shyam Nandan Mishra 
(5) Shri M. R. Shervani 
(6) Shri Rajendra Pratap Sinha 

(iii) That at its sitting held on the 7th April, 1966; Rajya Sabha 
, concurred in the recommendation of Lok Sabha to 

appoint three members to the Joint Committee of the 
Houses on the Judges (Inquiry) Bill, 1964, in the vacan-
cies caused by the retirement of three members and 

2008 



nominated the following members to serve on the said 
Joint Committee:-

(1) 8hri Akbar Ali Khan 
(2) Shri G. S. Pathak 
(3) Shri K. K. Shah 

(iv) That at its sitting held on the 7th April, 1966, Rajya Sabha 
concurred in the recommendation of Lok Sabha to 
appoint two members to the Joint Committee of the 
Houses on the Delhi Administration Bill, 1965, in the 
vacancies caused by the retirement of two members 
and nominated the following members to serve on the 
said Joint Committee:-

(1) 8hr1 L. N. Mishra 
(2) Kumari Shanta Vasisht 

7. Bill passed by Rajy. Sabha-Iaid on the Table 
Secretary laid on the Table a copy of the Delhi Shops and Estab-

lishments (Amendment) Bill, 1966, as passed by Rajya Sabha. 
8. Report of Committee on Private ,Members' Bills and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Eighty-fifth Report 
of the Committee on Private Members' Bills and Resolutions. 
9. Motions 

(i) Shri S. V. Krishnamoorthy Rao moved the following motion:-
"That this House recommends to Rajya Sabha that Rajya 

Sabha do appoint a member of Rajya Sabha to the Joint 
Committee on the Patents Bill,. 1965 in the vacancy 
caused by the retirement of Shri Dalpat Singh from 
Rajya Sabha and communicate to thi$ House the name 
of the member so appointed by Rajya Sabha to the 
Joint Committee." 

The motion was adopted. 
(ii) Pandit D. N. Tiwary moved the following motion:-

'-rilat this House recommends to Rajya Sabha that ltajya 
Sabha do agree to nominate two members from Rajya 
Sabha to associate with the Committee on Public Under-
takings of this House for the unexpired portion of the 
term of the Committee, in the vacancies caused by the 
retirement of Shri Lokanath Misra and Shri T. S. 
Pattabiraman from Rajya Sabha and communicate to 
this House the names of the members so nominated by 
Rajya Sabha." 

"n1e motion was adopted. 
[p.T.O. 



lG. The Budpt (General) IH8-17-Demands for Gr •• te 
Discussion on Demands for Grants NOlI. 67 to 69, 132 and 133 for 

which the Ministry of Irrigation and Power is responsible continued. 

The discussion was not concluded. 

11. Statutory Resolution-adopted as amended 

Shri N. Sreekantan Nair moved the following Resolution:-

"This House resolves that in pursuance of sub-section (4) of 
section 3 of the Kerala State Legislature (Delegation 
of Powers) Act, 1965, the following modifications be 
made by the President in the Kex:ala University 
(Amendment) Act, 1966, laid on the Table on the 6th 
April, 1966, by enacting an amending Act: 

Section 2 

In clause (i) of section 2, for the words 'it shall submit' 
.ubsUtute the words 'each member shall submit'. 

Section 3 
In clause (a) of sub-section (2) of section 3, for the worda 

'for the period for which it has been made' s'ubstitute 
the words 'for a period which does not exceed one 
year' 

Thls House recommends to Rajya Sabha that Rajya Sabha 
do concur In this resolution." 

The following members took part in the debate:-

(1) Shri P. K. Vasudevan Nair 
(2) Shri M. Muhammad Ismail 
(3) Shri Bakat Ali Mirza 
(4) Shri M. C. Chagla 
(5) Shrl Jai Sukh Lal Hathi 

An amendment moved by Shri M. C. Chagla 'Was adopted. 

The Resolu~ion was adopted in the following amended form:-

~his House re80lves that in pursuance of sub-section (4) of 
section 3 of the Kerala State Legislature (Delegation of 
Powers) Act, 1965, the following modification be made 
by the PreSident in the Kerala University (Amend-
ment) Act, 1966, laid on the Table on the 6th April, 
1966, by enacting an amendm, Act: 
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Section. 3 
"In clause (a) of sub-section (2) of section 3, for the words 

'for the period for which it has been made' substitute 
the words 'for the period of one year from the date 
of appointment'." 

This House recommends to Rajya Sabha that Rajya Sabha 
do concur in this resolution." 

12. BaH-en-bour discussion on matters arising out of answer to 
question 

Dr. Ram Manchar Lahia raised a half-an-hour discussion on 
points arising out of the answer given on the 2nd March, 1966 to 
Starred Question No. 297 regarding Rickshaw-Pulling. 

Shri Shah Nawaz. Khan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M'. on Thursday, the 14th April, 
1966). 

2011 
GMGlPND-LS 1-148 (D) LS-12-1- 8&-800. 

S. L. SHAKDHER, 
Seeretary. 



LOKSABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thurlday, April 14, 1966/Ch4itra 24, 1888 (Saka) 

No .• 
1. Obituary Beferenc:e 

The Speaker made a reference to the passing away of Shri Suresh 
Chandra Chaudhury who was a member of the Second Lok Sabha:-

Thereafter members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 

Starred Questions Nos. 110~1105, 1108 and 1109 were orally 
answered. Replies to remaining questions were laid on the Table. 

3. VDBtarred. Questions 

Replies to UDStarred Questions Nos. 3611--3618, 3621-3626, 3628-
3880 and 3682-3685 were laid on the Table. 

4. Short Notic:e Question 

One Short Notice Question addressed to the Minister of Labour, 
Employment and Rehabilitation regarding dismissal of workers in 
Bal1hari colliery was orally answered and supplementary questions 
were answered thereon. 

5. CalliDc Attention to Matter of Vra'ent PubIc: Importanee 

Shri Hukam Chand Kachwai called the attention of the Minister of 
Home Affairs to the reported intrusion of Pakistanis into Bikaner and 
Ganganagar districts of Rajasthan and lifting of large number of 
cattle. 

The Deputy Minister of Home Affairs made a statement in regard 
thereto. 

[p.T.O. 
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6. Papers laid DB the Table 
The following papers were laid on the Table:-

(1) A statement indicating the results of the Defence Loans 
floated by the Government of India during 1965-66. 

(2) A copy of the Central Excise (Second Amendme~t) Rules, 
1966, published in Notification No. G.S.R. 451 in Gazette of 
India dated the 26th March, 1966, under section 38 of the 
Central Excises and Salt Act, 1944. 

(3) A copy each of the foUowlDl Notifications under f4!(!tion 189 
of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1~:-

(i) The Customs and Central Excise Duties Export .Drawback 
(General) Thirty-seventh Amendment Rules, 1966, pub-
lished in NotiAcation No. G.S.R. 394 in Gazette of India 
dated the 19th March, 1966. 

(li) The Customs and Central ExciSe Duties Export Drawback 
(General) Thirty-eighth Amendment Rules, 1966 pubUah-
ed in Notification No. G.S.R. 415 in Gazette .of India dated 
the 16th March, 1966. 

(4) A copy 12f Notification No. G.s.a 395 published in G~tte 
of India dated the 19tbMarch. 1966, under section 159 of 
the Customs Act, 1962. 

(&) A copy· of the Prevention of Food Adultemtioll ~nd 
Amendment) Rules, 1'65, published :1b1f()tificatiOA 
No. G.S.&. 74 in Gazette of India dated the 8th January. 
] 966, under sub-section (2) of section 23 of the Prevetlfion . 
of Food Adu1tera~on Act, 1954. 

7. RepOrts of Estimates Cemmittee 

Shri Arun Chandra Guha presented the Ninety...eightb and Ninety .. 
ninth Reports of the Estimates Committee on the Ministry of Food, 
Agriculture, Communtty Development and Cooperation (Department 
of Community Development)-Parts I and II. 

(i) Discussion on Demands for Grants Nos. 67 to 69, 132 and 133 
for which the Ministry of Irrigation and Power is responsible 
con'C!ltided. . . 

T,q.e cut motions moved on the 11th April, 1966, were negatived. 
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The following Demands were voted in full:-

MINISTRY OF IRRIGATION AND POWER 

No. 
of 

De-
mand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

Amount 
of 

Demand 

RI. 

67 Miniatry of Irription and Power. 33.97,000 

68 Multi-purpose River Schemel 1.34.37,000 

69 Other Revenue Expenditure of the Ministry of Irription and 
Power 6,00,01,000 

II.-BXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

J33 Capital outlay on Multi-purpose River Schemes 

133 Other Capital Outlay of the Ministryof IrriaationaDd Power 

(it) Discussion on Demands for Grants Nos. 41 to 43 and 127 for 
which the Ministry of Health and Family Planning is responsible 
commenced. 

Eleven cut motions were moved. 

The discussion was not concluded. 

9. BaU· .... hour diseuasion On Matten arili.., out of ADSWer to 
Queltion 

Dr. C. B. Singh raised a half-an-hour discussion on points arising 
out of the answer given on the 3rd March, 1966 to Unstarred Question 
No. 1469 regarding Indian Academy of Medical Sciences. 

Before Dr. C. B. Singh's speech was finished, the House was 
adjourned for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 15th April, 1966). 

2014 
GM'GIPND--.I.B 1-187 (D) ~14-f-68-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, Apri~ 15, 1966/Chaitra 25, 1888 (SIIkG} 

No. 499 

1. Starred. Questions 
Starred Questions Nos. 1130-1138 were orally answered. Replies 

to remaining questions were laid on the Table. 

2. Unstarred Questions. 
Replies to Unstarred Questions Nos. 3686-3789 and 3791 to 3810 

were laid on the Table. 

3. Short Notice QuestioD 
One Short Notice Question addressed to the Minister of Com-

merce regarding Cotton TextUe Mills in Maharashtra' was orally 
answered and supplementary questions were answered thereon. 

4. Calling Attention to Matters of Urgent Publie.Importance 
. . 

(i) 8hri Hukam Chand Kachwai called the attention of the Minis-
ter of Defence·to the reported withdrawal of Indian troops from the 
Sialkot border. 

'l'he ;Minister of Defence made a s~atement in regard .thereto. 
-(i1) Shri Diwan Chalid Sharma called the 'attention of the 

Minister of Home Affairs to the strike call to protest against the 
Governnient's decision to increase sales tax in the Union territory of 
Delhi on the 19th April, 1966. 

The Minister of Home Affairs made a statement in regard thereto. 

·Was taken up at 5 P.M. 

[p.T.O. 
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5. Intimation re: release of Member 

'nle Speaker infonned the House that he had received a communi-
cation, dated the 12th April, 1966 from the Superintendent, Central 
Jail, Hazaribagh, intimating that Shri Biren Dutta, Member, Lok 
Sabha, was released on parole on the 11th April, 1966, for a period 
of 16 day~. . 

6. Papers laid on the Table 

The following ~ape1'8 were laid on the Table:-

(1) A copy of the Naval Ceremonial, Conditions of Service 
and'MtHellaneous (Amendment) BegulatioDBJ 196&, pub-
lished in Notification No. S.RO. 3-E in Gazette of India 
dated the 28th March, 1966, under sec~ion 185 of the Navy 
Act, 1957. 

(2) A copy each of the folloWing Notifications under sub-
section (6) of section 3 of the Essential Commodities Act, 
1955:-

(i) Notification No. F.2(5) /65-F&CS published in Delhi 
Gazette dated the 13th January, 1966, reSCinding the 
Delhi Cement Control Order, 1963. 

(ii) G.S.R. 5 published in Pondicherry Gazette dated the 
24th December, 1965, rescinding the Pondicherry . 
Cement Control Order, 1963 . 

. (3) (i) A copy of the Annual Report of the National Instru-
ments Limited, Calcutta for the year 1964-65 along with 
the Audited Accounts and the comments of the 'Comp-
troller and Auditor General thereon, under Bub-section (1) 
of section. 619A . of the Companies Act, 1Y56. 

(it) Review by the Government on the working of the above 
Company. 

(4) (i) A copy of the Annual Report of the Keraia Premo 
Pipe Factory Limited, Trivandrum, for the year ended 31st 
Marcil, 1965 along with the Audited Accounts and. the. 
comments of the Comptroller and Auditor General there,. 
on, under sub-section (3)' of section 619A of the Compa-
nies Act, 1956, read with clause (c) (iv) of the Proclama-
tion dated the 24th March, 1965, issued by the Vice-Presi-
dent, discharging the functions of the President, in rela-
ijon to the State of Keral •. 
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(Ii) Review by the Government of Kerala' on the working of 
the, above Company. 

(5) A copy of the Annual Report- of the National Seeds Cor-
poration Limited, Delhi for the year 1964-65 along with 

'the Audited Accounts and the comments of the Comp-
troller and AudUor General thereon, under sub-section (1) 
of section 619A of the Companies Act, 1956. 

7. OpiDioDS 08 Bm 
Sardar Amar Singh Saigal laid on the Table Paper No. IT to the 

Bill to provide for the better administration of Sikh Gurdwaras 
situated in different States of Indian Union and for inquiries into 
matters connected therewith which was circulated for the purpose 
of eliciting opinion thereon by the direction of the House on the 
3rd September, 1965. 

8. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 7th April, 1966, Rajya Sabha ?assed the Merchant Ship-
ping (Amendment) Bill, 1966. 

9. Bill passed by Bajya Sabha-Laid on the Table 

Secretary laid on the Table a copy of the Merchant Shipping 
(Amendment) Bill, 1966, as passed by Rajya Sabha. 

10. Report of Committee on Absence of Members 

Shri R. K. Khadilkar presented. the Sixteenth Report of ~e 
Committee on Absence of Members from' the Sittings of the House. 

11. Statement by Leader of the House 

The Leader of the House made a. statement regarding order 
of discussion and voting on Demands for Grants of the remain-
ing Ministries. 

';12. Motion Be: Fourth Report of C~ttee of Privileges 

Shri Satya Narayan Sinha moved the following motion:-
"That the Fourth Report of the' Committee of Privileges pre-

sented to the House on the 30th March, 1966 be refetred 
back to the Committee.'" 

The motion was adopted. 
[p.T.O. 
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13. Th. 8udpt.(G.eral) .. l988-8'l.;o,..Dem. .. ds· fDr Grots 

(i)':Discussion on Demands for Grants Nos. 41 to 43 and 127 for 
which the Ministry of Health and Family Planning is responsible 
concluded. 

The cut motions moved on the 14th April, -1966, were negatived. 
The following Demands were voted in full:-

MINISTRY OF HEALTH AND FAMILY PLANNING 

No. 
of 
De-
mlDd 

, 
Name of Demand .. "'-, 

-----~....:....-------.--'-------

I.-BXPENDITURE MET FROM REVE~E 

Amount of 
DemIDd 

Ill. 

41 Ministry of Health and Family Plaoninl 20,71.,000 

4Z Medical and Public Health . 1)-49,1.4.000 

43 Other Revenue Expenditure of the Mini'try of Health aDd 
Family Planninl . . . .. .. 40,1.7,000 

-II.-EXPBNDlTURE-METFROM CAPITALAND DIS-
BURSBMENT OF LOANS AND ADVANCBS 

137 Cspital Outlay of the Ministry of Health and Family Planning . 

(ii) Discussion on Demands for Grants Nos. 70 to 74 lind 134 for 
which the Ministry of Labour, Employment and Rehabilitation is 
responsible commenced. 

Eleven cut motions were moved. 

The discussion was not concluded. 

14. Motion Re: Eighty-fifth Report of Committee on Private 
Members' Bills and Resolutions 

Shri Hem Raj moved the following motion:-

"That thi& House agrees with the Eighty-fifth - Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 12th April, 1966." 

The, motion was adopted. 

15. Private Members' Bills-Introduced 
11 \ The Health (Periodical Medical Check-up of President 8Jlr1 

Prime- Minister of India) Bill, 1966 by Dr. C. B. Singh. 
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(2) The Constitution (Amendment) Bill, 1968 (Amendment 01 
lIt'ticZes 80, 8'1 IImI 176) by Shri Kiehen Pattnayak. 

(3) The Hindu Widowers' Re-maniage Bill. 1966 by Sbri 
Jagdev Singh Siddhanti. 

(4) The Constitution (Amendment) Bill, 1966 (Amendment of 
articles 59, 66, 158 etc.) by Shri Hari Vishnu Kamath. 

16. Private Member's Bill-under consideration 

The Constitution (Amendment) Bill, 1966 (Amendment of articles 75 
aftd 164) by Shri Bari Vishnu Kamath. 

Shri Hari Vishnu Kamath concluded his speech on the motion for 
consideration of the Bill moved by him on the 1st April, 1966. 

Two amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon, one by the 30th September. 1966 and the 
other by the 30th October, 1966, were moved by Shri Yashpal Singh 
and Shri Vishwa Nath Pandey respectively. 

The following members 'took part in the debate:-
(1) Shri Harish Chandra Mathur 
(2) Shri H. N. Mukerjee 

(The time allotted for discussion of the Bill was 1nereased 
by one hour.) 

(3) Shri Diwan Chand Sharma 
(4) Shri Ram Sewak Yadav 
(5) Shri R. K. Khadilkar 
(6) Shri Basanta Kumar Das 
(7) Shri N. C. Chatterjee 
(8) Shri Raghunath Sing~ 
(9) Shri M. P. Shinkre 

(10) Shri Sham La! Saraf 
(11) Shri Prakash Vir Shastri 
(12) Shri Man Sinh P. Patel 
(13) Shri Yashpal Singh. 
(14) Shri Shea Narain " 

The discussion was not concluded. 
(Lot Sabha adjourned till 11 A.M. on ,Monday, the 18th April, 1966). 

2019 
, GMGIPND-LSI-l83 CD) LS-15-4-86-800. 

S. L. SHAXDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proc~] 

Monday, April 18, 1966jChaitra 28, 1888 (Saka). 

No. 500 

1. Starred Questions 

Starred Questions Nos. 1158-1164 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3811-3819, 3821- -3835, 
3837-3850, 3852, 3854 and 3855 were laid on the Table. 

3. Short Notice Question 

On!:! Short Notice Question addressed to the Minister of Works, 
Housing and Urban Development regarding Demolition of Un-
authorised Houses in Masjid Moth Area, Delhi was orally answered 
and supplementary questions were answered thereon. 

4. Calling Attention to Matter of Uqent Pub1ic Importance 

Shri S. N. Chaturvedi called the attention of the Minister of 
Home" Affairs "to the attack on an Indian bOrcJer polioe patrol" by 
East Pakistanis on the 9th April, 1966. .. 

The·· Minister of State for Home Affairs made a statement in 
regard thereto. 

5. p.pen laid on the 'fable 
The following papers were laid on the Table:-

(1) A copy of the Bombay Reorganisation (Apportionment of 
Losses of Reconstituted Corporations) Rules, 1966 pub-
lished in Notification No. S.O. 1038 in Gazette of India 
dated the 29th March, 1966, under sub-section (2) c.f 
Section 96 of the Bombay Reorganisation Act, 1960. 

[P.T.C. 
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(2) A copy of the Tax CJ.',~it Certificate (Excise Duty on 
Excess Clearance) Amendment Scheme, 1966 published 
in Notification No. G.S.R. 489 in Gazette of India dated 
the 1st April, 1966, under sulHlection (4) of section 
280ZE of the Inc~ Tu Act, 1961. 

(3) A copy each of the following Notifications under sub-
section (2) qf seoUo,n. It of th~ :Kerala Stamp Act, 1959, 
read w~th c~ause (e) (iv) of the Proclamation dated the 
24th March, 1965, issued by the Vlce-Preside:1t, dis-
charging the functions of the President, in relation to 
'bhe '8ta_ of Kel'ala:-

(i) S.R.O. No. 426/65 published in Kerala Gazette dated 
the 7th December, 1985. 

(u) S.RO. No. 9/166 published in Kerala Gazette dated the 
11th J.an~, 1966. 

(4) A copy of Notification No. G.O.Ms 92'7/65/RD published, 
in Kerala Gazette dated the 28th l>.~emb.ef, 1965, under 
sub-section (3) of section 69 of the Kerala StlmlP Act, 
1959, read with clause (~)(iv) at. the Proclamation 
qatec:i tM 24th March. 1965, issued by the Vlec-P,",~lIident, 
discharging the functions or the President, hl relation 
to the State of Kerala. 

(5) A copy of the :Revised Estimates for the year 1.965-66 and. 
Budget Estimates for the year 1966-8'7 of the Employees' 
State Insurance Corporation, under section aa of the 
Employees' State Insurance Act, 1948. 

6. Leave of Absence 

TJ},e f~loWmg .... ~rs w.-e i.Jjan,teq learve of Ulle1'C8 from the 
sittings of the House for the ~ ~ntloned ap.ins' ea:-

(2' Shri A.K. Gopalan 

(3) Dr. Saradish Roy 

(5) Sbri:C.R. ~ • 

1.4. ~.bnJaIY to lath April, 1-966- fPauit.teftth 
S~8ion). 

22nd November to loth Dece~" 1965. WU~ 
teenth SeasiGIl) IIId Io4th M,u-f- 2_ 
March. 1966 (Fourteenth Scuion) •. 

14th Fcbruery to 13th April, I~ (Fourteenth 
SealioO). . 

3M N9vembcr t!) IOtA De~ber. 196s (Thirteenth 
SeuiGll). IDd Jo4dl p~ to 6Lh March, 
I966(F~ ~n). 

2ZDd November to Jod\ Dooenlbcr, 196s (Thir-
teenth SClaion). 
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(~) Shri Obyuuddin Ahmed 

f7) Slui R.K. ICh ..... r 

(') Shri ICalhi Nitta· ~ 

(9) Shri Chhotubhai M. Patel 

(10) SArI BiieD Datta 

(n) Shri Laxmi DISI 

(rz) Shri Anandl Nambier 

(13) Syed Baddrudduja 

(X4) Shri Yuveraj Dum Singh 

(IS) Shri R. Kmakasabai 

(X6) Shri P. Kunhan 

3Jcl November to loth December. 1965 ("I'himenth 
Station) IUd 14th FebnMY to 6th Mar. 1966 
(FOUlUCDcb Seaaion). 

• 19th NovaUer to 1cd1_~ It'S (ThineeDdt 
SeuJoD): 

a,m NOYIIJlber to 7tIa ~. 196s ~dt 
Session). 

loth November to loth DeClember, 1965 (Th1rteeDt:b 
Saaion). 

,. Ncmmber-to Iadl ~ IN and Mill 
February to 6th March, 1966 (Fourteenth SeaaiOll) •. 

3rd November to loth December, Iq6S ("l'blrteeJl1:h 
&:Ilion) IDd I¢ FebnIIry tQ 6th March, x_ 
~dJ·Seaifon) 

3rd NOftmkr to loth December. 1965 (Thirteenth 
~ .. 1_ Fe~ to 6th Mardi. J!J66 
(Fourteenth Seaalon). 

6tb September to 2~ Setttel'ftber\ ~- (fwelftb 
SaliCIII), 3nf' IiICl' tID Mdl llIarDbu, 
1965 (Thirteenth Seaaion) Incl 14th and 15th 
February, 1966 (Fourteenth S ..... ). 

all! Febnaary to J:1iIh AeMil. I'" (FOIIrIIenth 
Session). 

14th February to 13th April. 1966 (!I'OUI'teeDth 
Sellion). 

14th February to 13th April, 1966 (Fourteenth 
Session). 

(17) Shri M8daba Nuaylna Swamy 14th February to 13th April, 1966 (Fourteenth 
• Session). 

(18) Shri K. NIlJak0YI Thangal 

(19) Shri V.T. PIItil 

(30) Dr. B.N. Singh 

(:u) Shri R. Umlnath 

a8th March 'to 17th April, 1966 (Fourteenth Ses-
Ilion). 

8th March to 20th April, 1966 (FoUrteenth Session). 

16th February to Ism April, 
Session). 

14th February to 13th April, 
Seasion). 

1966 (Fourteenth 

1966 (Fourteenth 

7. Report of Public Accounts Committee 
Shri Surendra Pal Singh presented th~ Forty-eighth Report of 

the Public Accounts Committee on Appropriation Aocounts (Defence 
Services), 1963-64 and Audit Report (D~ce Services), 1965. 

8. Report of Select Committee v/ 
Shri S. V. Krishnamoorthy Rao presented the Report of the 

Select Committee on the Bill to provide for the constitution of a 
High Court for the Union territory of Delhi, for the extension of 
the jurisdiction of that High Court to the Union territory of 
Himachal Pradesh and for matters connected therewith. 

[P.T.O. 
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9. Evid • .nce before Select Commiu.»-Laid OD the Table 

Shri S. V. Krishnamoorthy Rao laid on the Table a copy of the 
evidence given before the Select Committee on the Bill to provide 
for the constitution of a High Court for the Union territory of Delhi, 
for the extension of the jurisdiction of that High Court to the Union 
territory of Himachal Pradesh and for mtters connected therewith. 

10. ~eaentation of Petition 

Shri Sivamurthi Swami presented a petition signed by five peti-
tioners regarding budget allocations for food and agriculture. 

\)1. Statemeat by Minister 

The MiniSter of Home .A1fai.rs made a statement :regarding the 
reorganisation of the present State of Punjab.'> ,. 
12. The Budpt (General) 1966-67-Demands for Grants 

Discussion on Demands for Grants Nos. 70 to 74 and 13~ for ""hich 
the Ministry of Labour, Employment and Rehabilitation is responsi-
ble continued. 

The diacussion, was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 19th April, 
1966). . 

2023 
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Secretary. 



LOKSABRA 

BULLETIN-PART I 

[Brief Record of Proceed1nis1 

Tuesday, April 19, 1966/ChaitTa 29, 1888 (Sake) 

No. 501 

1. Starred Questions 

Starred Questions Nos. 1187-1190, 1193 and 1196 were orally 
answered. Replies to remaining questions were laid on the Table . 

. 2. Unltarred. Questions 

Replies to Unstarred Questions Nos. 3856-3888, 3890-3898 and 
3900-3930 were laid on the Table. 

3. Calling Attention to Matter of Urgent Public Importance 

Shri Bhagwat Jha Azad called the attention of the M~ister of . 
Petroleum and Chemicals to the reported communication from the 
President of the World Bank to the Government of India for allow-
ing majority participation of foreign capital in the proposed fertilizer 
deal. . 

The Minister of State for Petroleum and Chemicals made a state-
ment in regard thereto. .. 

4. intimation re: Release of Member 

The Speaker informed the House that he had received a telegram. 
dated the 18th April, 1966 from the Superintendent, Central Jail. 
Cannanore, intimating that Shri P. Kunhan, Member, Lok Sabha, 
detained under the Defence of India Rules, was released from jail 
on the 17th April, 1966. 

[p.T.O. 
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5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Ganga Brahmaputra 
Water Transport Board for the year 1965. 

(2) A copy of the National Co-operative Development Corpo-
ration (Amendment) Rules, 1968, published in Notification 
No. G.S.R. 406 in Gazette of India elated the 19th March. 
1966, under sub-section (3) of section 22 of the National 
Co-operative Development Corporation Act, 1962. 

6. Report of Estlma~ Committee . 

Shri Arun Chandra Guha presented the Hundredth Report of the 
Estimates Committee on the Ministry of Education-Banaras Hindu 
University. 

7. The Budpt (General) 1966-67-Demands for Grants 
(1) Discussion on Demands for Grants Nos. 70 to 74 and 134 for 

which the Ministry of Labour, Employment and Rehabilitation is 
responsible concluded. 

The cut motions moved on the 15th April, 1966, were negatived. 

The following Demands were voted in full:-
MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION 

--- ----.. -.---_._--_ ..... -.--.. -....... -.----
No. 
of 

De-
mand 

Nune of Demand 

... --... - ..•... --- ....• _._-_.-... _-.... -------.... ---

I.-.EXPBNDITURE MET FROM REVENUE 

AmOUDt 
of 

Demand 

Rs. 

70 Millistry of Labour, Employment and Rehabilitation 58.93,000 

71 Chief Inspector of Mine. 34tS2POO 

7'- LI\I:,our and Employment 10.60,16,000 

73 Expellditure on Displaced persons lO.14,73,coo 

74 Other Revenue Expenditure' of the Ministry of Labour. Employ-
ment and Rehabilitation , . . . . . . 63027,000 

II.~-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSBMENT OF LOANS AND ADVANCES 

U4 Capital Outlay of the Miniatry of Labour, Employment and Re-
habilitation 

-- ... _ ... ----- .- _ ... - .•. -- .. - .•... -... .,--' _ ... _ ... - '. _ •... _ .. _-- .. -._--
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(ii) Discus~ion on Demands for GraI\ts Nos. 34 to 40 and 124 to 
126 for which the Ministry of Food, Agriculture, Community Deve-
lopment and Co-operation is responsible commenced. 

Seventy-nine· cut motions were moved. 

The discussion was not concluded. 

8. "'Statement by Minister 

The Minister of Home Affairs made a statement regarding Delhi 
Bundh. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 20th April, 
1966). 

-Made at 5-30 P.M. 
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Secretary. 



. WE SABBA' 

Buu..ETIN-PAlft' I 
[Brief RecOrd of Proceecling8] 

Wednesda3l. April' 20, 1966/Chaitra 3D, 1888 (Sak4) 

Na,50Z 
1.: staa,e' fIlDedIoas ' 

Starred Questions Nos. 1217-1220 and 1223-1225 were orally 
'8DSWWed. Bepijes to remaining questiclos were laid on the- Table. 

2. Unstarred Questions 

Replies to UDStarred Questions Nos. 3931--3M8, 3851-&821, 4023-
49i2. 4OM-407t aDd 4081---4t«B 'Were laid Qn the Ta\)le. 

3. Calling Attention to Matter of Urgent Public: ~ue 

Shrimati Tarkeahwari: Sinha called the atteotJon of the Minister 
cd Bxterftal Mairs to the outemle at talks held recently between the 

. Prime' M:iatster- ami 1Ibe 'undergl"OU.Dd Nap leaan. ' . " 

The Minister of Extenw. AffalrS made a.' ~temen.( tll' rePnl 'ttl ... to. . .. ..,. .: I 

4. Papers laW,em. the Table 

The following p8IIIiers' were ,lald em the 1'iIb4e!--" 
.(1) A eoprof 'A Seiteme few ~ coDftltatiw macMMfj and 

compulsory arbitration for Central GoVernJDBllt employ_'. 
(2) The foBo.wiDg statements sb.owing the action 'tabn by the 

Government on various assurances, promiaes. and under-
takiIlga. given Dy t1:Je :Ministers dl.l!'i:nl a. vuiota sessions 
of Third Lok Sabha:-

(l) Supplementary State-
ment No. I 

(B) Sa~, Staal-
. .iIIlU.t ,No. m 

[p.it.O. 



(iJi) Supplementary State-
ment No. VI 

(iv) Supplementary State-
ment No. X 

(V), Supplementary State-
ment No., XIII 

(vO' Supplementary'State-
ment No. XV 

(viI) Supplementary State-
ment No. XX 

(v111)' Supplementary State-
ment No. XVIII 

Eleventh Session. 1966. 

Tenth Session, 1964. 

Ninth Session, 19M. 

Seventh session, 19M. 

Sixth Seuion. 1983. 

(3) A copy of the Annuai Report of the Salar Jung Museum 
Board, Hyderabad for the year 1964-85. 'along: with the 
Audited Accounts. 

(4) A copy each of the following N otitkations Under section 24 
of the Personal Injuries (Compensation Insurance) Act, 
1963:-

(I) The Personal Injuries (Compensation Insurance) Second 
Amendment Scheme, 1966. pub1is&d in Notification 
No. S.O. 1120 in Gazette of, India dated the 9th Aprfi. 
1986. 

'(il)'The Personai 'Injuries (Com'pensatio~ InSUrance) Second 
Amemdment Rules, 1966. publiShed in Notification 
No.::,S.o., 1121 in Gazette,of Inc:Ua'dated the 9th April, 
19M. 

(5) A copy of, the· Annual Report of the Employees' State In-
~urance Corporation for the y~r ~96t-65, under secti5lD 36 
of the Employees' State Insurance Act. 1948. 

5. Beporia of ComBiittee on Publie Undert8Jdnrs 

Jtaadit D. N. Tiwary presented the following Reports of the Com-
mittee on Public Undertakings:-

(i) Twenty-eighth Report on the Head Oftlce ot Hindustan 
Steel Ltd., Ranchi; 

(ti) Twenty-nirith Report on the Durgapur Steel Plant of 
Hindustan Steel Ltd. 

8. Sta .... Dt by Minister 
The,:Mtnister of Home Affairs made a statement regarding police 

Aring on tribals in Shehera Village of Panchmahal District, Gujarat 
Sl~te, on the 17th April, 1966. . 

•• 



7. Motion for Eldon to Committee 

Shri Shah Nawaz Khan moved the following motion:-

uThat in pursuance of section 4(i) of the Employees' State 
Insurance Act, 1948, read with rule 2A of the Employees' 
State Insurance (Central) Rules, 1950, the membe1'8 of 
Lok Sabha do proceed to elect, in such manner as the 
Spea~r may direct, one member from among them-
selves to serve as a member of the Employees' State In· 
surance Corporation". 

The motion was adopted.. 

'8. The Budget (General) 1968-61-Demands for Grants 

Discussion on Demands for Grants Nos. 34 to 40 and 124 tit 128 
for which the Ministry of Food, Agriculture, Community Develop. 
ment and Co-operation is responsible continued. 

The discussion was not concluded. 

9. Report of Committee en Private Members' Bills and Resolutlou 

Shri Hem Raj presented the Eighty-sixth l\eport of the Committee 
on Private Members' Btlls and Resolutions. 

10. Half-an-hour discussloD on Matters u1slq oat ef Auwer to 
Questioa 

Shri Deorao S. PattI raised a half-an-hour diseuuiMl &ft ,eln.tI 
arising out of the answer given on the 25th P'~bruary, 1188 t~ Starn4 , 
Question No. 211 regarding 'De-schedullng of Scheduled Caatel. 

Shrimati M. Chandrasekhar replied to the dlseusslen. 

(Lok Sabha adjourned tUl 11 A.M. on Thursday, the nit Apdl, 
1988). 

• 
CORRIGENDUM 

In Bulletin-Part I, dated April 19, 1966, in paragraph 7(1), page 
2025, last line, under the column 'No. of Demand', for "124" relIC! 
"134". 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceeddngs] 

Thursda.y, April 21, 1966/Vaisakha 1, 1888 (Saka) 

No. 503 
1. Starred. Questions 

Starred. Questions Nos. 1247-1253 and 1256 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. UllStarred Questions 
Replies to UnstarredQuestions Nos. 4104-4111, 4113-4182 and 

4184-4200 were laid on the Tah~e. 

3. Short Notice Question 

One Short Notice Question addressed to the Minister of External 
Affairs regarding Illtreatment of Sikh Pilgrims to Panja Sahib was 
orally answered and supplementary questions were answered 
thereon. 

4. Calli... Attention to Matter of Urrent Public Importance 
Shri ·P. C. Borooah called the attention of the Minister of Home 
~ to. the recent raids by Mizo hostiles on the forest office at 
Rangpur an.d the Mohikhal tea estate in Cachar . 

. The 1)eputy Minister of Home Aftairs made a statement in regard 
th.-eto. 

, 5. Adjournment Motions .and ealline Attention to Matter of Urgent 
Public Importance 

Two adjournment motions given notice of by Shri S. M. Banerjee 
and others and several Calling Attention notices regarding the --.:::.....-.-.... 
accident to the Tinsukia-New Jalpaiguri Passenger train at the 
Lumding railway station on the 20th April, 1966. were taken up .. 

[p.T.O. 
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t" 
'f ' ' 
'Th~ Millister of State for Railways lQ,~de a statement in regarcl 

theret8, . ' 
-' . 
'j The S~ker withheld' his consent to the moving of adjournment 
motions. , / " , 

6. PQeI's laid on the Table 

The . following papers were laid on th~ 'i'able:-

(1) A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities 
Act,I"5:-

(i) The Ke1"Qsene (Fixation of Ceiling Prices) Order, 1966, 
published 'in NoiiftcaiiQD No. G.S.R. 540 in Gazette of 
India dated- the 8th April, 1966. 

(ii) The Kerosene (Fixation o~ Ceiling Prices),APlendment 
Order, 1886; Published ift Notiftcation No. G.S.It. ~ 

:in! Gazette of India dated the 16th April; IM6. 

(2) A copy each of the following Notification. under seetion 
159 of the Customs Act, 1962:-

(i) G.S.R. 449 published in Gazette of India dated the 
26th March, 1966. 

(ii) G.S.R. 487 published in Gazette of India dated the 
1st April, 1966. 

(iii) G·S.R. 488 published in Gazette of India dated the 
lit April, 1966. 

(3) A copy of the Annual Administration Report of the Kerala 
State Electricity Board. for the year 196~, under sub. 
section (lA) of section 75 of the Electricity (Supply) 
Act, 1948, read with clause (c) (iv) of the Proclamation 
dated the 24th March, 1965, issued by Ute Vice-President, 
discharging the functions of the President, in relation to 
the State of, ~er~. , 

7. Report of Estimates Committee 

Shri,Arun, Chillicita Guh8 presented, the NInetY-third';' Report of 
the Estimat~s Committee on the Minj~try, of ,1Jome . Affairs-Public 
Services. 

8 Statement by Minister 

The _ ~te.r of ktemal Aftairs, made a ,statement eiarifying the 
position regarding the permission given to the underground Na'gas to 
celebrate their so-called cRepublic Day'. 

2031 



9 .. Motion for Eleetion to eominlttee ; ..• 11.' i .. "" '.' 

Shri B. Bhagavatl moved the following motion:"': ,', Ui'J~ .:. 
> • ~/l1~1. .. ~ 

"That in pursuance of sub-section (2) (h) of section 5 of the 
Delhi Develapment Act. 1967, the DJemberl."~k Sabha 
do proceed to elect, in such manner as the Speaker ~ 
direct, two members from among themselves to serve .. 

.. JOembers of the Advisory Council of the Delhi Develop-
ment Authority for the next term." 

The motion was adopted. 

10. The Budget (General) 1966-67-0elDanda for Grants 

Discussion on Demands for Grants Nos. 34 to 40 and 124 to 126 
for which the Ministry of Food, Agriculture, Community Develop-
ment and Co-operation is responsible concluded. 

The cut motions moved on the 19th April, 1966, were negatived. 

On the Demands for Grants Nos. 34 to 40 and 124 to 126, the 
House divided, Ayes 105; Noes. 26. The following Demands were 
accordingly voted in full:-

MINISTRY OF FOOD, AGRICULTUREL-COMMUNITY DEVELOPMENT 
. AND CO-OPERATION 

No. Amount of 
of Name of Demand Demand 

De-
mand 

I.-EXPENDITURE MET FROM REVENUE 
34 Ministry of Food, Agriculture, Community Devtlopm(1l1 erd Co-

operation. 
35 AJricu1ture 
36 Agricultural Research 
37 Animal Husbandry 
38 Community Development Projects and National Extenskn Ser-

vice 
39 Forest 
40 Other Revenue Expenditure of the Ministry of Food, AJI'kullwe, 

Com~unity Development and Co-operation . . • 
H.-EXPENDITURE MET FROM CAPITAL AND DIS-

BURSEMENT OF LOANS AND ADVANCES 

Rs. , 
1,05,72,000 
4,01.63.000 
9,2 r ,S2,000 
1,5S,92,ooo 

39,63.000 
1,79,II,000 

124 Capital Outlay on Forest 1,18,000 
J2S Purchase of Foodgrains 3,69,74,28,000 
126 Other Capital Outlay of the Ministry of Food, Agriculture, Ccu:-

munity Development and Co-operation 92,30,61,000 

lP.T.O. 
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11. Report 01. Bubleu Aiviaory. Comaittee. 

Shri Jaganath Rao presented the Forty-seventh Report of the 
BusiJlesl Advisory Committee. 
. ~·lt' .. ' , 

(I..ak' .Sabha. adjourned till 11 A.M. on Friday, the 22nd April, 
1886.'···· .'.' . 

2033 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Fri4G!I~ April 2~, 1966/Vaisakha 2, 1888 (Saka) 

No. 504 
1. Staned QUestiOllS 

Starred Questions Nos. 1277-1279, 1283, 1284, 1286 a~d 12Q8. were 
orally answered. Replies to remaining questions were laid'~n' the 
Table. 

2. tJll8tarred QuestiOIl8 

Replies to Unstarred Questions Nos. 4201-4216, 4218-4260, 
4262-4276 and 4278-4298 were laid on the Table. 

3. Papers laid on the Table 

The foUo\Ving papers were laid, Qn the T~ple:-

(1) A copy each of the following Notiflcations under sub-
secti<¥l (6) of section 3, of th,~, ~tial COJillmo4.ities 
~1~~ " , ... 

(i) The Essential Commodities (Regulation of Produc?~m 
and 'Distribution 'for 'PurposeS of ExPort). Order: '1966; 
pubp,shed. in N.otiftcation No. aa, 102.7, in G~tte of 
~a da~ the 26th, ~arch, 19t!6. 

(it) S.O. 1028 published in Gazette 'of· India' dated. the 
28th March, '1966. 

(iii) S.O. 1029 published in Gazette 'of India dated the 
28th MaI:ch, 1966. 

(2) A copy of the Cardamom Rules, 1966, published in Notifi-
cation No. 5.0.1144 in Gazette ot India dated ; the 
8th April, 1966. under sub-section (3) of section 33 of the 
Cardamom Act,: 19~5. 

[P.T.a. 



4. Reports of Estimates Committee 
Shri Arun Chandra Guha presented the Hundred and third and 

Hundred and fourth Reports of the Estimates Committee on the 
Ministry of Education-Council of Scientific and Industrial Research 
-National Physical Laboratory, New Delhi and Central Electronics 
Engineering Research Institute, Pilani. 

5. 'Report of Public Accounts Committee 

Shri R. R. Morarka presented the Forty-ninth Report of Public 
Accounts Committee on Audit Report on the Accounts of the Khadi 
and Village Industries Commission for the year 1963-64. 

6. Report of Committee on Public Undertakinp 

Pandit D. N. Tiwary presented the Thirtieth Report of the Com-
mittee on Public Undertakings on Bhilai Steel Plant of Hindustan 
Steel Limited. ' 

7: Statement Be: Government Busme.. 

The Leader of the House made a statement regarding Govern-
ment business for the week commencing the 25th April. 1966. 

8. Statement anderDireetion 115 

Dl'. Ram. Manohar Lahia made a statement regarding c:ertain 
information given by the Minister of External Affairs on the 
16th February, 1966 about the circumstances in which Shri Lal 
Bahadur Shastri died. 

The Minister of External Affairs made a statement in reply 
thereto. 

9. Motion Be:, Forty-seventh Report of Business Advisory Committee 

Shri Jaganath Rao moved the following motion:-
"That this House agrees with the Forty-seventh Report of the 

, Business Advisory Committee presented to the House on 
th~ 21st April, 1966." . 

The motion was adopted. 

10: The Budget (General) 1988-67-Demands for Grants 

Discussion on Demands for Grap.ts Nos. 16 and 17 for which tha 
Ministry of External Affairs is responsible commenced. 

Twenty-four cut motions were moved. 

The discussion was not concluded. 

II 



11. Motion Be: Eighty-sixth Report of Committee on Private Mem-
ben' Bill.' aDd Resolutions 

Shri M. L. Dwivedi moved the following motion:-

"That this House agrees with the Eighty-sixth Report of the 
Committee on Private Members' Bills and Resolutions 
presented. to the House on the 20th April, 1966," 

The motion wu adopted. 

12. Private Member's ReIolutioD-Negatived 

Discussion on the fQllowing Resolution moved by Shri N. G. 
Ranga on the 7th April, 1966, eontinued:-

"This House is of opinion that Government should initiate 
steps for development of Pacific concord, embodying 
firm. defensive understandings with Japan and Australia 
and other democratic countries concerned with a view 
to contain Communist Chinese expansionism." 

Two amendments were moved by Sarvashri V. B. Gandhi and 
Raghunath Singh. 

A substitute motion was moved by Shri Shree Narayan Dall, 
The following members took part in the debate:-

(1) Shri V. B. Gandlti 
(2) Shri Shree Narayan Du 
(3) Dr. L. M. Singhvi 
(4) Shri Raghunath Singh. 
(5)' Shri Brajeshwar Prasad 
(6) Shri H. N. Mukerjee. 
(7) Shri Bishwanath Roy 
(8) Shri Sheo Narain 
(9) Shri R. K. Khadilkar 

(10) Shri Yashpal Singh 
(11) Shri Diwan Chand Sharma 
(12) Dr. Ram Manohar Lohia 
(13) Shri D. Basumatari . 
(14) Sardar Swaran Singh 

Shri N. G. Ranga replied to the debate. 

[P.T.C. 



The substitute motion was withdrawn by leave of the House. 
,. • ,~. " • OO! $ .\ '" 

The amendments were also withdrawn by lea~ of the Hou."e. 

The Resolution. w~ nep~ved. 

tao Peivate Member's I&esoIutioa-tJader £easideration 
Shri Surendranath Dwivedy moved the following Resolution:--

, ~. • • ~. p. ..., • • • • - • • 

"This House calls upon the Government to take steps to 
revoke the Proclamation of Emergency and to repeal 
the Defen~ of India Act without delay." 

His sp('e~h was not concluded. 

(Lok Babha adjourned till 11 A.~. Q~ .Mon~~y, the 25~h ~~~. 
1966). 

2037 
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" f,! I 

BULLETIN-PART .I 
[~~f. ~ec,ord of Proceedings] 

" ,I'.;, 

Ko. 50$ ,. 

1. Ohituary reference 

'i.' ·': 

, 'The Speuer, Sarvuhl'i n. 'k. '~1iYterj',*; Surendtanllih 'J:)wivedy, 
and Mani Ram. Bagri and Sardar Swaran Sjriifi.mi&~'references to 
~ ~ a;Wfif flf Sbri Raje~r~ SUWh, whp was a member of the 
~Dd ·LGkSabha. 

'!'fi~~i- Ji\embM ,too\! :In li1en~fO'r aali,*,t itlfti!l&'as a mark 
M~l. ' 

2. Starred Questions 

, ',Star~~ Ques~~, NOs.1307""":""~31i were ~.a\ly answered. Replies 
to remaining questions were iaid on the Tabte. 
3. Uutarred Questions 

Replies to Unstarred Questions Nos. 4299-4329 and 4331-4338 
.W$Wf~M! ~ tbe'mIe. 

4. Adjo1lrDJDent MotiODll and Calline Attention to-HUter' &f Ul!'eIU 
Public Importanee 

Thirteen adjournm~t'tnbtt~~ glV:eh' hotice '-Of by Sbrlltam 
~wak Y.adav and ,&thers. and ~everal Call~g Attent.ion no.tiJ:e& re-

, • I' .J " ".' '" . t..~ J . f. ", • _. ~. '. 

illx:diQl the, ,~ion ~ 20 DpWJl TiDsukia-N~w Jalpa.igu,rip;llse~ 
ger train at D~ Eail:WIlY llta~ on the 23rd A.,pril. 1966, wer,e .taken 
up. 

'rile Minis1ier"ef' Ratt~c.mde 8 'lta\'lMnebt· in"regard Itbet~. 
The ,speaker gave his ccmlent to themOVi.Rc of the adjOW!l'l'lment 

motion. 

[P.T.O. 
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Shri Ram Sewak Yadav then asked for leave of the Hous~,J~ ~pe 
moving of the motion. The Speaker asked those members who were 
in favour of leave being granted to Me in their places. AI. less than 
fifty members ros~, the Speaker .ini:rr, .' ~~e House that the member 
did not have the leave of the Ho . . .].. . 
5 .. P~pers laid on the Table iY~ 

., . .,' 
The following papers were laid aD. the Table;-

(1) A copy each of the following Notifications under section 
159 of :the. Customs ACtt, 1962:-

(i) G.S.R. 486 published ini Gazette of India dated the' 31~t. 
Mareh, 1966. 

(ii) G.S.R. 527 published in Gazette of India dated the 9th 
April, 1966. 

(2) A· copy of the Annual ~rt of ihe' tncHan Telephone 
Industries Limited, Bangalore, for the' year 1964-85 along 
with Audited Accounts and the·aemments of the Comptrol-
ler and Auditor General thereoJ:\, under sub-section. (1) of 

/" section 619A of the Co~pl!nies Act, 19~. 

V (3) A copy of Government ;~:~l~ti~~··;~. '~~;~/'7;~-~, dated 
the 23rd April, 1966, constituting the,. Pun.jab Boundary 
Commission. 

6. Report of Estimates Committee 

Shri Arun Chandra Guha prese~t~)~~ HUD:~r~ an,d ·fu.5.t I~port 
of the Estima~es Committee on the Ministry of E;ducation-.<\ligarh 
MUSlim University. .. L . • 

~. r : .:. ~ I 

7. Report of Committee on Publi,~. U~~ertakiDJ.~ .. 

Shri Surendranath Dwivedy ~r~3~ted the Thirty-tirstReport of 
the Committee on Public Undertakings on the Alloy ~eels Pruject 
and Coal Washeries Proje:!t of Hindustlln 'Steel Limitt!di

• '. I '" 

a: ... ·The Budget (General) 1966-61:.oem .. dl for Grants . ~ . . 

Discussion on Demands for Grants Nos. 16 and 17 for which the 
'Ministry of External Affairs is responsible continued. 

The discussion was not concluded. 

2009 
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9: MotlOil 
J ... 1 

Shri S. K. Patil moved ~ following motlon:-

, '''That the situation ariitng out of the recent explosions at 
Lumdlng and Diphu Stations of the North-East Frontier 
Railway on the 20th and 23rd April, 1966, respectively, 
resulting in deaths of and injuries to a large number of 
persons and considerable damage to property be taken into 
consideration." 

'nlree substitute motions we're moved by Sarvashri Ram Sewak 
Yadav, Madhu Limaye and S.M. Banerjee. 

-

The following members took part in the debate:-
(1) Shri N. G. Ranga, . 
(2) Shri H. N. Mukerjee 
(3) Shri Raghunath Singh 

: . ~ 
(4) 8hri A. P. Shrtrma !. 
(5) Shri Frank Anthony. 
(6) Shri R. S. Pandey 
(7) ShriRaii1 Sewak. ty' adav 
(8) 8hrt D. Basumatari 
(9) . Shri Hem' Barua 

(10) Shri P. C. Borooah 
(11) 
(12) 
(13) 
'(14) 

8hri G. G. Swell 
Shrimati Indira Gandhi 
Shri Onkarial 'Berwa '" '. '. ' ~ 

Shri Priya Gupta 
(15) Shri Madhu Limaye 

Shri S. K. Patil replied 'to the debate. ' 

The subst~tute motions were negatived. 
, 

The discussion was concluded, " 

:! . 

(Lok Sabha adjourned till 11 A!M. on Tuetday, the 28tb April, 
1966). ' . 

2040, .. ,. 
GIPND-LS 1-812 CD) LS-U-+88-aoo. 

, I 

S. L. SHAKDHER, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedines-l 

Tuetday, April 26, 1966/Vataakhd a, 1888 (Sak4) 

Ne.588 
1. Starred QueaU ... 

Starred Questions Nos. 1334-1341 were Qrally answered. Replies 
to reinaining questions were laid on the Table. 

2. V_tarred Queatieu 

Replies to Unstatred Questions Nos. 4339--4413 were laid on the 
Table. 

S. Statement by Minister 

The Miruater of State for Railways made a statement regarding 
fire in a eoach of train No. 4'1 Up Varanasi-Bonibay EXpress at Ugra-
senpur station on the Northern Railway on the 25th April, 1966. 

4. Papers laid OD the Table 

The following papers were laid on the Table:-

(1) A copy of Notification 8.R.O. No. 45/66 published in 
Kerala Gazette dated tbe 15th February, 1966, Dlaking 
certain amendment to the Kerala Motor Vehicl&s Rules, 
1961, under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939, read with e!atise (c) (iv) of the Pr0-
clamation dated the 24th Maroh, 1965, issued by the Vice--
President, discharging the fUDctions of $he Pr¥ident, in 
relation to the State of Kerals. 

(2) A copy each of the following NoUficatioas UDder sub-
section (6) of section 3 of the Essential Commodities 
Act, 19S5~-

(i) G.S.B. 556 published in Gazette of India dated the 
18th Aprfl,t966. 

[P.T.O. 



(ii) The Indian Maize (Temporary Use in Starch Manu-
facture) Order, 1966, published in Notification No. 
G.S.R. 579 in Gazette of India dated the 14th April, 
1966. 

(3) A copy each of the followm.g Orders 'Under sub-section (3) 
of section 10 of the Delimitation Commission Act, 1961:-

(i) Order No. 1B of the Delimitation Commission published 
in Notification No. S.O. 1141 in Gazette of India dated 
the 6th April, 1986, amending its order No. 1 published 
in S.O. 874 in Gazette of India dated the 21st March. 
1963. 

(ii) Order No. 2B of the Delimitation Commission published 
in Notification No. S.O. 1142 in Gazette of India 
dated the 6th April, 1966 amending its order No.2 
publtlhed in S.O. 2443 in Gazette. of India dated the 
26th August, 1963. 

(iii) Order No.6 of the Delimitation Commission detennlning 
delimitation of Parliamentary and Assembly Consti-
tuencies in the State of Gujarat·· published in 
Notification No. S.O. 1021 in Gazette of India dated 
the 26th March, 1966. 

(4) A copy of the Public NotiCe regarding Import Policy for 
newsprint for the year 1966-67 in respect of newspapers 
and periodicals. 

5. Intimation Be: Release of Member 
The Speaker infonned the HQuse that he had received a tele-

printer message, dated the 25th April, 1966, from the Government 
of West Bengal, Calcutta, intimating that Dr. Saradlsh Roy, Membel', 
Lok Sabha, who was detained under the Defence of India Rules, was 
released from detention on the 23rd April, 1966. 

6. Report of Estimates CommIttee 

Shri Arun Chandra Guha presented the Hundred and Second 
Report . of the Estimates Commtttee on the Ministry of Education-
University Grants Commission. 

7.Beport of PubUc Accounts Committee 
Shri R. R. Morarka presented the Fiftieth Report of the Public 

Accounts. Committee on Export Promotion Schemes and the allied 
matters ~ith reference to para 88 of the Audit Report (Civil) on 
Revenue Receipts, 1965. 



8. Beport of Committee on PabHe UndertaldDp 

Shri Surtmdranath Dwivedy presented the Twenty-~ourtb Report. 
·of the Committee on Public Undertakings on Neyveli Lignite Corpo-
ration Limited. . 

9. The Budget (General) IH6-S7-DemaDds for G ...... 

(1) Discuseion on Demands. for Grants Nos. 16 and 17 for which 
the Ministry of· Extemal Aftairs is responsible concluded. 

The cut motions moved on the 22nd April, 1966, were negatived. 
The following Demands were voted in full:.-

No. 
of 

De-
mlDd 

MINISTRY OF EXTERNAL AFFAIRS 

Name of Demand 

I.-BXPBNDITURB MBT PROM RBVENlJE 

16 Bstemal ABaiR 

AmOuDtof 
DellllJld 

RI. 

17 Other Revenue Expenditure of the Ministry of Bxtemal AflAirs. ,5,JO,8:I,ooo 

(il) Discussion on Demands for Grants Nos. 65, 66 and 131 for 
which the Ministry of Iron and Steel is responsible commenced and 
was concluded. 

Twelve cut motions were moved and negatived. 
The follOWing DemandB were voted in full:-

No. 
of 

De-
mand 

MINISTRY OF IRON AND STEEL 

Name of Demand 

I.-BXPBNDITURB MBT FROM REVENUE 

Amount 
of 

DemaDd 

lb. 

6,5 Miailtry of Iron IDd Steel . 271]01»0 

66 Other Revenue Bxpendlture of the Mlniltry of Iron .ad Steel. 6,J3,so,ooo 

I1.-BXPBNDITURE MET FROM CAPITAL AND DIS-
BURSBMBNT OF LOANS AND ADVANCES 

131 Capital Outlay ofthc Ministry of Iron aDd Steel 2.5,156,67,000 
-_. __ ._----------

[p.T.G. 



10. HaU· .... hear DMeualOa on Mattera ArJata,r out of Aluwer to 
Question 

Dr. Bam Manohar Lobia raised a half-an-hour discussion on 
paints arising out of answer given on the 16th February. 1966 to 
Unstarrect Question No. 249 regarding criticism. of Indian History. 

[A motion moved by Shri Krishna Chandra Pant for su&-
pension of rule 55(5) of the Rules of Procedure and 
Conduct of Business in Loll Sabha in its application to 
this Half.an-hour discussion, in so far as it related to 
previous intimation being given to ask questionS, was 
adopted.] 

Shrt M. C. OIagla replied to the diseussion. 
(Lot Sabha adjoumed til111 A.M:. on Wednesday, the 27th April, 

1966). 
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LOK SABRA 

BULLETIN--PART I 
[Brief Record¢ ~J .. 

Wednesda.y, April 27, 1966!V4~k~ 7, ~.~ (Saka.). 

No. 6O'l 
1. StMJ'ocl. Qu.,,~oW! . 

Starred Questions Nos. 1364, 1366-1369,lST1'8!'1d 1~'72 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Umtarred Que;tions Nos. 4414-4502, 4504-4543 and 
4M5-4559 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on th.~ "Tl\qle:-
(1) A cOPY. of the Ministers'. (A11Qwan<:es.M~Cfal TrMtment 

an,d ,ot,her pIilileges) Am,endmen~ R\Ues, 1956, published 
in Notification No. G.S.R. 460 in G~tte of India, dated 
the 24th March, 1966, under sub-section (2) of section 11 
ofUl, Sa1~if!1l an.c;l Allowances of Ministers Act, 1952. 

(2) A CQPY eacn. of. th • .'~'.in COll~IUJtons of the following 
Tri~~ .Meetini&:-

(i) Second Sess~pn. of tQ" Ind,l.L'itJ1.u Committee on Leather 
Goods and Manufactories held at Agra on February 5. 1966. ..... .. 

(ii)Firat SeIaion of ,the Indtatrial Committee on Road 
Transport held at New Delhi on February 15,1966. 

(iii) TwentY'7fou~h Session of the Standin~.~bQur Cq~jt­
tee held at New. Delh~ on Febru~ry,' 13-14; '1966. 

(iv) First Session of the ,Industri~l . COP,lmi~~ee" on, Cheplical 
Industry held at Bombay on March 13.' 1968. ' 

(3) A copy of -the Audited Accounts of the Employees·.S~~te 
Insurance Corporation for the year 1963-64, under 'sec-
~n! • of the Employees' State Insurance Act, 1948. 

[P.T.O. 



(4) A copy each of the following Notifications under sub-
section (7) of section 59 of the Mines Act, 1952:-

(i) The Mines Vocational Training Rules. 1966, published in 
Notification No. G.S.R. 473 in Gazette of India dated 
the 2nd April, 1966. 

(ii) ThE' Mines Creche Rules, 1966, published in Notill-
cation No. G.S.R. 516 in Gazette of India dated the 
9th April, 1988-

4:. Reports of Estimates Committee 

Shri Arun Chandra Guha presented the Hundred and fifth and 
1;:ed and slzth Reports (Parts I and II) of the Estimates Com-

mittee on the Ministry of Industry-Organisation of the Development 
Commissioner-Small Scale Industries. 

5. Report of Public Accounts Committee 

Shri R. R. Morarka presented the Fifty-first Report of the Public 
Accounts Committee on paras 7 and 8 of Audit Report (Defence 
Services), 1965. 

,y, Statement by MlDlster 

V The Minister of State for Railways laid on the Table a statement 
"fill his visit to the sites of recent 'J explosions in Railway trains at 
humding and Diphu . 

• i4The' Budget (General) 1966-67-Demanch for Grants 

Disc"~l;ion on Demands for Grants Nos. 44 to 57 and 128 for which 
th.,.atbet 'I'of Home Affairs is responsible commenced . . ~' 

be~'enty-nine cut motions were moved. 

The discussion was not concluded. 

8. Half-an-Bour Diseul8ioD on Matters arising out of Auwen to 
, QUestiOD 
Shri Madhu Limaye raised a half-an-hour discussion on points 

arising out of the answer given on the 3rd March, 1966 to Starred 
Question No. 331 regarding Risk Guarantee Agreement with U.S.A. 

Shri Sachindra Chaudhuri replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 28th April, 

1966). 

JM6 
GMGIPND-LS 1-385 (D) LS-27-4-88--800. 

S. L. SHAKDHER, 
Secretarv. 



LOB: SABRA 

BULLETIN-PART I 
[Brief ReOOrd of ~] 

Wec:1nesda:y. _.<\pril 27j19661Vllis.dJeha 7,' 1888 (Saka). 

Ma·. 

1. Starred Questions 

Starred Questions Nos. 1M4, 1366-i369;; i3'tr'~nd"i37~ were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Umiarl'ed Quec;tions No!.;. 4414-4502, 4504-4543 and 
45450-4559 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the 'T8l>le:-

(1) A eopy of the Ministers' (Allowances. Medical Treatment 
. and other privileges) Amendment Rules, 1956, published 

in Notification No. n.s.R. 460 in . Goette of India, dated 
the 24th March, 1966, 'under sub-section (2) of section ' 1 
of the'Salarles and Allowances of Ministers Act, 1952. 

(2) A copy each of the' Main Coneltmons of the following 
Tripartite ')JIeetings:-

(i) Second Session'of the IndUStrial Committee' 0: .' 

Goods and Manufactories held at Agra on Feb:' '.;1 ", I.. . 
~ii)" First Session of 'the IndUstrial Com~~~~'~ Road 

Transport held at New Delhi on February 15, 1966. 

(iii) TWenty':fourth Session of the Standing Labour Commit-
tee held at New Delhi on February, 13'.14, 1968. 

(iv) ~st Session of the Industrial pOII)Dl~~tee on Chemical 
Industry held at Bombay on March 13, 1966. 

(3) A copy of 'the Audited Accounts of the' Employees' State 
Insurance Corporation for the year 1963-64, under sec-

'tiOI!. 16 of the Employees' State Insurance Act, 1948. 
[p.T.a. 



(4) A copy each of the following Notifications under sub-
section (7) of section 59 of the Mines Act, 1952:-

(i) The Mines Vocational Tr~ing Rules, 1966, published in 
Notification No. G.S.R. 473 in Gazette of India dated 
the 2nd April, 1966. 

(ii) ThE' Mines Creche Rules, 1966, published in Notil1-
cation No. G.S.R. 516 in Gazette of India dated the 
9th April, 1966 

4. Reports of Estimates COmmittee 

Shri Arun Chandra Guha presented the Hundred and fifth and 
!'ed and sixth Reports (parts I and II) of the Estimates Com-

mittee on the Ministry of Industry-Organisation of the Development 
Commissioner-Small Scale Industries. 

5. Report of Public Accounts Committee 

Shri R. R. Morarka presented the Fifty-first Report of the Public 
Accounts Committee on paras 7 and 8 of Audit Report (Defence 
Services), 1965. 

~. Statement by MlDtster 

/ The Minister of State for Railways laid on the Table a statement 
on his visit to the sites of recent explOSions in Railway trains at 
Lumding and Diphu. 

7. The Budget (General) 1966-67-Demands for Grants 

Discussion on Demands for Grants Nos. 44 to 57 and 128 for which 
the Ministry of Home Affairs is responsible commenced. 

Seventy-nine cut motions were moved. 

The discussion was not concluded. 

8. Half-an-Hour Discussion on Matters arisinI out of Answers to 
Question 

Shri Madhu Limaye raised a half-an-hour discussion on points 
arising out of the answer given on the 3:rd March, 1966 to Starred 
Question No. 331 regarding Risk Guarantee Agreement with U.S.A . 

. Shri Sachindra Chaudhuri replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the. 28th April, 
1~). . . 

. 2046 
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LOK SABBA 

BULLETIN-':PART I 
[Brief Record of Proceedings] 

Thursday, April 28, 1966/Vaisakha 8, 1888 (Saka) 

No. 508 

1. Starred Questious 

Starred Questions Nos. 1394-1397 and 1399-1403 were orally 
answered. Replies to remaining questions were laid pn the Table. 

2. Unstarred Questions 

Replies to Un starred Questions Nos. 456()...-t597, 4599-4618, 
4620-4628 and 4630-4640 were laid on the Table. 

3. Short Notice QUeltion 

One Short Notice Question addressed to the Minister of Defence 
regarding Pakistani Claim on 36-Acre Area in SiaIkot Sector was 
orally answered and supplementary questions were answered 
thereon. 

:4. CaIIiaa A.ttend ... to Matter of Ureent Public Importance 

Shri S. M. Banerjee called the attention of the Minister of Works, 
HoWling and Ur,ban Development to the exploaion in Seed Oil Ex-
traction Plant at Amravati resulting in the death of about 33 persons 
and injuries to many others. 

The Deputy Minister of Works, Housing and Ul"ban Developnlent 
made a statement in regard thereto. 

5. Papers laid on the Table 

~.foliowiDg· papers were laid on· the Tab1e!-

(1) A copy of the Audit Report (Civil). -1966 on' Revmue 
·-Beceipts. 

[P.T.O. 
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(2) A copy of the Emergency Risks (Goods) Insurance 
(Amendment) Scheme, 1966 published in Notification 
No. S.O. 1036 in Gazette of India dated the 29th March, 
1966, under sub-section (6) of section 5 of the Emergency 
Risks (Goods) Insurance Act, 1962. 

(3) A copy of the Emergency Risks (Factories) Insurance 
(Amendment) Scheme, 1966 published in Notification 
No. S.O. 1037 in Gazette of India dated the 29th March, 
1966, under sub-section (7) of section 3 of the Emergency 
Risks (Factories) Insurance Act; 1962. 

(4) A copy of the Annual Report on the working of the De-
posit Insurance Corporation for the year ended 31st 
December, 1965 along with the Audited Accounts, under 
sub-section (2) of section 32 of the Deposit Insurance 
Corporation Act. 1961. 

(5) A copy of the Ministers' Residences (Amendment) Rules. 
1966 published in Notification No. G.S.R. 514 in Gazette 
of India dated the 9th April, 1966. under sub-section (2) 
of section 11 of the Salaries and Allowances of Ministers 
Act, 1952. 

0) A copy of .the Annual Report of the Hindustan 
Housing Factory Limited, New Delhi for the year ended 
31st March. 1965 along with the Audited Accounts and 
the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(if) Review by the Government on the working of the 
above Company. 

6. Minutes .of Commi~ on Subordinate Legislation-Laid on the 
Table 

The Minutes of the Thirteenth to Sixteenth Sittings of the Com-
mittee on Subordinate Legislation. were laid on the Table. 

7. Report of Committee on Subordinate Legislation 

Shri S. V. Krishnamoorthy Rao presented the Fifth Report of the 
Committee on Subordinate. Legislation. 

, 
8. Report of Committee on Private Members' Bilb and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the Eighty-seventh 
Report of the Committee on Private Members' Bills and 'Resolutions. 

2048 



t. Report of Estimates Committee 

Shri Arun Chandra Guha presented the Hundred and seventh 
Report of the Estimates Committee on the Ministry of Industry-
Organisation of the Development Commissioner, Small Scale Indus-
tries-Rural Industrialisation. 

10. Statement by Minister 

The Minister of State for Finance made a statement correcting 
the answers given on the 24th March, 1966 to supplementaries on 
Starred Question No. 750 regarding Raid in Bombay. 

11. Government Bill-Introduced 

The Asian Development Bank Bill. 1966. ,,/ 

12. The Budget (General) 1966-61-Demands for Grants 

Discussion on Demands for Grants Nos. 44 to 57 and 128 for which 
the Ministry of Home Affairs is responsible continued. 

The discussion was not concluded. 

\. 13. Half·an.Hour Discussion Oft Matters Arising out of Answer to 
Question 

Shri Sivamurthi Swami raised a h8:1f-an-hour discussion on points 
arising out of the answer given on the 3rd March, 1966 to Starred 
Question No. 339 regarding inter-State rive~~ater disputes. 

Before Shri Sivamurthi Swami's s~ch was finished, the House 
was adjourned for want of quorum. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 29th April, 1966). 

2049 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, ApTiZ 29, 1966jVaisakha 9, 1888 (ScIka) 

No. 509 

1. Starred Questious 

Starred Quest,ions Nos. 1423--1430 were orally answered. 
Replies to remaining questions were laid On the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4641-4719 and 4721-4737 
were laid on the Table. 

3. Short Notice Question 

One Short Notice Question addressed to the Minister of Com-
merce regarding Indian Sailing Vessels Stranded at Persian Gulf 
Ports for want of Cargo was orally answered and supplementary 
questions we~ answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri Madhu Limaye called the attention of the Minister of Food, 
Agriculture, Community Development and Cooperation to the famine 
conditions and starvation deaths in Orissa. 

The Minister of State for Food, Agriculture, Community Develop-
ment and Cooperation made a statement in regard thereto. 

5. Papers laid ou the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications making certain 
amendments to the Kerala Land. Assignments Rules, 
1964, under sub-section (3) of section 7 of the- Kerala 

[P.T.O. 



Government Land Assignment Act, 1960, read with 
clause (c) (iv) of the Proclamation dated the 24th March, 
1965, issued by the Vice-President, discharging the 
functions of the President, in relation to the State of 
Kerala:-

(i) S.RO. No. 23/66 published in Kerala Gazette dated the 
1st February, 1966. 

(ii) S.RO. No. 36/66 published in Kerala Gazette dated the 
8th February, 1966. 

(2) A copy of Notification S.RO. No. 35/66 published. in 
Kerala Gazette dated the 8th February, 1966, making 
certain amendment to the Land Conservancy Rules, 
1958, under sub-section (2) of section 13 of the Kerala 
Land Conservancy Act, 1957, read with clause (c) (iv) 
of the Proclamation dated the 24th March, 1965, issued 
by the Vice-President, discharging the functions of the 
President, in relation to the State of Kerala. 

6. Statement Be: Government Business 

The Leader of the House mad~ a statement regarding Govern-
ment business for the week commencing the 3rd May, 1966. 

7. The Budget (General) 1966-G'I--Demands for Grants 

(i) Discussion on Demands for Grants Nos. 44 to 57 and 128 for 
which the Ministry of Home Affairs is responsible continued. Twelve 
other cut motions were moved. 

At 2 P.M. the outstanding matters in connection with Demands 
for Grants were put to vote. 

On cut motion No. 24 moved by Shri A. V. Raghavan on the 
27th April, 1966, the House divided, Ayes 41; Noes 122. The cut 
motion was accordingly negatived. 

The other cut motions moved on the 27th and 29th April, 1966, 
were also negatiVled. 

The following Demands were voted in full:-
MINISTRY OF HOME AFFAIRS 

._._-----_._----_. __ .. _--_ .. _-------_. ""-'-'" 
No. 
of 

Demand 
Name of Demand 

I.--BXPBNDlTURE MBT FROM RBVENUE 
44 Ministry of Home Affairs 
4S Cabinet . 

Amount of 
Deamand 

Rs. 

4>40,85,000 
49,92,000 --------_ .. _--

2051 



._---_._--_. ------_ .. __ .. _. --------_._--_._._----
No. of 

Demand 
Name of Demand 

._-----_ .. __ ._---

46 Zonal Councils . 

47 Administration of Justice 

48 Police: 

49 Census 

50 Statistics 

51 Privy Purses and Allowances of Indian Rulers 

52 Delhi 

53 Andaman and Nicobar Islands 

54 Tribal Areas 

ss Dadra and Nagar Haveli Arca 

S6 Laccadive., Minicoy and Amindivi Islands 

S7 Other Revenue Expenditure of the Ministly of Home- A.flail 6 

H.-EXPENDITURE MET FROM CAI'lTAL AND D1~­
BURSBMENT OF LOANS AND ADVANC.F.S 

Amount of 
Demand 

RI. 

1,12,000 

27,40,02,000 

83,33,00 0 

3,01,80,000 

1,50,Coo 

21,80,75,000 

3,10,78,000 

12,96,89,000 

57,68,cco 

uS Capital Outlay of the Ministry of Home Affairs 2,co,65,C(O 
------- ---- -_._._ .... _._----

(ii) The following Demands for Grants in respect of the heads 
mentioned against them for which the Department of Social 
Welfare, Ministry of Education, Ministry of Mines and Metals, 
Ministry of Industry, Department of Atomic Energy, Ministry of Sup-
ply and Technical Development, Department of Communications, 
Planning Commission, Ministry of Finance, and the Lok Sabha, 
Rajya Sabha and Secretariat of the Vice-President are responsibie, 
were then submitted to the vote of the House and granted in ful1:-

DEPARTMENT OF SOCIAL WELFARE 
---.-- ..... -----------
No. of 
Demand 

Name of Demand Amount of 
Demand 

._-_._-----_._-_._ ......... _-- ._. __ .. ----
Rt. 

bXPBNDITURE MET FROM REVENUE 

106 Dep:\ttmcnt of Scx:lal Walfarc 16,18,000 

107 Oth~. Revenue Expenditure to the Department of Social Welfare 2,95,20,000 

---------------
[P.T.O. 
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No. 
of 

De-
mand 

MINISTRY OF EDUCATION 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

9 Ministry of Educalion . 

10 Education . 

r r Archaeology 

12 Survey of India . 

13 Botanical Survey 

14 Zoological Survey 

15 Other Revenue Expenditure of the MiRiltry of Bducation 

n.-EXPENDITURE MDT FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

lIS CApital O.ltlay of the Ministry of Education 

No. 
<If 

De-
mand 

MINISTRY OF MINES AND METALS 

Name of Demand 

I.--EXPENDlTURE MET FROM REVENUE 

78 Miniatry of Mines and Metals 

79 Geoloaical Survey 

80 Other Revenue Expenditure of the Ministry of Mines and 
Metal. 

Il.,-EXPENDITURE MET FROM OAPlTAL 1LND DIS-
BURSEMENT OF LOANS AND ADVANCES 

13S CapiW Outlay of the Ministry of Mina IYld MeuIIt 

2053 

Amount of 
Demand 

Rs. 

5,73041,000 

Amount 
of 

Demand 

RI. 

' ... 33,000 

7,61,99,000 



MINIS'T:lt.y OF INDUS'ntY 
------_ .. ----------------

No. 
o! 

Demand 
Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

58 Ministry of Industry 

59 Industries 

60 Salt . 

61 Other Revenue Expenditure of the Ministry of Industry • 

n.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

I z9 Capital Outlay of the Ministry of Industry 

No. of 
Demand 

DEPARTMENT OF ATOMIC ENERGY 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUE 

98 Department of Atomic Energy 

99 Atomic Energy Research 

II.-EXPENDITURE MET FROM CAPITAL AND DIS-
BURSEMENT OF LOANS AND ADVANCES 

144 Capital Outlay of the Department of Atomic Bnergy 

Amount 
of 

Demand 

Rs. 

46,51.78,000 

Amount of 
Demand 

Rs. 

43.4O.4Z.OOO 
-- -----._-----

MINISTRY OF SUPPLY AND TECHNICAL DEVELOPMENT 
------------._---.---------------_._-----_. ._------_ .. _._---

.No. 
of 

Demand 
--- -_._----

Name of Demand 

I.--EXPENDITURE MET FJlOM BEVENlJB 

83 Ministry of Supply and Technical Development 

84 Supplies and Disposals 

8'5 Other Revenue Expenditure of the Ministry of Supplylmd Tech-
nical Development . 

AmOUJlt 
ef 

Demand 

RI. 

45.75.000 

[P.T.O. 



DEPARTMENT OF COMMUNICATIONS_ 
---.--.-.--- ----_.- ._._----

No. of 
Demand 

Name of Demand 

I.-EXPENDITURE MET FROM REVENUB 

100 Department of Communications 

101 Overseas Communications Service 

IOZ Posts and Telegrapba (Working Expenses) 

Amount of 
Demand 

Rs. 

10,06,000 

103 Posta and Telegnapba Dividend to General Revenues and Appro-
priations to Reserve Fundi 16,04,78,000 

104 Other Revenue Expenditure of the Department of Communica-
tions 2S,49,000 

n.-ExpENDlTURE MET FROM CAPITAL AND D1S-
BURSBMENT OF LOANS AND ADVANCES 

145 Capitlll Outlay on Post, and Tel~ph8 (Not met from Revenue) 3S,64,17,000 

146 Other Capitlll Outlay of the Department of Communications . 

PLANNING COMMISSION 

No. of Name of Demand Amount of 
Demand Demand 

------ .- - ... -.. - --_._--
Rs. 

EXPENDITURE MET FROM REVENUE 

108 Planning Commission 
----_._---_._----_. 

MINISTRY OF FINANCE 
---_ .. ------------- ------------._------
No. 
of 

Demand 
Name of Demand 

I.-EXPENDITURE MET FROM RBVENUE 

18 Ministry of Finance 

19 Cultom, . 

20 Union Bzc:iae Dutiea 

31 Taea on Income inc1udin1 Corporation Tax, etc. 

Amount of 
Demand 

Rs. 

2,07,08,000 

. ~ 4,58,32,000 

1I,22,IS,000 

8,19>47.000 



-----_ .. - ....... ----~------

No. of 
Demand 

22 Stamps 
23 Audit 

Name of Denuu.d 

24 Currency and Coinage. 
25 Mint 
26 Kolll' Gold Mines 
27 Pensions and other Retirement benefits 
28 Territorial and Political Pensions. 
29 Opium 
30 Other Revenue Expenditure of the Ministry of Finance 
31 Grants-in-aid to State and Union Territory Govenments 
32 Miscellaneous Adjustments between the Central and State and 

Union Territory Governments 
33 Pre-partition Payments 

n.-EXPENDITURE MET FROM CAPITAL AND DI~­
BURSEMENT OF LOANS AND ADVANCES 

JJ6 Capital Outlay on the India Security Press 
II7 Capital Outlay on Currency and Coinage 
JI8 Capital Outlay on Mints 
119 Capital Outlay on Kolar Gold Mines 

Amount of 
Demand 

lb. 

2.99.65.000 
14,89,36,000 

8,6.i,S9.000 
2,59,68.000 
3.12,6,,000 
4,32.57,000 

17,56,000 
63,51,000 

55.68,14,000 
2,08,00,86,000 

4,94,OCO 
13,69,60,000 

23,66,000 
26,47,000 

120 Commuted Value of Pensions 2,12,30,000 
121 Other Capital Outlay of the Ministry of Finance 2,76,IO,00,OCO 
122 Capital Outlay on Grants to State and Union Territory Go\'( . r -

ments for Development 41,60,07,000 
123 Loans and Advances by the Central Government . 2,91,52,22,000 

LOK SABHA, RAjYA SABHA AND SECRETARIAT OF THE VICE-PRESIDENT 

No. of Name of Demand 
Demand 
---_ .. _ .. _._-_.. . .. ----.. --. ----. 

I.-EXPENDITURE MET FROM REVENUE 
(LOK SABHA) 

109 Lok Sabha 
110 Other Revenue Expenditure of Lok Sabha 

(RA,TYA SABHA) 
III Raiya Sabha 

(SECRETARIT OF THE VICE .. PRESIDENT) 
112 Seer;" lariat of the Vice-President 

Amount of 
Demand 

RI. 

2,16,000 
---_. __ . __ .... -.-... -.-.. -

[p.T.O. 



The Minister of External Affairs made a statement correcting; the 
answer given on the 25th April, 1966 to a supplementary by 
Shri Hari Vishnu Kamath on Starred Question No. 1311 regarding 
Commonwealth. 

9. Pencmal Explanation under Rule 357 

Dr. Ram Manohar Lohia made a personal explanation regarding 
certain matters arising out of half-an-hour discussion held on the 
26th April. 1966 regarding criticism of Indian History. 

The Minister of Education also made a statement on the subject. 

10. Government BiU-lntroduced 

The Appropriation (No.2) Bill, 1966. 

11. Government BiU-PaMed 

The Appropriation (No.2) Bill, 1966 

The motion for consideration of the Bill was moved by 
Shri Sachindra Chaudhuri. 

The following members took part in the debate:-

(1) Shri N. G. Ranga 

(2) Shri Nath Pai 

(3) Shri Sivamurthi Swami 

(4) Shri V. C. Parashar 

Shri Sachindra Chaudhuri replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed waa mov.ed by Shri Sachindrs 
Chaudhuri. 

The motion was adopted and the Bill was passed. 
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12. Goverameat ~under c:o .. i4MrMioa 
The Finan~· Bill, ·1966 

The motion for consideration of the Bill was moved by 
Shri Sachindra Chaudhuri. 

Shri N. Dandeker took part in the debate. His speech was not 
concluded. 

Tile discussion was not concluded. .~ " 

13. Motion Be: Eighty-seventh Report" CollUlUltfee.' Private 
Member'!' Bills and Resolutions 

Shri Shree· Narayan ~as moved tDe loll""'i" I8Otioo::-

"That this House agrees with the Eg,ihty-seventh. Report of 
the 'Col'i'lmittee on Private Members' Bills and R.oIuUons 
presented to the House on the 28th April, 1968.'; 

.Tbe motion was adopted subject to the modification that the 
Constitution (Amendment) Bill by Shri Hari Vishnu Kamath 
aPPearing at item 4 of paragraph 4 of the Report be referred back 
to the Committee. 

14. Private Member's Bill-under consideration 

The Constitution (Amendment) Bill,l966 (A'menclmem of a7'tie1a 
75 and 164) by Shri Han Vishnu Kamath. 

. \ 

DillCUSSion on the motion for consideration of the BUI moved GIl 
the 1st April, 1966 and the amendments for circulation of the Bm 
for the purpose of eliCiting opinion thereon moved on the 15th April, 
1966, continued. 

L 

The following members took part in the debate:-

(1) Shri P. R. Chakraverti 
(2) Shri N. Dandeker 
(3) Shri C. K. Bhattacharyya 
(4) Shri Madhu Limaye 
(5) Shri Shree Narayan Das 
(6) Shri Ramchandra VithalBade 
(7) Shri Ram Sahai Tiwary 
(8) 8hri Kashi Ram Gupta 
(9) Shri Inder J. Malhotra. 

.. ' 
I I,'. ~ 

~'- .~~"" .... 

, 
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(10) Shri Sinhuan Singh 
(11) Shri J. B. Kripalani 
(12) Shri Bishwanath Roy 
(13) Shri K. L. Balmiki 
(14) Shri Sarjoo Pandey 
(15) Pandit Jwala Prasad JyotiRhi 
(16) Shri P. Venkatasubbaiah 
(17) Shri K. Rajaram 
(18) Shri Jal SukhLal Hathi 

Shri Han Vishnu Kamath commenced his speech in reply to the 
debate. Hia speeeh was not concluded. 

(Lok Sabha adjourned till 11 A.M. on SatW'day, the 30th April, 
1988). 

.. 

S. L. SHAKDHER, 
Secretary . 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, ApriL 30 1966IVa.isakha. 10, 1888 (Sa.ka) 

No. 510 

1. Short Notice Question 

One Short Notice Question addressed to the Minist~r of Defence 
regarding explosions in Tambaram area was orally anSwered. and 
supplementary questions were answered thereon. 

r , • '-~'J .'. . 
2. Calling Attention to Matter of Urgent Public Importance 

.-1 ", 

Shri N. Dandekar called the attention of the Minister of Petro-
leum and Chemicals to the reported acute scarcity of kerosene oil In 
the country. 

The Minister of Petroleum and ChemicalS made a statement fn 
regard thereto. 

3. Report of Buies Commi:tt.e 

Shri S. V. Krishnamoorthy Rac; laid on the Tabl~, ~nder sub-rule 
(1) of rule 831 of the Rules of Procedure and CondUct of Business 
in Lok Sabha, the Second Report of the Rules Committee • 

.. ...... 01 ConwidttM of Prl"U ... 

~~t tl f: ltrtlhnamoorthy Rao presented the Fifth· .~:~ 
~ of the Committee of Privileges. 



5. Government Bill-under consideration 

The Finance Bill, 1966. 

Discussion on the motion for consideration of the Bill moved on 
the 29th April, 1966, continued. 

The following members took part in the debate:-

(1) Shri N. Dandeker 

~ ." 

(2) Shri Shree Narayan Das 

(3) Shri K. Hanumanthaiya 

(4) Shri Indrajit Gupta 

. (5) Shri R. Ramanathan Chettiar 

(6) Shri Surnat Prasad 

(7) Dr. L. M. Singhvi 

(8) Shri Lakhmu Bhawani 

(9) Shri Raghunath Singh 
.' PC) Shri Asoke K. Sen 

(11) Shri N. C. Chatterjee 

(12) Shri V. C. Parashar 

(13) Shri Surendranath Dwivedy 

(14) 8hri C. K. Bhattacharyya 

(15) Shri Bal Krishna Singh 

(16) Shri G. Yallamanda Reddy 

(17) Shri Ghanshyamlal Oza 

(18) Shri S. M. Banerjee 

(19) Shri N. A.funachalam 

(20) 8hri Lahtan Choudhry (Speech utLtlmrW). 

The dilcuanon 'IDCI8 not conclucPd. 
'-.. (Lok Sabha adjourned till 11 A.J4. OD Tuesday, tbe3rclllay, 1188). 

-', S. L. SHAKDBBR, 
"'-'-. 

~. 
-~, , ... 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, May 3, 1966IVa1.sakha 13, 1888 (Sakt1.). 

No. 511 

1. Starred Questionl 

Starred Questions Nos. 1453-1457, 1459 and 1481 were orally ans-
wered. Replies to remaining questions were laid on the Table. 

2. Unstarred QuestiollS 

Replies to Unsl.arred Questions Nos. 4738-4749, 4751-4775, 4777-4794 
and 4796-4808 were laid on the Table. 

3. Calling Attention to Matters of Urgent Public Importance 

(i) Shri Madhu Limaye called the attention of the Minister of 
Parliamentary Affairs and Communications to the disruption of Indo-
Pakistan telephone and telegraph communications. 

The Minister of Parliamentary Affairs and Communications made 
a statement in regard thereto. 

• (ii) Shri Hem Barua called the attention of the Minister of Rail-
ways to the derailment of 3 Up Assam Mail near Panikhaiti station 
on the Gauhati-Lumding section on the 30th April, 1966. 

The Minister of State for Railways made a statement in regard 
thereto. 

4. Adjournment Motions 

(1) The Speaker withheld his consent to the mavin, of adjourn-
ment motion$ given notice of by Shri Mani Ram Bagri and others 
regarding the starvation deaths in Orissa, Maharashtra and Uttar 
Pradesh and deteriorating food situation in Punjab and Rajasthan .. 

·Wu taken up at 5 P.x. 
[p.T.O. 



(ii) The Speaker withheld his consent to the moving of an ad-
journment motion given notice of by Sarvashri Hem Barua and Su-
rendranath Dwivedy regarding the derailment of 3 UP Assam Mail 
near Panikhaiti station on the Gauhati-Lumding Section on the 30th 
April, 1966. 

5. Papers laid on the table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications under sub-section 
(6) of section 3 of the Essential Commodities Act, 1955:-

(i) The Inter-Zonal Wheat 'and Wheat Products (Movement 
Control) Second Amendment Order, 1966, published in 
Notification No. G.S.R 612 in Gazette of India dated the 
21st April, 1966. 

(ii) The Gr3lD Zone (Movement Control) Order, 1966, !)ub-
lished in Notification No. G.s.R. 613 in Gazette of India 
dated the 21st April, 1966. 

(2) A copy of the Report of the Managing Ageney Enquiry 
Committee. 

6. Minutes of Committee on Petitions-Laid on the Table 

The Minutes of the Nineteenth to Twenty-second sittings of the 
Committee on PeLitions, were laid on the Table. 

7. Report of Committee on Petitions 

8hri M. Thirumala Rao presented the Fourth Report of the Com-
mittee on Petitions. 

8. Beports of Committee on Public UadertaldDp 

Pandit D. N. Tiwary presented the following Reports of the Com-
mittee on Public Undertakings:-

(i) Twenty-fifth Report on the Kerala Premo Pipe ~actory 
Limited, Trivandrum i 

(ii) Twenty-sixth Report on Traco Cable Company Ltmlted, 
Emakuilamiand 

(iii) Twenty-seventh Report on Planning, Management and Ad-
ministration of Kerala State Governmen~ Com!)anies. 

9. Report of Committee on Goverument AlsUI'IID.Cea 

Shri H. Siddananjappa presented the Fourth Report of the Com-
ndttee . 0'Il Government Assurances. 
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10. GoVerDIIlat Bill-UDder eouideratioa 
The J'inance Bill, 1968. 

Discussion on the motion for consideration of the Bill moved OD 
the 29th April, 1966, continued. 

The following members took part in the debate:-
(1) Shri Lahtan Choudhry 
(2) Shri M. R. Masani 
(3) Shri R. M. Hajarnavis 
(4) Shri Hukam Chand Kachwai 
(5) Shri Inder J. Malhotra 
(6) Shri Ram Swarup 
(7) Shri Kishen Pattnayak 
(8) Shri J. N. Hazarika 
(9) Shri Dodda Thimmaiah 

(10) Shri G. G. Swell 
(11) Shri V. K. Krishna Menon 
(12) Shri Bishan Chandar Seth 
(13) Shri C. H. Mohammad Koya 
(14) Shri Humayun Kabir. 
(15) Shri Era Sezhiyan 
(16) Dr. M. S. Aney (Speech unftni.shed). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 5th May. 1886). 

20M 
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LOK SABlIA 

BULLETIN-PART' 1 
[Brief Record of Proceedinp]· 

Thursday, May 5, 1966/Vaisakha 15, 1888 (Saka), 

No. 51% 
1. Starred. Q .... tio ... 

Starred. Questions Nos. 1488-1487, 1489, 1491 and 1492 were 
orally answered. Replies to remaining questions were laid on the 
Table. 

2. Uutarred Questions 

Replies to Unstarred Questions Nos. 4809-4882 were laid, on the 
Table. J. Adjoumment Motion 

The Speaker withheld his consent to the moving of anrdj n-
ment motion given notice of by Shri Mani Ram Bagri rdiDg 
explosion in Bhusaval Railway Yard on the 2nd May, 1966.: 

oi. St ...... by Minister 

The M,inister of State for Railways laid on the Table' a aWct.~ 
regardiilg explosion in Bhusaval Down Goods Yard of, C_r~ BaU-
way on the 2nd May. 1966. 

5. ~ laid: on the Table 

Ta. fOllGwing papers were laid on the Table: ....... 
(1) A copy each of the following papers in respect of the 

State of Kerala:-
(i) Audit Report, 1966. under article 151 (2) of the CQPBti-

tutiOll·read with clause (c)(iv) of the Proc~~ti9}1 
dated the 24th March, 1965, issued by the vtc:e-
President, dilcharging the functions- of the President, 
in relation to the State of Kerala. .. 

(it) Appropriation Accounts, 1964-65. 
(W) Finance Accounts, 1964-65. 

[P.T.O. 
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(2) A copy of Notification No. G.S.R. 526 published in Gazette 
of India dated the 9th April, 1966, under section 159 of 
the Customs Act, 1962. 

(3) The Customs and Central Excise Duties Export Drawback 
(General) Thirty-ninth Amendment Rules, 1966, pub-
lished in Notification No. "G.S.R. 528 in Gazette of India 
dated the 9th April, 1966, under section 159 of the 
Customs Act, 1962 and section 38 of the Central Excises 
and Salt Act, 1944. 

(4) A copy of the Kerala Plantations (Additional Tax) 
Revision of Assessment, Rules, 1965, published in 
Notification S.R.O. No: 68/66 in Kerala Gazette dated 
the 22nd February, 1966, under sub-section (3) of section 
27 of the Kerala Plantations (Additional Tax) Act, 1960, 
read with clause (c) (iv) of the Proclamation dated the 
24th March, 1965, issued by the Vice-President, dis-
charging the functions of the President, in relation to 
the State of Kerala. 

(5) A' copy of the Indian Electricity (Amendment) Rules, 
1966, published in Notification No. G.S.R. 523 in Gazette 
of India dated the 9th April, 1966, under sub-section 
(3) of section 38 of the Indian Electricity Act, 1910. 

6. IntimatiOn re: Release of Members 

The Speaker informed the House that he had received a letter, 
dated the 29th April, 1966 from the Superintendent. Central Jail, 
Hyderabad, intimating that Sarvashri Kolla Venkaiah and Madala 
Narayana Swamy, Members, Lok Sabha, were released from deten-
·tion on the 28th April, 1966. 

7. Report of Committee on Private Members' Bills and Resolutions 

Shri S. V. Krishnamoorthy Rao presented the . Eighty-eighth 
Report of the Committee on Private Members' Bills and Resolutions. 

8. Report on Public Accounts Committee 

Shri R. R. Morarka presented the Fifty-second Report of the 
Public Accounts Committee on Action taken by Government on the 
B$:ommendations of the Committee contained in their 27th, 28th, 
29th, 31st, 33rd, 34t}:l, 35th, 36th, 38th, 39th and 40th Reports relating 
to Civil, Defence and Finance Accounts and Revenue Receipts a. 
well as Review of Action taken by Government on RecommendatioDI 
made by the Committee from time to time . 
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9. Motion under Rule 388 

The Leader of the House moved the following motion:-

"That rule 219(2) of the Rules of Procedure and. Conduct of 
Business in Lok Sabha in its application to the Finance 
Bill, 1966, in so far as it relates +'0 the hour at which 
every question necessary to dispose of the Bill has to 
be put, be suspended." 

The motion was adopted. 

10. Government Bill-passed 

The Finance Bill, 1966. 

Discussion on the motion for consideration of the Bill moved on 
the 29th April, 1966, continued. 

The following members took part in the debate:-

(1) Dr. M. S. Aney 

(2) Shri A. K. Gopalan 

Shri Sachindra Chaudhuri replied to the debate. 

On the motion for consideration the House divided, Ayes 108; 
Noes 24. The motion for consideration was accordingly adopted and 
clause-by-clause consideration was taken up. 

Clauses 2, 7, 8, 10 to 14, 16 to 19, 22 to 28, 33 to 46, 48 to 52 and the 
Second Schedule were adopted. 

On Clause 47, the House divided, Ayes 102; Noes 23. Clause 47 
was accordingly adopted. 

An amendment for insertion of a New Third Schedule was 
adopted. 

New Third Schedule was also adopted. 

Clauses 3 to 6, 9, 15, 20, 21, 29 to 32 and 53 and the First Schedule 
were adopted, as amended. 

Clause 1, the Enacting Formula and the Long Title were adopted. 

The motion that the Bill, as amended, be passed was moved b;, 
Shri Sachindra Chaudhuri. 

[P,TO 
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1'1le following members took part in th~, deb~te:­

(1). Shri N .. G. Ranga 
(2) Shri Homi F. Daji 
(3) : Dr. L. M. Singhvi 
(.) ShJ'i Sheo Narain 
(5) . Shri Sacbindra Chaudhuri 

The motion was adopted and the Bill, as amended, was passed. 

11. Intimation re: Release of Members 

The Deputy Speaker informed the House that the Speaker had 
received a communication, dated the 2nd May. 1966, from the 
Superintendent, Central Jail, Cuddalore, intimating that Sarvashri 
R. Urnanath and Ananda Nambiar, Members, Lok Sabha, were 
released. from detention on the 2nd May, 196fi. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 6th May, 1966) 
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Loa SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 6, 1966/Vaisakha 16, 1888 (Saka) 

No. 513. 

1. Obituary reference 

The Speaker made a reference to the passing away of Shri Dayal 
Das Bhagat, who was a member of the Constituent Assembly of 
India. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

2. Starred Questions 

Starred Questions Nos. 1513-1520 were orally answered. Replies 
to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 4883-4926 and 4928-4953 
were laid on the Table. 

4. Short Notiee Question 

One Short Notice Question addressed to the Minister of Commerce 
regarding Export of Tea was orally answered. and supplementary 
questions were answered thereon. 

5. Question of Privilege 

The Speaker informed the House that in respect of a question of 
privilege given notice of by Sardar Kapur Singh regarding alleged 
factually incorrect report and comment on his speech in Lok Sabha 
published by the Stcaesman in its issue dated the 28th April, 1966. 
the Editor of the St4teaman had ~ince explained the position and 
expressed regret. 

Tb~ House agreed with the Speaker to treat the matter as closed. 

[P.T.O. 



6. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control and 
Inspection) Act, 1963:-

(i) The Export of De-oiled Rice Bran (Quality Control and 
Inspection) Rules, 1966 published in Notification No. S.O. 
969 in Gazette of India dated the 25th March, 1966. 

(ii) The Export of Cashew Kernels (Quality Control and 
Inspection) Rulec;, 1966 published in Notification No. S.O. 
1023 in Gazette of India dated the 26th March, 1966. 

(iii) The Export of Steel and Steel Products (Inspection) 
Rules, 1966 published in Notifi~ation No. S.O. 1041 in 
Gazette of India dated the 30th March. 1966. 

(2) {m A copy of the Report (Part II) of the Study Team on 
the Import and Export Trade Control Organisation. V(ii) A copy of the Government Resolution No. F.2(5)/65-
O&M, dated the 5th May, 1966 publishing the decisions 

'- of the Government on the recommendations made-i~- tile'· 
a'Dove' Report .. . " ," ," .. ~.-' 

(3) A copy of Report of the Comptroller and Auditor General 
of India on the Accounts of the Coal Board fOr the year 
1964-65, under sub-section (2) of section 12 of the Coal 
Mines (Conservation and Safety) Act. 1952. 

(4) A copy each of the following Reportc; under sub-section 
(1) of section 619A of the Companies Act, 1956:-

(i) Annual Report of the Hindustan Aeronautics Limited, 
Bombay for the year 1964-65 along with the AJdited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(ii) Annual Report of the Garden Rea~h Workshops Limited, 
Calcutta for the year 1964-65 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(iii) Annual Report of the Mazagon Dock Limited, Bombay 
for the year 1964-65 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

20'10 



(5) A copy of the Annual Report of the Plantation Corporation 
of Kerala Limited, Kottayarn, for the year 1964-65 "long 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under :::ub-
section (3) of section 619A of the Companies Act, 1956, 
read with clause (c) (iv) of the Proclamation dated the 
24th March, 1965, issued by the Vice-President, discharg-
ing the fun-::tions of the President, in relation to the State 
of Kerala. 

7. Inthnation re: Release of Member 

The Speaker informed the House that he had received a commu-
nication, dated the 30th April, 1966 from the Superintendent, Central 
Jail, Viyyur, intimating that Shri A. K. Gopalan, Member, Lok 
Sabha, was released from detention on the 27th April, 1966. 

8. Report of Public Accounts Committee 

Shri R. R. Morarka presented the Fifty-third Report of the Public 
Accounts Committee on Appropriation Accounts (Railways), 1963-64 
and Audit Report (Railways), 1965. 

9. Statement re: Government Business 

The Leader of the Hou~e made a statement regarding Government 
business for the week commencing the 9th May, 1966. 

10. Statement by Minister 

The Minister of Railways made a statement in clarification of the 
statement made by him on the 26th April, 1966, regarding discontinu-
ance of blanking off of alarm chains in trains. 

11. Statement under direction 115 

Shri Homi ,F. Daji made a statement regarding certain informa-
tion given on the 22nd November, 1965, by the Minister of Steel and 
Mines (Shri N. Sanjiva Reddy) during discussion on the Metal 
Corporation of India (Acquisition of Undertaking) Bill, 1965. 

The Minister of Mines and Metals made a statement in reply 
thereto. 

[P.T.O. 
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12; S~·R ..... tioD 

Shri Jai Sukh Lal Hathi moved the following Resolution:-

"That this House approves the· continuance in force of the 
Proclamation dated 24th March, 1966, in relation to the 
State of Kerala, issued. under article 356 of the Constitu-
tion by the ViCe-President of India, discharging the 
functions of the President, for a further period of six 
months with effect from May 11, 1966." 

The following members took part in the debate:-

(1) Shri N. G. Ranga 
(2) Shri H. N. Mukerjee 
(3) Shri Ravindra Varma 
(4) Shri Amar Nath Vidyalankar (Speech unfinished). 

The discussion was not concluded. 

13. Motion re: Eighty-eighth Report of Committee On Private 
Members' Bills and Resolutioas 

Shri Shree Narayan Das moved the following motion:-

"That this House agrees with the Eighty-eigth Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 5th May, 1966." 

The motion was adopted. 

14. Private Member's Resolutions-Negatived 

Shri Surendranath Dwivedy concluded his speech on the follow-
Ing Resolution moved by him on the 22nd April, 1966:-

"This House calls upon the Government to take steps to revoke 
. the Proclamation of Emergency and to repeal the' Defence 

of India Act without delay." 

Two substitute motions were moved by Shri Shree Narayan nas 
and Dr. L. M. Singhvi. 

The. following members took part in the debate:-
(l)ShriSham Lal Saraf 
(2) Shri Homi F. Daji 
(3) Shri Shree Narayan nas 
(4) Shri N. C. Chatterjee 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedjngs] 

Monday, May 9, 1966!Vaisakha 19, 1888 (Saka) 

No. 514 

1. Starred Q .... tions 

Starred Questions Nos. 1541-1546 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4954-4993, 4995-5013 and 
5015-5035 were laid on the Table. 

3. Short Notice Question ' 

One Short Notice Question addressed to the Minister of Railways 
regarding Rejection of Application bearing signatures in Hindi was 
orally answered and supplementary questions were answered thereon· 

4. Calling Atte\ntjon to Matter of Urgent PubliC! ImportanC!e 

Dr. Ram Manobar Lohia called the attention of the Minister of 
Home Affairs to the reported spying by the Central Intelligence 
Agency of the U.S.A. on India's nuclear capacity. 

The Minister of Home Affairs made a statement in regard thereto. 

5. Question of Privilege 

Shri Madilu Limaye raised a question of privilege regarding cer-
tain reported remarks of the Prime Minister, alleged to have been 
quoted by the Minister <If Food, Agriculture, Community Develop-
ment and ·Co-operation and published in a Marathi Daily uSakal" of 
Poona, dated the 29th April, 1966. 

[p.T.O. 



""-
The. Minister of Food, Agriculture, Community Development and 

~peration denied the statements attributed to the Prime Minister 
and himself. The Speaker, thereupon, withheld his cOnsent to the 
raising of the question of privilege. 

6. Papers laid on the Table 
) 

The following papers were laid on the Table:-

~ (1) A copy of the Report (Part I) of the Study Team on the 
Textile Commissioner's Orgarusati'on-Cotton, Cotton 

.. 
/' 

1-"/ (2) 

Textiles and Textile Machinery Manufacture . 

A copy of Government of India's note dated the 30th 
April, 1966, given to the Embassy of China in India in 
reply to the note dated the 31st January, 1966, given 
by the Ministry of Foreign Affairs Peking. to the 
Embassy of India h1 China. 

(3) A statement with regard to the Memorandum. regarding 
Delegated Legislation appended to the Produce Cess 
Bill, 1966. 

,)/Report of Joint Committee 

Shri S. V. Krishnamoorthy Rao presented the Report of the 
Joint Committee on the Bill to provide for the administration .of 
the Union territory of Delhi and for matters connected therewith. 

8. Evidence Before Joint Commitiele-laid OIl the Table 

Shri S. V. Krishnamoorthy Rao laid on the Table a copy of the 
evi4ence given before the Joint Committee on the Bill to provide 
for the administration of the Union territory of Delhi and for 
matters connected therewith. 

9. Statement by Minister 

The Minister of Industry made a statement on the Uberalisation 
of industrial licensing policy. 

10. Govenunent Bill-Illtroduced 

The Constitution (Nineteenth Amendment) Bill, 1966. 

11 .. Stailrtory .R.esoIution-Adopted 
DisCUssion on the following Resolution moved by Shri Jai Sukh 

LlIHathi on the 6th May, 1966, continued:-

"That this House approves the contmuanc:e in ·for~e of tM 
Proclamation dated 24th March, 1965, in relation to the 



State of Kerala, issued under article 356 of the Constitu-
tion by the Vice-President of India, discharging the func-
tions of the President, for a further period of six months 
with effect from May 11, 1966." 

The following members took part in the debate:-
(1) Shri Amar Nath Vidyalankar 
(2) Shri P. Kunhan 
(3) Shri N. Sreekantan Nair 
(4) Shri Mathew Maniyangadan 
(5) Shri,Peter Alvares 
(6) Shrimati T. Lakshmi Kanthamma 
(7) Shri M. Muhammad Ismail 
(8) Shri Shree Narayan Das 
(9) Shri A. V. Raghavan 

(10) Shri Ananda Nambiar 
(11) Shri K. K. Warior 
(12) Dr. Ram Manohar Lohia 
(13) Shri P. K. Vasudevan Nair 

Shri Jai Sukh Lal Hathi replied to the debate. 

On the Resolution, the House divided Ayes 59; Noes 14. The Re-
solution was accordingly adopted. 

12. The Kerala Budget 

The following items of business were taken up together:-
(i) General Discussion on the Budget (Kerala) for 1966-67. 
(ii) Demands for Grants in respect of the Budget (Kerala) for 

1966-67. 

One hundred and seventy-seven cut motions in respect of the 
Demands for Grants (Kerala) for 1966-67, were moved 

The following members took part in the combined debate:-
(l) Shri}). K. Vasudevan Nair 
(2) Shri N. Sreekantan Nair (Speech unfini8hed). 

The discussion was 1I10t concluded. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 10th May, 1966). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tu.esday, May 10, 1966/Vaisakha 20, 1888 (Saka) 

No. 515 

1. Starred Questions 

Starred Questions Nos. 1571-1575, 1577, 1578 and 1580 were oral-
ly answered. Replies to remaining questions were laid on the 
Table. 

2. Ullstarred Questions 

Replies to Unstarred Questions Nos. 5036-5089 and 5091-5121 
were laid on the Table. 

A statement by the Minister of Food., Agriculture, Community 
Development and Cooperation correcting the reply given on t~le 

12th April, 1966 to Unstarred Question No. 3533 regarding Procure-
ment of Paddy and Rice was also laid on the Table. 

3. Short Notice Question, 

One Short Notice Question addressed to the Minister of Food, 
Agriculture, Community Development and Cooperation regarding 
Food Zone for Madhya P,radesh, Rajasthan and Gujarat was orally 
answered and supplementary questions were answered thereon. 

4. CaUine Atteation to Matter of Urgent Public Importance '1 

Shri Hari Vishnu Kamath called the attention of the :Minister 
of External Affairs to the explosion of nuclear bomb by China and 
the reaction of the Government of India thereto. 

The Minister of State for External Affairs stated that the state-
ment would be made at 4.30 P.M. 

At 4.30p.:M. the Minister of External Mairs made a statement 
on the subject. 

iP.T.O. 
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5. Intimation Be: Surrender to Custody by Member 

The Speaker infonned the House that he had received a tele-
gram, dated the 8th May, 1966, from the Superintendent, Central 
Jail, Hazaribagh, intimating that Shri Biren Dutta, Member, Lok 
Sabha, was admitted to the Central Jail, Hazaribagh, on the 8th 
May. 1966. 

6. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Finance Accounts of the Central Govern-
ment for the year 1964-65. 

(2) A copy of the Annual Accounts of the Kandla Port Trust 
for the period from 29th February, 1964 to 31st March. 
1964 and the Audit Report thereon, under sub-section 
(2) of section 103 of the Major Port Trusts Act, 1963. 

(3) A copy of the Sugar (Control) Amendment Order, 1966, 
published in Notification No. G.S.R. 458 in Gazette of 
India dated the 22nd March, 1966, under sub-section (6) 
of section 3 of the Essential Commodities Act, 1955. 

7. Report of Public Accounts Committee 

Shri R. R. Morarka presented the Fifty-fourth Report of Public 
Accounts Committee on Appropriation Accounts (Civil), 1963-64, 
Audit Report (Civil), 1965 and Audit Report (Commercial), 1965 
and Finance Accounts 1963-64 relating to the Ministries of Finance 
(including Planning Commission), Food. Agriculture, Community 
Development and Cooperation (Department of Agriculture) and 
Home Affairs (relating to Andaman Administration), Industry, Iron 
and Steel. Mines and Metals, Labour, Employment and Rehabili-
tation (Department of Rehabilitation), Department of Social Wel-
fare. Ministries of Supply and Technical Development, Transport 
and Aviation and Works, Housing and Urban Development. 

8. Statements by Ministek-s 

(i) The Minister of State for Finance laid on the Table a state-
ment regarding the release of forei·gn exchange to businessmen for 
travel abroad during 1965. 

(iI) The Minister of State for Law made a statement correcting 
the answer given on the 26th April, 1966 to a supplementary ques-
tion by Shri Sidheshwar Prasad on Starred Question No. 1334 re-
garding translation of Indian Acts. 
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9. Motion for Election to Committee 

Shri Mohammad Shafi Qureshi moved the following motion:-

l'That in pursuance of sub-rule (1) (e) of Rule 4 of the Coir 
Industry Rules, 1954, as amended by S. R. O. No. 3983, 
dated the 12th December, 1957, the members of Lok 
Sabha do proceed to elect, in such manner as the Speaker 
may direct, two members from among themselves to 
serve as members of the Coir Board for the next term 
to be specified by the Central Government." 

The motion was adopted. 

10. The Kerala Budget 

Discussion on the following items of business continued:-

(i) General Discussion on the Budget (Kerala) for 1966-67. 

(ii) Demands for Grants in respect of the Budget (Kerala) 
for 1966-67. 

The following members took part in the combined debate:-
(1) Shri N. Sreekantan Nair 
(2) Shri A. V. Raghavan 
(a} Shri Ravindra Varma 
(4) Dr. L. M. Singhvi 
(5) Shri Mathew Maniyangadan 
(6) Shri K. K. Warior 
(7) Shri P. Venkatasubbaiah 
(8) Shri Madhu Limaye 
(9) Shri Raghunath Singh 

(10) Shri M. Muhammad Ismail 
(11) Shri E. K. Imbichibava 
(1?) Shri Diwlln Chand Sharma 

The discussion was not concluded. 

11. Half-an-hour discussion on matters arising out of answer to 
quution 

Shri Kashi Nath Pandey raised a half-an-hour discussion on 
points arising out of the answer given on the 22nd March, 1966 to 
Starred Question No. 699 regarding employees of the Indian Agri-
cultural Research Institute. 

[P.T.a. 
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Before Shri Kashi Nath Pandey's speech was finished, the De-
puty Speaker upheld the objection raised. by the Minister of Food, 
~ultur.e, Community Development and Co-operation that the 
matter could not be discussed being sub-judice. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th May, 
1988). 
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LOK.SABRA 

BIlJwI&7:1N-P~ I. 

[Btiet rtecord- of ~l' 

Wednesday, May 11,- 1966"/Va~ak'ha 21, 1888- (S47CG.). 

1. Starred Questioas 

Starred ~stions Nos. 1601, 16(J3.......1606, 1609. and 1610 were 
orally. answered.. Replies to remaining. questions were laid on the 
Table .. 

2. Unstarred Questions 
Bepliat!·teIl 'UluIII.ared.;. Qa..t8ma; No.1. M~6; 515&,.i..1226, 

522S;i ~ 5131..;....US6,·' 518&· 5S~· 5358---me; m8---5UG, 5390-A, 
5390d1 ulllld538f).C WBI!! ·lWd:OD,;tb 'lPable\ 

Two statements, one by the Minis_~of CoIw.rnIaI*~ correct-
ing the reply given on the 2nd March, 1966 to Unstarred Question 
No. 133&'npn'iDg AdaIa<;Bi'anahf Pat> (!)BkJtHlRti't1te"'Otiler-.b,. .. the 
MintAtr or Pe1lrolwm' eD Chem.iOalw oeneetMgl tIie"re,ly given on. 
the 30th March, 1966 to Unstarred QuestiOft' 'No. , 3M'-regarding Oil 
Exploration in Iran's off-shore areas, ;were also laid on the Table. 

3. Short Notice Question 

0IIa1l8lM>rt'·:NotJDeo'-Qbeltibft. addlieSRd tcJl tR~ NI~ of Edu-
caticmr:r>egIINlIllt' """'ld 'Sl\bbtlng -oJ\ampiGiRllh.I;g. """s~ answer-
ed aaeli' supplm.en.tuy.'qUll8ti_'werel;~·tllereeru· 

Slu:LYasbpal S~alle.c1.th._e~.of,,the MiDi", of Imp-
tion...and RolMU-.• tbe JPVlK-. §ailUR.iII. Delhi... 

[p.T.O. 
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The Minister of Irrigation and Power laid on the Table a state-
ment in regard thereto. 

5. Papen laid OIl the Table 
.. '. ' ........ ~ .... 

The following papers were laid 'on 'the'i'able:-

(1) (1) A copy of Certified Accounts of the Oil and Natural 
Gas Commission for the year 1963-64: together with the 
Audit Report thereon, undersub-section (4) of section 
22 of the Oil and Natural Gas Commission Act, 1959. 

(ii) Statement explaining the reasons for delay .in laying 
the above Accounts.' . I. . 

(2) A copy each of the following Orders under sub-section 
(3) of section 10 of the Delimitation Commission Act, 
1962:-

(i) Order No.4 of the Delimitation Commission determining 
delimitation of PaFliamentary and Assembly consti-
tuencies in the State of Assam published in Notifica-
tion No. 5.0. 1264 in Gazette of India dated the 
20th April, 1966. 

(ii) Order No. 14 of the Delimitation 'Commission determin- . 
1n.g delimitatiOn of Parliamentary and Assembly 
constituencies in the State of Rajasthan published in 
Notification No. S.D. 1268 in Gazette of India dated 
the 25th April, 1968. . 

.... ~'. 
1~ (3) 10) A statement regarding the President's 'Conference on 

/. lDdustrial Safety held at New Delhi from 11th 10 14tb 
~ December, 1965. . 

, , . . ~ . . 
).... (Ii) Summary of proceedings of the above Conference. 

(4) A copy of Notification S.R.O. No. 72/66 published in 
.. Kerala Gazette dated the 22nd February, 196f,-.aking 

certain amendment to the Kerala Industrial Establish .. 
ments (National and Festival B;olid.eya) Rules, 1969., 
under sub-section (3) of section 12 of the Kerala Indus-
trial z.tatil~ntB (NatlO1lal' arid' Festival Holiday.)·) .:., 
Act, 1958 read. wi~ clause (c),(iv) of the Procl8ltlJ~oq . 

• ...... .. - .t!a1ed tM 24th 'MarCh, '1965, .isSUed 'by- the 'Viee-~~~' .. 
dent, discharging ... tfre-furlettons of· t~ Prelidfiit,:':··hlJ.·"t~ 
relation to the State of Kerala. ;- ;' c'J 



(5) A COf11 ofllle Report on the fatal·acCideDtat'Myaore Gold 
Mine, Kolar Gold Field on the 6th February, 1966. 

.~. . . 
'8 ..... 'e from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya 
Slabha had, 110- recommendatiODS to make to Lok Sabha in regard to 
the~Appropriation (No.2) Bill, 1966, passed by Lok Sabha on the 
29th :April, 1966.;:' , . . ., 

7. Beport of Committee on Private Members' BWSi~nd ResolutfODs 

Shri S. V. Krishnamoorthy Rao presented the Eighty-nirlth 
Report of the Committee on Private Members' Bills and Resolutit.ils. 

'B. Statement by MiDister 

The Minister of Food, Agriculture, Community Development and 
Co-operation made a statement clarifying the position regarding tpe 
letter written to him by Dr. L. M. Singhvi, relating to the judgment 
·of Rajasthan High Court on the alleged loss suffered by a .Arm 
engaged in exporting gram. 

9. Motion 

Pandit D. N. TIwary moved the following motion:-

4CThat this House recommends' to Rajya Sabha that Rajya 
Sabha do agree to nominate three members from Rajya 
Sabha to associate with the Committee on Public 
Undertakings of this House for the' tirtexpired pOrtion 
of the term of the Committf*!' in the v:acancies caQStd 
by the resignation of . Shri Abid Ali, Shri M: . N. 
Govindan Nair and Shri J4. ·GoviDda Reddy from,the 
Committee and communicate to this .. House the I\~~s 
of the members so nominated by Rajya Sabha." .' 

The motion was adopted. 
" l' .,-

10.~e' Kerala Budget 
~ .. "'" shri Bali Ram Bhagat replied to the combined debate o~ (i) 

General Discussion on the Budget (Kera!lA)·forr! 1986-67 and' -: (ti) 
. Demands for Grants in respect of th,eBudget .. (Kerala) 'for 1~7. 
'_'" ". :~. ',~'.: '( . ,. • .:. ~..: I _ I '. • 

The cut motions in respect of the Demands ,for Grants (Kerala) 
for-lt8fMr7. moved on the 9th May, 1966, \V'ete negatived .. ' . 

[p.T.O. 



, , 

Number 
of 

Demand 

I. 
II. 

III. 

,iV. 

v. 
vr. 

-'VII. 

,VIII. 

IX. 

X:' 

XI. 
~'Xn, 

. "XUI. 

"XIV. 

.;IKV~' 

XVI. 

XVII. 

XVIII. 

XIX," 

.;XX.' 

'XXI," 

·'nD. 

Name of Demand 

'A, '~!Ii-motJ'MT 

Agricultural Income Tax and Sales Tax 

Land Revenue-' 

Excise . 

,1laxt8 c:Vehida 

Stamps 

-R~QD. F.c:es 

. State Legmature:' 

'EIeDboas 

Heads of States, Ministers and Heac1quar-
ters Staff 

District Administration and Miscellaneous 

Adminisuation of Justice 

J*Us 
P.olico 

State Insurance and' MisceUaneous 

, U nivereity. Mncptjotl 

General Education . 

Technical Education 

Medical 

~.blkHeakb 

'Publtc 'Health 'EnsinceriDs 
~JI'icu1ture . 

Amount of 
~_8gd 

9t7§t900 

,ll.96,JOO 

~6,100 

'S,lt,200 

49,43,700 

4,46»41,200 

17,S2,800 

9,16,000 

1,77,63,700 

',~"a.'2,700 

. 1 ,35,08.900 

S,95,68,800 

~S7~00 

1149,76.700 



"'"'XX'fl1. Fisheries 

-XXIV. Rural Development 

'-XXV: Animal Husbandry . 

-XXVI. Co-operation 

~XXV11. Industries 

-XXVIII. Community Deve1opmeh.t'ProJects;Natiorial 
Extension" Service and. Local Dcve~p­
ment OW orb 

XXIX. " Labaw' BDd..EmpJpymCllt 

XXX. Harijan Wtlfare 

XXXI. Statistics and Miscellaneous 

XXXII. Irrigation 

XXXIII. Publie:'Wolt$ 

XXXIV. Pons 

XXXVI. Famine. 

XXXVII. Pensions 

-XXXVW. . StatioDeQ' .and. Priluillg 

XXXIX. 

XL. 

Forest . 

Miscellaneous 

RI. 
"'i1,Pa;ooo 

41,"/G;"!00 

'-v!,lo(,'800 

~;r'f,TJOO 

95,91;800 

'3~5,-,OOO 

8~,S2,700 

I4,t57,500 

.2,6I~00 

66,74,300 

1;31,_,800 

B3,7S,200 

XLI. Miscellaneous Compensation and Assignments ""1'1_800 

"'B. 'O\PrrAL EXPBNDITURE OUTSmE TlmRBVBNOB AttoUNT 

XLIII. 

XLIV. 

XLV. 

Capi%a1-0utlaYrODl Public .Health 

Capital OUUw-OA 4\piQl'tuNl.lQlp .. aJIDt 

Capiw.Ouda" OD In __ '~'IIl4.tBconomic 
Development 

"On3085 

" ·~,99,IOO 

'117:1'·0. 



.. '.; 
O'j~yt 

c::~V.~,I. 

,,- .J(L VIII. 
~"'.': : t ' . 

r~,:~~X. 

,LI. , 

LII. 

"_ ,1,.111. ~ 
\.. -~ .... :. ~J:" 

Capital Outlay on Irrigation 

Capital Outlay on Public W9r~ 

Capital Outlay on Other WC¥'~ 
,. .. " ~ 

Capital Outlay on Ports . 

Capital Outlay on Forests 

Commuted. Value . .ofrensions. . . . ':. ' 

.~ '. 

Capital Outlay on Schemes of. Government 
Trading 

'l"~of ""nem&nd 

Ra . 
3-48,79,100 

4,75.54,000 

2O,34,1X1O 
.', . 

12.61,$00 
80-40,000 

2/)7,500 

O':l,·:":,,~. DISBURSEMENT OF LOANS AND ADVANCES 'AND" 
('~'. -'., REPAYMENT OF D~~T 

LV. Loans and Advances by the Government 
. :'. ~.l 

~--------------

c' "ll; Government Bill-Introduced 

The Keral~ Appropriation (No.2) BilJ" 1966. 
. l2.Government Bill-Passed 

The Kercla Appropriation (No.2) Bill, 1966 

The motion for consideration of the Bill was moved by Shri Bali 
',.: Ram: Bhagat. " 

The motion for consideration-' waa', '.dopted . and Clause..by-elause 
f , ~. ,~onsideration was taken up. , , 

Clauses 2 and 3 and the Schedule were adopted. 
....... Clause 1, the Enacting Formula and the Long'Title were' "a1so 
':'.;;,adopted. .f,' ;·.:i.. . '. j 

'I /J: IJ'b,e ,m~~ion tha~ ;~, ~i¥J P, iP~~~ ~:~,.,. ~~ve~ .. ~~\~~i;~li ~m 
Bhagat. 

';,:. ~ ,Y;.;, '~e motion was adoptE!dand' 'tHe I Btlf·:W'as{ p~ssEi<!~ I 

., 
• I I •. ~ ...... 

,". ~''''.vernmeDt~ .... :,~ .. ti_:· .' 

. :!rhe· .p,. ..... 4'e .. B.ill,.l9M·. 
::,; .... ;~,~.\\.> .. ):;tt. ~.',)! .. }~ .. ; .... { 

The motion for cons:deration of the Bill was moved by i,hri 

, '1· .... 1 .. · 

.' I '':=r;~ubramaniam . . -, .... ".' 



The following members took part in the debate:-

(1) Shri Yashpal Singh 
(2) Shri Madhavrao Laxmanrao Jadhav 
(3) Shri S. M. Banerjee 
(4) Shri Mathew Maniyangadan 
(5) Shri Hari Charan Soy 
(6) Shri K. K. Warior 
(7) Shri Basanta Kumar Das 
(8) Shri Sinhasan Singh 
(9) Pandit K. C. Shanna 

The discussion was not concluded. 

14. Discussion under Rule 193 

Shri Kishen Pattnayak raised a discussion on the famine condi-
tions and starvation deaths in Orissa. 

The following members took part in the debate:-

(1) H. H. Maharaja Pratap Keshari Deo 
(2) Shri Harekrushna Mahatab -
(3) Shri Laxmi Narayan Bhanja Deo 
(4) Shri Surendranath DwivedY 
(5) Shri H. N. Mukerjee 
(6) Shri Kanhu Charan Jena 
(7) Shri S. M. Banerjee 
(8) Shri Ananda Nambiar 
(9) Shri Arun Chandra Guha 

(10) Shri Kashi Ram Gupta 
(11) Shri Jagdev Singh Siddhanti 
(12) Shri S. Kandappan. 

Shri C. Subramaniam replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th May, 
1966). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. Mall 12. 1966/Vaisakha 22, 1888 (Saka) 

No. 517 

1. Starred Questions 

Starred Questions Nos. 1631-1638 were orally answered. Replies 
to remaining questions were laid on the Table. 

2. Unst.ned Questions 

Replies to Unstarred Questions Nos. 5391-5468, 5470-5522. 
5524-5540, 554O-A, 554o-B, 5540-C and 5541 were laid on the Table. 

3. Short Notke Question 

One Short Notice Question addressed to the Minister of Health 
and Family Planning regarding Water Shortage in Delhi was 
oraBy answered and supplementary Questions were answered 
thereon. '.' 
4. Calling Attention to Matter of Urgent Public Importance 

Shri Madhu Limaye called the attention of the Minister of Home 
Affairs to the reported entry of about 1000 armed Naga hostiles into 
Mizo district from East Pakistan. 

The Minister of Home Affairs made a statement in regard 
thereto. 

5. Papers laid on the Table 

The following papers were laid on the Ta~le;-. 
(1) (i) A copy of the Annual Report of the National Pro-

jects Construction Corporation Limited,New Delhi, 
for the year 1964-65 along with the Audited Aecounts 
and the comments of the Comptroller and Auditor 
General thereon. under 8ub-section (1) of section 619A 
of the Companies Act, 1956. . " [P.T.O . 



(ii) Review by the Government on the working of the above 
Company. 

(2) A copy of the Kerala Money Lenders Rules, 1964 pub-
lished in Notification No. 38051/ A4/63/ID in the 
Kerala Gazette c!rIWl tbe:'M4t March, 1964, under sub-
section (3) of section 21 of the Kerala Money Lenders 
Act, 1958, read with clauSe (c) (iv) of the Proclama-
tion dated the 24th March. 1965, issued by the Vice-
President, dischargj.ng thE: functions of the President, 
in relation to the State of Kerala. 

(3) A copy each of . the following Notification under 
section 159 of the Customs Act, 1962:-

(i) G.S.R. 539 published in Gazette of India dated the ~th 
April, 1966. 

(ii) G.S.R. 584 published in Gazette of India dated the 
18th April, 1966. 

6. Intimation Be: Arrest of Member 

The Speaker informed the House that he had received a tele-
gram, dated the 11th May, 1966. from the Deputy Superintendent 
of Police, Lucknow, intimating that Shri Ram Sewak Yadav, mem-
ber,Lpk Sa.Qha was arrested at Lucknow on the 11th May, 1966. 
under secti.Qns 145/147, 148/313 LP.C. read with section 7 of the 
Critnjnal Law Amendment Act. 

7. Report of Committee on Absence of Members 

Shri R. K. Khadilkar presented the Seventeenth Report of the 
COlhmittee on A'bsence of Members from the Sittings of the House. 

8. Statement by Minister 

The Minister of Planning made a statement clarifying the posi-
tion/ regarding certain Press Reports about his pr~osed statement 

,-on/his visit to U.S.A and Canada. 

'~el~ion of Privilege . , ... ... 

'l'tM Speaker withheld his consent to the raising of a question 
of. privilege' given notice of by Shrlmati Renu ctiil1Uavartty and 
othliii'l a'bout: the reported" taDai' between the' Mihiste'l"of Planning 
and' thtr Prelid~~ 'of World~,arik,.r.egardi.n~ .... th~ 9a~ent to be 
made by the Muuster of Plant'itng 1ft' PaiiiamenV 



10. Government Bill-Passed 

The Produce em Bill, 1966. 
Di!IC~ipn. on the motion for consideration of the Bill moved 

on the 11th May, 1966, continued. 

The following members took part in the debate:-

(1) Shri Shree Narayan Das 
(:2)' Shri N. G. Ranga 

Shri C. Subramaniam replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to ~1 and the First and Second Schedules were adopted. 

Clause 22 was omitted. 

Clause 23 was adopted, as amended. 

Clause 1, the Enacting Fonnula and the Long Title were adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shrj C. Subramaniam. 

The motion was adopted and the Bill. as amended, was passed. 

11. Government Bill-Undetr Consideration 

The Orissa Legislative Assembly (Extension of Duration) Bill, 1966. 

The motion for consideration of the Bill was moved by Shri 
G, S. Pathak. 

An amendment for circulation of the Bill for the purpose of 
eliCiting opinion thereon by the 17th May, 1966, was moved by 
Shri S. M. Banerjee. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 
(2) Shri Rama Chandra Mallick 
(8) ,Shrimati Renu Chaktavartty 
(4) Shri N. G. Ranga 
(5) Shri Han Charan Soy . 
(6) Shri Slurendranath Dwivedy (Speech unfinished). 

The discussion was not concluded. 

2000' 
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12. Motion 

Shri Prakash Vir Shastri moved the following motion:-

"That this House takes note of the statement made in the 
House by the Minister of Home Affairs on the 18th 
April, 1966 regarding the reorganisation of the present 
State of Punjab." 

An amendment was moved by Shri Jagdev Singh Siddhanti. 

The following members took part in the debate:-
(1) Sardar Daljit Singh 
(2) Bardar Dhanna Singh Gulshan 
(3) Shri Lahri Singh 
(4) Shri D. D. Puri 
(5) Shri Gajraj Singh Rao (Speech unfinished). 

The discussion was not concluded. 

13. Statement Re. Govemme!nt Business 

Shri Jaganath Rao made a statement regarding Government 
business for the 13th and 14th May, 1966. 

14. Half-An-Hour Discussions on Mat;ers arising out of Answer to 
Questions 

(i) Shri Madhu Limaye raised a half-an-hour discussion 
on points arising out of the answer given on the 21st February, 
1966 to Unstarred Question No. 430 regarding General Marambio's 
talks regarding Withdrawal of Forces. 

Shri Y. B. Chavan replied to the discussion. 

(ii) Shri P. R. Chakraverti raised a half-an-hour discussion on 
points ariSing out of the answer given on the 30th March, 1966 to 
Starred Question No. 889 regarding Instructors of National Disci-
pline Scheme. 

Shri Bhakt Darshan replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 13th May, 
1966). 
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BUU.ETlN-PART I 
. [Srtef Record' of' ProeeedilIgsl 

FTiday, May 13, 196'6/Vat.sakha '23, 1'888 (Sttka) 

NO. 518' 
1. Starred QueMtoas 

St,an,ed QgeatioDl, Nos. 1661-Hi69 were orally anaWler~. Beplies 
to remaining questiolUl Wl8re laid on tlte Table. 

2. Un.tarred Questions 

Replies to Unstarred' Questions Nos; 5K2-56M and 5636-5656 
were laid on the Table. 

3. Short Moti~ Questions 

Two. Short Notice Questions addressed to the Minister of Com-
merce regarding closure, of Jute Mills and Return of GOods sei%ed by 
Pakistan" J:espectively, were orally answered and supplementary 
Questions were answered thereon. 

4. Calling Attention to Matter of Urgent Pa'bItc Il11pCJ1"taDce 

Shri Madhu Limaye called the attention of the Minister of 
Railways-to the- holding up of trains by' passengers' at Ghazlabad on 
the 12th May, 1986'. 

'l'!ie NIltnster of State' for RIlilways malte a statement in: regard 
thereto. 

5. Papers laid _ the Table 

The- fGUowmg papers were'laid on' the 'l'atJ1eI:-
(1) (i) A copy of the Annual Report of'the Bharat Heavy 

Electricals Limited, New Delhi. for the year 1964-65, 
aJbng 1rith the Audited' Accounts and the comments 
of, -the Comptroller and· Auditor' General thereon, under 
1Ub-s~ (1)- of. , seetieft' 81M af, ,taw -Companies Act, 
1968. 
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(ti) Review by the GoV'zrmnent on the working of the 
above Company. 

(2) (i) A copy of the Annual, ij.ePOf~ of the Hindustan Machine 
Tools Limited, Bangalore, for the year 1964-65, along 
with the Audited Accounts and the comments of the 
Comptroller aDd Auditor General thereon, under sub-
section (1) of section 619.t\ ot, the Companies Act, 
1956. 

(ii) Review by the Government on the working of the 
above Company. 

(3) A statement showing the names of the Secretaries to the 
Government of India who are holding Chairmanship of 
Public Projects. . 

(4) (I) A copy of the Annual Report of the National Mineral 
Development Corporation Limited, New Delhi, for the 
year 1964-65, along with the Audited Accounts and 
the comments of the Comptroller arld Auditor GEmeral 
thereon, wider SUb-section (1) of section 619A of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. ' ' 

(5) A copy of the Union Public Service Commission (Exemp-
tion from Consultation) Second Amendme'nt Regula-, 
'tions, 1966, published in Notiftcation No. G.S.R. 622 in 
Gazette of India dated the 30th April. 1966. under clause 
(5) of article 320 of the C9nstitution, together wi~h an 
explanatory note. 

(6) A copy of, the Audit Report on the Accounts of the 
Central Silk Board for the year 19~ •. 

(7) A statement correcting some portioDS:of the Report of.rthe 
Khadi and VIllage Industries Commission for the ye~ 
1964-65, laid on the Table on the 25th March, 1966. 

(8) A copy of the Khadi and Village Industries Coniinll;StOri 
(Amendment) Rules, 1966 p,lbl~" ,in NoUft*ion·No. 
G.S.R. 590 in Gazette of India dated the 23rd. ApX;il, 1966, 
under sub-section (3) of seedon -26 of .'the Khadi and 
Village Industries. Coznmission Act, .1950. 

(t):A copy of the Coffee (Second Amimdment) Rules. 1966 
'" -;. publlshed- in· Notification No. G.S.!t 129 in Gazette of 

India dated the 30th April, 1966, under- ISub-section (3) 
of section 48 ·of the Coffee Act, 1942. ,. 



(10) A copy each of the following Notifications under iJu1>,iec-
tion(6) of section 3 of the EseentialCommodities Act, 
1855:-

. (i) The Textile (Production . by Powerloom) Control 
(Am.enrunent) Order, 1966 published in Notification 
No. S.O. 1216 in Gazette of India dated the 23rd April, 
1966. 

(ii) The Cotton Textile Control (Amendment) Order, 1966 
published in Notification No. 8.0. 1217 in Gazette· of 
India dated the 23rd April. 1966. 

. -. . 
(iii) The Woollen Textiles (Production and Distribution 

Control) First Amendment Order, 1966 published in 
Notifl.cation No. S.O. 1218 in Gazette of India dated 
the 23rd April, 1966. 

6. Statement Be: Demands for Excess Grants (General) for 1963·64 

Shri Lalit Narayan Mishra presented a statement showing 
Demands for Excess Grants in respect of the Budget (General) for 
1963-64. 

7. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabha 
had no recommendations to make to Lok Sabha in regard to the 
Finance Bill, 1966, passed by Lok Sabha On the 5th May, 1966. 

8. Presentation of Petition 

Shri Prakash Vir Shastri presented a petition from the All-India 
SecoDdary Teachers' Federation regarding Plan allocations for DIu· 
cation and connected matters. 

9. Statement· hy Mktiater' 

The Minister of Planning made a statement on his recent visit to 
Washington and Ottawa. 

10. Statement under direction 115 

Dr. Ram Manohar Lohia made a statement regarding certa;n in-
formation given by the Minister of Food, AlI'lcultUre, Conununlty 
DevelQPment and Cooperation about Famine Code. .. 

The Minister of Food, Agriculture, Community Development and 
Cooperation laid on .the Table a statement in· reply thereto. 

[P.T.O. 
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11.. .... · 

Shri'S. V: ltrishnamoorthy Ran moved the foUowtng'motion:-
"That this House recommends to Rajya Sabha fliat Rajya 

S8btra do appoint a 'member af Rs;j,a,S*bha1'G the Joint 
Committee on 1he Patents MI,.I985·tn·tt.vracancy caus-
ed· by'the resigrt8tion'Jof~SIm T: N~ Singh.from the Joint 
Committee and communicate to this HotD& 'the name of 
the member so appointeci by Rajya Sabha." 

The :maoD was adQptec:L 

12., Government, Bill-Under consideration 

The Orisla LegiSla1iive A .. embly (E:rtetl.Sion of lJtaa:tioft) Bill, 1966. 

Discussion Gn the motion for cOlliiderat~on of. the Bill and the 
amendment thereto moved on the 12th May, 1966, continued. 

The following members took part in the debate:-

(1) ShIi Surt!G:ldmnath Dwivedy 
(2) Shri Kanhu Charan Jena 
(3) Shri Kishen Pattnayak 
(4) Shri u. M. Trivedi 
(5) Shri Shree Narayan-Das 
(8), Shri S. Kandappan 

Shri G. S. Pathak commen~ed his speech in. reply to the debate. 
Hi'S speech was not concluded. 

13; Metion .. Eigbty-nintll Raport:of. Commiu.eoR edvate .tnn ....... 
Bills and Resolutions 

Shri Shree Narayan Das moved the follow!Dg moU .. :-

"That this Houwe .~ with the' Eigllty..nindA BSportcal;'tIie 
Committee on Private Members!- Bms' and Betdatt .... 
presented to the House on the 11th May, 1966." 

The motion was adopted. 

141 I'rinte·MIIIIlI .. ~·~ ... , 

(1) The Constitution (Amendment) B11l, 1966 (Amendment of 
the Etghth Schechl~by SDri Abdul. Ghani Goni. 

,(2) '!be ConstitutiOn (Amendinen1) Blll, 1988 (Amendment of 
ClmcZe 51) by Shri Han Vishnu Kamath. 

~; 



15. Private Member' .. ,.B~ ... thr'" ',. " "',. ~~ .,. 

".' :'fte !C~Q9l/(~~) ~ l.( .. ~mBJJ.:tof .(l~ic1es 
75 and 164) by Shri Han V~ KCQt'iCI* . 

. ~Shlli llet'i, Vislmu X:amath conc.l.udeGhis, ~~ in feply to the 
debate on the motion for consideration of the-au,!· lI)QVt!d QIl the 
1st ,April, 1966 and the ,amendments for circulation of the Bill for the 
purpose of eliciting opinion thereon moved on the 15th ,April, 1966. 

On the amendment mo~ed by Shri 'Yashpal Singh,' the House 
divided, Ayes 16; Noes 107. The amendment was aC!!oMingly 
negatived. 

The amendment moved by ;Shri Vishwa Nath Pandey Wal' with-
drawIl by.leave of the House. 

On the motion for consideration of the Bill, the HoWIe ·OWided, 
Ayes 20; Noes 96. 

The DUrtion was declU'ed .. I not carried in accord~e with Bule 
l>57 of the Buies of Procedure and in accordance with the Constitution. 

16. Private Member's Bills-Withdrawn 

, ~i) The Constitu.tion (Amendment) Bill, 1962 (Atn.eT¥lmen.t of 
articles 136, 226, etc.) by Shri Shree Narayan Da8. 

The motion for reference of the Bill to a Select Committ~ was 
moved. by -8bri Shree Narayan Das. 

The~imowing members took part in the debate:-
(1) Shri Hari Vishnu Kamatli 
(2) Shri G. N. Dixit 
(3) Shri Man Sinh P. Patel 
(4) Shri Onkarlal Berwa 
(5) Shri Narendrasingh Mahida 
(6) Shri Diwan Chand Sharma 
(7) Shri Madhu Limaye 
(8) Shri C. R. Pattabhi Raman 

I 

Shri Shree Narayan Das replied to the debate. 

The Bill was withdrawn by l~ave of the House. 

(ii) The Indian Telegraph (Amendment) Bill, 1965 (Amendment 
of section 5) by Shri Yashpal Singh.. 

[P.T.O 
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17. Private Member's BilI-UridIW ;NnIl~&a··>"n:: • .t,..;i:;:·i.f':I .. '< 
';'):''11te Coinrtftiltkm t(Amefidmrit) sm, 1965 '(A~'01 Wticle. 
1 and 393) by Shri Krishna Deo ·7'ripathi. ..'~ . . d i:: !.;;.):; ':\ 

The tnotion for'consideratioii 'of tlieBtll 'IIQsimowtf by: rShri 
'~rishna'Deo Trfpathi. ' .,'. ' ....\, .. ".-' t,:,";'>i 
~, : .~'. ,": .... "":- ;; ·.Ii~ L(";~. ··-'-.:l i~ ··':I. ;.,:' 
'"The following meIJ?-p~91 ~H?-~;~,rt:~~~~~~,~~;" '" ,),'" 

, (1) Shri S. Kandappan 
(2) ,ShtiShree. Nar~ya,n D.~s 
(3) Shri Diwan Chand Sharma (Speech u.nfinished) ... 

The discussion w~ n9t concluded'. 

18. Balf-an-hour Discussion on Matters Arising ~t~f 'Ans;~"to 
"~"" ' 

Shri Harish Chandra Mathur raised a half-an-h~~r discussion on 
polnti arising out of the answer given on the 3rd Mareh, 1986 to 
Starreci.Question'No. 326,.A'regarding Decontrol of Essential Commo-
dities. ~ 

Shri Sachindra Chaudhuri replied' to the disc~sion. 
,'" ... 

(LoIC Sabha adjourned tUI 11 4.M. ;on Sa~urda)"{' the l4t~, ~ay, 
1966). 

" 

~'. : ; 

.,. ·"r' .., 
GIPND--U; I-M9 (D) L8-1a-~,...aoo. 

r't.} .• : 

S.L. SH.AKDHEB, 
~tary, 



LOK SABRA 

'BULLETIN--PART I 

[Brief Record of Proceedings] 

SaturciD.t/. May 14, 1966/Va.isakha 24, 1888 (Saka) 

H.o.519 

1.., SIIea1 Xotlce Queatiou 

Two ShOrt NoticeQUettions. one addreSsed to the Minister of 
Food., Agriculture, Community Development and Cooperation 
regarding Employees of Food Corporation of India and the other 
~ to the Minister of Railways regarding Security Polition 
on "the North-~t Fronti~ ... Railway, were or~y answered and 
supplementary 'questl()DS were answered thereon. 

2. ()P~. BDI 

Barda!' AMar Singh Saigallaid on the Table Paper No. III to the 
Bill to provide for the better administration . of Sikh Gurdwaras 
situated in different States of Indian Union and for inquiries into 
IV-aiter.s. Connected the~th which was circulated for the purpose of 
eliciting optntontheredtl by the direction of the House on the 3M 
September, 1965. 

3. M_,. hom Rajy. Sabha 

Secretary reported the following messages from Rajya Sabha:-
'I •. 

(i) That at its sitting held on the 13th May, 1966, Rajya Sabha 
" ,.,., coneurr.d m the recommendation of Lot &abha to appoint 

a member to the Joint Committee of the Houses on the 
Paten~ Bill, 1965, iJil the vacancy caused by the retirement " ... ,: 'or'a'm~,,*, 'and ilorliiliated Shrf Dalpaf Singh to serve on 
the said Joint Committee. .. 

[P.T.O. -



(ii) That at its sitting held on the 12th May, 1966, Rajya Sabha 
concurred in the resolution passed by Lok Sabha for modi-
fication of the President's Act No. 3 of 1966, namely the 
Kerala University (A!ne~d!.lle~t) Act, 1966. 

I . • ;. ~ 

4. Report of the Rules Committee 

Shri S. V. KrishnamaorttJy Rao Wei Oft the Table, under sub-rule 
(2) of rule 331 of the ltules of Procedure and Conduct of Business 
in Lok Sabha, the Thh-d RePort Of the Ru'lesOiRimittee. 

5. Statemet:d re: Gqvemment Business 

The Leader of the House made a statement regarding Govern-. \ 
ment business for the 16th and 17th May, 1966. 

6. Matter under Rule 377 

Dr. Ram Manohar Lohia raised a matter' regarding 'm~tre~ni 
meted -out ioSltri Ram Sewak Yadav, MflIUer of' ~ SehDa, by the 
PoH&! 1lt Lucknow. . .' '. r -..: 

7. Gevenm.eat .iU-~ 

The Orissa Legtalaiue Auembly (E.7:ten.sion of Dura.tion). BiU, 
1966. 

Shri G. S. Pathak concluded his speech in reply to the 'deb811e on 
the tnotionfor consldetatwD of the Bill .ad the .. eadment ~to 
moved on the 12th May, 1t86. 

The amenciment lor circulatiOJl . of tJae Bill f~ the purPose of 
eliciting opinion tnweoft by the 17th May. ·1966. meved by Shri$. 11. 
Banerjee was negatived. . . '. 

The motion for consideration was I4dopted al}.d clause-by~lause 
consideration was taken up. ',' '; ':'. ..... ., " 

Clause 2 was adopted, as amended. 

aause t, the El\aCting J'Oramlaand the Lcmg Title were also 
ad"oJ*d . .. -, 

rae motion that the Bill. 88 amended, be p~ WM" moved by 
Shri G. S. Pathak. . .. ';" 

"', . 

1l"fIe motion was adopted and the' BUl, as amended, was pused. -



··8. MotiGll ...... 
l!:il~~I~ ~ ~~gp:a.gtion.~ Ay.Sbri &~kaab·Vir 

Shastri, ~namely:-

"That this House .. t~kaa AOU! .of.. tJ;Je _.ant .. made ill the 
House by the Minister of H~e Affairs, on the 18th. ~pri1, 

···c .• j ·;·';'I!Ji88\"eIBrding ~ reorganisation of the present State 
of Punjab" • 

atta::~l\1!;.::am~ ''thereto 'moved en the '12th M.y, 1_, ccinttnu~ 
~ :.' 

The following members took part in the debate:-
\ (1) Shri Gajraj 1*ngb Rao 

(2) Shri H. N. Muk.erjee 
(3) Sardar Gul1'!lukh Sin&.h MuaaAr 
(4) Shri Surendranath Dwiv.edy· 
(5) Shri Hem Raj 
(~ Silri 1~ldev Singh Siddhazrti 
(7) Shri Onkarlal Berwa 
(~) Shri Amar Nath Vidyalankar 
(9) Dr. Ram Manohar Lohia 

(10) Shri Gulzarilal Nanda 

Sb.ri PraDah Vir Shastri replied tlo the 1iebI:te. 

The amendment moved by Shri J agdev Singh Siddhanti was 
negatived. 

The motion was adopted. 

9. Government 'Bm ... : ... :·:P8IIIed 

The Asian Development Bank Bill, 1966 
The motion for consideration of the Bill was moved by Shri Bali 

Ram. Bhagat. 

The following members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) 8hri Sham La! Saraf 
(3) Shri Tan Singh 
(4) Shri· P. Muthlah 
(5) Shri Madala Narayana Swamy 
(6) Shrt V. B. Gan~i 

.. ~ .. [p.T.O . 



Shri Bali Ram Bhagat replied to the debate. 

The -:DtottOn' fOt,'eOnstderition 'was'" adopted andch"by~iata.e 
consideration was taken up. ' 

CIauiea' 2' to 7 and ,the 8ehedule 'Were adopted. 

,Clause 1, the Enacting Formula and the Long Title were alia 
adopted . 

. The motion that the Bill be,pasae~ was moved by Slui,Ball Ram, 
Bhagal 

8hri H. N. Muketjee took part in the debate. 

The motion was adopted and the Bill was passecl 

10. Govenmumt BW-UDder Consideration 

The Delhi Administration Bill, 1966, as reported by the Joint 
Committee 

The motion for censideration of the Bill, as reported by the 
Joint Committee, was moved by 8hri J'al Sukh Lal ' Hathi. His 
speech was not concluded. 

11. Half-an-hour Discussion on matters ariaiac- OIl ... weta to 
QuestiOD 

Shri H. N. Mukerjee raised a ha1!-an-hour discussion on points 
arising out of the ansWer given on the 14th April, 1986 to Starred 
Question 1(0. 1109~garciing Urbanisation of areas. 

Shri Asoka Mehta replied to the discussion. 
(Lok Babha adjourned till 11 A.M. on Monday, the .16ij1 Mal, 1888) . 

'.1 r ::'!'.~ 

,s., J,.. ,S~HER, 
Secretary . 

... ~: ~! 

' .. I- " .. " '.~ 'I •. ~~_ -

"'" .... ,,..,;, .... 

':..;.: ... t· : ... ':.' '''I 



LOK SABRA 

'BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, May 1'6, 1966/Vaisakha 26, 1888 (Saka) 

No.5Z0 

1. Starred Questions 

Starred Questions Nos. 1691-1695 were oratty answered. Re-
plies to remaining questions were laid on the 'Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 565'1--M87~ 5697-A and 
5697-B were laid on the Table. 

3. Short Notice QuestiOIl5 

Three Short Notice Questions addressed to the Minister of Trans-
port, Aviation, Shippmg and Tourism regarding Pr.atp Pmt, to the 
Minister of Defence regarding Explosion of Mines in Border Areas 
of PlaQab aDd to the Minister of EduC8tkm ragaMiDg IndIiIID School 
of lDternatioDal Siu4ies respectively. went orally ... wed IDd &up-
plementary questions were answered thereon. 

4. CaUiag AtteintiDa to Matter of Urgent ,PUWie Importance 

Shri P. C. Borooah called the attention of the Minister of Petro-
leum and. Chemicals to the establishment of a fertiliaer plant at 
:Madras. 

,/ The Minister of Petroleum and Chemicals laid on the TaQl~ a 
'statement in. regard thereto." 

~.'l'.Q. 
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5. Papen laid 011 the Table 

'I 

The followin~ papers were laid on the Table:-
(1) (i) A coPy or the Annual Report of the Heavy Engineer-

ing Corporat~on Limit.edt R:mchi, for the year 1964-65 
alon~ with the Audited' Accounts and the comments 
of the Comptroller and Auditor General thereon, 
under sub-scction (1) of section 619A of the Companies 
Act, 1956. 

(ii) Revi~w by tne Governm~t on the working of the 
above Company. 

~) Aeonv' of thcReport of the Committee on Broadcasting 
and Information Media on Radio and Television. 

(3) The followin!;! statements showing the a"tion ~ake!l by the 
Government on variou!: as<;urances. promise<; and under-
takin~s r.ivc:'1 hy th", Mini<;ters during the various ses-
sioD'; nf Third Lnk S:1hh:l:--

(i) Supplementary State-
ment No. n 

(ii) Supplementary State-
ment No. IV 

(iii) Supplementary State-
- MeJlf No. vn 

(iv) Supp1ement~ry State-
ment No. :h"l 

(v) Suppl?mt"n! !'Irv ~tate­

. m~nt No. ~IV . ~ ,.' . 

. (vi) Supplementary State-
. ment No. XIX 

Fourteenth Session, 195a. 

Thirteenth Session, 1985_ 

Twelfth S!"ssion, 1965. 

Eleventh Session, 1I11lS. 

Tf'!nth Sessim" 1964. 

Sixth Sesslen, 1183. 

(4) A copy ·each. of the f·ollowing Noti1\catioDI Uftder sub-
seetion' . (2) of' section 7 ot th~ Empleyeea' Provident 
Funds Act, 1952:~ 

(i) The Employees' Provident Funds (Second Amendment) 
... ! Scheme, '1966, published in Notiftcatfon No. 'O.S.R. 348 

in Gazette of India dated the 12th March, 1966 . 

; , 

. (if) The Employees' Provident. Funds (Third Amendment) 
Scheme, 1966, published in Notification No. G.8.R.149 
in Gaz~tt~ of India dated the 12th March,1966 .. 

(iii) The E~ployees' Provident ~ds (FOlJ,l'th' 'AmeDd~ent) 
Scheme, 1966, published in' No'tiftcation No. G.B.R.· 350 
in Gazette of India dated the 12th March, 1966. 

::'i~ :2103 



(iv) The Employees' Provident Funds (Fifth Amendment) 
Scheme, 1966, published in Notificatiqn No. G.s.R. 351 
in Oazette of India dated the 12th Marcil, 1Siji. 

(v) The ~mployees' Provident Funds (Sixth 4mendment) 
Scheme, 1966, published in Notification No. G.S.ll~ 352 
in Gazette of India dated the 12th March, 1966 .. 

(vi) The Empioy~es' Provident Funds (Seventh Amend-
ment) Scheme, 1966, published: in NotiAcatlon 
No. G.S.R. 412 in Gazette of India dated the 19th 
March, 1966. 

(vii) The Emplo~es' Provident Funds (Eighth Amendment) 
Scheme, 1966, published in Notification No. G~8.R. 413 
in Gazette of India dated the 19th March, 1966; ! 

(5) A copy each of the following Notifications under .~. 
tion 7A of the Coal Mines Provident Fund and Bonus 
Schemes Act, 1948:-

(i) The Andhra Pradesh Coal Mines Provident Fun4 (First 
Amendment, Scheme, 1966 published in Notification 
No. G.S.R. 490 in Gazette of India dated the 1st April, 
1966. 

(ii) The Rajasthan Coal Mines Provident Fund (First 
Amendment) Scheme, 1966 published in Notificatiol1 
No. G.S.R. 491 in Gazette of India dated the 1st April, 
1966. 

(iii) The Coal Mines Provident Fund (First Amendment) 
Scheme, 1966 published in Notification No. G.S.R. 492 
in Gazette of India dated the 1st April, 1966. 

(iv) The Coal Mines Bonus (First Amendment) Scheme, 
1966 published in Notification No. G.S.R. 517 in 
Gazette of India dated the 9th April, 1966. 

'(v) The Andhra Pradesh Coal Mines Bonus (First Amend. 
ment) Scheme, 1966 published in Notiftcation No. 
G.S.R. 518 'in Gazette of India dated the 9th April, 
1966. 

(vi) The Rajasthan Coal Mines Bonus (First Amendment) 
'. Scheme, 1966 published in Notfficatio'nNo. G.S.H. 519 

in Gazette 0'£ India dated the 9th April, 1966. 
(vii). ~ Assam Coal Mines Bonus (FIrst Amendlrlent) 

Scheme, 1966 published in Notification No. G.S.R. t;20 
in Gazette· of India dated the 9th April, 1986. ' 

[p.T.O. 



(t) 1he Minutes of the Sittings of the Rules Cor.ImUttee held on 
the 26th Aprilaftd UtA May, I., were laid on the Table. 

'Cd) 'nle Minutes of evidence given before the Sub-oCommi.ttee on 
Del'ence of the Estimates Committee and Minutes of th~ Sitting of the 
Estimates Committee relating tQ Ninety-fourth and Ninety-fifth 
Repona on Ministry of Defence (Defence Research and Development 
~.tio.o.)-Defence Metallurgical Research Laboratory, Electro-
nD 'and B.adar Development Establishment and Defence Eelectronics 
Research Laboratory, were laid on the Table. 

(iii} The Mi.ttutes of the Sixteenth and Seventeenth Sittings of 
the CCllllllilltee on AbseRce ~'f Members from the Sittings of the House 
held durbrC the- eummt SessiOn, were laid on the Table. 

7. " •• *1'& 'tom Raj,. s.bha. 
Secretary reported a message from Rajya Sabha that Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the 
Kera!a Appropriation (No.2) Bill, 1966, passed by Lok Sabha on the 
llt11 May, 1966. 

8. Leave of Absence 

The fonowing members were granted leave of absence from the 
SUtings of the House for the periods mentioned against each:-

(1) 8hri Kolla Venkaiah 14th April to 23th April, 1966 

(2) Sbri A.K. Gopalan 

(3) .$u"i Dasll1'8iha Deb 

(4) Shri GbJlasuddin Ahmed 

~) Shri BireA Dutta 

(6) Shri La'xmi Dass 

(9) Sbri. 'JladaJa N~ Swemy 

(Fourteenth Session). 

26th March to 27th April, 1966 
(Fourteenth Session). 

7th March to 4th May, 1966 
(Fourteenth Session). 

7th March to 4th May, 1966 
(Fourteenth Session). 

7th March to 31st March, 1966 
(Fourteenth Session). 

7th March to 29th March, 1966 
(Fourteenth Session) . 

. 7th March to 3Qth April, 1966 
(Fourteenth Session). 

16th February to 4th March, 1966 
(Fourteenth Session) . ' 

14th April to. 28th A,pril. 1966 
(Fourteenth Session). 



(lG.) Dr. B. N., Siftgb 

(11) Shri R. Umanatb 

(12) Shri A. Jayaram8l'l 

(13) H. H. Maharani Vijaya Baje 
Scindia of Gwalior. 

(14) Raja P. C. Deo Bhanj 

(-15) 8hri T. Abdul Wahid 

(16) Shri Vijaya Bhushan Singh 
Dec. 

9. Report of Committee of Pri.Yileges 

18th April to 1 'ItA Ma7, wee 
(Fourteenth Session). 

14th April to 2nd May, 1966 
(F&tI'P'teeftth 'Session). 

14th February to l~th April, 1968. 
(Fourteenth Session). 

1st ~l te, 28t.b" ~ _. 
(Fourteenth Session). 

8th March to '5th April, 1966 
(Fourteenth Session). 

12th March to 22!Id Al'riI, lt66 
(Fourteenth SeMi_),. 

28th February to2?th kpril", 10ft" 
(Fourteenth Ses&ion). 

Shri S. V. Krishnamoorthy Rao pre6eIlted the- SeveUh :Report 
of the Committee of Pri'Vileges. 

10. Statements by Ministers 

(i) The Minister of Defence Production made a statement 
correcting the answer given on the 21st February, 19M to Starred 
Question No. 94 by Dr. Ram Manohar Lohia and others regarding 
Nagas' infiltration into Burma. 

(ii) The Milnister of State for Railways laid on the Table a 
statement clarifying certain points raised in the House on the 6th. 
l\fay, 1866 about explosion in Bhusaval Down Goods Yalld . . 

(iii) The Minister of State for Finance made a statement regard-
iQl d.elay in la~ on. the Table the Kuala KoDey laJdani iRate$) 
1964. 
11. Siatem.eat a. Go¥enuaeDt B ___ 

The Leader of the House made a statement regarding change in 
the order of Government business 86 entered Intoday'lf Revised 
List of Business. 

12. CreV8l'lllll_. BiIlr-NeptWH. 

The Constitution (Nineteen.th. Am.en4met1.t) BiZt, 1'966 
The motion for consideration of the Bill was moved by ShJzi.J11 

Sukh La! Hathi. 

EP.T.O. 
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On the motion for consideration the House divided,Ayes 170j 
Noes 2. 

The motion was declared as not carried in accordan:::e with 
Rule 157 of the Rules of Procedure and in accordance with the 
Constitution. 

13. Govel'lllllellt Bill-Under Consideration 

The Delhi Administration Bill, 1966, as reported by the Joint 
Committee 

. Shri Jai Sukh Lal Hathi concluded his speech on the motion 
for consideration of the Bill, as reported by the Joint Committee, 
moved on the 14th May, 1966. 

The following members took part in the debate:-
(1) Shrimati Renu Chakravartty 
(2) Choudhury Brahm Perkash 
(3) Shri Ramchandra Vithal Bade 
(4) Shrimati Subhadra Joshi 
(5) Shri Ananda Nambiar 
(6) Shri Shiv Charan Gupta 
(7) Shri Naval Prabhakar 
(8) Shri Hari Vishnu Kamath 
(9) 8hrl Madhu Limaye (Speech unfinished). 

The discussion was not concluded. 

14. *Statem.ent by Prime Minister -The Prime Minister made a statement regarding her visit to 
Orissa. 

15. BaU-aa-Hour Difsdusieas on Matten arising out of Answer to 
Questions 

(i) Dr. L. M. Singhvi raised a half-an-hour discUssion on points 
arising out of the answer given on the 16th February, 1966 to 
Starred QUestion No. 35 regarding Status of .High Court Judges. 

Shri Gulzarilal N anda replied to the discussion. 

(li) Shri H. C. Linga Reddy raised a half-an-bOur discusSion on 
points ar~ out of the answer gi,ven on the 1st March, 1966 to 
Starred Question No. 275 regarding capacity of Ports to handle 
Cargo. 

Shri C. M. Poonacha replied t6 the discussion . 

.. liade at 3 P.M, 
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16. ··Statement Be: Government Business 

The Leader of the House made a statement regarding the Gov-
ernment's proposal to bring before the House the Constitution 
(Twentieth Amendment) Bill, 1966, tomorrow, the 17th May, 1966. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 17th May. 
1966). 

S. L. SHAKDHER, 
Secretary. 

---------- ------_ .. _-.-_._---
··Made at 5-05 P.M. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of ProceedJlI1i$] 

Tuesday. May 17, 1966/VaisaJeha 27, 1888 (Saka) 

No. 521 
1. Starred Questions 

Starred Question Nos. 1721, 1722 and 1724-1727 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6698-5'1D2, 570~5706 and 
5708-5733 were laid on the Table. 

3. Short Notice Questions 

Two Short Notice Questions addressed to the Minister of Trans-
port, Aviation, Shipping and Tourism regarding Aircraft of Madhya 
Pradesh Flying Club and to the Minister of Iron and Steel regard-
ing Steel Re-rolling Industry respectively, were orally answered 
and supplementary questions were answered thereon. 

4. Calling attention to Matters of Urgent Public Importance 

(i) Shri Yashpal Singh called the attention of the Minister of 
External Affairs to the proposed tripartite summit meeting between 
India, Yugoslavia and U.A.R. j 

The Minister of External Affairs made a statement in regard 
thereto . 

... (ii) 8hri A. V. Ragbavan called the attention of tQe Minister of 
Home Affairs to the reported a.ttempt rnadeon the life of the Chief 
Mi~is~r of Ja,IXl,lIluand K~shmjr "t Bar~ula Qfl ,tb,e 18th May, 1966. 

'!be Minister of Home Affainmade a .sta1ement'in regard thereto. 

·.;waataken. ,up at 5 P.M. 

[P.T.O. 



5. QuestiOD of Privil.,..e 

Sardar Kapur Singh raised a question of privilege against the 
"Indian Express" for not mentioning Shri H. N. Mukerjee's name in 
the report regarding the debate in Lok Sabha on the 11th May, 1966, 
relating to famine conditions in Orissa. 

The Speaker informed the House that he had received a letter 
dated the 14th May, 1966, from the Editor of the "Indian Express" in 
which he had explained the position and expressed regret. 

The House agreed. with the Speaker to treat the matter as closed. 

6, Statement by Minister 

The Minister of Education made a statement on the figures regard-
ing the area of India as published by the Survey of India in 1953 and 
1964 and those published in 1950 and 1964 editions of the United 
Nations Year Book. 

7. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Audit Report (Commercial), 1966, under 
article 151(1) of the Constitution. 

(2) A copy of Notification S.R.O. No. 16/66 p'ublished in 
Kerala Gazette dated the 1st February, 1966, under sec-
tion 77 of the Kerala Forest Act, 1961, read with clause 
(c)(iv), of the Proclamation dated the 24th March, 
1965, issued by the Vice-President, discharging the func-

,,' tions of the President, in relation to the State of Kerala. 
,/ 

V (3) A copy of GoverJUDent of India's note dated the 13th May, 
1966, given to the Embassy of China in India in rt'ply to 
the notes dated the 6th November, 1965 and 2nd April, 
] 966, given by the Ministry of Foreign Affairs. Peking 
to the Embassy of India in China. 

(4) A copy of Notification S.R.O. No. 121/66 published in 
Kerala Gazette dated the 15th March, 1966, making cer-
tain amendment to the Kerala Manufacture and Sale of 
StampRu1~, 1960, Under suh-section (3) of section 69 
of the Kerala Stamp Act, 1959, read with clauae(e) (iv) 
of the Proclamation dated the 24th March, 1965, issued 
by the Vice-President, discharging the functions' of the 
President, in relation to the State of Kerala. 
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(6) A copy of Notification S.&.O. No. 149166 pubUshed in 
Keraia Gazette dated the 5th April, 1966, under sub-
section (2) of section 9 of the Kerala Stamp Act, 1959, 
read with clause (c) (iv) of the Proclamation dated the 
24th March, 1965, issued by the Vice-President, dis-
charging the functions of the President, In relation to 
the State of Kerala. 

(6) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Cen-
tral Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Fortieth Amendment Rules, 1966, pub-
lished in Notification No. G.S.R. 580 in Gazette of 
India dated the 14th April, 1966. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Forty-second Amendment Rules. 1966, 
published in Notifieation No. G.S.R. 581 in Gazette of 
India dated the 14th April, ]966. 

(7) A copy each of the following Notifications under sec-
tion 159 of the Customs Act, 1962:-

(i) G.S.R. 611 published in Gazette of India dated the 20th 
April, 1966. 

(ii) G.S.R. 643 published in Gazette of India dated the 30th 
April, 1966. 

(iii) G.S.R. 644 published in Gazette of India dated the 30th 
April, 1966. 

(iv)G.S.R. 645 published in Gazette of India dated the 30th 
April,I966. 

(v) G.S.R. 652 published in Gazette of. India dated the 30th 
April, 1966. 

(8) A copy of Notification No. G.S.a. 681 publirrhed in Gazette 
of India dated the 30th April, 1966, under sub-section (3) 
of section 641 of the Companies Act, 1956, together with 
an explanatory note. 

(9) A copy each of the follOwing papers under sub-rule (5) of 
rule 3 df. the Air Corporation Rules, 1954:-

(1) Summary of Budget Estimates of Revenue and Expendi-
ture of Air India for the year 1968-87. 

[p.T.O 
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(ti) S1imm8ty of Actuals for the year 186WI, BIId,.t Esti-
mates ahe! ReVised Estimates ;for the yeai" 1965-66 and 
suaget Estimates for the year 1118&« under Capital 
of Air IIidia. 

(iii) Summary of Budget Estimates of Revenue and Expen-
diture of the Indian Airlines Corporation for the year 
1966-67. 

(iv) Summary of Actuals fot the year 19fM..65, Budget Esti-
mates and Revised Estimates fOr the year 1965-66 and 
Budget Estimates (or the year 1966-87 under Capital 
of the Indian Airlines Corporation. 

(10) A atatement regarding certain points raised in the House 
on the 18th:May, 1966 during Supplementaries on Starred 
Question No. 1669 regarding Quotas of raw materials to 
the black-listed firms. 

(11) A cop.y of the Budget Estimates for the year 1966-67 and 
Supplementary Financial Statement for the year 1965-66 
of the Kerala State Electricity Board (Volumes I and 
II) under sub-section (3) o'f section 61 ~f the Electricity 
(Supply) Act, 1948, read with clause (c) (iv) of the Pro-
clamation dated the 24th March, 1965, issued by the 
Vice-President, discharging the functions of the Presi-
dent, in relation to the State of Kerala. 

V(12) A copy of the Report (Part I) of the Study Team on the 
Iron and Steel Controller's Organisation-Production, 
Price and Distribution of Indigenous Steel. 

(13) A copy o'f the Railway Protection Force (Amendmant) 
Rules, 19616, published in Notification No. G.S.R. 627 
in GaZ'ette of India dated the 30th April, 19M, under 
sub-section (3) of section 21 of the,Ra!lway Protection 
Force Aet, 1957. 

8. Minutes of Parliamentary Committees-Iatd on the Table 
-(I) The Mlnutea of tI'le'·8eventy-seventh to Eighty-J'linth Sittings 

of thie ~tt~ Gt\ :Private lItfeDlbers' Sille and BeioIutions held 
d'IIriIlg the C!UI'l'eint 8esISion, wett!}afd Oil the Table. 

(ii) The Minutes of Sittings of the·Colrimi~ on Public Under-
takiD81 I'8Jatmg to Twelfth and Four1eenth to ThirtHlrst Beports, 
were laid on the Ta&le. 

(iii) The MlButes of the ~-tbirdSittifti lof the Gommittee 
on Government ~.nees he1d durin. the CUliS"eIlt Session, were 
laid on .the Table. . 
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9. Meuaps from Rajya Sabha 

Searetary reported the following .meuages from Rajya Sabha:-

(i) That at its sitting held on the 7th May, 1986, Rajya Sabha 
conculTed in the recommendation of LokSabha to nomi-
nate seven members from the Rajya Sabha to associate 
with the Committee on Public Accounts of Lok Sabha 
'for the term ending on the 30th April, 1967 and com-
municated the following names of members of Rajya 
Sabha who had been elected to the Committee:-

(1) Shrimati Devaki Gopidas 
(2) Shri P. K. Kumaran 
(3) Shri Om Mehta 
(4) Shri Gaure Murahari 
(5) Shri M. C. Shah 
(6) Shri B.K.P. Sinha 
(7) Col. B. H. Zaidi 

(ii) That at its sitting held 0Jl the 7th May, 1966, Rajya Sllbha 
concurred in the recommendation of Lok Sabha to 
appoint three members to the Joint Committee on Offi-
ces of Profit in the vacancies caused by the retirement 
of three members and appointed the follOWing members 
to serve on the said Joint Committee:-

(1) Shri Lokanath Misra 

(2) Shri P. C. Mitra 

(3) Kumari Shanta Vasisht 

(iii) That at its sitting held on the 7th May, 1966, Rajya Sabha 
concurred in the recommendation of Lok Sabha to 
nominate two members from the Rajya Sabha to MSO-
ciate with th~ Committee on:Public Undertakings of 
Lok sa'bha fO!' the unexpired portion of the tmm. of the 
Committee, in the vacancies caused by the retirement of 
two members and communicated the following names 
of members of Rajya Sabha 'Who had been elected 'to 'the 
Committee:-

(1) Shri Arjun Arora 

(2) Shri Vimalkumar M. Chordia 

[p.T.O. 
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10. PresideD·t's Assent to Bills 

Secretary laid on the Table following two Bills passed by the 
Houses of Parliament during the current Session and assented to by 
the President since a report was last made to the House on the 
7th April, 1966:-

(1) The Appropriation (No.2) Bill, 1966. 

(2) The Finance Bill, 1966. 

11. utport of Joint Committee 

Jshr~ S. V. Krishnamoorthy Rao presented the Report of the Joint 
Committee on the Bill to regulate the procedure for the investigation 
and proof of the misbehaviour or incapacity of a Judge of the 
Supreme Court or of a High Court and for the presentation of an 
address by Parliament to the President. 

12. Evidence before Joint Committee-laid on the Table 

Shri S. V. Krishnamoorthy Rao laid On the Table a copy of the 
evidence given before the Joint Committee on the Bill to regulate 
the procedure for the investigation and proof of the misbehaviour tor 
incapacity of a Judge of a Supreme Court or of a High Court and 
for the presentation of an address by Parliament to the President. 

13. Statements by Ministers 

(i) The Minister of State for Transport and Aviation made a 
statement correcting the answer given on the 16th November, 1965 
to Starred Question No. 261 by H. H. Maharaja Pratap Keshari Deo 
and others regarding Interference by Pakistan in Air Flights. 

(ii) The Minister of Iron and Steel made a statement correcting 
the answer given on the 13th May. 1966 to supplementaries by 
Sarvashri Prakash Vir Shastri and Mahavir Tyagi on Starred QUI:*!-
tion No. 1669 regarding Quotas of raw materials to the black-listed 
firms. 

14. Statement wuI.er dindion 115 
Shri Madhu Limaye made a statement regarding certain informa-

tion given by the Minister of Finance about the raid on an astrologer's 
house in Delhi. 

TJ:le Minister of Finance made a statement in reply thereto. 
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15. Motion re: Fifth Report of Committee of Privil.,es 
Sardar Kapur Singh moved the following motion:-

"That the Fifth Report of the Committee of Privileges present-
ed to the House on the 30th April, 1966, be taken into 
consideration. " 

The following members took part in the debate:-
(1) Sardar Buta Singh 
(2) Shri Madhu Limaye 
(3) Shri S. M. Banerjee 
(4) Shri N. G. Ranga 
(5) Shri S. V. Krishnamoorthy Rao 

The motion was adopted. 

Shri S. V. Krishnamoorthy Rao then moved the following 
motion:-

"That this House agrees with the Fifth Report of the Com-
mittee of Privileges presented to the House on the 30th 
April, 1966." 

The motion was adopted. 

16. Motion re: Third Report of Rules Committee 

Shri S. V. Krishnamoorthy Rao moved the following motion:-
"That this House agrees with the Third Report of the Rules 

Committee laid on the Table on the 14th May, 1966." 

The following members took part in the debate:-
(1) Shri Hari Vishnu Kamath 
(2) Shri N. G. Ranga 
(3) Shri Shree Narayan DaB (Speech unfinished). 

The discussion was not concluded. 

17. Discussion under Rule 193 

Shrimati Renu Chakravartty raised a discussion on the statement 
made by the Minister of Planning and Social Welfare on the 13th 
May, 1966 on his recent visit to Washington and Otta"wa. 

The following members took part in the debate:-
(1) Shri Arun Chandra Guha 
(2) Shri N. Dandeker 
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(3) Shri K. 'D. Mlllavtya 
(4) Shri Madala Narayana Swamy 
(5) ShriRamehandra Vithal Bade 
(6) Shri V. B. Gandhi 
(7) Dr. Ram Manohar Lohia 
(8) Shri Nath Pai 

Shri Asoka Mehta replied to the dilcull6ion. 

[Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th May, 
1966], 
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S. L. SHAKDHER, 
Secretary. 




